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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 25, 1970/ Bhadra 3,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock.

[ M=, SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Diversification Programme of H.M.T.

*571. SHRI VASUDEVAN NAIR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the progress so far made in regard to
the expansion and diversification programme
of the Hindustan Machine Tools Ltd. ; and

(b) the estimated cost of the programme
and the expenditure so far incurred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M., R. KRISHNA): (a)and (b). A state-
ment is laid on the Table of the House.

Statement
[n]and(b) Government have approved of
the bmitted by Hind Machine

Tools Ltd. to expand the production of wat-
ches by establishment of a new factory in
Jammu and Kashmir State and by expansion
of their existing factory at Bangalore and tak-
ing up production of sutomatic watches with
day/date mechanism. The terms of collabora-

2
tion proposed with Meurs Citizen Watch
Co, of Japan for expamsion of watch
production and taking up production of new
types of watches have also been approved by
the Gover The Company has already
taken action to procurc plant and machinery
required for the Project from abroad. The
inovestment in the Project is about Rs, 425
lakhs for the Kashmir Watch factory and Rs.
366 lakhs for the expansion of the existing fac-
tory at Bangalore,

As a part of their programme of diversifica-
tion of production the Company has taken
up manufacture of the following new pro-
ducts without any additional investment :-

G9, GT20, Mini Chucker, Heavy Duty
Lathe, Ram Type Milling Machines,
LT 20, Multi Spindle Automatics, Sin-
gle Spindle Automatics, Cylindrical
Grinding Machines, Surface Grinders,
Gear Hobbers, Broaching Machines,
Copying Lathes, Horizontal Boring
Machine and Fay A tics etc.

The other new products proposed for manu-
facture of by Hindustan Machine Tools Limi-
ted which involve furthur investment are agri-
cultural Tractors, Printing Machinery, Heavy
Duty Presses, Die Casting and Plastic Injection
Moulding Machines. The progress so far
achieved in this regard is as follows :

Agricultural Tractors
Government have approved of the proposal
for manufacture of agricultural tractors in the
HMT Unit at Pinjore involving an invest-
ment of about Rs. 5 crores. The terms of col-
laboration beween HMT and Mesers Motokov
of Crechoslovakia for facture of
hag been approved by Government. The Com-
pany will shortly sign a collaboration agree-




3 Oral Answers

ment with Messrs Motokov. Thereafter pre-
paration of the Detailed Project Report will be
taken up,

Printing Machinery

The proposal of the Company to take up
manufacture of Printing Machinery such as
Automatic Letter Presses, Paper Cutting
Machines and Offset Premes in  collaboration
with Messrs Socicta Nebiolo of Italy has been
approved by Government. The Company
has taken action to collect the required tech-
nological data for preparation of the Detailed
Project Report. The investment involved in
this project is about Rs. 300 lakhs.

Heaoy Duty Presses

Government have approved of the terms of
collaboration submitted by the Company to
take up manufacture of Heavy Duty Presses
in collaboration with M/s Verson All Steel
Press Co. of U.S. A. The Detailed Project
Report has also been submitted and is present-
1y under the consideration of the Government.
In the meanwhile, to meet the immediate
requirements of the Defence Services, the
Company has commenced assembly of Presses
on an ad hoc basis utilising the facilities avail-
able in the Hyderabad unit of the Company.
The investment involved in this project is Rs.
300 lakhs.

Die-Casting and Plastic Injection Moulding Machi-
nas

Government have approved of the terms of
collaboration submitted by the Company to
take up manufacture of Die Casting Machines
and Plastic Injection Moulding Machines in
collaboration with Messrs Interfonda of Swit-
zerland, The Company is taking action for
preparation of the Detailed Project Report.
The additional investment involved in this pro-
ject is being worked out.

While an expenditure of about Rs. 8 lakhs
has been incurred on the Heavy Duty Press
Project no expenditure has so far been incur-
red on the other projects mentioned above.

SHRI VASUDEVAN NAIR : From the
statement I find that the HMT has got quite
an impreasive programme of diversification of
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production but there is no time-limit or target
date fixed for the establishment of the watch
factory in Kashmir or the expansion of watch
production in Bangalore. What is the idea of
the Government ? When do they propose to
start actual production, at least in some of these
plants ? Will these come up in the Fourth
Plan ?

SHRI M. R. KRISHNA : In respect of
many diversification programmes, negotiations
are going on and project reports are being
examined. Decisions had already been taken
about the watch factory in Kashmir and the
expansion programme in Bangalore. Three
lakhs of watches will be produced in Kashmir
and production may start in 1972-73 in Kash-
mir,

SHRI VASUDEVAN NAIR : Quite some
years back we were given almost an assurance
by the then Minister of Industrial Develop-
ment that the Kalamassery Unit in Kerala
State would take up the manufacture of prin-
ting hinery. In the st it we are told
that some negotiations are going on with an
Italian firm for collaboration but there is no
mention where it is proposed to be set up. Do
the Government propose to have it in Kala«
massery or would they go back on the assu-
rance given to us ?

SHRI M. R. KRISHNA : The previous
Minister was not very definite that it would be
located in Kerala, The HMT have been
examining the existing factories with a view to
find out divenifications that could be taken up.
Most probably this printing machinery manu-
facture may be taken up in Kerala,

SHRID. N. PATODIA : Looking at the
list of products planned to be produced under
the scheme of divensification, may I know
what was the total number of surplus technical
and non-technical staff in various units and
out of this surplus staff how much are likely
to be absorbed in the scheme of divenification
and how much will remain unutilised and to
what extent in terms of rupees the annual
production is likely to go up by way of diversi-
fication ?
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MR. SPEAKER : kisa very broad ques-
tion ; if notice had been given it could be ans-
wered properly.

SHRI D. N. PATODIA : It arises out of
divenification.

SHRI M. R. KRISHNA : There was some
idle capacity in the factories of the HMT.
The diversification programme will be able to
absorb all the staff as well as use all the machi-
nes available,

SHRI D. N. PATODIA®» What will be
the annual increase in terms of rupees ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : As soon as pro-
Ject reports are completed, it would be possible
to give an assessment of that.

SHRI LILADHAR KOTOKI: In so far
as Agricultural tractors to be manufactured
by HMT in collaboration with Motokov is
concerned, what is the horse power of the
tractor to be manufactured, what is the num-
ber of tractors to be manufactured and what
will be the cost thereof 7 What percentage of
demand will these tractors meet ?

SHRI M. R. KRISHNA : According to
agriculture Ministry the demand is for 90,000
tractors of various types ; and the actual pro-
duction is much below 30,000, Much of the
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A W FyEfy © ik foed fis gw
gfes & afas 7eis gar s 3w N g7
ft 78 a 3% iz qge Nt FJN@
foradr faReflt gz Y Y goafen g ?
wa faem ¥ aOer oY § s3I0 g
e

SHRI M. R. KRISHNA: The HMT is
producing machine tools which are complica-
ted and also very costly. The machine tool
manufactures in this country do get a licence
if they manufacture machine tools with a capa-
city of more than Rs. 1 crore. But the machine
tools produced in the HMT which are costly
are not being sold in the outside market only
because of slump in the whole world.

St gew waA wwww AT g
1T 1 A & TH WO A ATGEw A
g 98 wigwe faar A g ag
A W Q1T § | gw sfawat w7 &
qU gEE AWM § W A AW gy
& | & T FIFIT Y gTHIU A *
fad agi & Sl w7 wrgdw ¥ & fad
qare g ?

SHRI INDRAJIT GUPTA: Before the
project for manufacturing agricultural tractors
in collaboration which the Czechoslovakian

firm which was taken up, I would like to know
the G had at all explored

heth

requirement is met by imports. This
to be produced in Pinjore would be 20 H. P.

S gwW W SHETT ¢ A9 ",
# ara® wrsqw ¥ W W F wAAT
agn § 5 q¥e gwe e Far At
meftrd w § SAR afwste oF ¥
TR A AT A N wA T ww
ary & g8 T T W TN fs gw
firery fa & =T T A T HA0AT A
wTh 93 & O 4 1 dAe § AR
war g &g R ot & e W
yamy s @ e o gy wftd

the possibility of HMT developing the pro=
duction of the indigenously—designed tractor
which was done at the Central Mechanical
Engincering Research Institute at Durgapur
and which was reported by the experts to have
been found very satisfactory for our purposes
and, if so0, why was that indigenously—designed
tractor not taken up for production at HMT,
instead of going in for foreign collaboration ?

SHRI M. R. KRISHNA : The tractors
which have been produced in Durgapur, when
they were put to test by most of the Agricul
tural Universities, etc., were found to be lack-
ing in certain performance, and to rectify these
things, it will take at least two years. There-
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fore, till that time, we will have to manuface
ture tractors to meet the country's demand
and therefore the Czechoslovak agreement is
on. (Interruption)

SHRI S.R. DAMANI: Regarding the
expansion of the watch factory, I think this ex-
pansion will not be sufficient to meet the coun-
try's requirements, because—

MR. SPEAKER. : There is no question of
your thinking.

SHRI S.R. DAMANI :....the demand is
increasing, and we have only been hearing for
long about the setting up of a plant in Kashmir
and watches are being smuggled in hundreds
of thousandsinto this country, and therefore,
I think the plant and machinery can be manu-
factured in the country in the HMT itself, and
may I know whether the Government is think-
ing of engaging Indians to manufacture more
watches ?

MR. SPEAKER : It is a suggestion for
action. It is no question at all.

SHRI HIMATSINGKA : In connection
with the proposal to take up the manufacture
of tractors and printing machines, when does
the Government expect to take up the actual
production, as they are now imported in large
quantities ?

SHRI M. R. KRISHNA1 As I said ear-
lier, the collaboration agreement is under
examination and the moment the examination
is over the manufacturing programme will be
started.

Setting up of Scooter Plant in Rajasthan

*576. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that the Government
of Rajasthan are proposing to set up a scooter
upit in Rajasthan ;

(b) whether an approach has been made to
the Central Government seeking permistion to
sct up the unit;
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(c) if s0, what is thefpeaction of the Govern-
ment of India thereto ; and

(d) the names of the States which have ap-
proached the Central Government for setting
up scooter units in public sector in their respec-
tive States ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINCH) : (a) and (b). Yes,
Sir. An application for grant ofa licence un-
der the Industries (Development and Regula-
tion) Act, 1951, has been received from the
Rajasthan State Industrial and Mineral Deve-
lopment Corporation for the manufacture of
scooters.

(c) The application of the Corporation is
being considered along with similar applica-
tions reccived from other States Undertakings
as well as private parties.

(d) The names of the States which have
approached Government for setting up scooter-
units in the public sector are (i) Rajasthan ;
(ii) Gujarat ; (iii) Andhra Pradesh ; (iv) Kerala
and (v) Punjab.

SHRIR. K. BIRLA : In view of the fact
that the Chief Minister of Rajasthan has an-
nounced quite a few fresh concessions on the
15th August, may I ask whether the Govern-
ment have decided or will decide to put upa
scooter plant in Rajasthan to take advantage
of those additional concessions ?

SHRI DINESH SINGH: The claim of
Rajasthan together with the claims of other
States will be considered.

SHRI R. K. BIRLA : May I know whether
the Rajasthan Industrial and Mineral Deve-
lopment Corporation have informed the Cen-
tral Government that they are desirous of put-
ting up this plantin the socalled joint sector,
s0 that the advantage of the efficiency and
technical knowhow available in the country
may be fully utilised and we may not have to
wait for 5 to 6 years as the minister said a few

days ago?



9 Oral Avu‘w:

SHRI D SINGH : I have not sta~
ted about waiting for any period at all. I do
not know where the hon. Member collected
his information from about waiting for 5 to 6
years. So far as Rajasthan Government's pro-
posal is concerned, all these factors will be ta-
ken into account.

SHRI SRADHAKAR SUPAKAR : In view
of the acute shortage of scooters and the long
waiting lists of applicants, what is the time lag
between the application for a licence given by
the States in the public sector and the actual
going into operation of the factories ?

SHRI DINESH SINGH : These vary from
application to application, depending upon
how fully they are completed, whether some
more information is sought for, etc. If the hon.
Member has any specific application in
mind, I will find out.

SHRI D. N. TIWARI : May I know whe-
ther the various State Governments who have
submitted applications for manufacture of
scooters in their States have submitted details
showing the capacity and capital involved and,
ifso, what is the capacity ?

SHRI DINESH SINGH : Yes, ; they have
by and large furnished all these details. But
if the hon. Member wishes to know the details,
I will have to send them to him, because diffe-
rent capacities have been indicated by diffe-
rent applications and I do not have them here.

SHRI A. SREEDHARAN: The hon.
Minister said that along with the application
filed by Rajasthan Government, other applica-
tions also will be considered. I want to know
what are the yardsticks prescribed by the
Government in granting licences in this regard.
In view of the acute unemployment situation
in Kerala, may I know whether the applica-
tion from Kerala will be given due and special
consideration ?

SHRI DINESH SINGH : I said, we shall
give consideration to applications from all
States and parties, including that from Kerala.
So far as the question of guidelines is concer-
ned, I have already mentioned in the House
that if there is an application to manufacture
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scooters without foreign excbange from indi
genous design and know-how, we shall consider
that.

SHRI S.K. TAPURIAH: Some time
back the Minister is reported to have stated
that all applications for licences will be cleared
within three months. Since this application
from the Rajasthan Government for manufac-
ture of scooters has been pending for over two
years, may I know what arc the shortcomings
in this particular application from the Govern-
ment of Rajasthan ; what further clarifications
they have sought and because of what short-
comings this licence has not been cleared one
way or the other ?

SHRI DINESH SINGH : The hon. Mem-
ber has given me three months and there is
still time for those three months to go. There
have been quite a number of application
that have been pending with us. The main
point that we were waiting for was to take a
decision about the manufacture of scooters in
the public sector. That having been taken, it
is our hope to disposc of these applications

now.

MR. SPEAKER: Next

Umanath,

oft sifwre wTw oy ¢ e AEET,
ZAH A WA FW F, g I F AR
¥}z a¥ F=aiT &Y A ¢, 10 1HT
W gAT g, Fod 2@ A faar, fee ot
&R wYeT Agt foar ) Taegre § ot
g9 YT Ag wGr ar s w7 ag

MR. SPEAKER : Order, order. There are
other States also, not only Rajasthan.

Effect of Abolition of Masaging Agency
Bystem om Employees Working in Manag-
ing Houses

*577. SHRI UMANATH : Will the Minis
ter of COMPANY AFFAIRS be pleased to

state :

question, Shri

(a) whether it is a fact that the abolition of
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the Managing Agency system will affect the

sSlatus-quo, service conditions and place of work
of the employees who are working now in the

Managing House ;
(b) if so, the details thereof ; and

(c) the steps proposed to be taken by
Government to protect the employees of the
Managing Houses from the attack being
launched on them, asa reésult of the abolition
of Managing Agency system ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c). The system of managing agency
finally came to an end by law on the 3rd April,
1970. Prior to that date a number of managing
agencies had come to an end in the normal
course,

The Government have recently received
three representations concerning service condi-
tions of employees working in the mamgmg
) The matter is under ion.

SHRI UMANATH : The hon. Minister has
stated in h.u reply that he has received some
r from employees with regard to
l.he after-effects of the abolition of managing
agencies on their service conditions. What are
the main points that the employees have put
forward for which they are secking redress from
the Government ?

SHRI RAGHUNATHA REDDY: Three
representations have been receivedt one by the
bhon. Member, Shri Mohammad Ismail, a
Member of this House, another by the Honorary
General Secretary, Bird and Heilgers' Emp-
loyees Union and the third from one Shri
J. M. Yule of Bombay. The gist of the repre-
sentations would amount to this, namely, that
the service conditions of persoms, who have
been working in the managing agency houses,
are being sought tobe changed to their disadvan-
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SHRI UMANATH : W[nen the Government
is proposing to bring forward an Amendment
Bill to the Companies Act to see that the aboli-
tion of managing agencies is brought into
cffect, have the Government any proposal to
include in the Amendment Bill the question of
treating these employees of the earstwhile ma-
naging agency houses as deputationists of the
parent companies and of making provision in
that Bill to protect their job security and other
service conditions ; if not, I would like to know
why it cannot be done,

SHRI RAGHUNATHA REDDY: In view
of the fact that the managing agency system
has been abolished, certain consequential mea-
sures by way of amendment are necessary in
the frame-work of the Companies Act, For the
time being Government is contemplating only
in that direction, though these amendments
are still not finalised. Though the question that
has been raised by the hon. Member, Shri
Umanath, is relatable to the managing agency
system in view of the working conditions of the
persons concerned, I am afraid, it cannot
directly fall within the framework of the Com-
panics Act, nevertheless, I shall keep this point
in mind and sce in what manner itcan be
examined.

AN HON. MEMBER : Next question.

SHRI NATH PAI: This impertinence
should not be indulged in.

SHRI SURENDRANATH DWIVEDY:
He should be named.

SHRI TRIDIB KUMAR CHAUDHURI;
May I know whether the attention of the
Government has been drawn to the fact that
there are certain troubles in some Managing
Houses managing companies situsted in diffe.
rent parts of the country where managing
agency qmcm has already been abolished by
the companies themselves and that they take

tage and are being affected in similar .
This matter has been brought to our notice only
recently and though within the frame work of
the Companies Act there is not much that this
department would be able to do, I have
requested the Minister of Labour to look into
this. I will look into the matter and see what
can be done.

the plea that they are no longer responsible for
the employees and, if so, whether this matter
has been discussed between the Company
Affairs Ministry and the Labour Ministry to
sce that some satisfactory solution of the prob-
lem faced by the employeces may be arrived at
soon ?
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SHRI RAGHUNATHA REDDY: The
hon, Member himself was pleased to mention
to me about certain difficulties that the em-
ployees in the Managing Houses are facing. I
have already brought this matter to the notice
of the Labour Ministry. We are also looking
into this matter as to what can be done. But I
would like the hon. Members to realise that
this problem mainly relates to the relationship
between the employer and the employee.
There are several legislations dealing with the
relationship between the employer and the em-
ployee. Therefore, all these aspects have to be
taken into consideration.

SHRI NATH PAI: During the days of
Dr. Deshmukh, when it was decided to abolish
the managing agency system, it was indicated
that there were social and economic considera-
tions and it was pointed out that the cream of
the industries goes to these managing agency
houses whose contribution is not at par with
what they receive. Is it truec that whereas,
technically, the managing agency system has
been abolished, the cream continues to go to
the same groups of industrics who are collecting
it through other means ?

SHRI PILOO MODY: It does not arise
out of this Question.

SHRI NATH PAI: May I know how many
Speakers we have here? I am finding some
hon. Members are arrogating to themselves a
part of your functions, Sir.

MR. SPEAKER : Since thi» morning, Mr.
Piloo Mody is trying to do it. (Interruption)

SHRI RAGHUNATHA REDDY : After the
abolition of the managing agency system, it has
been brought to the notice of the Government

" by some hon. Members and others that these
Managing Houses, though their links with the
companics which' were under their manage-
ment were snapped are still trying to appear in
various incarnations, like, consultancy agents
ctc. From that point of view, as I have already
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SHRI NATH PAI: You accept that the
main purpose has been defeated.

Celling on Emoluments drawn by Manag-
ing Directors Etc, in Public Limited
Companies

*578. SHRI HIMATSINGKA : Will the
Minister of COMPANY AFFAIRS be pleased
1o state :

(a) whether Government have lately fixed
administrative ceilings on perquisites and bene-
fits allowable to the Managing Directors, whole-
time and part time Directors and Managers
in the public limited companies ;

(b) ifso, the precise decition taken in the
matter and the specific modifications in the
relevant rule introduced by the new decision ;
and

(¢) the circumstances warranting this deci.
sion ?

THE MINISTER OF COMPANY AF.
FAIRS (SHRI RAGHUNATHA REDDY):
(a) The Government has not fixed any new
administrative ceilings on perquisites and bene-
fits allowable to Managing/Whole-time/Part.
time Directors and Managers but only issued a
clarificatory circular in respect of perquisites
etc. in continuation of the guide lines on mana-

gerial remuneration already announced in
November, 1969.

(b) A copy of the clarificatory circular issu-
ed in the matter is given in the statement laid
on the Table of the House.

(c) The circular has been issued with a
view to ensuring that companies formulate
their proposals more precisely and uniformly

stated, the G it is ining
amendments s to in what manner these loop-
holes to be plugged.

before submitting them to the Company Law
Board for approval thus avoiding unnecessary
carrespondence.
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Clarificatory Circular on the Guidslines|Administra-

tie Ceiling on the Perquisites|Benafits Allowabls to

the Managing Directors, Whols-Tims Directors,

Part-Tims Directors & Managers in  Public
Limited G :

In the matter of approved perquisites and
benefits to the above category of persons, the
Company Law Board will ordinarily follow the
following standards for determining the admi-
nistrative ceilings and the following will be ex-
cluded from the ceiling on the monetary value
of the perquisites to the extent specified below
seriatim —

(i) Gompany’s contribution towards Provident
Fund :
So long as it does not exceed 10
per cent of the salary as laid down
under the Income-Tax Rules, 1962,

(if) Company's contribution towards Pension
Superannuation Fund :

So long as such contribution toge-
ther with the contribution to Provident
Fund do not exceed 25 per cent of a
person's salary, as laid down in the In-
come Tax Rules, 1962.

(iii) Gratuity :

Payable in accordance with an
approved fund and which does not
exceed one-half month’s salary for each
completed year of service, subject toa
maximum of Rs. 24,000/~ or 15
months’ salary, whichever is less, i. e.
as provided in section 10 (10) of the
Income Tax’Act, 1961,

(iv) Medical benefits for self and family :

Reimbursement of expenses actu-
ally incurred, the total cost of which to
the company shall not exceed one
month’s salary in a year, subject to a
maximum of Rs, 5,000- per anoum or
three months’ salary with a maximum
of Rs. 15,000/- for a period of every
three years of service.

(v) Passage benafits:

Passage benefits allowed to Expa-

triate directors for sclf and family at
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reasonable intervals, but not more fre-
quently than one a year by Economy
class or once in two years by First
Class,

(vi) Leave Travel Concession :

Actual fares, but not hotel expen-
ses, ctc. allowed to Indian Managing/
Whole-time Directors/Managers for
sclf, wife and minor children once a
year to and from any place in India.

(vii) Leave :

On full pay and allowances at the
rate as allowable to other employees of
the company, in terms of company's
leave rules, but not exceeding one
month's leave for every 1l month's
service. In case of expatriate directors,
however, the limit of one month can
be relaxed up to 1§ or 2 months, hav-
ing régard to the leave rules of the
company. Leave accumulated but not
availed of will not, however, be allow-
ed to be encashed.

(viii) Any excess expenditure on the above pergui-

sites beyond the limits specified above as well
as all remaining perquisites will be subject
to an over-all ceiling of 1/3rd of the salary|
emoluments subject to a maximum of Rs.
30,000/~ per annum in the aggregate:

These perquisites may inter alia
include :(—

(a) Furnished/unfurnished residential ac-

commodation. The monetary value of
the perquisite will be evaluated us per
Rule 3 (a) of the Income Tax Rules,
1962. Encashment of this perquisite
will not be allowed.

(b) Free use of car : The monetary value of

“the perquitite will be evaluated as per
Rule 3 (a) of the Income Tax Rules,
1962.

(c) Personal Accidemt Insurance: Of an

amount annual premium of which
does not exceed Ra. 1,000/-
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(d) Free tel facility at residence,
ete.

2. Reimbursement of all entertainment and
other expenses actually and properly incurred
for the business of the company will not be
treated as an item of remuneration, for the pur-
poses of section 198 of the Act. It is, however,
expected that having regard to its size, nature
of business, etc., the companies will fix some
upper ceiling within which such expenses will
be incurred.

3. The working directors of the company
are expected to attend meetings of the Board of
Directors and of committecs thercof as a part of
their normal duties for which they are being
paid on a regular basis. As such, while approv-
ing the appointment/re-appointment, etc. of
such working directors, the Company Law
Board will not ordinarily allow payment of sit-
ting fee to them.

SHRI HIMATSINGKA : The statement
has laid down certain standards to be followed
in fixing the perquisites. Such expenditure on
perquisites, etc. is generally incurred for
achieving maximum efficiency and to maintain
initiative and drive amongst these top manage-
ment personnel in public limited companies.
If that is so, may I know whether the Govern-
ment have considered how far the action that
is being taken is likely to affect the realisation
of these objectives and what steps are being
taken to ensure that this action does not go to
affect their initiative and drive ?

SHRI RAGHUNATHA REDDY: The
Government is of the opinion that by regulat-
ing these perquisites as indicated in the latest
communication the efficiency of any manage-
rial personnel will not suffer. On the other
hand, it would increase efficiency of the mana-
gerial personnel and it would add to a healthy
competition and a healthy economic life.

SHRI HIMATSINGKA : Has Government
maintained any check on such expenditure on
perquisites of public limited companies and
if 50, what has been the average percentage it
bears to the salaries of these management per-
sonnel and how far does it cxceed the ceiling
fixed by the Government ?

BHADRA 3, 1892 (S4K4)

Oral Answers 18

SHRI RAGHUNATHA REDDY 1 There
cannot be any comparison between the salaries
drawn in public sector e« ies and p
sector companies. Within the administrative
ceilings that have been laid down any person
can go up to Rs. 7500/- in the private sector
companies whereas in the public sector it is
Rs, 3500 or 4000, Therefore, no uscful effort
can be made by comparing these two institu-
tions.

SHRI SURENDRANATH DWIVEDY :
The Minister has said that a clarification has
been issued to a circular already existing. May
I know whether Government has given any
thoughts to this problem, that is, the present
emoluments and ceilings on perquisites provid-
ed for managers and others are not sufficient
and it requires review in order to increase the
efficiency of public sector management and
whether they are doing any rethinking in the
matter ?

SHRI RAGHUNATHA REDDY: The
question that has been asked is: in order to
improve the efficiency whether the salaries in
public sector would be revised. My submission
is : I am dealing with the private sector now.
What the hon. Member has raised is a matter
to be examined.

SHRI INDRAJIT GUPTA : Arising from
this statement containing the guidlines and
administrative ceilings on perquisites, while
some sort of standards have been prescribed
bere for various items, when it comes to the
question of reimb nt of all entertainment
and other expenses incurred for the business of
the company, the Government has stated here
that it will not be treated as an item of remu=
neration for the purpose of Section 198 and
it will be left entirely to the companies them-
sclves to fix ceiling within which such expendi-
ture will be incurred. I would like to know
from the hon. Minister whether it is within the
knowledge of the Government that under the
heading of entertainment and other expenses,
inordinately huge amounts are being allocated
and spent and this has also become a source of
various types of corruption and undue pressure
and though they have refused to lay down any
standard whatsoever in this respect, how
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many companies and what percentage of com-
panics have informed the Government uptill
now that they have fixed some broad ceiling
regarding entertainment expenditure and what
is that ceiling ?

SHRI RAGHUNATHA REDDY : The
recent clarification that has been issued reads
as follows :

“Reimbursement of all entertainment
and other expenses actually and properly
incurred will not be treated as a remunera-
tion for the purpose of Section 198.”

The question is: whether this particular
expenditure will be treated as a part of the
remuneration of the managerial personnel.
When a person spends on behalf of the com-
pany, it cannot be treated as a part of the
remuneration. But, nevertheless, the sugges-
tion made by the hon. Member as to how
much limit can be fixed and whether there
should be any limit as far as the expenditure
for the purpose of entertainment is concerned,
has attracted the attention of the Government
proper studies will be undertaken.

SHRI INDRAJIT GUPTA : What percen-
tage of companies have informed Government
whether they have themselves prescribed any
ceiling or not as it is stated here ?

SHRI RAGHUNATHA REDDY : I do not
have immediate data. I will write to the hon.
Member later.

SHRI CHINTAMANI PANIGRAHI : Has
it come to the notice of the hon. Minister that
in the undertaking, Oil India Ltd., a Govern-
ment of India undertaking in which the
Government have 50% shares, the Managing
Director gets Rs. 8000/- per month as salary
and Rs. 1200 as Dearness Allowance and a free
car and 20 gallons of petrol a day and free
air journey ? If such things go on, were they
brought to the notice of the Government?
I want to know this, namely, whether the
representatives of the Government in charge
there brought it to the notice of the Government
saying, this ia the position there, And, if so,
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Sir, what are the gmdgm which have been
given to them by the Government ?

SHRI RAGHUNATHA REDDY: The
Hon. Member may please put a
tion on that.

1 ques-

SHRI CHINTAMANI PANIGRAHI : You
may treat this as a separate question.

SHRI JYOTIRMOY BASU : I want to
know whether the Gover has any pro-
posal to set up a cell for ‘physical verification
to detect violation of the ceilings that are being
widely practised by private sector companies
in the form of entertainments etc. and various
other malpractices.

SHRI RAGHUNATHA REDDY : There
is Dircctorate of Inspection which goes into
such matters, If any complaint is received,
immediate inspection of books of accounts
would be undertaken, if it is considered nece-
ssary.

SHRI JYOTIRMOY BASU: You don't
propose to set up a cell for physical verifica-
tion, whether it is violated or not ?

SHRI RAGHUNATHA REDDY : It is a
suggestion for action.

SHRI GADILINGANA GOWD : After
the abolition of the Managing Agency system,
the persons concerned working as Managing
Directors, Marketing Directors and Purchas-
ing Directors are now drawing more salaries
and more amounts than what they used to get
as Managing Agency Commission. Under these
circumnstances, I want to know whether the
Government is going to fix up a certain per-
centage from the net profits of the company
for these Directors.

SHRI RAGHUNATHA REDDY : All these
matters which the Hon. Member mentioned
would be taken into by the Company
Law Board when the application comes for
this purpose. If the hon. Member has got any
information which he can supply tome, I can
certainly go iato it.
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Amendment bf Election Law

#580. SHRI SHRI CHAND GOYAL:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the draft of the Bill secking to
amend the election law is ready ;

(b) whether it will be introduced in Parlia-
ment in the current session ; and

(c) the main features of the amending
measure ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRIK. HANUMANTHAIYA) :
(a) and (b). No, Sir.

(c) Two statements containing the main
recommendations of the Election Commission
for amending the election law were laid on the
Table of the House on the 24th February,
1970, in reply to Starred Question No. 50.
The recommendations are being e<amined.

SHRI SHRI CHAND GOYAL : We have
been hearing from time to time that they are
being cxamined. I would like to know as to
when these recommendations were made by
the Election Commission. Isitnot a fact that
the Election Commission itself have furnished
you with a draft of this amendment to Election
Law ? It is mainly on the basis of thesc recom-

dations brought out from the experience of
the General Elections of 1967 and the Mid-
term eclections which took place in 1968 and
1969 that the Election Commission furnished
you with that draft. So, I want to know
whether you have considered that draft and
whether you have considered it neccessary to
adopt the same or whether you want to amend
it and, if so, what the reasons are, which are
responsible for non-consideration of this amen-
ded draft for such a long time,

SHRI K. HANUMANTHAIYA : He is
right that the Election Commission has given
certain suggestions and these are being consi-
derd at length. They arc proposed to be put
in the form of an enactment and brought
before the House, It is a question of time,
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AN HON. MEMBER : When ?

SHRILOBO PRABHU : Before the next
elections or not ?

SHRI K. HANUMANTHAIYA : Before
the elections certainly. If not in this session,
in the next session we are trying to introduce
this Bill. )

SHRI SHRI CHAND GOYAL : Sir, two
very important matters were brought before
the House. Onc was, the voters were preven-
ted from exercising their franchies by the
richer and more powerful sections of the society
and then the Government had said that more
mobile polling stations would be set up so that
the intimidation and other such activities are
not practised on the voters. So, I want to
know what the Government is going to do in
that respect.

And, my second question is this.

SHRI K. HANUMANTHAIYA i One by
one. Let me answer the first point. That
is a very good recommendation. I hope the
House will accept it. We shall place it
before the House,

SHRI SHRI CHAND GOYAL : The
question of the elections becoming very ex-
pensive has been agitating the minds of all
Members for a considerable time. .

AN HON.
question,

MEMBER : This is the third

MR. SPEAKER : The leader of his party
is also going to ask some questions,

SHRI SHRI CHAND GOYAL: He has
50 many questions to ask.

SHRI ATAL BIHARI VAJPAYEE : Iam
going to ask only one.

SHRI SHRI CHAND GOYAL : My
difficulty was that the hon. Minister prevented
me from completing my question and that is
why I am just completing my question.

These electi are b ing very expen.
sive, and one of the recommendations was
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that all the expenses incurred by a candidate,
whether before the clections or after the
elections, should be accounted for and the
expenses incurred by the political parties also
should be taken into consideration, and the
filing of wrong return of election expenses
should be made a corrupt practice and an
offence. What is Government going to do in
this regard ?

SHRI K. HANUMANTHAIYA : I think
we shall accept most of the recommenda-
tions.

it srzw fag ey arddt : sreqe wET,
o« efig sft Mfay ®aa sifaa aar
g=ix fafy oot & &7 W gzA § og
weaTan fear a1 f5 gargde femew &
ITA 9T 77 TET A AyWAr § gRIAT
ar & gMfug & # &g 99 a7 fawie
A & fad oF gdaig geyaT gadn
# smraar avgar g fF gTwTT wm oo
I9 HTATHEA FT QAT A FT TUAT RS
Tadt a1 IEHY «FT ARy 91 fagarw

e

SHRI K. HANUMANTHAIYA : There
isnogq of Gover not trusting the
Speaker. We have full trust in the Speaker's
judgment and impartiality. If the hon.
Members want you to preside over such a
mecting, I for one will be very happy, if you
find time.

SHRI ATAL BIHARI VAJPAYEE : That
is not the question. A similar assurance was
given by the former Law Minister that an all-
party conference would be called, but it was
never called. What has happened to that
agssurance ?

SHRI HEM BARUA : Sir, the ball is in
your court now.

SHRI K. HANUMANTHAIYA : I cannot
compel the Speaker..

SHRI KANWAR LAL GUPTA : Has the
hon. Minister written to him ?

AUGUST 25, 1970

Jral Answers 24

SHRI K. HANU A: I am
wholly in favour of the suggestion made.

.

There is no difference between me and the
hon. Members on this point. The only thing
is that we have to ascertain the wishes and
convenience of the Speaker. .

SHRI KANWAR LAL GUPTA: Has he
written to him ?

SHRI K. HANUMANTHAIYA : It is

as good as writing to him, because we are
now telling to his face.

SHRI NATH PAI : Sir, now what do you
do?

SHRI KANWAR LAL GUPTA : Sir,
you have to decide and call a meeting as
quickly as possible.

SHRI HEM BARUA : Now, the ball has
been put in your court, Sir.

SHRI NATH PAI: We would like to
know whether you are ready,

SHRI KANWAR LAL GUPTA : The
question is now addressed to you, Sir. What
is your reaction ?

MR. SPEAKER : So far, it has not come
to me. But if the House would so desre,
where is the question of my refusing ? It will
be done.

st Wiwg WEW : Feqw wErew, &
o qrsqw ¥ fafo 5= ot § AT
e g 5 39 a7 ag st qwo dmr
TH & a1 # @iy Iv FATgTew A oY
faora fam ot e gAmEt & 6 wd oz
wfaal § A9¥ 9F @ W Fifge wife
& orad axf #1 g & @ § A
w1 frafea fafw ¥ g v e
AFE I59 AT ¥ I8 favla & ofr
a1 ¥ T AR ?
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SHRI K. HANUMANTHAIYA : If I
bave understood the Hindi version correct-
ly..

AN HON. MEMBER : The English trans-
lation is there.

SHRI K. HANUMANTHAIYA : I could
not get the English translation.

If Ministers have to resign six months be-
fore the elections. .

SHRI NATH PAI : The Ministry or the
Government should resign.

SHRI K. HANUMANTHAIYA : That
is a proposition which is being made now and
then by some individuals. It does not obtain
in any democracy, and I do not think that I
shall subscribe to that view.

st WiEE QW ;4T &1 AH N2 &
IST AT FT FEAT &

SHRI K. HANUMANTHAIYA : Sofar
as the Andhra Pradesh High Court’s remark
is concerned, it is an obiter dictum and it has
no force of a judicial pronouncement.

DR. RAM SUBHAG SINGH : May I
know whether the draft Bill contains a clause
saying that no bedy will use government
planes or vehicles while on election tours ?

L |

SHRI K. HANUMANTHAIYA : I do not
think there is any such provision. If the
reference is to the Prime Minister, as the hon.
Member knows, rules were framed on the
subject a decade ago and they arc being
followed. This was made applicable to the
Prime Minister and the Deputy Prime
Minister. .

SHRI KANWAR LAL GUPTA: Rs. 34
lakhs were spent on the Prime Minister.

SHRI K. HANUMANTHAIYA : There
fore, nothing unusual is being done. There-
fore, there is mo question of revision of that
atall
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«t e meat : oy g -
T F Y aTE T UK ¥ gar g o
g uw fawi & feafed & foad wa-
w1 &1 g1 A F AT gitw w1 A
g <fror amk s A Feafam awa< ar i
X # A @ SrHT A S qvar
FETT 91, IFHY gTAT A ITHY Forarrar
1gT A TR AT g A Y aga
UF qig ¥ 9Ad faers feeqoiy & F
HAAT AT § fF FWEIT N @ g
frowl & g s AT W . ar W
tar wea W 3ad wAY frarendiw § fw
fora qifer ®2aw 9 aifer &), 99 g
Aifer amea T & acFra g agh A
Az fim fad and o ag fid v g

ag qgw my aife g7 AN W fee R
qEAT A AT & AT IAH frdl WHIT ¥

TETAg R ?

SHRI K. HANUMANTHAIYA : These,
are good suggestions which have to be con-
sidered and incorporated in the Bill

SHRI NATH PAI : Fair elections presup-
posc that all the parties contesting them get
fair opportunities to put across their points of
view to the electorate. Two things count as
of supreme importance in this—the means of
mas$ communications and means of trans-
port. In our country, it so happens that the
Governments, both at the State and the
Centre, monopolise these two main means of
approach to the people. The radio network
is monopolised and used for government
propaganda during eclections and transport
and communications are also used in a
similar way. In order to ensure that the 1972
election, if there is not one earlier—I do not
know what is his thinking about it—when it
comes will be a fairer one, if acroplanes are
provided to one particular party leader, will
they be made available to other parties also
and will the AIR give equal opportunities to
the leaders of national parties to put forth
their points of view ? Will the hon. Minister
initiate efforts in this direction ?
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SHRI K. HANUMANTHAIYA : As for
equal opportunities in the matter of propa-
ganda, I think it is a right attitude to take. I
am wholly with him.

Regarding the provision of facilities like
aeroplane to one individual, namely, the
Prime Minister, I have already explained that
these rules were made a long time back. As
to what should be done in the matter of
broad port facilities, it
under my jurisdiction.

N
or ftr 11 not

SHRI NATH PAI: This is a very vital
issue, It is not a question of some other
Minister being in charge. The issueis whether
at the time of clections, equal opportunitics
will be given to other political parties, apart
from the ruling party. While he is sympa-
thetic, his reply is brilliantly evasive. Chiefl
Ministers hop from place to place in heli-
copters during election tours. The -election
law ishis concern, not that of the Ministry
of I and B or Civil Aviation. Will he beca
little more forthright and tell us what his
thinking about it is ?

SHRI K. HANUMANTHAIYA : I have
made the position quite clear. Equal facilities
apply toallincluding Ministers except the Prime
Minister and Deputy Prime Minister who are
governed by a set of rules framed a long time
back.

SHRI NATH PAI : These are archaic
rules.

st ool fag : gt 3W H O
gy vg Agrit & waww EaA X
smgforraw 18 amE ax
wfaw § 1 & s g g fr oo
21 gre w1 o g YAk fag et gE B,
3% W2 ¥ 18 7@ s mfw anmy
g HT AT AT FT FF A AN
Fifen e faw wig ?

WA F1 F7 FW@ & far e
wyma & ot waf ar §, IEw w9
A & fa¥ gg ot Afefrdor § T
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& wEr &1 D gy & Ay e
qAT ®AT @1 @, W AW ®H
& o9 79 923 faq F@ AF go Ho
afy 2} & ar & afs 0% s
W AT A T !

SHRI K. HANUMANTHAIYA : These
are suggestions which are contained in the
Note that has already been placed before the
House, we will take into consideration all the
suggestions my hon, friend has made.

SHRI LOBO PRABHU: I have gone
through the suggestions of the Election Com-
missioner and I have heard the Minister say
that the Bill will be brought very soon. Consider-
ing the complexity and number of suggestions,
considering the fact that this Bill may have to
go to the Select Committee and considering
that after Parliament passes the Bill various
adjustments in the election procedures will be
necessary for the candidates and the Govern-
ment, may I enquire from the Minister whether
he will give an assurance that the Bill will be
brought during the next session ?

SHRI K. HANUMANTHAIYA : I think
I will be able to introduce the Bill.

st T wew : fgrgeaT § dFadaw
F AW W 9FF TET AT ¥ @ M
& faaer Nzt faee ® amw aff Par
#R 2 qzg 9w W W § Faaw
g & qTr ag vEder R &, wax
Fitg #1 a9 59 & § faw Kar s@r
g1 & Sraar wgar g fF owm QEr
giagE &) faay W Nz BX s
afaFt §, 99%T A faz 7 @ &%
d g wE afewsTh 3a% Am W
Afaz sTar ¢ Y SEF faars sriark
it argw?

SHRI K. HANUMANTHAIYA : The pro-
visions are already there in the existing enact-
ment and the rules framed thereunder so that
no name can be omitted or distorted. But we
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will take a stric iew of the matter and sce
that the clectoral rolls are as correct as is
humably possible.

qW WET : ART AT |

St OIS Set 3§ 9% AU
FIgT AF AT E |

weqm W@ : A=A AT
a1z ATF AET G qar g |

st TwraaTe G WOAr 4y
garw fear ar) wH ¥ Aw A 2
# ot wigar g & am famfae ar
g ? Fr AT waf Tar ?

weaw WRa: gAFT AW daz ¥
AT I |

st T S XU AR Fe e
ar & awar g1 ¥y @arewr fear oan
w2 At ¥ A A & wAee€ F oA
agf srar g

WeqW WENAW : ATIHT ATH qqT A
agt srar g |
Threat of resignation by Officers against

d to b of striking
staff of Northeast Frontier Railway

+
*583. SHRI RAM AVTAR SHARMA:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of RAILWAYS be pleased
to state

(=) whether it is a fact that the Officers of
the Northeast Frontier Railway have threatened
to resign in protest against the decision to
condone the absence of striking staff of the
said Railway, who participated in the recent
wild-cat strike ;

(b) if #0, the details thereof ; and
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(c) the reactian of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM) : (a) No, Sir.

(b) and (c). Do not arise.

st Tomwar Rl @ A wgEm A
ga aral ¥ I fear @ ) wei A A
wrAert 8, a7 gwaw g ft ak
fearcas widarg g ot 1 Al g€
oqf af ag guer T afawrfedl 7 €y
2 1 ? gAY gEw@r &< faar war,
g%y a7 &7 fgar ag & sEAr
AT fe sy gy o F Toq & 7

st go gaw wew: wgies gl @
AT g% Wy fafreer & §zdas
I %t aog § fawgr &< faar man ar )
afmar ag gar @1 f5 wwifs &S
gftnw o wfeg famr w7 Sad
feear faar 3a% @iw ag fear g
fr ¥ oz aT gar Adf feg amgdr st
IFr Ia%r ik gar A & ag
<fs sur & agfan saa foar nar, @
arEY AT gArT &7 Javq fegr @ §, Ay

faegw agY fear nar &

st owmeare @At ¢ & @A wgarn
{ f& @ grarw & s frad W gifr
gEt ? g Fpmews @ & wx oY
9 AFITA 37 AW Wy @Ar &< fagn
arg it w1 ¥ 4 faar wrg, gg st
% e § 7

gz grme feq &y & gro saf
&R FEd w9 e @ qifeqt
afeafaa of &Y awr ST w1 wOw
war a1 ? %fF IAer ewr w3 fear war
t, s @ wreor § afewifedt # soay
g?
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TaW wAt (st AFQT) @ T WA AT
Toa g e oowwr s g At fr o
g foa¥ famr ¥ amgx <@, Saw fav =
%t Afoer @y wE 1 forw A X
s ¥ fgear faar, sasr 11 feq &
T agl & € | Iy g faat &

Wt vwTwATe waf I 11 faq
# A8 frar, zafae samy o= feai
& ¥ adf faslt 1 gwwrT ¥ wAWY aw
g & ?

oY A7 94 AFT a%F TIEF AT
@ it 11 faq as A F qig
AFAF F 40 91 | gHA FHALT T
YT &3 gq F YT qgA 7T AL FT W
1 FrFar fF arT ¥ AW wAT aFT
g% aifew ar w17 @y fafeemgsma &1
#9 Yoy agf ar ¥ gwlfag o ana
arx gz fgr srar &, ag Fear qar g0
7€ &g Fagma aff raf &

SHRI BISWANARAYAN SHASTRI: A
section of the employces of the NF Railway
went on strike while the other section reported
to their dutiesregularly. The Railway officials
took a serious view of employees who particip-
ated in the strike and reported the matter to
the authorities here, the Railway Board and the
Railway Minister. May I know from the hon.
Minister whether the Railway Board and the
hon. Minister were displeased with the action
of the officials in taking a serious view of the
strike ?

&t aeqr : #3 I9 awq 9 GI% T3
fgar g1 fF AT FE FET FT FT T,
wi€ arRg g, w1f waee grw, A
aF Wt § gfag @t wemA A,
g gardr AvE ¥ W qAF-wREr
adl gt 1 xafag faa fedt & oG
w1 far, 39 faafed & gan w1€ qmer
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ﬁn,mg‘aﬁﬁg‘mnw adf
frar &1

st TREmT @ oqdr FA
Az A garar § 5 Afqw w12¥ &
FEr AT w1 FAAF IJA® fEArE
AR M AEY) Az G e S
qdt drarea W@y § a9zl # gEarA &
faafed § g7 ¥ & arar 19
Aagdl #t firgan fear nar ¢ &e ga
T A A gFEH W« @ § AT 40
AT aft A% gadfee § 7 w197 o
aft & ¥ @zt @ feafs s1am @
R & aragy TWEifae @At qifics
¢ #te gafaaa sfafas Aafeds o=
& gaifas wagdd 1 a0 fear o <@ &;
FAT h, A FT gAY GHET AqqA AR H
gaifaw, 37% fams &t Fdafgar
ar w@r &, 3+ arfem &0, @fe sas
feasal atT agaie w1 g fear @7 w93,
foad agi fot gzam w1 qauw dar &t
agr g ?

ot ae S A aifew §g oad
g T g, aqifs &% ag vy faar ar
fr ot fr Wit o A% ofzfedawa @
fr s fedt &1 fafeares 8 fear
srgar, AfRT S A §g Frar 7 frar
2, sa& fag gar fasen | (sgaam)

ot WA et g qAqT qUa
g | (sawara) @amtar g8 gar A
FAFZE 1 (wwwam)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : I have passed on to the
next question.

SHRI HEM BARUA: This man was
murdered, as an aftermath of the strike, and

because of the strike our State of Assam has



33 Oral Am_(:

been affected ; it is a v.tal matter. Apart from
that, Mr, Dutt, who was the Joint Secretary of
the Mazdoor Union, Alipur Duar, was murder-
ed. I wanted to know from the Minister
whether any enquiry has been made into that
and whether the culprit has been brought to
book.

SHRI M. YUNUS SALEEM : Action is
being taken against the person who has com-
mitted the offence.

SHRI S. KUNDU : We could not hear the
reply, Sir.

SHRI M. YUNUS SALEEM: Action is
being taken against the person who has com-
mitted the offence. (Interruption).

st AT Wrew 3@
snfea €Y g€ 1 (sawsrTw)

HSqW AEAY : AAAG §H  ACE 41
fered w7 & 7

g

SHRI S. KUNDU: Sir, an important
trade union leader has been murdered, and the
Minister is not going to admit the Short Notice
Question which we gave notice of. The Naxalite
elements in that area (Interruption).

MR. SPEAKER : Order, order.

SHRI HEM BARUA : Mr. Dutt who was
the Joint Secretary of the Mazdoor Union,
Alipur Duar, was murdered ; he was a veteran
trade union worker. I want to know from the
Minister whether he has enquired into it and
whether the culprit who was responsible for the
murder of this man has been brought to book.

SHRI NANDA: Yes, Sir. This action
cannot but be condemned more severely. We
are extremely unhappy about it. Any action
which can be taken in the case of a murder is
being taken. What can the Railway do in the
matter ? The railways can assist the police and
the other authorities dealing with the matter to
sce that the investigation and prosecution take
place properly.

SHRI HEM BARUA : [ wanted to know

BHADRA 3, 1892 (SAKA)

Oral Answers M

whether the railways have also started a case
against those people.

SHRI NANDA : This has been taken up.
(Interruption).

MR. SPEAKER : Shri Kanwar Lal Gupta.
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Forward Trading in Gur

*587. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of INDUS-
TRIAL DEVELOMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that ban on forward

r
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trading in gur has been lifted and applications !'ﬁ LIC

have been invited for the grant of recognition ;
and

(b) ifso, the reasons for the delay in the
grant of recognition to the Associations?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) Recognition has already been granted
to a number of Associations-for conducting
forward trading in gur.

it vaiT fag et © & 5 AgEa
¥ qugt w1gar § 5 fead oafaoas &
midaier WwwAlga & fag .y ¥,
firaal & arq gz gar A faal sy
IR e e frar @ fea
arfia w fear ?

SHRI M. R. KRISHNA : 36 associations
have applied. Out of the 36, about 10 associa-
tions have been given recognition, and in respect
of a number of other a.uocmuom. applications
are under examination.
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SHRI M. R. KRISHNA: It is only to avoid
the misuse and the making of extra profit that
thclc I‘I-Cpi have been taken. As I said, 36
pplied and 10 have already
been approved. We are taking every step to
see that they do not misuse it.

a8 have
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SHRI M. R. KRISHNA : We cannot
straightway approve of the applications because
we have to scrutinise them. Many of these
associations which have been in this trade have
not been conducting themselves in a fair way,
Therefore, we have to take a lot of care to see
that the mistakes committed in the past are
not repeated,

WRITTEN ANSWERS TO QUESTIONS

Effect of abolition of Managing Ageacy
System on service conditions of em-

ployees in Managing Houses

*572. SHRI VISWANATHA MENON :

Will the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the abolition of
the Managing Agency system in Managing
Houses will affect the hipartite settlements, if
any, in regard to the terms and conditions of
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service which h;veb&nurivednbytnd
between the emtwhile employees and the

Managing House managements after the 31st
March 1970 ;

(b) if so, the details thereof ; and
(c) the steps taken by Government to
maintain the spirit of bipartite scttlements
regarding service conditions which had been

arrived at between the employees and the
managements 7

THE MINISTER OF COMPANY
AFFAIRS (SHRIRAGHUNATHA REDDY):
(a) to (c). The system of managing agency
finally came to an end by law on the 3rd April,
1970. Prior to that date a number of managing
agencies had come to an end in the normal

course.

The Government have recently received
three representations concerning service condi-
tions of employees working in the managing
houses. The matter is under examination,

Unloading of Wagons on Railways Through
Forged Receipts

*573. SHRI PREM CHAND VERMA:
Will the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there has been
a fraud of unloading of wagons through forged
receipts on the Railways and, if so, what are
the details ;

(b) what is the estimated loss ;

(c) what steps Government propose to take
in the matter to check recurrence of such
frauds ; and

{d) whether there have been such frauds in
the last three years on the Railways and, if so,
what steps were taken to avoid such incidents ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir. There have
been some cases of deliveries of wagon load
consignments on forged railway receipts on the
Railways. A statement giving details of such
cases which occurred during 1967, 1968, 1969
and 1970 (upto July) is laid on the Table of the
Sabha. [Plazed in Library. S No. LT—
4042/70).

(b) The estimated loss during 1967 to 1970
(upto July) is approximately Rs. 21/ lakhs.

(c) Another statement showing steps taken
to check such frauds is laid on the Table of the
Sabha.

(d) The details of such cases during the last
three years and the steps taken to avoid such
incidents are given in the Statements laid on
the Table of the Sabha. [Placed in Library. Ses
No. LT—4042/70].

v =

hip of regi d G 1 Trade
Unions in Central, Western, Northerm
and North Eastern Rallways

*574. SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of RAILWAYS be
pleased to state :

(a) the names of the registered General
Trade Unions working on the Central, Western,
Northern and North Eastern Railways ; and

(b) the membership figures of the Unions as
claimed and as verified ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) A list of such Trade Unions
based on the information as available with the
Railway Administrations is indicated in part I
of the statement laid on the Table of the
Sabha.

(b) The required information in respect of
recognised Unions as available is given in
part II of the statement laid on the Table of
the Sabha.
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?ﬂm Answers

Names of the registered composite unions on Cehtral, Western, Northern and North-Eastern

Railways as available with the Railway Administrations concerned

Railway

Name of the Unions

Central

Western

Northern

N.E. Rly.

. National Railway Mazdoor Union.
. Central Railway Mazdoor Sangh. *
- Madhya Railway Karmachari Sangh.

Western Railway Employees Union.
Western Railway Mazdoor Sangh.,

. Paschim Railway Karamchari Parishad.
. Western Railway Labour Union.

. Northern Railwaymen’s Union.
. Uttariya Railway Mazdoor Union,

Uttar Railway Karamchari Union.

. Northern Railway Workers' Union.

Northeaster Railway Mazdoor Union.
Purvottar Railway Karmachari Sangh.

. Purvottar Railway Shramik Sangh.
. Purvottar Railway Mazdoor Sabha.

Part II -

Particulars of membership of the recognised Unions on Central, Western, Northern
and N, E. Railways as available

Railway Name of Unions Membership

Central 1. National Railway Mazdoor Union, 68,024
2. Central Railway Mazdoor Sangh. 66,435

Western 1. Western Railway Employees Union. 64,124
2. Western Railway Mazdoor Sangh. 55,321

Northern 1. Northern Railwaymen's Union. 60,825
2. Uttariya Railway Mazdoor Usion, 38,500

N.E. .l.. Northeastern Railway Mazdoor Union. 19,534
34,532

. Purvottar Railway Karamchari Sangh.
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Forest-Baséll Industrial Units

*575. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether there is a vast scope for setting
up forest-based industrial units in the country;
and

(b) if so, whether any concrete scheme has
been worked out for setting up forestebased
units during the Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). There are
schemes to set up Paper/Pulp and Newsprint
Mills in the public sector. There are good
prospects for setting up forest-based industries
in the country. Government have also prepared
seven forest-based industrial schemes, in the
small scale sector.

Betting up of a Paper Plant in Orissa

*579. SHRI RABI RAY : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT AND

INTERNAL TRADE be pleased to state :

(a) whether it is a fact that the Government
of India have requested the Orissa Government
to discuss with the existing paper mills to
remove their bottlenecks to boost up produc-
tion of paper in view of the shortage of paper
in the country ;

(b) whether it is also a fact that the Govern-
ment of Orissa moved the Government of India
to take up & paper plant in the Central Sector;
and

(c) whether in view [of the inability of the
Central Government to do so, the Government
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of Orissa have recommended a private party to
take it up and, is so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) and (b). Yes,
Sir.

(c) Government of Orissa has recommended
a private party which proposes to set up a
Paper Mills with a capacity of 60,000 tonnes
per annum in Koraput Distriet.

Concerns Controlled by Hari Das Mundhrs

*581. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) the bames of the concerns in the
country which are controlled by Shri Hari Das
Mundhra at present ;

(b) whether itis a fact that most of the
shares of these companies are attached by
Government ;

(c) whether Government have appointed
any representative on the Board of Directors of

these companies ; and

(d) if not, the reasons therefor ?

THE MINISTER OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY) : (a)
and (b). A statement giving the information in
respect of companies with which Shri Hari Das
Mundhra is believed to be associated is placed
on the Table of the House.

(c) and (d). The question of appointing
Government directors in some companiess
already receiving the attention of the Company
Law Board.
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S No. Name of the Company Balot o-bics sherss ars tleched by
1.  Alcock Ashdown & Co. Ltd. There is no information that Mr. Mundhra has
shares.
Angelo Bros. Ltd. Nil
Grahams Trading Co. (I) Ltd. Nil
Lodna Collieries (1920) Ltd. 11,900 shares attached.
5,  Shalimar Tar Products (1935) Ltd. Nil
Shalimar Works Litd. Nil
Smith Stanistreet & Co. Ltd. Nil. Is not a share holder.
8.  Turner Morrison & Co. Ltd. 2,005 shares attached.
9, Burdwan Collieries Ltd. Action to attach 50,000 shares has been taken.
10. S. B. Export Import Co. Ltd. The Company is defunct since 1952.
11. 8. B. Comstruction Co. (P) Ltd. Nil
12. Oasler Propertics Lid. No shares attached. There is no information
that Mr. Mundhra has shares, |
13.  Kaymer Bhagaswe & Co. (P) Ltd. Nil
4.  Socklatings Tea Co. Ltd. Nil
15.  S. B. House & Land (P) Ltd. Nil
16. Commercial Combines Ltd. Attached.
17.  Samastipur Central Sugar Co. Ltd. (It is not known whether assessee has any
18,  Daga Properties Ltd, thare) do
19.  S.B. Emporium Ltd, do
20. Castle Scale Ice & Cold (P) Ltd. Details not available on record.
21.  Rajkatra (P) Ltd, Nil
22, S. V. Industries (P) Ltd. Nil
23,  Manmohan Gorporation India Ltd. (No but share holding company’s shares have
been attached.)
24,  Automatic Printing Co. Ltd. Nil
25.  S,B. Industrial Development Co. Ltd.  Yes, 250 shares attached.
26. F & C Osler (India) Ltd. Information is not available as relevant docu-
(In liquidation) ments are in custody of police authorities. But
69,400 shares attached.
27.  Odler Electric Lamp Manufacturing  Attached 55,000 shares.
Co. Ltd.
(In liquidation) ~
28.  S.B. Trading Co. (P) Ltd. Attached.
(In liquidation)
29.  Brahmaputra Tea Co. India Ltd. Attached 2,08,300 shares.

(In liquidation)
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30.  Fimalavan Agriculture & Tea Pro- Details not known. There is no information
perties (P) Ltd. that Mr. Mundhra has shares in this company.

51.  Bhuri Tamle Collieries Ltd. do '
(In liquidation)

82, Pactific Trading Co. Ltd. Winding up proceedings closed on 10,12,62 and
(In liquidation) hence question of attachment of shares does

33.  Ondal Land & Collieries Ltd.

(In liquidation)

34, Kurseon Properties Ltd.
(In liquidation)

35,  Brahmaputra Tea Co. Ltd.
(Foreign Company)

36. E.i;hnrdou & Cruddas (Properties)
td,

37.  Duncan Stratton & Co. Ltd.

not arise,
Not attached.

It is not known whether assessee has any shares
at all to be attached.

Attached 10,000 shares.
Shares attached.

Shares held in benami names attached (36,598
ord. shares/36,400 Pref. shares.)

Setting up of Car Plant in Hissar Haryana

*582. SHRI V. NARASIMHA RAO:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state

(a) whether a four-seater car manufactur-
ing plantis likely to beset up at Hissar in

Haryana ;

(b) if so, the namec of the firm which is
setting up the plant ;

(c) whether the Haryana Government have
apprised the Centre regarding this ; and

(d) the reaction of Government in this

regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) and (b). An
application has been received from Shri P.C.
Aggarwala for registration of his scheme with
the Directorate General of Technical Develop-
ment for the manufacture of a 4-seater car in
a plant to be set up at Faridabad or Hissar in

Haryana,

(c) The Haryana Government have recom-
mended the proposal of the party,

(d) The proposal is under examination.

Slow Pace of Co-operation from Coal
industry in Modernisation Programme
of Railways

*584. SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased to
state :

(a) whether the implementation of the
modernisation programme of the Railways will
be hampered by the slow pace of co-operation
from the coal industry ; *

(b) whether the coal industry is alightly
raising a poser as to why the Railways should
give priority to dieselisation over electrification i
and

(c) whether any study has been made on
this subject ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No, Sir.

(b) and (c). The comparative advantages
of clectrification and dieselisation have to be
considered by the Railways whether the coal
industry raised such a poser or not. Studies
have been conducted from time to time, The
results vary from section to section as a number
of factors such as traffic density, contiguity to
sections already clectrified, heavy initial capital
expenditure required for electrification, etc, are
taken into account
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Labour Participation in the Management
of Railways

*585. J. M. BISWAS: Will the Minister
of RAILWAYS be pleased to state :

(a) whether Government have finalised the
scheme to ensure labour participation in the
management of Railways ; and

(b) if so, the main features thereof 7

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Railway labour are
already participating in certain spheres of
railway activities. Further steps towards exten=
sion of these areas are being considered and
discussions are being held with the repre-
sentatives of the recognised Federations and
Unions.
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Issue of Licence to JKirloskars for Manu-
facture of Tractors

*588. SHRI S. M. BANERJEE : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether any industrial licence has been
issued to Kirloskars for the manufacture of
tractors ;

(b) whether this is against the recommen-
dations of the Dutt Committee ; and

(c) if so, the reason why the question of
monopoly has been overlooked in this case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Shifting of Barrel Plant from Sewrito
Trombay by M/s. Standard Drum and
ing Co., Bombay

*589. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to refer to the reply given to Starred
Question No. 1138 on the 21st April, 1970
regarding the shifting of Barrel Plants from
Sewri to Trombay by M/s. Standard Drum
and Barrel Manufacturing Company, Bombay
and state :

(a) whether Government would place on
the T.b]? of the House the documents on which
they are relying that M/s. Standard Drum and
Barrel Manufacturing Co., Bombay have not
created fresh capacity for oil barrels while they
shifted their oil {barrel plant from Sewri to
Trombay and converted it for manufacturing
Bitumen Drums to cater to the requirement
of M/s. Standard Vacuum Refinery Co ; and

(b) whether Government have since recei-
ved the complete infor : g "- the
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correspondence exchanged between M/s), Stan-
dard Vacuum Refinery Co. and the Irén and
Steel Controller, Calcutta ?

THE DEUPTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Government have
already conveyed their inability todoso in
reply to Question No. 127] answered on
20.2.1968.

{b) Attention is invited to the reply given
tothe Lok Sabha Unstarred Question No.
3068 on the 18th August, 1970,
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Forward trading in oil seeds

*591., SHRI DHIRESWAR KALITA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether there is any proposal to stop
speculation in the oilseed trade ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Government have
already taken steps under the Forward Con-
tract (Regulation) Act, 1952, to curb harmful
speculation in  oilseeds and oils.  Bank
advances in regard to these commodities have
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Increase in Prices of Rubber Tyres

*593. SHRI 8. S. KOTHARI: Wil the
Minister of INDUSTRIAL DEVELOPMENT

::‘IN:D INTERNAL TRADE be pleased to
€.

(a) whether it is a fact that rubber tyre
prices have increased during the past five
years ; and

(b) whether Government proposc to enquire
into the cost structure of the rubber tyre
industry and emsure that equitable prices are
charged ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) Yes, Sir,
The extent of increase in prices since April,
1965 is indicated below :—

also been restricted. No additional proposal in
this direction is at present before Government.

(b) Does not arise.

Consultation with Rallway Employees’
Federations on participation by Workers
in Management of Railways

*502, SHRI MANIBHAI J. PATEL :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that Government
had held consultations recently with the
representatives of the All India Railwaymen's
Federation and the Federation of Indian Rail-
waymen on the necd for active participation
by workers in the management of Railways;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes;

(b) Railway Labour are already participat-
ing in certain spheres of railway activities.
Details of the areas where such participation
can be extended have still to be formulated,
in consultation with the Organised Labour,

Date Price increase
(replacement sales)
1-4-65 6%
1-10-65 5%
42-66 5%
1-4-66 7.5%
20-11-68 6.51%

(b) The Tariff Commission went into the
question of fair price structure in respect
of rayon tyre cord and flow prices of natural
rubber, two primary raw materials for rubber
tyre industry, and has submitted its report
which is under consideration of the Govern.
ment. There is no propotal under considera-
tion on at present to enquire into the cost
structure of the rubber tyre industry as a
whale.

Special cell created aguinst criminals
indulging in theft of rallway coal

*534¢. SHRI MUHAMMAD SHERIFF:
Will the Minister of RAILWAYS be pleased
to state.

(a) whether any raids were conducted by
the special cell created recently against the
criminals responsible for the theft of Railway
coal ;
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(b) if so, the details thereof and the arrests
made in this respect ; and

(c) the action taken against those persons ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir.

(b) A statement is laid on the Table of the
Sabha.

(c) Cases under Section3 RP(UP) Act,
1966 have been registered by the Railway
Protection Force against the accused persons
and they are under investigation.

Statement

The details of the raids made arc as
follows :—

(i) Delhi Function: On 3-7-1970, 17
persons including 4 Railway employces
were arrested by the raiding party and about
400 kgs. coal valued approximately Rs. 20/-
recovered, Cases under Section3 R. P.
(U. P.) Act have been registered.

(ii) Dalhi Function mear Red Fort: On
11-7-1970 a raid was conducted on informa-
tion of the Special Cell of the Railway
Minister, by Railway Protection Force stafl’
of Delhi Division in which 8 outsiders were
arrested while in unlawful possession of
8500 Kgs. steam coal valued at Ras. 1,100/-
approximately. The owner of the Coal
Depot named Shri Chandgi Ram was also
arrested. A case under the R.P. (U. P.)
Act has been registered against the accused
and the same is under investigation.

(iii) Mohiuddinpur : On 9-7-1970, & raid
was conducted at Railway Station Mohiud-
dinpur by Railway Protection Force staff
under the guidance of Chief Security Officer,
Northern Railway and an officer of the
P. I. Cell and recovered about 5 Quintals
of coal and 43 wooden sleepers valued at
Rs, 133/ from the unlawful posscssion of
as many as 10 Railway employees. A case
vide D.D. No. 55 dated 9-7.1970 under
the R. P, (U. P.) Act has been registered
at the Railway Protection Force Post which
is still under investigation.
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Investment in GoldemTobacco Company

*595. SHRI SITARAM KESRI: Wil
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether it is fact that the original
investment of the proprietors of the Golden
Tobacco Company was Ra. 5 lakhs and it was
raised to Rs. 17 lakhs in the year 1935-56
through the issue of bonus shares ;

(b) whether it is also a fact that the share
capital and reserves of the Company at the
end of June 1968 amounted to Rs. 3.88 crores ;

(c) whether there has been an increase
of over Rs. 3.65 crores in about 12 yearas between
1955-56 and 1967-68 ; and

(d) if so, whether Government have as-
certained how this wealth was acquired by
the proprictors of the Golden Tobacco Com-
pany ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RE-
DDY): (a) The information is being col-
lected and it will be laid on the Table of the
House.

(b) Yes, Sir.
(c) Yes, Sir.

(d) There was no occasion for Government
to enquire into the affairs of the company,

Re-construction of Railway Lines between

Haldibari and Jalpaigurl and Domoheni-

Changrabandha (Nortbeast Froatier
Railway)

*596. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received
the detailed estimate from the N, E. F. Rail-
way to re~construct the Railway lines between
Haldibari-Jalpaiguri and Domohoni-Changra-
bandha on the Northeast Frontier Railway
according to the Technical Committee report
submitted in this connection after the great
flood of 1968 ;
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(b) ifso, the detalls of the Technical Com-
mittee report in this regard and the details of
the estimates ; and

(c) how soon the lines will be restored to
passenger traffic and, if not, the reasons there-
for ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir.

(b) and (c). The question affecting these
two branch lines in so far as the Technical
Committee’s report is concerned, is the dis-
charge of the river Teesta necar Jalpaiguri.
This discharge has been estimated as 7 lakhs
cusecs maximum on 50 years’ frequency.
Accordingly, the Railway has been advised to
undertake a proper survey to assess the effect
of the higher discharge of 7 lakhs cusecs on
the stability of the two branch lines and also
to work out the financial implications involved
in their restoration.

The restoration of these branch lines will
be considered after the results of the survey
referred to above are received from the
Northeast Frontier Railway.

fafa sqmama w1 esdtawr

*597, sit wAvac faw - 71 fafw
WA WA WEO GAT A7 qArA EFOFAT
w0 fF :

(%) mar fafa snaam & wsra-
O g K gE@E g ¥
feradi® g ; o

(@) w1 I%a sgmmrm A faga
WIS 1 FAr ®@ & Ay e
¥ faaradfta #¢ oy fassw § 7

fafe awr ewwr weaw s (sft
) ¢ (%) ot aft

(w) oft aft 1

BHADRA 3, 1892 (SAKA)

Written Answers 58

Offer of advance to meet expenditure

on construction of new Raillway link from

Jakhupura to Dubari (South Eastera
Railway)

*598. SHRI G. C. NAIK: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Orissa Mining Corporation
has agreed to advance Rs. 67 lakhs to the
Railway authorities for the comstruction of
Railway link from Jakhupura to Dubari on
the South Eastern Railway ; and

(b) if so, the reasons for the delay in the
implementation of the scheme ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Though the
Orissa Mining Corporation was advised of
their share of the cost of the Jakhapura-
Dhubri Siding (Private-cum-Assisted) in June,
1969, it was only in October, 1969, that they
agreed to bear their share of cost i. s, R 66
lakhs and that too in four equal annual
instalments and the Railway Board as a very
special case, have agreed to this mode of pay-
ment. Of the first due instalment of Rs. 16.5
lakhs for 1969-70, Orissa Mining Corporation
have so far deposited only Rs. 7.5 lakhs, that
too also in two instalments, despite repeated
requests made by the South Eastern Railway
Administration to deposit the full annual
instalment. Formal application for construc-
tion of this siding has yet to be made by the
Orisa Mining Corporation and the matter
is being pursued vigorowsly by the South
Eastern Railway with the Orisa Mining
Corporation, Construction of this siding
can be proceeded with only after the Orima
Mining Corporation submits their formal
application for construction of the siding and
also deposits sufficient amount. However, the
survey for the siding has been completed and
plans and estimates are under preparation by
the South Eastern Railway.

Amalgamation of gange scotioms
of Northern and Westers Rallways

*599. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to state :

(a) wheter it is a fact that a decision was
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taken to integrate the metre-guage Sections
of the Northern and Western Railways some

time back ;

(b) whether any announcement was made
with regard to this matter at the time the
South Central Railway was opened by the
then Railway Minister, Shri S. K, Patil ; and

(c) the approximate additional expenditure
involved in case the two Sections are integrated
into a separate zone ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No, Sir.

(¢) The expenditure depends on the exact
location of the zonal headquarters. However,
on a very rough basis it can be taken to be
of the order of Rs. 5 crores, non-recurring,
besides an anoual recurring expenditure of
about Ra. 2 crores.

Shortage of Raw Materials for Stainless
Steel Utensils Industry

*600. SHRI YOGENDRA SHARMA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the stainless steel utenils
is facing a crisis duc to shortage of raw
materials ; and

(b) ifso, the steps taken or proposed to be
taken in the matter ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) Itis a fact that the Stainless
Steel Utensil Industry is facing shortage of
raw materials,

(b) The Alloy Steel Plant at Durgapur has
already started production of stainless steel
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Appointment of Shri @, D, Khandelwal

as a managerial advisorina Birla Firm

after retirement as Chairman, Railway
Board

3749. SHRI CHANDRA SHEKHER
SINGH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that Shri G.D.
Khandelwal, former Chairman of the Railway
Board, had taken up the post of a Managerial
Advisor with the Birla Firm at their New
Delhi Office in February/March, 1970;

(b) if so, the date of his retirement from
Government service and the exact date of

his joining the Birlas ;

(¢} whether his Ministry's permission was
obtained therefor ;

(d) if so, bow his Ministry had allowed him
to take up this appointment soon after his
retirement, when it was a well known fact
that he had dealings with the Birla Firms in
his official capacity as the highest official of
the Railways, and that under the relevant
Rules, no such official could take up such an
appointment for at
retirement; and

least two years after

(e) the action proposed to be taken in the
matter by the Government ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (e). A statement giving the
facts of the casc is attached.

Shri G. D. Khandelwal, former Chairman,
Railway Board, retired from service and pro-
ceeded on 120 days leave preparatory to
retirement with effect from 7-1-1570 F.N.
He belonged to the Indian Railway Traffic
Service and was a non-pensionable officer.
For such an officer, prior permimion of

sheets and efforts are being made to increase
the production. Import of stainless steel
sheets is also allowed under the Registered
Exporters replenishment scheme for exporters
of Stainless Steel utensils. Further the S, T. C.
has also been permitted to import 2,000 tonnes
of stainless steel sheets on barter basis,

Gover tto take up commercial employ-
ment is required to be taken only if such
employment is undertaken during the period
of refused leave, preparatory to retirement.
On 19-2-1970, Shri Khandelwal sought
Government's permision to set up a Consul-
tarcy servicc of his own orin collaboration
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withmmehajm‘insthcperiqdol‘hil
leave preparatory to retirement. While his
request was under contideration of the Govern-
ment, on 30-3-1970, he advised that he was
giving up his leave preparatory to retirement
with effect from 1-4-1970 so that he might
be free to pursue arrangements for a living
for his family and himself.

Government have no information whether
Shri Khandelwal had taken up any employ-
ment with the Birlas or any other concern,
As indicated above, for accepting any such
employment after 31-3.1970, when his leave
preparatory to retirement expired, permission
of the Government is not required to be taken
under the extant orders, so far as Shri Khan-
delwal is concerned.

Production of Hindustan Photo Films
Manufacturing Co. Ltd.

3750. SHRI BABURAO PATEL: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the total quantity and value of photo
graphic goods like cine film positive (black
and white), X-ray film, roll and graphic films,
photopaper and bromide paper, manufactured
by the Hindustan Photo Films Manufacturing
Co. Ltd. during the last two years ;

(b) the total quantity and wvalue of goods
bought by the Indian film industry during
this period ;

(c) whether it is a fact that though the
factory has been licensed for a capacity of
87.1 lakhs sq. metres per year, it has an
inatalled capacity of 61.5 lakhs sq. metres per
year ;

(d) if so, when will its full capacity be
utilised, and if not, the reasons therefor ; and

{¢) whether fresh complaints have been
received regarding the poor quality of goods
supplied, and if s0, how many with the nature
of complaint ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The total quantity
and value of photographic goods produced by
Hindustan Photo Films Manufacturing Co.
Ltd. during the last two years (1968-69 and
1969-70) are 33.84¢ lakh Sq. M. and Rs, 565.66
lakhs respectively.

(b) The total quantity and value of cine
film sold to the Indian film industry during
this period are 27.87 lakh Sq. M. and
Ra. 361.45 lakhs respectively.

(€) Yes, Sir.

(d) It is expected that the capacity installed
will be fully achieved by 1972-73.

(e) No such complaints have come to the
notice of Government.

Production of Naticaal Instruments Ltd.

3751, SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the total quantity and value of goods
produced and sold by the Jadavpur unit of the
National Instruments Ltd, during the last
two years ;

(b) the reasons for the fall in sales and
curtailment of production of certain tradie
tional items ; and

(c) the pature of recommendations made
by the technical team recently and when they
will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) A statement is laid
on the Table of the House. [Ploced in Library
Sa No. LT-4043/70]. Bome of the remson
for short fall in the production belng :

(b) (i) General i
industry.

. T
in the eng
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(ii) Withdrawal of protection enjoyed
by this Unit in carlier years in the
form of instructions to the Central
and State Government Departments
to buy their requircments exclusively
from this Unit.

(iii) Severe Competition from private
sector industrics which has been
accentuated by the withdrawal of
protection referred to at (ii) above.

(iv) Old machinery and equipment.
(v) Labour unrest in the Plant.

(c) Some of the recommendations made by
the technical team refer to managerial and
administrative improvements and some relate
to technical matters involving improvement
in the economic viability of the Plant, through
acceptance of a programme for diversification.
Suitable action has since been taken by the
management towards implementation of
various plans and programmes for improving
the productivity and profitability of the Plant.
But in view of the disturbed industrial relations
persisting in the plant not much of progress
has been recorded.

Looting of Goods Passenger and Electric
Goods Train oa Indian Railways

3752. SHRI BABURAO PATEL : Will the
Minister of RAILWAYS be pleased to state :

(a) the number of times goods, passneger
and Electric Goods trains were looted by
gangs of thieves from June, 1969 to July, 1970
on the pine Railway Zones with quantity and
value of goods looted and stations where the
looting took place ;

(b) the number of persons caught or arres-
ted in this connection ;

(c) the steps taken by Government to pre-
vent looting of trains and nature of protection
afforded to the running Railway staff ; and

(d) if the reply to part (c) above be in the
negative, the reasons therefor ?
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THE MIEISTER OF BAILWAYS (SHRI
NANDA) : (a) to (d). The information is being
collected and will be laid on the Table of the
Sabha.

qEieT W § we-qw, gen e swfaat
Tz

3753. st g¥N wR w@A@ @ ¥4I
TR A qETT WA F q9E, Ewav a9
Tafagi &t wewrdt F @t # 3 Wi,
1970 & waitifea 9e7 gear 1259 &
J9T & §Fw A 4g FAA & FAO
0 f5 :

() 71 sdfwwa guar T@ @9
T @A FL AT AL E

(@) afz g, @ acEwa~ s
#71 & ; #HIT

(7) Sqt@ma wr (F) &1 IR
AFTUAT & ar faasT & Far &0 §
AT #Afga 9O F7 a7 FWD FW@
qAr-92d 9T 1@ & WA ?

R AW (S AAw) 2 (F) ¥ (7).
3-3-1970 &1 Famrtifeq 9w 1259 &
wa (w), (9) @R (¥) & A A
g @Y FT FE g9 A fgar am
qr | gRAr RS & a1 @y oaix
faad & qwa ga-9eq o @ &
AT

Committee on Amendment of Suppres-
slon of Imnmoral Traffic in Women and
Girls Act, 1956

3754. SHRI BABURAO PATEL : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) the date when, Government appointed a
Study Committee to suggest modifications and

amendments of the Suppremion of Immoral
Traffic in Women and Girls Act, 1956;
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(b) the names of mgmbers comprising the
Committee ; ]

(c) the main recommendations submitted
by the Committee ;

(d) when and in what manner they will be
implemented ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) 29.3.1968

(b) (1) Shri A. K. Srinivasamurthy, De-
puty Legislative Counsel, Ministry
of Law.

(2) Dr. (Smt.) Jyotsna H. Shah, Direc-
tor, Central Bureau of Correctional
Services.

(3) Shri M. K. Jha, Assistant Director,
Central Bureau of Investigation.

(4) Smt. Shakuntla Lall, Sccretary
General, Association for Moral and
Social Hygiene in India.

(5) Shri J. 8. Tyagi, Under Secretary,
Department of Social Welfare.

Subsequently Shri M. K. Jha was replaced
by Shri P. D. Malviya Assistant Director,
Central Bureau of Investigations and Shri J. S.
Tyagi was replaced by Shri G. N. Bose and
subsequently by Shri M. C. Nanavatty, Advi-
ser, Social Welfare, Department of Social Wel-

fare.

(¢) to (e). Tentative decisions have been
arrived at and the report is being finalised.

T HoE ¢ & fad o ‘gurefae’
st ‘qc smrafre’ wr faafonr wok &
forly st wan W

3755. «it wf@ waw : %7 wieitfore
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Scales of Pay of ﬁﬂuﬂ of Northern
y

3756. SHRI N. R. DEOGHARE: Will
the Minister of RAILWAYS be pleased to
state :

(a) the scales of pay of the Divisional Super-
intendent, Deputy Divisional Superintendent,
Divisional G cial Superintendent, Super-

intendent, Delhi Area in the Divisional Office,
Northern Railway at New Delhi ;

(b) of these how many are Gazetted and
non-Gazetted ; and

(c) the nature of duties performed by the
Divisional Commercial Superintendent and
the Superintendent, Delhi Area ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a)

Catagory

Py

Divisional Superinten- Rs. 1600-100-1800,
dent (Inter Administrative)

Scale

Deputy Divisional Super- Ras, 1300-60-1600.
intendent

Rs. 700-40-1100-50/
2-1250.

Divitional Commercial
Superintendent

Rs. 700-40-1100-50/
2-1250

Superintendent, Delhi
Area in Divisional
Office, Northern
Railway, New Delhi,

(b) All these are Gazetted posts.

(c) Please see Statements laid on the Table
of the House. [Placed in Library. St No. LT—
4044/70)

Haading over of Posts of Werks Accoun-
tants to the Executive om Northera Rail-
way

3757, SHRI SHASHI BHUSHAN : Wil
the Minister of RAILWAYS be pleased to
state :

(a) under what circumstances the posts of
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Works Accountants were taken away from the
Accountants and made over to the Executive
on the Northern Railway in violation of the
provisions of the Engincering Code (para 1904)
especially when large number of qualified
persons were available ;

(b) whether such arrangements exist on
other Railways also and, if not, the reasons for
such discrimination ; and

(c) whether his Ministry has received any
representation from the staff on this issue and,
if so, the action taken thereon ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) In order to improve efficiency
and coordination between the Accounts and
the Engineering branches in the Divisional
offices, it was decided in 1941 that Works
Accountants should work under the charge of
the Divisional Executive Engineer. The prac-
tice followed on the Northern Railway does
not amount to a violation of any code provi-
sions.

(b) The above procedure is not followed on
the other Railways as the organisational set
up is different.

(c) Yes. While no change in the position
is considered absolutely necestary as the
present practise has also the support of the
recognised unions, the Northern Railway is
nevertheless being asked to review the present
practice in consultation with the recognised

umons.
T grRTm avang we
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R lon on Goh ipat Railway
Line Dismantled during the War

$759. SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the survey for the restoration
of the Gohana-Panipat Railway line, which
was dismantled during the war, has been com-
pleted ;

(b) if so, the time by which the said Rail-
way lﬁu would be restored ;

(c) if not, the reasons therefor ; and

(d) the number, names and total mileage
of such Railway lines, which were dismantled
during the war period and have not so far
been restored, and the action being taken by
Gover ot for their tion ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). *\ detailed Traffic Sur-
vey for the rutmtio!u of Gohana-Panipat
dismantled line, sanctioned on 30.5.1970, is at
present in progress. Further consideration to
this project will be given after the survey is
completed and results thereof become known.

(d) A statement showing railway lines dis-
mantled during the last World War, the resto-
ration of whichh as not yet been taken up, and
the reasons for not restoring these lines is
attached.

Statement

Railway Linas Dismantied during the Last Werld
War, the restoration of which has not yet been

taken up
§. No. Nams of Line s Length
(In miles)
1. Behramghat-Burwal BG  5.00
2. Burwal-Barabanki BG 800
3. Cionamara-Titabar MG  7.50
4, Gosaigaon-Kokila MG 53.00
mukhghat
5. Cocanada-Kotipalli BG  27.00
6. Morappur-Hosur NG 73.00
7. Tirupattur-Krishnagiri NG 25,00
8. Raipur Forest Tram- NG  69.00
way
9. Darwah-Pusad NG 4400
10. Madhuganj-Auhadpur BG  17.00
11. Dalmau-Daryapur BG 16.00
12. Gohana-Panipat re- BG  24.00
maining portion of
Rohtak-Gohana-Pani-
pat line.
Total 370.50

Ruasons for not Restoring the abovs Lines :

In most of the arcas where these lines were
dismantled, alternative means of bave transport
come into existence and for this reason investi-
gations of traffic prospects made in the recent
past have invariably shown poor financial
returps  insufficient to justify financially the



73 Writim Answers

restoration of the railway lines. In view of the
well organized road transport that serves these
areas and the ot difficult inancial posi-
tion it is not possible to consider these restora-
tions now, which would result in direct losses

to the Railways.

Demand for Absorption of “Casuals”
engaged in Allahabad-Tundla Sectiom of
Northern Railway

3760. SHRI GANESH GHOSH: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether in the Appeal Petition filed by
the Railways against the recent findings of Mr.
Justice Mathur of the Allahabad High Court,
it has been declared that the Kanpur-Tundla
Railway Electrification Project was completed
and handed over to the Northern Railway on
1st April, 1968 for day to day work ;

(b) whether all those Class IV employees
who were treated as “‘Casuals”’ upto the 31st
March, 1968 are still being treated as ““Cas-
uals” even after it ceased to be a Project and
became a Division under the Northern Rail-
way since Ist April, 1968 ;

(c) whether hundreds of these Casual wor-
kers have served from 5 to 15 yeans continuoualy
under that Project ;

(d) whether according to the Indian Rail-
way Establishment Manual (Chap. XXV),
no perton can be treated as a Casual after he
completes 6 months of service ; and

(e) if so, under what rules these hundreds
of workers in the Allahabad-Tundla Section
are now being treated as Casual Workers ?

THE MINITER OF RAILWAYS (SHRI
NANDA) : (a) This was erroneously indica-
ted in the grounds of appeal filed in the High
Court against the judgement of Hon'ble Justice
Mathur. Action is being taken to amend/
supplement the grounds of appeal and the
above podition is being corrected.

(b) The judgement does mot deal with
casual labour employed on the Electrification
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Project, but deals with the procedures of selec
tion of Class III staff of the Railway Electrifi-
cation. Even so, an appeal has been filed
against the judgement.

(c) There were about 250 casual labourers
only who worked in the Railway Electrifica-
tion Project from 5 to 15 years with
breaks in service as a result of completion of
individual projects. They did not work con-
tinuously for the aforeraid period.

(d) and (¢). According to para 2501 (b)
of the Establishment Manual, Casual Labour
cmployed on projects, irrespective of duration,
except those transferred from other temporary
or permanent employment, are not treated as
temporary after completion of 6 months con-
tinuous employment.

Officers on Deputation with Public Sector
Undertakings

3761. SHRI M. A. KHAN: Wil the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) the total number of Government
Servants, categorywise, who are on depu-
tation with the public sector under-takings
under the administrative control of his.
Ministry as on the 24th July, 1970 ; and

(b) the period for which they have been on
Deputation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) As on 24th July, 1970,
there were 465 Government servants on depu-
tation to the public sector undertakings under
this Ministry. Of these, 118 were officers in
the grade of Rs, 400-950 and above including
32 officers belonging to the Industrial Manage-
ment Pool and the balance in lower grades,

(b) The period for which Government
servants have been on deputation differs from
person to person and considering the number
on deputation, the time and effort in collecting
the information would not be commensurate

with any advantage.
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Deputationist in Pablic Sector underta-

kings under the Conmtrol of Ministry of
Industrial Development

3762. SHRI M. A. KHAN: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the total number of Government Ser-
vants, categorywise, who are on deputation
with the public sector undertakings under the
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administrative control of hjs Ministry as on the
24th July, 1970 ; and 1

(b) the period for which they have been on
deputation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) and (b). A state-
ment is laid on the Table of the House.

Statement
8. No. Catagory of post Period for which on deputation
Dapariment of Industrial Development (Proper)

1. Officer-on-Special Duty From 1.8.1969—until further
orders.

2. do " 14.4.69 to 2.12,70
(Terms of deputation
are yet to be finalised)

3. Grade I of the C. §. S. - 6.1.68 to 5.1.71

4, Section Officer of the CSS - 20.8.69 to 19.8.70

5, do " 1.6.70 to 31.5.72

6. Personal Assistant ”» 31.3.70 to 31.3.72

7 Stenographer Gr. 111 " 3.2.68 to 31.12.70

8. Assistant o 5.7.68 to 31.12.70

9. do - 20.7.70 to 20.7.71

10. do - do
1l L.D.C » do
12, do " 31.7.67 to 31.7.70
18, Class IV " 1.8.68 (for two years)
Trads Marks Registry, Bombay
1. Class II (Non-gazetted) - 25.3.68 to 31.12,70
ne
Economic Adviser's Office.
1. r. Investigator , 6.7.70 (for t
J o , (for two years)
Directorate Gemeral of Technical Developmant
1. Development Officer-Class 1 for 6 years with effect from
(One) .3.65
2. Personal Assistant
(Stenographer-Gr. II) (One) » '?’;'?Orl with effect from
3. Stenographer-Gr. III (One) » One year with effect
s ¢ from 'I.E.E.?D
4, Lower Division Clerk (One) » 3 ith effect
( » s.m wi from
Salt Commissioner’s Offics, Faipur
1 Clams 1T (Noa-Gazetted) — 1 From 1.12.59
2 Class ITI (Nor=Gazetted) — 1 » 5.5.65
-1 . 20.10.65
-1 Y 1.1,59
-1 » 19.8.65
-1 - 1.4.68
3. Clam IV — 16 » 1.1.59

o L L VR e SR TR AT e R LT T s T e A
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Export of Berap

3763, SHRI KAMBLE: Will the Minister
of STEEL AND HEAVY ENGINEERING

be pleased to state :

(a) the scrap purchases ofthe following
furnances separately from open market sources
and through the Metal Scrap Trade Corpora-
tion Ltd, during the last three years and the
first quarter of 1970 ;

(i) M/s B. R. Herman & Mehatta (I)
Pvt. Ltd,, (ii) M/s Mahindra Ugine
Steel Co. Ltd., (iii) M/s Mukand Iron
& Steel Works Ltd., (iv) M/s Guest,
Keen, Williams Ltd., (v) M/s Indo-
Japan Steels Ltd., (vi) M/s Bhartia
Electric Steel Co. Ltd., (vii) M/s Natio-
nal Iron & Steel Co. Ltd., (viii) M/s
Hindustan Iron Steel Co., (ix) M/s
Textile Machinery Corporation Ltd.,
(x) Mfs Modi Steels, (xi) M/s Singh
Engineering Works Pvt. Ltd., (xii) M/s
J. K. Iron & Steel Co. Ltd., (xiii) M/s
M.P. Sugar Mills Co. Pvt. Ltd., (xiv)
M/s Kumardhubi Enginecering Works
Ltd., (xv) M/s Burn & Company Ltd.,
(xvi) M/s Howrah Iron & Steel Works
(P) Ltd. and (xvii) M/s Heavy Engine-
ering Corporation Ltd., and

(b) whether it is a fact that many furnaces
listed above are seeking scrap supplies through
the Metal Scrap Trade Corporation Ltd. aban-
doning their regular sources in the open market ;

(c) ifso, whether itisfor the purpose of

bringing pressure on Government to ban export®

of scrap ; and

(d) if not, what arc the other reasons
impelling them to abandon their normal source

of scrap supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) Electric Furnace owners
have been purchasing scrap through the MSTC
in accordance with a mutual agreement bet-
ween the Iron & Steel Scrap Association of
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India, both of whom are represented
on the Metal Scrap Trading Corporation.
According to this agreement any information
made available to the Corporation regarding
supplies made under the agreement isto be
treated as confidential. Information about
scrap purchases from open market made by
the furnace owners cannot, therefore, be
furnished.

(b) and (c). More furnaces sought supply
of sheet cuttings and punchings and mild steel
turnings and borings through the MSTC
during second half of 1969 and first half of 1970
Government have no information whether
they have abandoned their regular sources in
the open market and for what reasons.

(d) There have been complaints from elec-
tric furnace owners about shortage of scrap.
To ensure supplies to them exports of certain
types of scrap have been banned.

Export of Scrap

3764. SHRI HEM RAJ 1 Will the Minister
of STEEL AND HEAVY ENGINEERING
be pleased to state:

(a) the names of the domestic furnaces
which melt the following grades of scrap ;
(i) Cast Iron Borings,
(ii) Rusty and oxidized steel turnings
& borings,
(iii) Detinnad sheet cuttings & punch-
ings,
(iv) Silicon sheet cuttings & punchings,
(v) No. 2 sheet cutting & punchings,
(vi) No.2 A sheet cuttings & punch-
ings,
(vii) No. 3 sheet cuttings & punchings,
and
(viii) Mill Scale scrap ;

(b) the reasons why the export of the said
grade was suspended in  April 1970 when the
export prices for thesc scrap grades were at
their peak ; and

(c) what is the foreign exchange loss the
country has suffered asa result of the sudden
suspension of export sales at top prices?

India and the Steel Furnace Amociation of
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) As eclectric furnace owners
were not required to obtain licences or even to
register themselves until the new policy was
introduced in February 1970, which now
requires all industries with assests more than
Ras. 1 crore to be licenced, and as they are not
required to furnish information about the
scrap used, the information asked for is not
available with Government.

(b) The export of all the grades mentioned
in part (a) of the question except (i) rusty
and oxidized steel turnings and borings and (ii)
silicon sheet cuttings and punchings, was
freely permitted till 31st March, 1970, From
the Ist April, 1970, it was decided that no fresh
commitments should be entered into for export
of No. 1 and No. 2 sheet cuttings and punch-
ings, and mild steel turnings and borings.
However, even in respect of these categories it
was decided that export will be allowed in
cases where firm export commitments/contracts
bhad been made or entered into on or before
31st March, 1970. This restriction bad to be
imposed to ensure that the domostic require-
ments of the electric furnaces were fully met.

(c) Itisnot possible to assess the loss of
foreign exchange as a result of this restriction,
but against such loss has to be set off the saving
of foreign exchange on account of increased
production of steel in the country.

wig wim § falel apgm & 79 wR
W1 STCWAT F

3765, =it wfmwr wEw ¥q7
sietfirs fewre aar srimfor  sarare 5+
ag qAA WY F4 w4 fF

(%) w1 ag aw & fs 9a% swrag
A @ ¥ gEAWT AAFY § IEW HN
® arawy N qiw @ H ReRedt A
Y W AAT W7 ST qriyw w1 &
fag sqfa ©1 & ;

AUGUST 25, 1970

Written Answers B0

(=) 71 ag+iragm & f5 o ar
¥ gT FUT ¥ geaty Gfs a9 awda
TSI & ®7 X 7.50 Ar@w agr wasr
F®TF 250 T faRe gzr ey
FIAT q@T

(w) afz g, av & «gafa & faxr
AT F 7T FOTE

(9) #ar ¥X =0 geard GIFTF
fasrade § ; ok

(%) afz g, av g7& sqra sar &7

sitetfrs fawre aar stafes  samae
wWamg ® 9T &M (s Ho o wew) :
(%) ®e7 92T § qUT A 1 HIE@AT
ooifeg &3 & fa? o smga-ox d
fear war & 1 fomy avafras qor 3 faden
2@ & fag st as #1€ aideT A
faar & 1
agfy ga g7 ¥ AT FFATET ITA-
Frer fagar § foT ot gor save & gurz
AH qGr W IW H AT AEr qUT F
faafa #t S9gsa aai & fay g
sfgn frofa s T fadsr @@
wearEl aT faare &L
(=) atT (7). o=t ¥ it aF wrf
fa3sit @gaqm gt wedrw dw A
firgr &1
(w) avx (¥). s, &, | agdq &
fadr s & WAz ox forad Fadey
ggarT afeafas & sicx gar & ale
IAR ATTH AT G Y
P.M's indication to Congress Workers
at Patna for early General Elections
3766. SHRI LATAFAT ALI KHAN :
SHRI S. C. SAMANTA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:
(a) whether Government’s attention has
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been drawn  to the appearing in the
National Herald datdl the 20th June, 1970 to
the effect that the ¢ Minister had indica-
ted to the Congress Workers at Patna that the
General Elections might be nearer than they
thought ; and

(b) ifso, whether the report is substanti-
ally correct ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRI JAGANATH RAO): (a) Yes,
Sir.
(b) No, Sir.
Cooling Dress for Workers
3767. SARIMATI ILA PALCHOU-

DHURI : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Governments attention has been
drawn to the Press Reports that the Japanese
researchers have developed a new dress for
cooling workers whose cfficicncy is greatly
reduced because of being exposed to high tem-
peratures in certain factories ;

(b) whether any inquirics have been made
ding its facture, exact uscfulness and

availability ; and

(¢) if so, full details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) A news item appear-
ing in the August imue of the productivity
News issued by the National Productivity
Council invites attention to an  air-conditioned
working dress that is said to have been develop-
ed for workers in Japan who are exposed to
high temperatures in certain factories.

r
(b) and (c). The new garment is said to
be an adjustable vest made vinyl chloride fibres
loosely woven into a net. Itis said to carry
pockets both in front and at the back, lined

BHADRA 8, 1892 (SAKA)

Whritien Ansiwers a2

with insulated material, for being filled with
slabs of dry ice. The evaporating dryice is
expected to absorb heat while the cooled air
is kept from escaping by the workens’ overalls
under which this garment is worn. The
garment has only recently been developed and
is believed to be undergoing trials.

Committee to Review Performance of
Corporate Sector

3768. SHRI M. SUDARSANAM: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether itisa fact that Government
have constituted a special Committee to cons-
tantly review the performance of the corporate
sector ;and

(b) if so, the composition and the terms of
reference of the Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Presumably, the
reference is to the constitution of the Research
Programme Committee, This Committee was
constituted on 8th June, 1970 by the composite
Ministry of Industrial Development, Internal
Trade & Company Affairs with Secretary of
the Department of Company Affairs as its
Chairman.

(b) Thc members of this Commitice at
present are :

1. Shri R. Prasad, Secretary, Depart-
ment of Company Affairs and Presi-
dent, Institute of Company Secre-
tariat (Chairman).

2, Shri B, D. Pande, Seccretary, Heavy
Industry, Department of Industrial

Development.

3. Prof. A. Das Gupta, Head of the
Department, Department of Busi-
ness Management & Industrial
Administration, Delhi School of
Economics.
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4. Dr. 5. K. Goyal, Reader, Indian
Institute of Public Administration.

5. Dr. G. S. Bhalla, Reader, University
of Punjab.

6. Dr. D. D. Narula, Reader Univer-
sity of Rajasthan. .

7. Dr. K. P. N. Nair, Director, Statis-
tics, Reserve Bank of India.

8. Shri D. L. Mazumdar-former Secre-

tary of the Department of Company
Affairs.

9, President, Institute of Chartered Ac-
countants of India.

10, President, Institute of Cost and
Works Accountants of India.

11. Prof. Ajit Biswas, Delhi School of
Economics.

12. Dr. Abad Ahmed, Reader, Depart-
ment of Business Management, Delhi
School of Economics.

13. Director, Research & Statistics,
Department of Company Affairs-
Member-Secretary.

The Committee was constituted with a view
to advising the then composite Ministry of
Industrial Development, Internal Trade and
Company Affairs on matters connected with
economic policies bearing on industrial deve-
lopment with particular reference to the
operation of the corporate sector in the country.
The Committee was also to asist in conducting
suitable research studies in the Department of
Company Affairs and also assist, if need be,
in the preparation of research studies to be
taken up in the Department of Com-
pany Affairs orby the membens themaclves.
The terms of reference and the constitution of
this Committee are now being reviewed follow-
ing the scparation of the Department of
Company Affairs from the Ministry of Indus-
trial Development, Internal Trade and Com-
pany Affairs.
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Proposal to set-up Transport Museum in

3769. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are considering to
set up India’s first Transport Museum some-
where in Delhi;

(b) if so, whether the site for the purpose
has since been selected and, if so, the details
thereof’;

(c) which other Ministries will be associated
with the project ; and

(d) the time by which the said Museum is
likely to be set up and the estimated expenditure
to be incurred thereon ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The feasibility of installing a
Transport Museum at Delhi is being examined,

(b) No.

(c) The Ministries of Transport and Ship-
ping ; Tourism and Civil Aviation and Com-
munications,

(d) No decision has yet been taken in the
matter.

Guidelines laid down for Fixing Remune-
ration/Emoluments /Perquisites of Mana-
ging Directors and Others

3770. SHRI N. K. SOMANI: Will the
Minister of COMPANY AFFAIRS be pleased
tostate: °

(a) whether it is a fact that the formalities
regarding abolition of Managing Agents, Secre-
tarics and Treasurers in the corporate sector
have now been fully completed ;

(b) what has been the general trend of new
management in such cases where Managing
Agencies have been abolished ;

(c) what are the guidelines laid down by
his Ministry for remuneration, emoluments and
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perquisites for the ing Directors, Presi-
dents, General Ma , ctc., of such compa-
nies ; and

(d) whether it is also a fact that the Com-
pany Law Board have been reducing the emo-
luments asked for in spite of the fact that the
guidelinds exist for such cases ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) All the remaining offices of managing
agencies and Secretaries & Treasurers have
come to an end under provision of law on 3rd
April, 1970,

(b) Since a majority of the companies have
not yet applicd for the appointment of manag-
ing director, etc. itis presumed that they have
chosen to be directly managed by the Board of
directors for which no approval is required.
Among the remainder, management through
managing directors appears to be by far the
most favoured form, while a small number have
got whole-time directors or managers appointed,

(c) The guide-lines were laid on the Table
of the House on 2nd December, 1969 in reply
to Starred Question No. 360. A further clari-
ficatory circular regarding the computation of
perquisites within the approved ceiling under
that head and other benefits for managerial
personnel which was recently issued is laid on
the Table of the House., [Placed in Library. See
No. LT—4045/70]

(d) The guide-lines merely wet forth admi-
nistrative ceilings on the remuneration of
managing/whole-time or part-time paid direc-
tors/managers. The Company Law Board de-
termi the r ation, within the admi-
nistrative ceilings laid down in the guide-lines,
baving regard to all relevant factors, . 4.
effective capital, turnover, net profits—past and
anticipated of the company, qualifications of
the proposed managerial personnel etc.

Visit by Indian Delegation Abroad for Ex.
ploring Foreign Markets for Special Steel

3771. SHRI MANGALATHUMADAM:
Will the Minister of STEEL AND HEAVY

ENGINEERING be pleased to state :
(a) whether Government have explored the
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forcign markets for special steels, now being
produced in the plants of the Hindustan Steel
Ltd. ; and

(b) whether any delegations have been sent
abroad for this purpose ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI): (a)and (b). There is heavy demand
for Special Steels in the country, and produc-
tion is not sufficient at present to meet the
indigenous demand fully. In view of this the
question of exploring any foreign markets for
these stecls or sending any delegation for this
purpose does not arise at this stage.

Use of Hindi in Courts and Offices

3772. SHRI D. R. PARMAR: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

.

(a) whether it is a fact that the Education
and Law Ministers of some States met at
Bhopal on the 17th July, 1970 to consider the
use of Hindi language in courts and offices ;

(b) if so, what were the recommendations
made and what would be the official language
for courts and offices in non-Hindi speaking
States ; and

(c) what is the reaction of the State
Governments to these recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEPART-
MENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) A Conference of
Law and Language Ministers of the Hindi-
speaking States was held at Bhopal on the 17th
and 18th July, 1970 to discuss the following
matters i—

(i) Uniform Hindi legal terminology for
the Hindi-speaking States ;

(ii) Original legislative drafiing in Hindi ;

and

(iii) Prepartion of a General Clauses Act in

Hindi for the use of all the Hindi-
speaking States.
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The use of Hindi in courts and offices was
not discussed at the Conference.

(b) A copy of the proceedings of the Con-
ference and the recommendations made by it
has not been received so far from the Govern-
ment of Madhya Pradesh who played host for
the Conference. The question of official langu-
age for courts and offices in non-Hindi speaking
States was not discussed at the Conference.

(c) Does not arise in view of reply to part (b)
above.

Shortage of Steel in Domestic Industry

3773. SHRI R. K. BIRLA: Will the Mi-
nister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether itisa fact that steel shortage
in the country is poting a problem for domestic
industry for import substitution ;

(b) ifso, to what extent the import substi-
tution has been affected by the shortage :

(c) what is the fall in the foreign exchange
earnings on account of shortages ; and

(d) what steps are being taken to meet the
shortage ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The short availabi-
lity of steclin relation to increasing demand
has to some extent affected certain sectors of
domestic industries,

(b) and (c). As the short availability of
steel covers & wide cross section of industry, it
is difficylt to quantify in any exact term its im=
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pact on the import substit?fion programme or
on the foreign exchange savings.

(d) In addition to the efforts being made to
gear up the production of steel and to increase
the output of more scarce categories which are
in great demand, the policy for import of steel
bas been significantly liberalised for the 1970-71
policy period, to meet demand on account of
the upward trend of production of Engineering
Industries.
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¥ arg oA areft smarfad aqr 2w Ak
Y 7ear frat & ; AR

() a¥ 1969-70 ¥ xgf 9x swrgaq
araifa T R qAdr &Y mewr
fradr & 7

Araifre fawmm aar arafos s
#Awae A 99§ (ﬁﬂ.'ot'o “);
(%) qor fes gror @t &1 amana
freafafaa arear ¥ far aar:

ad dfrwa (o =) waTafaE (fro za)
1965-66 L LR 401.00
1966+67 TG T8 949,00
1967-68 ¥e T LRl
1968-69 1374.8 3043.00
1969-70 3500.0 1882.69
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2. fase ¥ sjfarT arf of g7
¥ gEHT W qAGT FA & 1
(&) & (7). 1965-66 ¥ 1969-
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70 ax %1 wafw ¥ fyeg & go@T ¥
arf 7€ amfe 7 [ rd & A
| AHT &1

savr ¥ av§ w§ sarfaq g wqrT § @i g W qudr

ugrafas Fufree
1965-66 | 375.0 55 Tl 32,029.12 Hte =
1966-67 557.0 - &g A& 31,020.10
1967-68  356.0 Fg g 31,224.00 ,,
1968-69  338.0 160.0 30,882.00 ,,
1969-70 4046.0 4043.0 33,725.00

Fgrt wrmmAr eqifid w @ & fag wsg
TR 6 =W

3776. st wo wo difwa : sar
steifrs fowra aar  srafor samare
T ag qarA 1 Far 74 fF .

(%) w1 7o AW GTFR A HAT
QT ¥ W KT ST S4TSR
iy w33 &1 fAgaa fear g @

(=) afz g, ot ws7 w¥w FTRIT WY
fraar =T W w1 faare E S 9w
FIAA & &7 aF cqrfgr g wrA oY
gearar 7

sretfire fawre aar smafos smarc
waren & 99 WA (s o ¥o yom) ¢
(*7) st A, 0T EIET ¥ wwr

FFT U ¥ dqTT F1 Fro@rAr eqri
FWF X H 75w g2 AT ¥ W
sears aAT g% T TGN g &

(®) wer & oY s

wer wAW & qretor Nt ¥ goe et

o vqmqar
3777. st wo wo wWifw : wur
Frifre favm awr mafor wmre
ot ag T B FUFG fF

(%) war qufror &= & 200 &
I AT & B @y g wfer
qQraar & AT wsy AW & qrefror gAY
# wrk go= A W ard ; e

(w) afx g, ot fat ae Fvg-frg
e 9T oy arday ?
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srutfire faww a1 srafos samre
warew & I AWt (s Ho o yem) :
(%) =& gwg qrtor &t ¥ gUT AR
T ) ¥Na g ;@ ok
FraAr g § 1

(&) 5w & 7d 3=a1 |

Steps to attract Industries in Chandigarh

3778. SHRI SHRI CHAND GOYAL:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
-be pleased to state :

(a) whether some effective steps have been
taken or are contemplated to be taken by the
Administration of the Union Territory of
Chandigarh to attract industries in Chandi-
garh ; and

(b) whether the recommendations made by
the Industrial Development Committee have
been implemented and, if not, the rcasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The Administration
of the Union Territory of Chandigarh like all
other Administrations and State Governments
has been devising various mcasures to attract
industries to their reapective Territories.

(b) No information has been received about
any recommendations made by the Industrial

Development Committee.
Fire in 63-Crack Goods Trains
3779. SHRI RAGHUVIR SINGH

SHASTRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether itisa fact that six loaded oil
tank wagons of a 63-Crack Goods train from
Jhajha caught fire at Simultala and disrupted
train services on both up and down lines on the
Eastern Railway's main line on the 25th July,
1970 ;
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(b) whether Go
by some antinational
enquiry has been held ; and

t suspect sabotage
ent and whether an

(c) if so, the findings thereof and the action
taken in the matter ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) On 25.7.1970 at about 9.50
hours while Down Additional Jhajha Crack
goods train was entering the down loop line of
Simultala station, one Naphtha loaded tank
wagon caught fire which spread to another tank
wagon. As a result of this accident through
running of trains remained suspended for 4
hours and 7 minutes.

(b) and (c). According to the information
30 far available there is no reason to suspect any
sabotage but the final conclusion can be made
only on completion of inquiry. The report of
the inquiry committee is awaited on receipt of
which suitable action will be taken.

wagTATHT § A gy

3780. it #rwg wary: #ar fafw
AGT AWTH WEATM  WA! 98 FAA Ry FAT
w0 5 :

(%) #a1 7g "= & Fs Fratas s
7 qograr-ghaat & ¥ aa sifsagi &
g g2 a4qr 39 gaql § 9T 7985
waEiars & Aarq wifgw T &1 w1F
gur ¢ faar & ; #%

(=) afz g, @ svma vy AT
¥ Tog-aX g« fras waqrar s97 war-
fas1T F1 I w4 D

fuf st aqaw™ wea™ faAm
% ww ANt (o wwAre aw) : (F)
o, gt | @gar ® ardw & w7 F 1-1-
1970 & wir frdw ¥ FTwaC & 9T
frgft aFadr 7 wEmafe ¥ g-w3
ATFET TG F& qL AW w1 Frafas
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ararafedi w1 farar nar a1 @
qrdifire frafes) armafaat @@ asal
& g9 uvg @A & 15-1-1970 §
afeam &9 § werfaa & af oF 0

(@) Tomare faatasiat der, ddt
fr ag | waad, 1970 §Y f, a1
qTaT OF faaTOT GAT 9T 9T @7 JAT
21 [wurem ¥ Tw frar man ) dfed
weqt LT-4046(70] faad saamar s
qarfasre ®1 @ avmHr e frad-
9« & #3r, gaw0 qar 1971 ¥ fH ¥
frafas-amrafaal &1 grdeo §f A F
ax & am, faad ¥ @ Oy =l
qTfRe g1 T St 1-1-1971 #1 21 aF
&Y FATY JIAFL FA

Tyre and Tube Factory at Paradeep.
(Orissa)

3781. SHRI RABI RAY :
SHRI K. P. SINGH DEO :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that the application
of the Industrial Development Corporation of
Orissa has been recommended by the Govern-
ment of Orissa to the Government of India for
the setting up of a factory to manufature Tyres
and Tubes in Paradeep in Orissa ; and

(b) if so, the steps Government have taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a). Yes, Sir.

(b) The application is under consideration
of the Government.
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Mgy ot qw & g deifeneeie &
frnfor «t gterr

3782. Wt waw fagrd wiod :
w7 siteitfire fewm awr seafor samre
ot 19 7€, 1970 & sraqx ¥ qF oof
gru ‘Aqifeaea & Fawfo & g
& a1t ¥ qaifea 9w Fear 10283 &
IAT & §FeT F gg qA@T W PO
F40 fm:

(%) mragaw @ fr dafret
qrFar & fAY dud aqleew NewRT NH
gfrear & fades grar wwgT W R
% € 7OO1, FAT A gEAE qiw ®
gHa qfac e ATeET (SAwE)
gra foaet aroar &Y fawrfor & af
a8y aga afws q1;

(=) wm ag it @« § fr v Wt
AT FTAT q91 Ia% fad wwly A dd
et stewforar st few (8 gk,
1969) 1 q&t #< & af ¥ foaw faar
fadus & 9w gromm g g€ ofF ; AT

(7) &5 s ¥ & afwiw @
ofonai &1 surar #ar &, €y g O
safeagt & 1 war § qar @ Gvwew
wqT FraaTgr v ag § ?

stefire fawre aar srafon s
ware § 39 WAt (st wo ¢o pow) :
() o, 7 | wg IO dar e &
frdws &y durd & O K sy e
wiyx s & ol gaw A £ IR
& aroar W At Farswar At e
Sregar & gO@or fegr a1 )

(=) o, & 1
() wtw & afeorw wY vt sfe
g 78 fear agr g



95 Written Answars

fmo weg e e afw WA & Qwy
aqr 3 wrafeg & fafest « sdaa
fafrwm wom

3783, st wew fapt wrwRwt :
T tEA AN gZ qATA T FAT AT
fw:

(F)rragad g fs Wy aEd
#9Y 16 fggra<, 1964 & o1 F U
T grag &1 favtg faar qr f& OFe
aqr AqT wgiey, AT TEw WA H
ot fafert t adaar 330 Fagfer =
fafaal & ararx o fafesa #y s

(@) #ar ag a9 & fF 99 W aq
F a7 AT WA AT A AN 22 @Y,
1969 & ax gru afaw aex 3 &}
zfrw 39 F AEr-gEEF w1 999 AT
& Praif & & fad #8191 ; At

() #ar gw s 337 favia 1 Ay
#T faar wqr & e afz =, Srew
seafas faasa & sa1 F=or § 1K g9
wx as femfeag fear sqar ?

e Wt (st AR) ¢ (%) ¥ AR
afgowr 39X # fa@ 717 ¥ F 16-12-
1964 (7 fF 16-9-6¢) ¥ o1 ¥ fax
™ ¥ gq gug zfga qey (Y A
T oY

(@) oY, gf 1 22-2-1969 & ¥E &
qn ¥ Hraeas e A7 Ry M A

(v) ¥ ¥ F 35 @0 & *4-
Fifi 97 7 9wl & wasq@ &
T ¥ w25 a1, Wiy @ adw 9%
sqa fogr svar A fear war . AfwT
afirer TAY #Y g7 AT 9T qWHA FA
¥ faq sgrmar &1
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Strike on Northeast Frontier and South

Eastern R*lwnﬂ

3784. SHRI PREM CHAND VERMA :
SHRI SRADHAKAR SUPAKAR :
SHRIMATI SUCHETA KRIPA-

LANI :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether there has been a strike on the
Northeast Frontier and South Eastern Railways
and, if 80, how many employees and of which
categories are on strike and since when ;

(b) what is the estimated loss per day to the
Rallways owing to the strike ; and

(c) whether any action has been taken to
check the extension of strike by the Railwaymen
of their categories on the other Railways ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). There have been
strikes on these Railways recently. The in-
formation is being collected regarding details of
the number and categories of employees and
loss, and will be laid on the Table of the Sabha.

(c) The question does not arise as the strike
bas been called off on both the railways,

Applications received and disposed of by
Foreign Investment Board

3785. SHRI N. SHIVAPPA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to state:

{a) the number of applications so far recei-
ved by the Foreign Investment Board ; and

(b) the number of applications which have
been disposed of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Since the constitus
tion of the Foreign Investment Board in Decemn~
ber, 1968, 597 applications have been received.

(b) Of these, 403 applications have been
considered and disposed of by the Foreign In-
vestment Board or its Sub-Committee.
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fodfrre guicddy, v & a9
o wewrfeat o, wee W sfagfa

3786. st T ewwy faerdd : w40
Tk A gEgaTE-A e atew & wai-
wat & Wy swafal wt faer gew
& wfagfs & ay # 57§ 1970 %
warifFa w7 a1 8577 F IATLH
greg ¥ gg aA7 &7 g &0

(%) v g@ @17 geafraq 23 F4-
SifEt = sy as=1 &1 faen gEF S
wfagfa, st garg, 1967 & 1 faaw=y,
1967 a% %1 §, s A §; AR

(=) afz ad, av &% Far F1I0
§ a1 gawr sfagfa &9 a5 s @
S ?

R W (s ) : (F) W (W),
qET gRed) W o @ g AT AWz
9T @ &1 ST |

frfiwam gfcsde & swiva & -
wifedl w wwmar af @ syama 7 fear
wr

3787. st Tm wawy fuwred : sa1
Yok AT ggATe (SO t9Y) fenm
gew adws & watEw & sgwfay
wr awrar uf &1 g A fo3 A ¥
aix ¥ 5 @f, 1970 & sarifea e
gwqr 8576 & I & graew N gg AAA
¥t g1 w53 s :

(%) #ar @@ A= fefraaw gafeddz
R ¥ Afgy aEAsrd ww w7

ok g ; A

(w) afe aff, a1 7g &1 ¥ ©
x a% T® & oAy 7
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X Al (o ) ¢ (W) AR (W).
AUET HFIMF EAIZATT FIgtAy ¥ Q4T
sif sATd Agf 31 afew oF @gEs
mANL A 1.1.47 § 23.3.47 aF
wafy & asrar &1 grar fear a1 @
gg ag! safy &, faasT gsde srardifsa
yeT 8576 & frar mar &1 wiqw gan
s ga® araw & w1 awrar vow ¥ aff
4t |

Criteria for recognition of Trade Union
on Indian Railways

3788. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of RAILWAYS be
pleased to state the criteria for the recognition
of a Trade Union on the Indian Railways ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Recognition of a trade union on
any Indian Railway is accorded by the General
Manager, especially taking into account the
actual needs for such a rccognition.- He is, in
addition, to be guided by the following further
considerations—

(i) it must consis. of a distinct class of
railway employces and must not be
formed on the basis of any caste,
tribe or religious denomination or
of any group of section of such
caste, tribe or religiows denomina.
tion.;

(ii) all railway employeces of the same
class must be eligible for member.
ship ;

(iii) it must be registered under the
Indian Trade Unions Act ;

(iv) its membership should not be less
than 15% of the total number of
non-gazetted staff employed on the
Railway concerned ;

(v) it should not be sectional ; uni
composed either of one category or
a limited category of workers should
not be recognised ; and
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(vi) it should not be, in the opinion of
the Railway Administration, likely
to engage itself in subversive activi-
ties,

fest @ g & Ww fel
TR wawT
3790. wit wirwr swm@ : F97 WA
o g TN W FO F4Q 5 ¢

(¥) #arag a= ¢ f5 faeelt guar-
a1z ¥¥@A 9T 10.45 Ho go ¥ 5.10
Wo qo % feeedft ¥ Fguawm F A1«
s Wy Af wwar-g

(=) a1 3% § grag § wlafe
A o 7 aifgt & w1 gEE W
AR

(w) afz g, aY €5 gTwew § IA97
sar sfafear g ?

ok W (st An) ¢ () o, &

(=) =, g

(m) @ e ¥ gramTd F¥ A
qiar & foyr quiea mifeqi aoaew €1

W W gu faelt ¥ FAR@IE 4%,
gt & gug, UF I qE9E F7

gy
gy @k seww § zfwaw o glrag

3791, oft wfwwy s@mw: w21 Yo
gt gg TAN W F FE fw

(%) war grge Swwa & zfaaa
gfawrg 3 & fod WA qwe i
sameaT ST MK §

(“) afg (4 Ll Q‘ﬂ Eﬁl‘“'l‘fﬁf

W AF TUAIW HT A ATHA
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(w) war wgi 3% gfawsd
swaeqr f6r @i & gousa gigy d
feeeft & drwr g ea W« &
w1 grarx geEeF faaa § ; @)

(=) afz g, @7z wew WAl
&7 aF TATE WAAT ?

o W (st wAw) : (F) o, g
(&) @mwm 1971 & &+q a% |
() s, g

(7) ora T A& & grgy F efama
el gRaaTg gawen g wd 1

Declined in Prices of Stainless Steel Shests
and Utensils

3792, SHRI R. K. BIRLA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that the prices of
stainless steel sheets have declined in the month
of July this year ;

(b) if 5o, to what extent the prices have
declined ;

(c) whether there is any decline in the
prices of Stainless Steel utensils and, if go, to
what extent ; and

(d) what are the reasons for the decline in
prices of sheets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Alloy Steel Plant,
Durgapur, which is at present the only produ-
cer of stainless steel sheets in the country, bas
pot reduced its prices. In the open market
also, there is no uniform trend, although some
decline in the prices of sheets have been
reported from Madras.
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(c) The prices of utensils have not declined
to any significant ::tfm‘

(d) Does not arise,

M. dum submitted by Indian Rail-
way Guards, Olavakkot Divisioa

(Southern Railway)

3793. SHRI P. P. ESTHOSE : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government have received any
memorandum from the Indian Railway Guards,
Olavakkot Division, Southern Railway ;

(b) if so, what are the main demands con-
tained in the memorandum ;

(c) whether Government will consider their
demands ;

(d) if so, when ; and
(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (¢). Information is being
collected and will be laid on the Table of the
Sabha.

Assistance to Small and Mediom Indas-
tries by Industrial Finance Corporation

3794. SHRI MAYAVAN:
DR. RANEN SEN :
SHRI G. VENKATASWAMY :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the main features of the scheme of the
Industrial Finance Corporation of India to
p ide f: 1a] 1 on co: i 1
terms to small and medium sized industrial
enterprises in backward States ; and

{b) the terms and conditions of the conces-
sions offered in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI M.
R. KRISHNA) : (a) and (b). The main fea=
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tures of the scheme and also the terms and con-
ditions relating to the financial assistance on con-
Cessional terms to Small and Medium sized
industrial enterprises in backward States are
outlined in a press note recently issued by the
Industrial Finance Corporation of India, a
copy of which is laid on the Table of the
:-'l];uu. [Placsd in Library. See No. LT 4047/

Perquisites and benefits drawn by Com-
pany Directors attending Meeting of
Boards

3795. SHRI MAYAVAN: Will the
Minister of COMPANY AFFAIRS be pleased

to state :

(a) whether itis a fact that the Company
Law Board has decided that the Directors of
Companics will no longer be entitled to fees for
attending meetings of the Boards of which they
are members ;

(b) whether the Company Law Board has
also decided not to reimburse the expenses in
regard to the entertainment and other expen-
ses of the Directors ;

(c) whether the Company Law Board has
now defined the perquisites and benefits of the
Company Directurs ;

(d) if so, what are the other steps taken in
this regard ; and

() whether the Directors have opposed the
Company Law Board's move ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The Compay Law Board has not ruled in
general that all directors will no longer be en-
titled to sitting fees but has decided that while
approving the terms of appointment/reappoint-
ment etc. of working directors i. «. managing/
Whole-time/Part-time paid Directors, it will
ordinarily impose a condition in its letters of
approval that they will not be allowed sitting
fees for attending the meetings of the Board of
Director's or any Committees thereof as such
attendance is part of the duties of the directors
getting remuneration for their services. Those
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working directors, whose terms of appointment
or remuneration had been approved in the past
will, however, continue to draw the sitting fees
until their cases come up for re-appointment or
variation in the terms of remuneration as the
case may be.

(b) No Sir. Entertainment and other cx-
penses actually and properly incurred by direc-
tors for the business of the company are not
treated as items of managerial remuneration
for the purposes of Section 198 of the Com-
panics Act, 1956, '

(c) and (d). The Company Law Board has
recently issued a clarificatory circular in res-
pect of the computation of the administrative
ceilings on perquisites. A copy of the circular
is laid onthe Table of the House. [Placed in
Library. Ses No, LT—4048/70].

(e) Except in few cases where the companies
have pressed for payment of sitting fees, there
has not been any serious protest against the
principles adopted by the Company Law Board
in these matters.

Measures to Check Ticketless Travelling
on Railways

3796. SHRI HIMATSINGKA : Will the
Minister of RAILWAYS be pleascd to state :

(a) whether it is a fact that over 8,000 per-
sons were apprehended for ticketless travel
during @ three-day “massive opcration
Barauni” launched by the North Eastern Rail-
way on the 27th June, 1970 ;

(b) if so, whether, in view of such large-
scale ticketless travelling and consequent loss
to Government Revenues, Government propose
to take some long term and short term cffec-
tive measures to prevent ticketless travelling
and, if so, the details thereof ; and

(c) whether any Committee of experts has
been oris being formed to evolve means for
checking ticketless travelling ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (x) The number of persons appre-
hended for ticketless travel in the check,
referred to, was 1,565. Besides, 221 cases of
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unbooked luggage and 6,495 non-penalty cases,
which did not involve travel, were
also dealt with in this check,

(b) Effective measures are already being
taken to prevent ticketless travel. Besides en-
hancement of penalties for irregular travel, the
following steps have been taken to check

ticketless travel :—

(i) Supplementing traditional methods
of ticket checking by surprise checks
on a massive scale wherein a
large force of ticket checking staff
supported by an adequate contin-
gent of Railway Protection Force
and Government Railway Police
personnel with Railway Magistrates
accompanying, who try cases on the
spot, are deployed.

(ii) Availing of the assistance of students,
village clders and social service or-
ganisations in the campaign against
ticketless travel.

(iii) Educative propaganda against
ticketless travel through wvarious

means of mass communication,

(c) No.

Proposals for Expanding Paper Produc-
tion Capacity

3798. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOPMENT

AND INTERNAL TRADE be pleased to
state @
(a) whether Government have asked the

paper manufacturers to submit proposals for
c:panding' their production capacity to stave
of the paper famine in the country ;

(b) if 50, the total contemplated additional
capacity to be licensed in the country and
Statewise separately ; and

(c) what specific incentives arc being offered
to the paper manufacturers in this direction
and total amount of money to be spent oa this
programme ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) and (c). The details of additional pro-
duection which can be realised under the
“Crash Programme” and facilities, if any, to
be given to Paper Industry will be finalised only
after the report of the Special Committee cons-
tituted for the purpose is received and consi-
dered by Government.

of Raw Materials in Steel

Industry

Shortage

3799. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether acute shortage of graphite
Electrodes is adversely affecting the production
of electric steel in the country ; and

(b) if so, in what circumstances the shortage
has arisen and what steps are being taken to
tackle the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The indi-
genous production of graphite Electrodes upto
the year 1968-69 had been adequatc to meet
the full requirements of the electric steel manu-
facturing industry. As the industry started
coming out of the recessionary period, the
demand for graphite Electrodes from the elec-
tric steel manufacturing industry has been
steadily going up resulting in an increasing
shortage of these electrodes for meeting the
growing requirements of the industry. The
situation had also got aggravated by a lock-
out at the plant located at Durgapur which
resulted in disruption of supplies to the electric
steel manufacturers.

The Government has taken careful stock of
the position. Besides encouraging the existing
manufacturers of graphite Electrodes to heigh-
ten the levels of their production on the instal-
led capacity, they bave been granted substan-
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tial expansion for setting up additional capa-
city to meet the anticipated requirements by
the year 1972. Other entrepreneurs are also
being encouraged to come up with proposals to
sct up manufacture of graphite Electrodes in
the country. ’

To tide over the shortages that are being
experienced in the interim period, imports of
graphite Electrodes have been authorised from
the current year,

Opening of Primary School for Railway
Employees’ Children and Improvement
of Chandigarh Railway Station

3800. SHRI SHRI CHAND GOYAL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether be had stated at the last meet-
ing of the Zonal Committee of the Northern
Railway that a Primary School was to be star-
ted by Government for the children of the
cemployees of the Chandigarh Railway Station ;

(b) whether he had also stated that it had
been decided to improve the Chandigarh Rail-
way Station ; and

(c) if so, the steps taken for the impemen-
tation of the above two undertakings ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No such declaration is available
in the record of the meeting of the Informal
Consultative Committee for Northern Railway
held on 8.5.1970.

(b) and (c). The work of provision of a
station building at Chandigarh has already
been included in the Railway's Works Pro-
gramme 1970-71 which includes provision of
facilities like a booking office, waiting rooms
with sanitized baths for Gents and Ladies,
Spacious waiting Hall, tea stall, sanitized
lavatories and bath rooms etc.

Baby Scooter Factory

3801. SHRI YAMUNA PRASAD MAN-
DAL: Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Government have any proposal
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under consideration to set up a Baby Scooter
Factory in the country during the year 1970-71 ;

(b) whether this factory will be set up with
Indian-know how or with any collaboration of
foreign country ;

(c) the details of the proposal and the pro-
duction capacity of this plant ;

(d) the site where this factory will be set
up ; and

(e) the amount likely to be spent on this
plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (e). It is not clear
what is meant by the term ‘Baby’ Scooter.
Government have decided to set up a scooter
factory in the public sector with a capacity
of 100,000 Nos, per year, based on a model of
a proven foreign design. Details regarding the
cost of the project etc., have yet to be worked
out. The site has also not been selected yet.

Reduction in Cement Prices

3802. SHRI BHOGENDRA JHA: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plcased
to state :

(a) the increase in the prices of cement
since the control was removed on the basis of
the assurance and understanding that no price
rise would take place after decontrol ; and

(b) whether Gover t propose to
reduction of cement price to the pre-decontrol
level and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The control on price
and distribution of cement imposed from
1.1.1968 has not been removed o far.

(b) Does not arise,
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Working Results of Cement Industries

3803. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased

to state :

(a) what was the total invested capital in
the various cement industries in the beginning
of production and what is the total profit,
dividend etc., accrued since then and the total
invested capital at present ; and

(b) what has been the total advance depo-
sits made by the consumers with the agents/
traders or cement industries since decontrol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) According to a study
made by “The Financial Express” in its issue
dated 31.12.69, total investment in the cement
industry stood at Rs. 201.34 crores during
1968. The profits accrued and dividends paid
during this year amounted to Rs. 9.95 crores
and Ras, 5.40 crores respectively.

Information regarding total invested capital

in the beginning of production is not avail-
able.

(b) Control on price and distribution of
cement has not been removed.

Criticism against Public Administration
in Election Petition Judgements of
Madhya Pradesh High Court

3804, SHRI G. C. DIXIT : Will the Minis-
ter of LAW AND SOCIAL WELFARE be
pleased to state :

(a) whether his attention has been drawn to
the criticism and remarks passed by the High
Court of Madhya Pradesh in Election Petition
judgements of the Legislative Assembly Cons-
tituencies of Neemuch 295 and Garoth 291 in
Madhya Pradesh (filed in 1957 and disposed
of in 1968 and 1969) about the Police adminis-
tration for being not helpful in producing evi-
dence in their possession before the Court ; and

(b) if so, the action taken by the Chief
Election Commissioner in this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF §OCIAL WELFARE (SHRI
JAGANATH RAO) : (a) Yes, Sir. The elec-
tion petitions in question were filed in 1967
and judgements were delivered by the High
Court of Madhya Pradesh on the 25th Novem-
ber, 1968 and the 16th December, 1968, res-

Ppectively.

(b) The Commission has sent a copy of
the judgement in each of the above cases to
the Government of Madhya Pradesh as requi-
red by Section 106 of the Representation of
People Act, 1951. The Chief Election Com-
missioner cannot take any action in the matter.
Appropriate action has to be taken by the
State Government.

Aew waw & At weyfrat
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Survey of Cost of Production of Indus-
trial Goods

3806. SHRI V. NARASIMHA RAO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the items included in the survey under-
taken by the Burcau of Industrial Gosts and
Prices to investigate the cost of production of
many industrial items ; and

(b) the broad outlines of the results achiev-
ed during the survey ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) A statement is attach=
ed,

(b) It is too carly for the Bureau to have
completed any study.
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The Burcau of Industrial Costs and Prices
has taken up for study the prices and costs of
the following itema on the basis of suggestions
made by various Ministries :

1. Citric Acid

2, Gelatine Capsules
3. Dry Battery Cells

4, Razor Blades

5. Formaldehyde

6. Methanol

7. Sodium Hydrosulphite

2. In addition, the Chairman of the Burcau
was appointed as Chairman of an ad hoc group
to study the price and cost of aluminium.
The work of the group is nearing completion,

Clash between Gangmen and Railway
Protection Force at Mughal Sarai

3807. SHRI V. NARASIMHA RAO : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Rail traffic
was held up at Mughal Sarai on the 28th July,
1970 for over three hours following a clash
between the gangmen and the Railway Protec-
tion Force ;

(b} if so, the cause of the trouble ; and

(c) the action
were proved guilty ?

taken against those who

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) The cause of the trouble was apprehen-
sion of two gangmen alleged to have stolen
cases of soap from a wagon standing in the
Down Manhalling Yard of Mughal Sarai
Station, by an on-duty R. P. F. Rakshak,

(c) G. R. P/Mughal Sarai have registered
two cases, onc on the complaint lodged by
the R. P. Fand the other by the g
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Increase in aasets of 20 Larger Industrial
Houses

3808, SHRI RAM AVTAR SHARMA :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether the assets of 20 larger indus-
trial Houses had Increased by more than 50
per cent between 1964 and 1968 according
to a survey conducted by the Research and
Statistical Division of the Department of
Company Affairs ;

(b) the reason for granting licences to these
big business houses in the last six months ; and

(c) whether Government propose to refer
thisto the Monopoly Commission to enquire
how these licences were issued to these big
business houses ?

THE  MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): (a) According to the Monopolies
Inquiry Commission Report, the assets of the
20 Larger Industrial Houses amounted to
Rs. 1779.8 crores in 1963-64. The study made
in the Research and Statistics Division of the
Department, conducted on the basis of the
composition of Industrial Houses determined
by the Dutt Committee, shows that by 1967.
68 the asscts of these Houses increased by
54.6 per cent to Rs. 2752.1 crores.

(b) and (c). In the interest of maintaining
and accelerating the rate of industrial growth,
applications for industrial licences were given
under the Industries (Development and Regu-
lation) Act in accordance with the policy in
force at the relevant time. Since the Mono-
polies and Restrictive Trade Practices Act
came into force on 1st June, 1970 no applica-
tion including references to the Commission
could be considered under the provisions of
the Monopolies and Restrictive Trade Practi-
ces Act prior to that date. Where the
substantial expansion has not been given
effect to or the new undertaking has not been
established before the coming into force of
the M& RTP Act, the cases will have

which are under investigation,

to r the prior approval of the C 1
Government under the M & RTP Act
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irrespective of whether industrial licence/letter
of intent was issued for the purpose before
or after lst of Jufe 1970. In dealing with
these cases, regard will be had to the point
whether effective steps had been taken under
the letter™f intent/licence prior to the lst of
June. With a view to removing any possible
doubt that may exist in the minds of entre-
preneurs,  the Ministry of Industrial
Development and Internal Trade have, in a
circular memorandum dated the 6th August
1970, req ed the Administrative Ministries
toadd a standard condition in all letter of
intent/licence to be issued in the further
saying that the letter of intentflicence does
not in any way constitute authorisation under
the M. & R.T.P. Act and that, where
applicable, such permission should be obtained
from the Central Government under the
M. and R.T.P. Act before instituting any
effective steps for implementing the letter of
intent or licence. As regards letter of intent/
licence issued on or afier the Ist of June, 1970,
the Administrative Ministries have been
advised to send supplementary letters to con-
cerned person or undertaking setting out the
above condition.

foest A7 tod 2 o< ‘wefan Az
AT & QAT W) AT HTAT

3809. st wiigaT AW @ 7 AR
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Authorised ‘and paid-up Capital of Ciga-
rette Industry

3810. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of COMPANY
AFFAIRS be pleased to state the total
authorised and paid-up capital of the cigarette
industry in the country during the last three
years, year-wise, with its break-up in terms
of foreign and indigenous capital ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): The information is being collected
and it will be laid on the Table of the House.

yomgrany feaitom & {enfeat w1 g

¥ fAg Sa7 AT, EETE R AT
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Introduction of Express Trains like Raj-
dhani express between Delhi and Madras
and Delhi and Bombay

3814. SHRI S. M. BANERJEE: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether more trains like the Rajdbani
Express are likely to be started between Delhi
and Madras and Delhi and Bombay ; and

(b) if so, when a final decision is likely to
be taken ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). There is a proposal
to introduce an express train at a maximum’
permissible speed of 120 Kilometre per hour
between New Delhi and Bombay Central on
the pattern of the Rajdhani Express, for
which investigation and trials are in progress.
There is no proposal so far for introduction
of a similar train between Delhi and Madras,

Use of Concrets SBleepers in place of cast
Iron or Wooden sleepers on Railways

8815. SHRI S. M. BANERJEE : Wil
the Minister of RAILWAYS be pleased to

state ;

(a) whether any steps have been taken to
replace the cast iron sleepers of wooden
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sleepers by concrete sleepers in the intercsts
of fast trains ; and .

(b) if not, the reason for the same ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Indian Railways arc taking
steps for gradual introduction of concrete
sleepers on the important Broad Gauge routes
on account of their technical suitability and
cconomic advantages to cope 'with the
increasing density of traffic and higher

speeds.
(b) does not arise.

Manufacture of Printing Machines in

-~ H.M.T.
s

3816, “SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Hindustan Machine Tools
are seeking collaboration agreement with any
foreign manufactures of the Rotary Printing
Machines ;

(b) if so, the details thereof ;

(c) whether Shri Gurdial Handa who has
produced India's first Rotary press has offered
his technical know-how and other assistance
to the Hindustan Machine Tools ; and

(d) if so, the action proposed to be taken
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Hindustan
Machine Tools have no proposal to take up
the manufacture of Rotary Printing Machines
for the next four to five ycars. Thercfore,
though some foreign companies have shown
interest in collaborating with Hindustan
Machine Tools for the manufacture of rotaries,
they are not secking foreign collaboration for
this purpose at present.

(c) and (d). Shri Gurdial Handa has offered
know-how for the manufacture of the rotary
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machine developed by him. As Hindustan
Machine Tools Limited bave no plan to take
up manufacture of rotaries for the next few
years, the Development Commissioner, Small
Scale Industries, has been advised to examine
the assistance needed by Shri Handa to
establish commercial production of his rotary
machine either on his own or through other
suitable agencies. '

Senlority lst of surplus A.I O. Ws. of
‘Western Railway

3817. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4020 on the 20th August, 1969
regarding termination of services of the Assis-
tant Inspector of Works of the Western Rail-
way and state :

(a) the reasons for terminating the services
of somc scoior A, I O. Ws. of the Western
Railway without offering them the alternate
appointment at the time of retrenchment
which caused automatic break in their
services ;

(b) the reasons why alternate appointment
was not offered to them at the time of retrench=
ment ; and

(c) the seniority list of surplus A. I. O. Wi,
of the Western Railway indicating the date
of appointment ; the date of retrenchment ;
the date of offering alternate appointment and
the date of paying retrenchment compensation ;
if any ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). Information is being
collected and will be laid on the Table of the
Sabha.

T AWy s & wwTw tew smvew
o prifrafon fem % wwd Pt
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Appendix II-A Examination

8822, SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that previowsly the
Appendix II-A examination of the Accounts
Department on the Indian Railways was
conducted directly by the Railway Board and
not by the Zonal F. A, and C. A. Os. ; and
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(b) if so, what did necessitate the decen-
tralisation of the said examination at Zonal
levels ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). No. Initially for
many years the Appendix IT-A examination was
conducted by the F, A. & C. A. O, of the
Railway concerned. However, during the
period from 1955 to 1965, part of the adminis-
trative work, viz., fixing the dates for conduct-
ing the Examination and announcement of the
results thereof simultaneously on all Railways/
Production Units and also setting and distribu-
tion of the question papers was done by the
Board. This was done in order to make the
standards uniform on all Railways/Production
Units, In 1966 the question was reviewed and
since the series of question papers on each
subject had by then set the pattern, conforming
to which enable the Railways/Units to keep to
a common standard, part of the administrative
work, which the Railway Board had taken upon
themselves during the interim period referred
to, was transferred back to the Railways.

Result of Appendix II-A Examination held
by F.A. and C.A.O., Eastern Rallway

3823. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to statc 1

(a) whether it is a fact that the result of the
Appendix II-A Examination, 1970 conducted
by the F.A, & CAO., Eastern Railway,
Calcutta was announced twice, first on the 19th
May, 1970 and second on the 23rd June, 1970;

(b} if so, the result, therefor ;

(c) whether it is also a fact that the Answer
Books were reviewed to pass a few more candi-
dates and if s0, the basis of review ;

(d) whether some marks were granted to the
candidates at flat rate and il so, the reasons
why the Administration failed to announce with
the first result the names of the candidates
whose cases were under consideration ;

(c) whether it is further a fact that the croms
list was not published with the first result
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although it is & precedent to send the cross list

along with the result or soon after the result as
was done at the time of the second result ; and

(f) if so, what was the reason therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) 725 candidates were declared successful
in the result announced on 19.5.1970 and 80
more candidates were declared successful in
Supplementary result announced on 23.6.1970.

(¢) Yes. A general review was made on the
Answer Books of Traffic Accounts Coaching, as
the valuation was found to be much stricter
than the valuation of other special papers.

(d) No, the question does not arise,

(e) and (f). Yes. While the cross list was
in the process of compilation, the decision to
review the results was taken. Hence the cross
list was published with the Supplementary list
of successful candidates.
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Ral 1,

and P tion of Passenger
Guides im Delhi Division (Northera

Railway)

3825. SHRI K. M. ABRAHAM : Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No.3804
on the 24th March, 1970 regarding promotion
of Passenger Guides in the Delhi Division
(Northern Railway) as Head Ticket Collectors/
Senior Group Inspectors and state :

(a) thercasons why the Northern Railway
Administration has not so far implemented the
orders issued to proceed with the pending
selections on the Delhi Division ; and

(b) the steps which Government propose to
take to ensure that the orders are exccuted
without any delay and the official concerned on
the Northern Railway proceeded with depart-
mentally for the lapse ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The information is
being collected and will be laid on the Table
of the Sabha.

Pagsenger Guides at Delhi Station (Nor-
thern Rallway)

3826. SHRI K. M. ABRAHAM : Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No. 3799
on the 24th March, 1970 regarding Passenger
Guides at Delhi Station and state :

(a) whether the Chief Enquiry and Reserva-
tion Supervisor, Delhi Main Station, is exercis-
ing the supervision over the Passenger Guides
by arranging their duties, allowing their leave,
checking their diaries etc., and isuing instruc-
tions to them without authority when it has
been stated that Passenger Guides are required
to mark their attendance only in the Chief
Enquiry and Reservation Supervisors' office ;
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(b) whether during the last two decades the
Passenger Guides at Delhi Main Station re-
mained under the direct control of the Station
Masters and Station Superintendent who had
been checking their duties, diaries, etc., keeping
in view the nature of their duties ; and

(c) if so, the reasons for this change-over ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). Information is being
collected and will be laid on the Table of the
Sabha.

Production in Rourkela Steel Plant

3827. SHRI SRADHAKAR SUPAKAR :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the monthly production of iron and steel
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from the Rourkela Steel Plant for the last four
months ;

(b) the percentage of shortfall in each
month ;

() the factors which contribute to this short-
fall ; and

(d) the steps taken by Government to make
the Steel Plant reach its capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Month-wise pro-
duction of hot metal and ingot steel during
April to July, 1970 and the percentage of
shortfall as compared to the production plan
for each month are as follows :

(In tonnes)
MONTH HOT METAL INGOT STEEL
() ) .
Product F e of Production Percentage of
shortfall shortfall
April, 1970 90,795 (—) 28.3 B4,447 (=) 30.1
May, 1970 92,202 (—)27.2 86,596 (—) 28.3
June, 1970 72,627 (—) 42.7 59,555 (—) 50.7
July, 1970 86,735 (—) 31.7 80,253 (—) 33.6

(c) Main reasons for the low production
were :

(i) Disturbed labour situation in Rolling
Mills, Foundry, Power Plant and
Traffic Department. There was strike
in Traffic Department from 2.6.70 to
14.6.70 and in Foundry from 9.6.70 to
24.6.70 ; and also ‘Orissa Bundh’ on
27.7.70. Blast Furnace No. 2 was banked
from the 30th May, 1970 to the 4th
June, 1970 and the open Hearth
Furnaces had to be kept idle from the
30th May, 1970 to the 17th June, 1970.

(i) Break down on the 17th May, 1970 of
one of the three stripper yard cranes.

4 days’ lightning strike by South
Eastern Railway workers during July;
1970 and

i

(iv) Drastic cut made in power supply from
the Hirakud Grid in the it week of
July, 1970. -

(d) Steps have been taken to meet the
technical difficulties and also to improve in-
dustrial relations. The latter iiclude continued
dialogue with labour with a view to remove
their legitimate grievances, introduction of
incentive schemes ctc.

Onality of Rubber Tyres

= 3828. SHRI S.8. KOTHARI: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
siate ;

(n) whether it is a fact that there have been
complaints that the quality of rubber tyres for
motor cars has considerably deteriorated ;
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(b) if so, the stcps Government propose to
take to ensure that the quality of rubber tyres
improves ; and

(c) whether Government will establish an
Inspection Wing to ensure that the quality of
rubber tyres is maintained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRIS}!N&)I (a) to (c). There have
not been any « laints in the t past
about the quality of rubber tyres.

Research and Development Work in Steel
Industry

3829. SHRI YASHPAL SINGH : Will the
Minister of STEEL AND HEAVY ENGINE-
ERING be pleased to state :

(a) whether it is a fact that a meeting of the
representatives of the public and private sector
Steel Plants, research organizations and official
of the Council of Scientific and Industrial
Rescarch was recently held in New Delhi to
consider steps for research and development
work in the steel industry ;

(b) if so, what were the decisions taken in
the meeting ;

(c) what measures have been suggested to
double the stecl capacity in the country ; and

(d) how far these suggestions have been
examined and found suitable ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) to (d). The discussions in the meeting
underlined the urgent need to set up a Central
Board for coordinating the work of various
existing Research and Development Units and
those which may be set up in future for further
development of the Iron and Steel Industry.
The Board would create facilities for further
development of technical know-how for the
fulfilment the Iron and Steel Programme in the

Fourth and subsequent plan period and devise
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ways and means to increase productivity and
reduce cost of construction of new Steel Plants,
as well as operating and maintenance costs in
Steel Plants. It was also felt that there should
be a Central Documentation and Technical
Information Centre forming part of the Board
to collect and disseminate technical information.
An Expert Committee has been constituted for
the preparation of a blue print for the Board,

3830. SHRI SAMAR GUHA: Will the~
Minister of RATLWAYS be pleased to state :

(a) whether itisa fact that monthly produc-
tion at the Chittaranjan Locomotive Works in
West Bengal has sharply fallen ;

(b) the numbrr of locomotives produced,
month-wise from January to July, 1970 ; and

(c) the reason for the shortfall in the pro-
duction ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No. The outturn has been
according to Plan,

(b) The number of locomotives turned out
by the Chittaranjan Locomotive Works during
the months of January to July, 1970 was as
under :

Steam  Electric e

Lows Lo Shining Toia
Jan. '70 4 3 1 8
Feb. '70 3 5 4 12
Mar.’70 4 10 5 19
April'70 3 1 2 6
May'70 3 4 3 10
June'70 2 5 3 10
July *70 3 5 3 1

(¢) Does not arise.
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Applications for Shifting of Industrial
Units outside West Bengal

3831. SHRI SAMAR GUHA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
refer to the reply given to Starred Question
No. 58 on the 28th July, 1970 regarding shift-
ing of Industrial concerns from Calcutta to
other States and state :

(a) the particulars of the 53 applicants,
together with the names of concerns, in West
Bengal who have asked for the location of
industrial units outside West Bengal and how
many of these applications have been appro-
ved ;

(b) the names of the concerns which have
shified their Head Offices or registered Offices
out of the State and to factory premises ;

() the cause of decline of new investment in
the State and the loss of production in terms of
financial loss due to 10 million man-day lost in
1969 ; and

(d) the steps taken by Government to im-
prove better investment scope in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Out of the 53 appli-
cations received, in three cases, no licences were
necessary under the Industries (Development
and Regulation) Act, 1951 and the applicants
have been informed accordingly. Of the re-
maining 50 applications, in two cases “letters
of intent" have been issued and five applications
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have been rejected. Details of these seven applica-
tions are attached. The remaining applications
are under examination.

(b) In terms of the orders passed by the
Calcutta High Court under Section 17 of the
Companies Act, three companies, namely, M/s.
Inventors Industrial Corporation Private Ltd.,
M/s. Indian Electrical Manufacturers Associa-
tion and M/s Sahu Minerals and Properties
Ltd., had shifted their registered offices from
West Bengal to other States during the period
from January to July 1970. The shifting of the
head office of a company, other than its
registered office, does not require the approval
under the said section and information in this
regard is not available.

(¢) and (d). The general situation pertaining
to industry, scarcity of raw materials, labour
disputes and the law and order situation in the
State are among the major sectors considered
responsible for loss of production in various
industrial sectors and relative stagnation in
respect of new investments. The State Govern-
ment are taking various steps to attract new
investments, particularly in the small and
medium sectors and have recently announced
various concessions in this regard. The law and
order situation is also receiving the urgent
attention of the State Government. In so far
as licensing by the Central Government under
the Industries (Development and Regulation)
Act, 1951, is concerned, the need for stimulat-
ing industrial activity in the State is fully borne
in mind.

Statement
State in which the unit
Sl Ne. Nams of the party was mﬂ to be Industry Decision
1. R. C. Tewari, Calcutta—29 Uttar Pradesh Polyethylene Letter of In-
Polyrophylen tent issued
ilm, etc.
2,  Shalimar Indunrm (P) Ltd., Rajasthan Jaws for Auto-  Rejected
Calcutta—13 matic Cotton
loom shuttles
3. —do— Rajasthan  Eyesfor Auto-  Rejected
matic Cotton
loom shuttles
4. Rajasthan Spinning & Weav- Rajasthan Textiles Fabrics  Rejected
ing Mills Ltd., Calcutta—1
5. M/sSicmens [India Ltd, Maharasthtra Dental—X ray  Letter of In-
Bombn& . %q i t od ltlczm issued
6. D. K. Su:nm Haryana moun jected
Coles Cranes 7 Indi Caleutta—58 crane N
7. Krishna Mohan Goel, Calcutta—I Gujarat Cigarettes Rejected
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Cemments by M.Ps. on Rallway Minis-
ter’s 11-Point Programme

3832. SHRI MUHAMMAD SHERIFF :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Members of Parliament have
been asked to comment upon the 11-Point
Programme to stréam-line the working of the
Railways, which has been launched by him as
a fresh measure ; and

(b) if so, the details thereof and the other
suggestions made in regard thereto ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). 11-Point Programme
was announced in Parliament. Co-operation of
Members of Parliament is sought for implement-
ing this Programme. Suggestions from Members
of Parliament are being considered and availed
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Investments and Assets of Proprietors of
Golden Tobuon? Company

3833. SHRI SITARAM KESRI : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) the names of the proprictors of the
Golden Tobacco Company and their individual
shareholdings ;

(b) the amount invested by these proprictors
originally ; and

(c) the net worth of the assets of these pro-
prietors in the Company as on date ?

THE  MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) The names of the sharcholders of the com-
pany and their holdings as on 30.6.1968 are
given in the Statement enclosed.

(b) The paid-up capital of the company in
the year 1957-58 for which the earliest Balance-
sheet is available, was Rs. 10 lakhs.

(c) The value of the assets of the company
as per its Balance-sheet on 30.6.1968 was

of to the extent possible. Rs. 12.04 crores.
Statement
No. of shares held
- A Class Equity B Class Equity Non-cumulati
SI. No. Nama of the Sharaholders  Shares Rs. 100]-  Shares Rs. 10 participating
m?rﬁéh
preference
shares
Rs. 100/-
1. Shri Chatrabhuj Narsee 3,069 7,833 6421
2. Shri Pratap Narsce 2,970 7,333 6172
3, Shri Dharamshi Narsee 3,420 5,834 6672
4. Bai Jamnabai Narsee 1,303 6,000 3005
5. Smt. Kesarben Chatrabhuj 2,997 — 4995
6. Smt. Anjaliben Pratap 2,994 -— 4990
7. Smt. Kamlaben Dharamshi 47 —_ 3495
8. Shri Chatrabhuj & Smt. Kesarben
Chatrabhuj 6,350 2,000 10500
9. Shri Pratap Narsce & Smt.
Anjaliben Pratap 11,500 5,000 19500
10. Shri Dharamshi Narsee & Smt.
Kamlaben Dharamshi 5,750 500 9500
11. Shri Chatrabhuj Narsee, Shri
Pratap Narsec & Shri Dharamshi
Narsee 8,350 17,000 16750
12 Smt. Manjulaben Pratap 700 2,000 1500
13, Kumari Ashaben Chatrabhnj 3,050 1,500 5000
14. Unit Trust of India 2,000 - 1500
Total 54,500 55,000 1,00,000
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Setting up of Distribution sgemcy by
Golden Tobacco Company

L ]
3834, SHRI SITARAM KESRI : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that the Golden
Tobacco Company has set up its own parallel
distribution agency with a view to make
financial manipulations ; and

(b) if so, the action taken by Government
to detect the loss of revenue and to check
malpractices ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). The information is being collected
and will be laid on the Table of the House.

Taking over of Golden Tobacco Company

3835, SHRI SITARAM KESRI : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether the Golden Tobacco Company
has accumulated assets out of proportion to the
original investment of the proprietors ;

(b) the reasons why it has been allowed to
remain a private limited company benefiting
only the proprictors ; and

(c) whether in vicw of the complaints against
the firm, Government proposc to take over the
firm ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (¢). The information is being collected
and it will be laid on the Table of the House.

D fon by Employ against
activities of Divisional Commercial
and A. M. O. Alipur Duar

(Northeast Frontier Railways)

3836. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received re-
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presentations that the Divisional Commercial
Superintendent and A. M. O. of Alipur Duar
Junction of the Northeast Frontier Railway are
connected with wagon breakers and anti-social
clements and through these persons they are
creating troubles in normal administration of
the Railways in that area ;

(b) whether against these activities of the
aforesaid officers, the Railway employees de-
monstrated against them ;

(c) if so, what action Government have taken
against them ; and

(d) if no action has been taken against the
said officers, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) No.
(c) and (d). Do not arise.

Arrest of Anti-Social Element from Resi-
dence of Divisional Commercial Superin-
tendent, Alipurduar (N.E.F. Railway)

3837. SHRI B.K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased to
state :

(a) whetherit is afact that on the 10th July,
1970 onc anti-social element, against whom
warrant of arrest order had been pending, was
arrested from an almirah inside the bungalow of
the Divisional Commercial Superintendent, Ali-
purduar Junction, Northeast Frontier Railway;

(b) whether the Divisional Superintendent
and the Divisional Engineer were present at
the time of such arrest ;

(c) whether after such an arrest, the Divi-
sional Superintendent and the Divisional
Engineer of the said station were mercilessly
beaten on the same night by a group of anti-
social el ts at the i of the D. C. §.
and A. M. O.; and

(d) if so, what steps have been taken by the
Railways to suspend those two officers and, if
not the reasons therefor ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes, on 11.7.1970 and not on
10.7.1970.

(b) Yes.

(c) Divisional Superintendent was not
assaulted, but Divisional Engincer was man-
handled in the morning just after departure of
the Police with the arrested person. Complicity
of D.C.S. and A. M. O. has not yet been
established.

{d) The Divisional Commercial Superinten-
dent has been placed under suspension from
5.8.1970, as he has been arrested by the Police
for harbouring the anti-social element concern-
ed. The Assistant Medical Officer has been
transferred from the Station.
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Import of Nickel Steel for Diesel Loco-
motive Works, Varanasi

3840. SHRI G. VENKATASWAMY :
Will the Minister of RAILWAYS be pleased
to state ;

(a) whether it is a fact that delay in procur-
ing key raw material like nickel steel has been
a major factor disrupting production at the
Diesel Locomotive Works, Varanasi ;

(b) ifso, what steps are proposed to be
taken to import nickel steel without difficulty ;

(¢) the annual rated capacity of the Works
at Varanasi ; and

(d) the total production of diesel locomotives
during years 1968-69 and 1969-70 ;
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Delay in the supply of key raw
material like alloy steel bars including nickel
alloys and alloy castings has had adverse effect
on the production programme of the Diesel
Locomotive Works, Varanasi.

(b) The following steps have been taken/
proposed to be taken to obtain alloy steel
castings :

(i) Railway scrap containing nickel has
been sold to Iron Foundries who are
major suppliers of alloy castings to the
Diesel Locomotive Works.

(ii) Import of alloy castings and components
is being resorted to periodically to make
up the shortfall in supply.

(iii) A proposal to directly import nickel and
other alloy elements for use by vemdors
in executing orders on them for supply
of such castings is at present under
examination by the Diescl Locomotive
Works,

(iv) All possible assistance is being extended
by the Diescl Locomotive Works to
vendors in processing import license etc.
for importing alloy clements.

(v) Continuous efforts are being made to
locate alternative indigenous sources for
supply of such castings.

(c) Capacity at the Diesel Locomotive Works
is being progressively developed to reach the
targetted production level of 150 main line
diescl-clectric locomotives per annum by the
end of the Fourth Plan.

(d) The total production of dicsel locomo-
tives at the Diesel Locomotive Works, Varanasi
during the years 1968-69 and 1969-70 was as
under :

1968-69
Broad Gauge 60 58
Metre Gauge 10 24

1969-70
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Extra Force to check Ticketless Travelling

3841. SHRI J. H. PATEL: Will the Minis-
ter of RAILWAYS be pleased to state

(2) whether for checking ticketless travelling
there is an extra force at work ;

(b) the total expenditure on the maintenance
of this force ;

(c) whether it would prove to be successful
in order to check the ticketless travelling ; and

(d) if so, the details thereof ;

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (=) and (b). For occasional massive
checks and surprise raids the regular force of
Railway Protection Force and Government
Railway Police personnel is augmented by tem-
porarily diverting staff from les important
duties. Such personnel are normally drawn
only for a few days from the existing strength.
No extra force is, therefore, at work for check-
ing ticketless travel nor any expenditure is
incurred on its maintenance.

(c) and (d). Do not arise in view of the
position explained in reply to parts (a) and (b).

Consumption of Raw Materials in Bteel
Plants

3842. SHRI G. C. NAIK : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) the quantity of iron ore, manganese ore
lime stone dolomite and coal consumed by each
Steel Plant in the public sector with percent-
age;

(b) the distance of mines which supply these
raw materials to the Steel Plants by road and
Rail, scparately ; and

(c) what is the cost of transportation and
production, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI MOHD., SHAFI
QURESHI) : (a) The quantities of iron ore
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manganese ore, limestone dolomite and coal
consumed by the Bhilai, Durgapur and Rour-
kela Steel Plants during 1969-70 are given in
the statement laid on the Table of the House.
[Placed in Library. See No. LT—4051/70.]

(b) The di of Mines/| for supply
of these raw materials to these plants is given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT—
4051/70.]

(c) Freight charges from Captive Mines to
the Plants are given as under :

AUGUST 25, 1970
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Railway freight from Washeries to Plants as

Freight upto plant
Rs, per tonne

Bhilai Stsel Plant
Iron ore (Rajhara Iron Mines) 8.39
Limestone {Nandini Limestone

Quarry) 4.92
Dolomite (Hirri Dolomite

Quarry) 11.47
Rourkela Stesl Plant
Iron ore (Barsua Iron Mines) 7.86
Limestone (Purnapani) 7.35

The freight charges in respect of materials
other than coal which are purchased from
market are as under :

B.S.P. RS P. D.SP
Rs. Rs. Rs.
Iron Ore 36.50 15.30 19.65
Manganese Ore  — 15.30 22.05
Limestone (BF)
Bisra - 7.10 20.96
Limestone (SMS) — - 36.11
Dolomite (SMS) — 15.70 -

The average Railway freight from Coal
Mines to HSL Coal Washeries is as indicated
below :

To Dugda I Rs. 9.96
To Bhojudih Rs. 10.01
To Patherdih Rs. 9.73
To Durgapur Rs. 1123

on 5.2.1970 was as under :
From To Bhilai To Rourkela
Rs., Rs.

Bhojudih 80.83 (inclu-  17.32 (inclu-
tive of LDCC  sive of LDCC
charges) charges)

Dugda (I&IT) 3142 do 1792 do

Patherdih 31.42/33.44 do  17.92/20.32 do

Kargali 31.72 do 18.22 do

Information relating to costs of production
is treated as confidential, as it is not normal
commercial practice to diszlose them to public.

Pending Applications for Issue of Indus-
trial Licences

3843. SHRI D. N, PATODIA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the number of applications for industrial
licences that are pending disposal at present for
different items, item-wise ; and

(b) by what time they will be cleared under

the new procedure for issue of industrial
licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) 475 applications out
of those received upto the 31st December, 1969,
are pending disposal. A statement showing the
industry-wise distribution of the pending appli-
cations is attached.

Out of 1022 applications, excluding carrying-
on-business applications, reccived during the
first half of 1970, 152 have been disposed of
and the remaining applications are under
examination.

(b) As each application has to be examined
in detail from various angles, it is not possible
to specify any precise time limit within which
all the pending applications will be disposed of.
Every effort, is, however, being made to ensure
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that the applications are disposed of as carly as
possible.
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Statement
Number of
S, No. Industry applications

pending

1. Iron and Steel 19

2, Non-Ferrous Metals 1
3. Fuels 40
4, Prime Movers 3
5. Electrical Equipment 86
6. Telecommunications 16
7.  Transportation 52
8.  Industrial Machinery 12
9, Machine Tools 2
10.  Agricultural Machinery 5

11. Misc. Mech. & Engg.
Industry 8
12 Commercial Office &

House hold equipment 4

13. Scientific Instruments 1
14. Chemicals 64
I5. Dye-stufis 3
16.  Drugs & Pharmaceuticals 12
17.  Textiles 78
18. Sugar 35
19. Fermentation Industry 6
20. Food Processing Industry 8
21, Soaps, Cosmetics, ctc. 1
22.  Rubber Goods 3
93,  Leather & Leather Goods 7
24, Glas 6
25,  Ceramics 2
1

26.  Defence Industries

Total 475
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(b) if so, the details of the loss by way of
non-investment ;

(c) whether the position is applicable to
both public and private sector industries ; and

(d) if so, the position with regard to each
sector separately ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTIAL DEVELOPMENT
AND INTERNAL TRADE (SHRI M. R.
KRISHNA): (a) to (d). Though there is no
gain saying the fact that the climate for invest-
ment in West Bengal has deteriorated during
the last one or two years, it will not be correct
to assume that there have been no fresh invest-
ments in industries in the State during the last
one year. During the year quite a few applica-
tions have been received for the setting up of
industries in West Bengal and in the light of
the decisions that are taken by Government on
these applications it is expected that new units
are being and will beset up in the State. It
may also be added that the Government of
West Bengal along with certain financial ins-
titutions have announced certain measures of
liberalisation and concessionary finance to at-
tract industriesin the small and medium sec-
tors and this is expected to give a fillip to
invesment in industries in the State of Wet
Beogal. As for the public scctor, fresh invests
ment has been and will take place in the State
in accordance with the programmes of new in«
vestment in continuing schemes envisaged
under the Fourth Five Year Plan.

As there is no reliable estimate of the mag-
nitude of investment that might have been ex-
pected if the climate for investment had not de-
d, it would not be practicable to at-

teri

Investment in West Bengal Industries

3844, SHRI D. N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(=) whether there has been no fresh invest-
ment in the industrics in West Bengal during
the last one year;

tempt any estimate of what might have been
the loss by way of non-investment.

Setting up of Coastal Billet Plant

3845. SHRI D. N. PATODIA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that an Expert Com-
mittee of the Second Industrialisation Confe-
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rence has suggested sctting up of a coastal bil-
let plant in India to meet steel shortage ;

(b) whether the suggestion has been consi-
dered ; and

(c) if so, the decision taken in this regard ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGINE-
ERING (SHRI MOHD. SHAFI QURESHI) :
(a) Itis not clear as to which expert commit-
tee and conference the -hon. Member is refer-
ing to.

(b) and (c). Being aware of the shortage of
billets both for domestic as well as export re-
quircments. Government propose to provide
for production of billets in Bhilai expansion as
well as in the new steel plants in the regions of
Hospet and Visakhapatnam.

Setting up of Car Plant in Hissar
(Haryana)

3846. SHRI D. N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is fact that a small car plant
will be set up in Hissar (Haryana) in the
private sector ;

(b) ifso, whether a licence for this will be
needed ; and

(¢) what would be the cost of the car and
when it would go into production ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI M.
R. KRISHNA): (a) An application has been
reccived from Shri P. C. Aggarwala, Hissar
for registration of his scheme with the Directo-
rate General of Technical Development for the
manufacture of a 4-scater car in a plant to be
sct up at Faridabad or Hissar in Haryana.
This application is under examination.

(b) No, Sir.

(c) The price of the car has been indicated
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by the party as Rs. 9,000/-. The party is still
making modifications in his prototype car. It
is not possible to indicate as to when commer-
cial production of this car would start.

Extremist Views of Employees on North-
east Frontier, Eastern and South Eastern
Railways

3847. SHRI D. N. PATODIA: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it isa fact that the Northeast
Fronticr, Eastern and South Eastern Railways
have many employee leaders who subscribe to
extremist views and are active participants in
the Naxalite activities ;

(b) whether the General Manager of the
Northeast Frontier Railway has recently made
a staternent in this connection; and

(c) if so, what steps Government have taken
to weed out such elements from the administra-
tion ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Available information indica-
tes that a few porsons on the Northeast Fron-
tier and South Eastern Railways have the back-
ing of some extremist elements.

(b) The General Manager, Northeast
Frontier Railways, made a passing reference to
this matter when he met the Press recently at
Calcutta.

(c) Such activities arc being watched and
where necessary Government take appropriate
action on the merits of cach case.

Selection of Stenographers om Northern
Railways

3848. SHRI N. R. LASKAR: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Northern Railway conduct-
ed a selection for the Stenographers working in
grade Rs, 130-300 to grade Ra. 210-425 against
the upgraded posts in accordance with the ins-
tructions issued by the Railway Board in 1965 ;
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(b) whether itisa fact that the full results
of the selection have not been declared and the
results of more thin 30 Stenographers have
been held up ;

(c) whether a large number of vacancies
exist in grade Rs. 210-425 against which un-
qualified Stenos, working in grade Rs. 130-300,
have been officiating for some time past ; and

(d) if so, how many unqualified Stenos,
working in grade Rs. 130-300, are officiating
in grade Rs. 210-425 and the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) The results of selection of only two
Stenographers have been held up and are likely
to be announced shortly.

(c) and (d). Only five vacancies of Stenogra-
phers in scale Rs. 210-425 have been filled up
by local officiating arrangements pending fina-
lisation of the selection.

Promotions of Employees on Railways

3849. SHRI J. H. PATEL: Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether Government are aware that in
the Railways in England and Australia, men,
who have worked at the rank, rise to Class I
posts and these Railways are considered to be
efficient Railways in the world ;

(b) whether Government would continue
to favour Class I officers on the Indian Rail-
ways instead of those who have contributed to
the building of the Railways ; and

(c) if not, what remedial measures are pro-
posed in this regard ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The structure of Organisation
and staff cadres in the Railways of advance
countries like England and Australia are bound
to be different as also the conditions under
which the staff function in those countries.

On the Indian Railways, the organisations
and heirarchy of staff cadres have been evolved
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and developed to suit Indian conditions over a
period of time ; these have been reviewed from
time to time in the light of recommendations of
the successive Pay Commissions and other
Bodies, who had examined the functioning of
Railways in various ficlds.

(b) and (c).

(i) On the Indian Railways, an employee,
who enters service as a Class IV staff, can seck
promotion in Class III Service in various
grades,

(ii) At present, all posts in Class IT (Gazet-
ted) cadres on Railways, except for certain
specialists posts, are filled by promotion of suit-
able Class III staff on Railways. In other
words, all the vacancies in Class I1 Services are
open to Class III staff. This position does not
obtain in other Central Services where a pro-
portion of Class II vacancies arc filled by
direct recruitment.

(iii) Officers in Class IT Services can look
forward for permanent promotion to Class I
(Gazetted) Services up to 333% of perma-
nent vacancies accruing every year except in
the Medical Department, where this percent-
age is 50%.

(iv) Under the ecxtant orders, Clas II
Officers promoted to Class I get a weightage
for purposes of seniority to the extant of half the
number of years of service in Class II subject
to a maximum of five years. This special dis-
pensation is not available to Officers of other
Central Services.

(v) Class II Officers are also appointed to
officiate in Class I (Senior Scale) when Offis
cers recruited through the Union Public Ser-
vice Commission are not available and acquire
protection from reversion from Senior Scale if
they continuously officiate for three years or
more in Senior Scale.
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Setting up of Indigenous Pump and Com-
pressor Plant at Allahabad

3856. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUST RIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Government propose to set up
an indigenous pump and compressor plant
at Allahabad ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) and (b). A public
sector undertaking under the name and style
of “Bharat Pumps and Compressors Pvt. Ltd."
has been incorporated on the Ist January,
1970, for sctting up a plant at Naini, near
Allahabad, for manufacture of special types of
pumps and compressors. The plant, when in
full production, will have an annual capacity
of 6,000 tonnes,

Broad.-Gauge Line from Rupsa to Talband
and its Extension

3857. SHRI S, KUNDU : Will the Minister
of RAILWAYS be pleased to refer to the reply
given to Unstarred Question No. 4602 on  the
S1st March, 1970 regarding broad-gauge line
from Rupsa to Talband and Rail Link between
Kharagpur and Bombay and state :

(a) whether survey relating to the conver-
sion of the Railway line from Rupsa to Tal-
band to broad-gauge and extension of the
same and connecting it to Howrah-Bombay
line has been ptarted ;

(b) if not, the reason therefor ;
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(c) when the survey is likely to start ; and

(d) whether the other recommendations
made by the Uneconomic 'brl.ncb Lines Com-
mittee, 1969 regarding this narrow-gauge line
have been implemented ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (¢). Based on the recom-
mendations of the Un-economic Branch Lines
Committee, 1969, traffic surveys for the con-
version/extension of ten uneconomic lines in-
cluding the survey for conversion of the Rupsa-
Talband Narrow Gauge line to Broad
Gauge are being taken up during the current
year (1970-71). A decision regarding the
conversion of the Rupsa-Talband Narrow
Gauge line into Broad Gauge and its extension
will be taken after the survey is completed and
the results thereof become known.

(d) Implementation of the other recommens
dations in respect of this Narrow Gauge line
is dependent upon the results of the survey for
conversion.

Merger of TELCO with Central Bank of
India

3858. SHRI SHIVA CHANDRA JHA:
Will the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that there is going
to be a merger of the Tata Engineering and
Locomotive Company (T. E.L.C. O,) with
the Central Bank of India Ltd. ;

(b) whether this has been approved of under
the Monopolies and Restrictive Trade Practi-
ces Act

(c) if so, the reasons therefor ; and
(d) the reaction of Government thereto ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Government have seen press
reports in this regard but no proposal has been
received so far. No notice of application has
been received from the High Court under Sec-
tion 394A of the Companies Act, nor has any
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application for the approval of the scheme
under Section 23 of the M. R. T.P. Act
been received by Gov.ernment.

(c) and (d). Do not arise at this stage.
Issue of Licences to Private Companies

3859. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that Government
are going to grant more licences to the private
companies to expand in the joint scctor of the
cconomy ;

(a) if so, the details thereof ; and

(c) the reasons therefor vis-g-vis the Indus-
trial Policy Resolution of 1956 of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). One of the
recommendations of the Industrial Licensing
Policy Inquiry Committee was that where pro-
jects proposed by the private sector involve a
substantial assistance from the Public financial
institutions, these should be treated as belong-
ing to the joint sector. Government have ac-
cepted, in principle, the joint scctor concept
and, in future, there would be a greater degree
of participation in management, particularly
at policy levels, in the case of major projects
considered as falling in this sector. It is also
intended that financial institutions will be able to
exercise option for converting loans into equity
either wholly or partly within a specified period
of time. Details in this regard are being work-
ed out by the Department of Banking in con-
sultation with the financial institutions. In the
light of this policy, individual applications for
licences from the private sector will be consie
dered on merits within the overall framework
of the Industrial Policy Resolution.

Departmental Selection of Computer in
Barcda House (Nerthern Railway)

3860, SHRI VIDYA DHAR BAJPAI : Will
the Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question No,

BHADRA 3, 1892 (SAKA)

Written Answers 154

9332 on the 12th May, 1970 regarding Depart-
mental selection of Computer in Baroda House
(Northern Railway) and state :

(a) whether the result of the selection of
Computer bas since been declared though the
information promised in reply to the aforesaid
question has not been furnished as yet ; and

(b) ifso, the time by which information
promised in reply to the above question will
be laid on the Table of the House ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The matter is still
under investigation. Information will be laid
on the Table of the Sabha.

Recruitment and Confirmation of Officers

3861. SHRI VIDYA DHAR . BAJPAI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that temporary re-
cruitment to the post of officers began in 1955
and it still continues ; and

(b) if so, the number of Officers so recruit-
ed from 1955 to 1969, batch-wise, in each
department and the number thereof confirmed
s0 far giving the figure in juxtaposition ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Recruitment of temporary
Assistant Officers (Unclassified) on the Indian
R.nlmyl l.hmugh t:hc Um(m Public Service
Cor in 1955 and continu-
ed till 1967 after which it was stopped.

(b) A statement giving the information is
laid on the Table of the House. [Placed in
Library. See No, LT—4052/70]

Disparity in Bervice Conditions of Class I
and Temporary Officers on Railways

3862. SHRI VIDYA DHAR BAJPAI:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred Ques.
tion No. 3955 on 24th March, 1970 regarding
fixation of seniority of the Railway Officers
and state ;
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(a) whether temporary officers have been
recruited by the Union Public Service Commis-
sion through regular open selection under
authorised mode of recruitment ;

(b) if so, the reasons for such vast disparity
in service conditions of the ‘Class I' and ‘tem-
porary” officers ; and

(c) the steps being taken to remove the
disparity ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The normal method of selection
for direct recruitment to the established gazet-
ted Services is through an open competitive
examination which includes both written and
viva voce tests and which is conducted by the
Union Public Service Commission. Temporary
Assistant Officers were selected by the Union
Public Service Commission for ‘“‘unclassified
post” on the basis of interviews only. The
mode of selection of Temporary Assistant
Officers (Unclassified) was dctermined in
consultation with the Union Public Ser-
vice Commission.

(b) The method of recruitment, classifica-
tion and conditions of service of Temporary
Assistant Officers are different from those of
Class 1 Officers.

(c) The two groups of officers are governed
by different conditions of service and the ques-
tions of disparity does not arise. However,
Temporary Assistant Officers are eligible to
be considered for appointment to Clas 1
Service against an annual quota of vacancies.

Temporary Class I Btatus for Officers
who opted for MLE.S.

3863. SHRI VIDYA DHAR BAJPAI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that temporary
Officers were recruited in some years by the
Union Public Service Commission through a
common Selection Board for Railways, M. E.
S., Border Roads etc. ;

(b) whether it is also a fact that such re-
cruited Officers who opted for M. E. S. have
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been given temporary Class I Status and seni-
ority and promotion is based on length of service;

(¢) if the replies to pafts (a) and (b) above
be in affirmative, the reasons for keeping tem-
porary Officers only on the Railways junior to
fresh entrants to Class I service ; and

(d) the steps being taken to correct the
situation ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha.

C.H.S. and Rallway patterns for Railway
Doctors

3864, SHRIK. N. TIWARY: Will the
Minister of RAILWAYS be pleased to state :

(a) whether itis a fact that the Railway
Doctors in the matter of cadre structure have
been given the C.H.S. pattern in some respects
and Railway pattern in some other respects ;

(b) whether itisalso a fact thatin doing
80, the Railway Doctors have been given what
is worst in the two patterns and denied good
in cither with the result that they stand to
disadvantage to their counterparts, both in
C.H.S. and sister departments of the Railways ;
and

(¢) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (c). The organisational
structure and pattern of pay-scales of Railways
are different from that of Central Health
Services. Railways arc organised on a Divisio-
nal pattern. Divisional Officers are in the
Senior Scale (Ra. 700-1250). Assistant Officens
in Junior Scale (Rs. 400-950) or Class II
(Rs. 350-900) work under the Senior Scale
Officers. The hicrarchy of pay structure on
Railways provide for Junior Administrative
Grade posts in scale Rs, 1300-1600, Interme-
diate Administrative Grade posts in scale
Rs. 1600-1800 and Senior Administrative Grade
posts in scale Rs. 1800-2000 or Rs. 1800-2250,
The same pattern of pay-scales has been adop-
ted for the Railway Medical Service also. The
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C.H.S. have General Duty Doctors and Specia-
lists in & different scale of pay. The scales of
pay applicable to all sfficers in the Railways
have to be uniform. Itis, therefore, not pos-
sible to adopt exclusively for Railway Medical
Officers the scales of pay as obtaining in the
Central Health Services,

The cadre structure is built up om the
number of posts created on the basis of total
workload and worth of charge of each post.
It is not possible to create a large number of
higher grade posts in Class I for the Medical
Department, particularly in view of the present
financial position of Railways.

Withd 1 of Permission to Railway

Doctors for Private Practice

3865. SHRI K. N. TIWARY: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Second Pay
Commission recommended the C. H. S, pay
structure for the Railway Doctors as and when
the Railways withdrew permission for private
practice from them ;

(b) whether in 1962 the Railways withdrew
permission for private practice from the Rail-
way Doctors but did not give them the C.H.S.
pay structure and, if so, the reasons therefor ;
and

(c) whether the present cadre structure in
the C. H. 5. and Railways issimilar and, if
not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) and (c). In 1962 it was decided by
Government that private practice amongst
general public permitted to be conducted by
Railway Doctors should be prohibited, but
private practice amongst

(i) families of Railway employees
drawing pay of Rs. 150/ per
month and over at their residen-
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(ii) passengers who take ill while on
travel; and

(iii) outsiders who may be admitted as
indoor patients or for surgical
treatment in Railway hospitals
should continue.

The organisational structurc and pattern
of pay-scales of Railways are different from
that of Central Health Services. Railways are
organised on a Divisional pattern. Divisional
Officers are in the Senior Scale (Rs. 700-
1250) and work under the Divisional Superin-
tendent.  Assistant Officers in Junior Scale
(Rs. 400-950) or Class II (Ras. 350-900)
work under the Senior Scale Officers. The
hierarchy of pay structure on Railways provide
for administrative posts in grades Rs. 1300—
1600, Rs. 1600—1800 and Rs. 1800—2000/
Rs. 1800—2250. This structure of pay-scales
has been adopted for the Medical Department
also on the Railways except that there is no
junior scale. The Central Health Services
have General Duty Doctors and specialists in
different scales of pay according to a different
structure, In view of the need to maintain
internal relativities between the officers of
different Departments of the Railways, it is
not feasible to adopt the structurc of the
C. H. S. for the Railway Medical Department.

Expenditure on Rehabilitation of Landless
Tribals

3866. SHRI KIRIT BIKRAM DEB BUR-
MAN: Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether Government's attention has
been drawn to the fact that while the scheme
for rehabilitation of the Jumias in Amarpur in
Tripura envisaged an expenditure of Rs. 3,725
per family, similar scheme for rehabilitation of
landless Tribals provides for an expenditure of
only Rs. 1,150 per family ; and

(b) if so, the
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
The information is being collected from the
Tripura Government. It will be placed on the
Table of the House as soon as available.

Raill Links between Bhind and Etawah
and Chandrapur Fort and Babupeth

3867, SHRI D. V. SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) whether proposals were mooted for the
construction of Rail Links between Bhind and
Etawah ; and Chandrapur—Chandrapur Fort
and Babupeth on the Central Railway ;

(b) whether any surveys in relation thereto
have been made and, if so, the results thereof ;

(¢) the further steps taken in that direction ;
and

(d) if the reply to part (b) above be in the
negative the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Representations regarding (i)
conversion of Gwalior-Bhind N. G. line into
B. G. and its further extension upto Etawah
and (ii) extension of the N. G. linefrom
Chandrapur Fort to Babupeth or Chandrapur
have been received and duly examined by the
Board.

(b) No.

(c) and (d). In view of the heavy costof
conversion/construction of new lines, only a
large volume of high rated traffic could be ex-
pected to sustain such rail links. As there
have becn no large scale developments, indus-
trial and otherwise in the area, itis very un-
likely that sufficient traffic would be generated
to make the proposed rail links financially
remunerative. These proposals may, therefore
have to wait for better times for consideration.
Besides, our policy i8 not to build any more
N. G. lines.
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Rail Links between Dalli-Rajhara and
Dantewarn in Baster District

3868. SHRI D, V. SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) the progress made so far in regard to
the construction of the Rail link between Dalli-
Rajhara and Dantewara in Baster District ;

(b) the expenditure incurred thereon so far ;
and

(¢) by what time it would be completed ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). Cost-cum-feasibility
studies carried out in 1965-66 revealed that the
Dalli-Rajhara-Dantewara rail link will not be
financially justified. The construction of this
line is, therofore, not being considered at
present,

Confirmation of Staff in Signal and Tele-

n. -
Par

3869. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No. 7790
on the 28th April, 1970 regarding confirmation
of staff in Signal and Tele-communication
Department on the Indian Railways and state 3

(a) whether the necemsary information has
been collected by now ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor and by what
time it is expected to be collected and laid on
the Table of the House ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Ye.

(b) The required information is given in
the statement laid on the Table of the House.
{Placed in Library. See No. LT—4053/70],

(c) Dwocs not arise.
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Standardisation of Designations and Jobs
to end Disparities on Railways

.

3870. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No. 7791
on the 28th April, 1970 regarding standardisa-
tion of designations and jobs to end disparities
on the Railways and state :

(a) whether the necessary information have
since been collected ;

(b) if s0, the details thereof ; and

(¢) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). The required informa-
tion is given below :—

On all the nine Zonal Railways taken to-
gether, standard designations of the Signal and
Tele-communication staff have been adopted in
all cases except in respect of three cases only.
In one case, the position has been set right by
adopting the standard designation and in the
other two cases the standard designations are
in the process of being implemented. The
adoption of a different designation is not inten-
ded to and generally does not result in lower
pay and allowances to staff. If any specific
casc is brought to notice where a different
designation has adversely affected staff, Govern-
meat will be glad to look into it.

Connection of Trains at Jhansi

3871. SHRI ABDUL GHANI DAR : Will
the Minister of RAILWAYS be pleased to
atate :

(a) whetheritisa fact that the 21-Down
Express will arrive at Jhansi almost at the time
of the departure of the 57-Down  Express from
that station with eflect from Ist October, 1970 ;

(b) whether the timings of the 57-Down
and other trains providing comnections to 57-
Down are also being change ; and

(c) if so, what are the proposed changes ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) In the context of an earlier
schedule of 21 Dn. Express the following will
be revised timings of this train and 57 Dn.
Express at Jhansi with effect from 1.10.70.

Train Timings at Jhansi
Present From 1.10.70

57 Dn, Express A 21,00 A 20.30

D 21.25 D 20.55

21 Dn. Express A 23.25 A 21.20

D 23.45 D 21.50

(b) As the proposed changes in the timings
of 57 Dn. Express on Itarsi-New Delhi Section
are marginal they will not affect the existing
connections available by this train at Itarsi,
Bina, Jhansi, Agra Cantt. and Mathura.

(c) Does not arise.

Electrification of Rallway Track beyond
Igatpuri towards New Delhi (Central
Railway)

3872. SHRI MRITYUNJAY PRASAD:
Will the Minister of RAILWAYS be pleased to

state :

(a) what are the rcasons for the stand.still
situation in the progress of electrification of
the Railway track beyond Igatpuri towards
New Delhi on the Central Railway ; and

(b) the steps being taken to overcome the
hurdle ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Electrification of
Railway tracks has already been extended from
Igatpuri to Bhusaval on 25 KV AC system.
Further electrification of Railway tracks between
Bhusaval and Itarsi, which forms part of the
route from Bhusaval to New Delhi on the
Central Railway, is also under examination
and would be idered for inclusion in the
tentative programme for electrification during
Vth Five Year Plan ifit is found to be finan-
cially and operationally justified mnd techni-
cally feasible.
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Disruption of Supplies of Essential Mater-
ials required in Bhilai Steel Plant

3873. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state :

(a) whether it is a fact that the Bhilai Steel
Plant has been suffering heavy loss in produc-
tion for about two weeks on account of disrup-
tion in supplies of essential materials required
daily which used to ‘be brought in about 750
wagons a day ;

(b) if so, the reasons for disruption insup-

plies referred to above ;

(c) the total loss in production in terms of
weight and value up-to date sipce the disrup-
tion began ;

(d) the steps taken to restore normal supplies
needed by the Bhilai Steel Plant daily and
whether the supplies have become normal;
and

(e) if not, when they arc likely to bhecome
normal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). Presumably the
Hon'ble Member is referring to the strike by the
staff of 5. E. Railway from 26th July to 11th
August, 1970. The strike resulted in disruption
in the supply of essential raw materials only to
some extent as Railways accorded high priority
for the movements for the Plant. The Plant
authorities also utilized the available reserves
of raw materials and thus there was no loss of
production.

(e) The supplies are gradually returning to
normal from 13th August, 1970,

Embezzlement of Government Cash by
Parcel Staff of Meerut City Station
Northern Rly.

3874. SHRI ONKAR LALBERWA : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
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No. 7821 on the 2Bth April, 1970 regarding
embezzlement of Government Cash by the
Parcel staff, Meerut City Station (Northern
Railway) and state :

(a) whether the staff have been held res-
pounsible by the Vigilance Inspector for mis-
appropriation of Government cash ;

(b) if so, whether they bave been served
charge-sheets for major penalty by the Railway
Administration ;

(c) if not, the reasons therefor ; and
(d) the action taken in the matter ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Investigations have revealed
a prima facie case against two employees,

(b) to (d). The question of changing the
disciplinary proceedings against the employees
to those for imposition of major penalty is under
consideration,

Promotion of Sub-Heads in Divisional
Accounts Office, New Delhi (Northern Rly.)

3875. SHRIONKAR LAL BERWA : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that some Accounts
Clerks, Grade I working in the Pension section
of the Divisional Accounts Office, Northern
Railway, New Delhi, have been promoted as
Sub-Heads, in the same section although they
were undergoing punishment for misusing
motor=cycle advance ;

(b) if s0, the reasons for not reverting them ;
and

(c) the action taken againat the promoting
authority ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Oanly one Clerk Grade I was
Promoted as a Sub-Head with effect from
11.2.69 although he was undergoing penalty of
stoppage of increment from 1.5.68 to 30.4.69,
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(b) He could not be reverted because his
irregular promotion came to notice after the
punishment period bmd expired.

(c) The officer considered responsible has
already retired from service and, therefore, no
action is possible against him.

Comstruction of Rallway Lines between
Iron Ore Sites at Bailadilla and Dalli-
Rajhara Iron Ore Mines in Chattisgarh

3876. SHRI D. V. SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) whether asa long term measure for
the rehabilitation of refugees from East Pakistan,
the Madhya Pradesh Government have urged
the Centre to take up construction of a Railway
link between the two iron-ore sites at Bailadilla
and Dalli-Rajhara Iron Ore Mines in Chattis-

garh ;

(b) if so, the precise case made out by that
Government ; and

(e) the length, cost and other features of the
proposed Rail Link and Government's reaction
thereto?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (¢). No such proposal
has been received from the State Government
of Madhya Pradesh in the recent past. The
Ministry of Labour, Employment and Rehabi-
litation (Department of Rehabilitation) have
however, recently made a suggestion for cons-
truction of Dalli-Rajhara-Dantewara rail link
for scttlement of refugees from East Pakistan
in Madhya Pradesh. The cost-cum-feasibility
studies cartied outin 1965-66 revealed that
this rail link, about 218,0 Kms. in length, may
cost Rs. 19.50 crores (Approx) and would not
be financially remuncrative. The construction
of this line is, therefore, not being considered

at present.

Pilferage of Coal from Loco-Shed, Bhopal

3877. SHRI D. V. SINGH: Will the
Minister of RAILWAYS be pleased to state :

(n) whetheritis a fact that coal worth
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about Rs. 2 lakhs was found missing from the
Bhopal Loco-Shed sometime ago ;

(b) whether responsibility for the incident
has been fixed, and if so, the details of the
officials held responsible and the action taken
against them ; and

(¢) the number of cases of irregularity which
are under investigation against the official
incharge of the Loco-Shed at Bhopal ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Departmental stock verification
was carried out at Bhopal Loco-Shed in
February, 1970. Net shortage of 1691 tonnes
of coal costing approximately Rs. 1,18,370/-
was detected.

(b) Fact finding enquiry has been ordered
and its report is awaited.

(c) Four cases were investigated by the
Vigilance Branch against the Assistant Loco
Foreman, Bhopal. In the first case, he was
exonerated for want of sufficient proof. In the
second, he has been  punished with stoppage
of promotion for two years. In the third cape,
disciplinary action for a major penalty has been
initiated while the fourth case is under exami-
nation after investigation.

Prices of Bteel

3878. SHRI D. AMAT : Will the Minister
of STEEL AND HEAVY ENGINEERING
be pleased to state:

(a) the effect of recent increase in the prices
of steel on the industrial production and con-
sumer goods ;

(b) the various industrles which have been
affected on account of this price increase ;

(c) whetheritis also likely toeffect the
production targets of the various industries
earmarked during the Fourth Five Year Plan
period; and

(d) if 50, the extent and nature thereof ?
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THE A DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). The required infor-
mation has been furnished in the reply given
to Unstarred Question No. 1234 on 4th August,
1970 by the Minister of Industrial Development
and Internal Trade to which attention is
invited.

Loss incurred by Mining and Allied
Machinery Corporation, Durgapur

3879. SHRI D. AMAT : Will the Minister
of STEEL AND HEAVY ENGINEERING be
pleased to state :

(a) whether it is a fact that the Mining and
Allied Machinery Corporation, Durgapur has
incurred heavy losses and has nearly exhausted
its paid-up capital ;

(b) if so, the details of losses incurred during
last three years and its total paid-up capital ;

(¢) the reasons for such heavy losses ; and

(d) the steps proposed to be taken by
Government to salvage it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The present paid
up capital is Rs. 20 crores. The total loss
incurred by the company ason 31.3.69 was
Rs. 20.16 crores. The losses incurred during
1967-68 and 1968-69 were as uuder :—
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(loss) (Ras. lakhs)

1967-68
1968-69

685.50
638.69

The accounts for 1969-70 are yet to be finali-
sed ; the loss during the year has been cstimated
at Rs. 625.83 lakhs.

(c): This company has been faced with a
number of peculiar difficultics such as:

(i) Lack of adequate orders for the type
of coal mining machinery for which
the plant was set up ;
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(ii) Problems of diversification ;

(iii) Lack of orders of repetitive nature
for batch production even under
diversification ;

(iv) Low productivity in the plant ;

(v) Industrial unrest;

(vi) Imbalance in loading of the various
shops and sections ;

(vii) Heavy overheads dueto expensive
machinery and equipment, interest
charges and depreciation ;

(viii) Organisational problems of produc-
tion departments.

(d) The following steps have been taken to
overcome the difficulties :—

(i) A specific programme of diversifica-
tion has been drawn up for loading
the shops and sections fully ;

(ii) the initial problems of diversification
such as technical collaboration, design
documentation of products, develop-
ment of technology, tooling etc., are
being resolved. In many cases, design
documentations are bciu; purchased
instead of being developed in the
plant to cut down the time cycle of
manufacture. Long term planning
has also been taken up for arranging
shop loading and procurement of
materials against the programme of
deversification and current ordens in
hand for uninterrupted production ;

(iii) In order to get orders of repetitive
nature of batch production, negotia-
tions are in progress with Soviet
Agencies for the manufacture and
export of heavy duty gear boxes and
loaders to U.S.5.R. Orders are also
being secured for castings and for-
gings, componcnts for agricultural
tractors to conti load of
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(iv) An incentive scheme has been intro=
duced from March, 1970. After
resolvinginitial difficulties and dis-
putesin connection with the intro-
duction of the incentive scheme,
most of the shops have now started
responding to the scheme. The skills
of workmen are also being improved
through schemes of job training with
the help of Soviet Instructors. The
supervision and progress and plan-
ning activities are also being stream-
lined to aid production

(v) After a period of industrial unrest,
agreements were cntered ioto in
May, 1970 with the two major Trade
Unions operating in the company.
All the major disputes have been
resolved and the industrial climate
has improved ;

(vi) Great stress has been laid on stream-
lining the production planning orga-
pisation for regular flow of material
from shop to shop.

Small Scale Industries Commission

3881, SHRI P.C. ADICHAN: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state : .

(a) whether in pursuance of the Adminis-
trative Reforms Commission's

dation
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Public Men Employed on Top Posts in
Public Undertakings under Ministry of
Industrial Development and Internal

Trade

3882. SHRI MRITYUNJAY PRASAD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) how many of the Chairman (part-time
or fulltime), Chairmen-cum-Managing Direc-
tors, Managing Directors, and General Manager
of the Public Undertakings under his Ministry
are or have been Government employees and
how many public men ; and

(b) the names of the public men referred to
in part (a) above, the names of the undertak-
ings in which employed and the emoluments
paid to each of them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Ofthe 17 public
undertakings under the Ministry of Industrial
Development and Internal Trade, 5 are headed
by Chairman who are public men. The rest
are headed by Chairman or Chairmen-cum-
Managing Directors who are citber Govern-
ment officials or ex-Government officials or
Company's own officials,. The Managing
Directors and General Managers of all the
undertakings are either Government officials or
Company officials.

(b) The names of the 5 public men against
the of the undertakings of which they

in regard to small scale sector, the Small Scale
Industries Commission has been set up ; and

(b) if s0, its personnel and the precise func-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No, Sir.

(b) Does not arise.

are Chairmen, are given below :—

1. Hindustan Photo Films : Shri H.C. Kothari
Manufacturing Co.
Led.

2. National Instruments
Ltd.

3. Hindustan Salts Ltd,

4, Cement Corporation
of India Ltd.

5. Hindustan Cables Ltd. : Shri K. N. Muker-

Jee,

: Shri Pran Prashad

: Shri P. N, Kathju.
: Dr. B, V. Keskar
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They are all part-time Chairmen who do
not draw any salary but are entitled to T. A.,
D. A.and sitting fees as per the rules of the
company.

Reservation of Berths in
Express

3883. SHRI SHIVA CHANDRA JHA:
Will the Minister of RAILWAYS be pleased to
refer to the replies given to Unstarred Ques-
tions Nos. 365 and No. 366 on the 28th July,
1970 regarding reservation of berths (Barauni
quota) in the North Bihar Express and nonm-
reservation of berthsin the North Bihar Ex-
press at Samastipur Station respectively and

North Bihar

sate

(a) in whose names and with what ticket
numbers and to which stations the reservations
of the berths in 3 Tier and 2 Tier Sleepers
were made from Barauniin the North Bihar
Express (on way to Howrah) on the 23rd June,
1970 ; and

(b) whether it isa fact that there was un-
reserved berth from Barauni to Madhupurin
3—Tier bogie in that train, and if so, the rea-
sons therefor when there were others willing to
get it reserved on the eve of and after the
starting of the train from Barauni?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). The information is
being collected and will be laid on the Table of
the Sabha.

Conversion of Metre-Gauge Railway Lines
into Broad-Gauge

3884. SHRI N. R. DEOGHARE: Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government propose to con-
vert the metre-gauge Railway lines in the

country into broad-gauge ;

(b) if so, the total mileage to be converted
from metre-gauge to broad-gauge ;

(¢) the approximate expenditure to be in-

curred and the time to be taken ; and
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(d) if the reply to part (a) above be in the

negative, the reasons therefor ?
[

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). In view of the heavy
traffic density likely to develop in the next few
years on certain metre gauge sections of the
Indian Railways and also the need to provide
through transport facilities with broad gauge
to connect major ports, important industrial
centres etc., a perspective plan has been pre-
pared at an estimated outlay of about Rs. 175
crores, for taking up the conversion to B. G. of
about 3,000 KMs. of important arterial metre
gauge trunk routes in some parts of the coun-
try, where the existing metre gauge lines are
even now runniog to near saturation limits.
The selection of the sections for conversion is
dependant upon the availability of funds, the
economic viability « of the projects and the re-
lative priority these works would merit.

Production of Billets in Bhilai Steel Plant

3885. SHRI VIRENDRAKUMAR SHAH :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Government of India had
originally decided to provide facilities for addi-
tional production of billets upto 6.8 lakh tonnes
per annum in the programme of expansion of
the Bhilai Steel Plant, from 2.5 million tonnes
to 3.2 million tonnes tobe completed during the
Fourth Plan period ;

(b) whether according to the current think-
ing of Government, the additional capacity for
billets is likely to materialise only during the
Fifth Plan;

(c) whether he is aware of the acute short-
age of billets being faced by the rerolling indus-
try which is literally fighting for. its survival ;
and

(d) whether he would clarify the exact posi-
tion with regard to the said expansion of capa-
city for production of billets, and take steps
t the sch during the Fourth

) (1

to L

Plan itself ?
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THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI, MOHD. SHAFI QURE-
SHI): (a) Yes, Sir. The production of billets
envisaged in this scheme was 5.6 lakh tonnes
per annum. .

(b) Yes, Sir. The present proposal is to io-
crease the capacity of Bhilai to 4.2 million
tonnes. The production of billets now envisag-
ed is 6.8 lakh tonnes. The increased produc-
tion is expected to be attained during the Fifth
Plan.

(¢) Yes, Sir.

(d) The revised expansion programme is
under Government's consideration. It would
not be possible to implement the scheme to the
stage of actual production during the Fourth
Plan.

Preparation of Feasibility Report on Set.
ting up of Steel Plant in Orissa

3886. SHRI VIRENDRAKUMAR SHAH :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state::

(a) whether in 1964, the Central Govern-
ment appointed Dastur and Company for the
preparation of feasibility reports of blast furnace
complexes in different regions ;

(b) whether the techno-economic feasibility
_reports of the Bonai and Nayagurh regions in
Orissa were submitted in 1965, but the Centre
refused to supply copies of the report to the
State Government ;

(¢) when the State Government tried to
engage Dastur and Company atits own cost
for preparing feasibility report on the setting up
of a stecl plant at Bonai and Nayagarh regions,
the latter expressed their inability to accept the
offer on grounds of that the Central Govern-
ment had advised them not to accept any such
assignment on behall of any State Government ;
and

(d) if so, the reasons for not supplying copies
of the feasibility report to the State Govern-
ment on the one hand and instructing Dastur
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and Company mnot to acccept asignments for
preparing feasibility reports on setting up of
steel plants oh behalf of State Governments
on the other?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir. The Government
commissioned M/s. M. N. Dastur and Co.
(Private) Ltd. in 1964 for carrying out a
location study on pig iron complexes in
different regions of the country.

(b) Reference presumably is to the location
study referred to in (a) above. The State
Government had asked the Central Govern-
ment in June 1966 for a set of this report to-
gether with the report on the same subject pre-
pared by Kuljian Corporation. The reports
could not be spared as they were under consi-
deration at the time.

(c) and (d). In 1967, the Government of
Orissa wanted Dastur and Co. to take up feasi-
bility studies on setting up a steel plant at
Bonai and Nayagarh. The Consultants were,
however advised by the Government that such
studies are commismioned by the Central
Government.

Cement Plants in Deficit Areas

3887, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that the Cement
Corporation of India Ltd. has recently com-
mimsioned a cement plant in Madhya Pradesh
and intends to set up another in Mysore before
1974 ;

(b) whether Madhya Pradesh and Mysore
have production capacities of 20.0 lakh tonnes
and 16.99 lakh tonnes and they account for an
annual consumption of 5.00 lakh tonnes and
7.50 lakh tonnes respectively ;

(c) whether Mabarashtra, Daman and Diu
in the Western Zone and Kerala and Andhra
Pradesh in the Southern Zone are, on the other
hand, deficit areas but no new plant is planned
to be set up there ; and
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(d) ifthe replies to parts (a) to (¢) above
be in the afirmative, the rationale for the loca-
tion of new cement plants in Madhya Pradesh
and Mysore, cspecially in view of the Govern-
ment's avowed policy of setting up new cement
plants in deficit areas ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The Cement Cor-
poration of India Ltd.'s factory in Madhya
Pradesh has been commissioned while its facto-
ryin Mysoreis expected to commence com-
mercial production in 1971,

(b) The installed capacity and consumption
of cement in the States of Madhya Pradesh and
Mysore are as under 1—
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Madhya Pradesh Mysore

(Figures in lakhs tonnes—

all varieties)
Installed capacity .. - 27.30 17.03
Consumption 5.02 7.50

(¢} Maharashtra, Daman & Diu in the
Western Zone and Kerala in the Southern
Zone are deficit arcas while Andhra Pradesh is
surplus. A new plant at Chanda in Maharash-
tra has recently been commissioned for a capa-
city of 4lakh tonnes per annum. Daman &
Diu and Kerala do not have adequate lime-
stone deposits, for setting up Cement Plants.

(d) Government’s decision to set up cement
factories in the Public Sector at Mandhar
(M. P.) and Kurkunta (Mysore) was taken
long before the present policy of setting up
cement factories by the Cement Corporation of
India Ltd., only in the deficit areas, was evolved.

Performance of Rourkela Steel Plant

3888. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state :

(a) whether his attention has been drawn
to a report in the Financial Express dated the
6th May, 1970 under the caption ‘‘Faulty
Market Study Cuts Rourkela Profits”; '
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(b) whether it is a fact that the General
Manager of the Rourkela Steel Plant has com-
plained that faulty market study was a mmajor
road block in the steel marketing programme
both in the domestic and international markets
because there was no proper study of long-term
requirements and annual needs ;

(c) whether the General Manager of the
Plant also stated that one of the reasons for
lower profits carned by the Rourkela Steel
Plant is its inability to sell its own products
dircctly because all three Steel Plants under
the Hindustan Steel Ltd. had only one market-
ing organisation ; and

(d) if so, Government’s reaction to the above
analysis of the causes leading to the not so
satisfactory performance of the Rourkela Steel
Plant ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-

SHI): (a) No such report seems to have been
published in the “FINANCIAL EXPRESS",
Bombay dated the 6th May, 1970,

(b) and (c). No, Sir.

(d) Does not arise.

New Raillway Station between Rathdhana
and Sonepat (Northern Railway)

3889. SHRI K. LAKKAPPA: Will the
Minister of RAILWAYS be pleased to state ;

(a) whether there is any proposal to cons-
truct a Railway Station between Rathdhana
and Sonepat, Northern Railway ;

(b) ifso, whenit is likely to be constructed ;
and

(c) if not, the reason therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) Necessary arrangements have since been
made to undertake the construction work for
providing a train balt between Rathdhana and
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Soncpat stations and cfforts will be made for
its completion as early as possible.

(c) Does not arise,

Opposition by Indian Cigarette Manufac-
turers to Foreign Controlled Cigarette
Companies

3890. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that the Indian ciga-
rette manufacturers have joined together to op-
pose the control of foreign controlled cigarette
companies on cigarette production in India ;

(b) whether there is a large drain of foreign
exchange by way of remittances of dividends;
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(c) ifso, the action Government propose to
take in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA): (a) A refe-
rence has been received from the Indian
Cigarette Manufacturers Association, New
Delhi, inter-alia urging on the Government to
restrict the level of production of the majority
foreign owned cigarette companies.

(b) and (c). The foreign owned cigarette
companies have been in existence since a long
time and a certain amount of foreign exchange
is being repatriated on account of profits and
dividends vide statement attached. The foreign
owned companies are being persuaded to as-
saciate Indian capital with a view to reducing
the percentage of foreign holdings (whenever

and they come up for expansion).
Statement
Remittances of profits/Dividends
5. No. Name of the Company (Rs. in lakha)
1967 1958 1969
1. Imperial Tobacco Company Ltd., Calcutta. 106.52 117.60 138.30
(Now known as Messrs India Tobacco Co.,
Ltd.)
2. Vazir Sultan Tobacco Co., Ltd, Hyderabad 16,29 25,76 9.85
(Interim divi-
dend up to
31-10-1969).
3. Godfrey Phillips (India) Ltd., Bombay 14.66 — —_
Total 137.47 143.36 148.15

Removal from Bervice of a Guard Ac
quitted by Court

3891. SHRI JAGANNATH RAO JOSHI:
Will the Minister of RAILWAYS be pleased to

state :

(a) whether it is afact that a Guardin
Miraj (South Central Railway) was arrested
and tried under Section 376 of the Indian
Penal Code but was acquitted by the court, and
reinstated on the 16th December, 1968;

(b) whether it is also & fact that in spite of
his acquittal and subsequent reinstatement, a
departmental chargesheet was given and he
was removed from service with effect from the
2nd March, 1970 ; and

(c) ifso, what are the rules and reasons
under which he was removed from service

wrongfully ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a)to(c). A Guard of Miraj,
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South Central Railway was arrested under
Section 376 of the Indian Penal Code on
26-6-67 and as per rules he was placed under
suspension with effect from the same date. At
his request he was taken back to duty on
19-9-67 pending judgement of the Court. He
was acquitted by the Court in October, 1968.
The same Guard was taken up departmentally
also for not working a train on 26-6-67 and
this culminated in his removal from service
with effect from 2-3-70 by the competent au-
thority, The departmental action was not for
the allegation for which he was tried in the
Court,

Setting up of a Rayon-Grade Wood Pulp
Factory in Koraput (Orissa)

3892. SHRIK. P. SINGH DEO : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state ;

(a) whether it is a fact that the Government
of Orissa had recommended the case of a pri-
vate firm for setting up a rayon-grade wood
pulp producing unit in the District of Kora-

put ;
(b) if so, the details thereof ;

(c) whether Government have agreed to
grant a licence for the setting up of such a unit
in the District of Koraput ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R.KRISHNA): (a) to (d). A firm in
the private sector had recently applied for
grant of a licence for setting up a rayon grade
pulp plant with a capacity of 45,000 tonnes
per year to be located in one af the four States
viz, Orissa, Uttar Pradesh, Madhya Pradesh,
and Jammu and Kashmir, The firm however,
finally decided to locate the factory in Jammu
and Kashmir, The application for sctting up
the plant in Jammu and Kashmir is under
consideration of the Government.
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Setting up of a Paper Plant in Orissa

3893. SHRI K. P. ‘SINGH DEO : Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to statc :

(a) whether displaced persons from East
Pakistan are being rehabilitated at Koraput
District in Orissa both by the State Government
and the Dandakaranya Project ;

(b) whether, with a view to provide employ-
ment  opportunities to these people and
the economic development  of the arca, the
Government of Orissa had recommended
the case of a private firm for the establish-
ment of a paper plant for which the
raw material is available in the State in
abundance ; and

(c) if so, whether Government have agreed
to grant a licence to the firm for the establish-
ment of a paper plant; and, if not, reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) and (¢). The State Government of
Orissa have recommended the application of
a private firm for the establishment of & new
Undertaking in Koraput District for the manu-
facture of 60,000 tonnes per annum of paper.
The application is under consideration of
Government,

Loss of Railways due to Activities of
Naxalities

3894. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state :

(a) the pames of the Railway Stations
which were attacked by the Naxalities during
the last one year ;

(b) the estimated loss of Government pro-
perty suffered as a result thereof ;

(c) the number of persons if any, arrested
and sentenced ; and
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(d) the steps taken by Government to pre-

vent attacks on Railway Stations ?
[

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Dum Dum Cantonment, Dhaku-
ria, Habra, Ultadanga, Jadavpur, Park Cir-
cus, Kunuri, Titagarh, Lalgols, Shantipur,
Plassey, Bonpas, Jhaptu Dhal, Khana, Dan-
kuni Khagraghat, Nabdwipdham and Hooghly
Ghat Railway stations.

(b) The information is being collected and
will be placed on the Table of the Sabha.

(c) One person has been arrested by the
Police in a case which is under investigation.

(d) Incidents of attacks by the Naxalites
on railway stations are at present confined to
the State of West Bengal. Prevention of law-
lessness being the responsibility of the State
Governments, attention of the Government
of West Bengal has been specially drawn to
the incidents of attacks by the Naxalities etc.
at railway premises and they have been reques-
ted to take necessary preventive measures.

Railway Protection Force/Railway Protec-
tion Special Force are also being increasingly
deployed to protect Railway property and to
assist the State Police authorities who deal
with crime and law and order on the Rail-
WRYS.

Scheme to Help the Industrial Units of
Denotified Communities in Delhi

3895. SHRI DEORAO PATIL : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to refer to the reply given to Un-
starred Question No. 9444 on the 13th May,
1969 regarding implementation of scheme to
help Industrial units of tribes in Delhi and
state @

(a) whether the said scheme has been imple-
mented during 1969-70 ; and

(b) whether efforts are being made to imple-
ment it during 1970-71 also ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) Yes, Sir. § acreof
land in Jhilmil Tahirpur Industrial area, Shah-
dara was purchased. Necessary steps for cons-
truction of sheds and providing equipment
were taken,

(b) Yes, Sir.
Survey of Chanakha-wani Railway Line

3896. SHRI DEORAO PATIL: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the survey of Chanakha-Wani
new Railway line has been completed ; and

(b) if so, the results thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The field work of the .
Preliminary Engineering and Traffic Surveys
for the construction of a railway line from
Chanaka to Wani have since been completed
and the survey reports are at present under
compilation by the Central Railway. The results
of the surveys will be known only after the
Survey Reports are received and examined by
the Railway Board.

Hunger Strike by Adivasi Students in
Nagpur

3897. SHRI DEORAQO PATIL : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that students belong-
ing to the Adivasi Vidyarthi Sangh, Nagpur
in the State of Maharashtra went on a hunger
strike during July, 1970 ;

(b) if so, the reasons therefor ; and

(c) whether Government have taken any
steps to meet the demands of those students ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
Eight students from Nagpur who could not get
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admission in the Government Chokhamela
Hostel, Nagpur went on a hunger-strike in
July, 1970,

(c) Two of the students were subsequently
admitted to the Hostel as a special case and
the others were admitted to Hostels run by
private voluntary agencies. The strike was
called off from ninth August, 1970.

Policy regarding correspondence with
unrecognised Railway Unions

3898. SHRI P. N. SOLANKI: Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question No.
3867 on the 24th March, 1970 regarding the
action on the representations received from
unrecognised Railway Unions and state :

(a) the reasons for not entertaining corres-
pondence with the unrecognised Railway
Unions ;

(b) whether this is the policy observedin
other Government Departments also or in the
Railways only ; and

(c) what are the advantages in adopting
this policy ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No reply is given to represen=
tations received from unrecognised unions/
associations on Railways, as regular correspon-
dence is conducted only with Unions recognised
by the concerned Administration.

(b) Yes, Sir.

(c) It is mot practicable to deal with

numerous unrecognised unions,

Variation in scales of pay on Indian Rail-
ways

3899, SHRIP. N. SOLANKI : Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No. 3360
on 17th March, 1970 regarding variation in
scales of pay on the Indian Railways and state :

(a) whether the requisite information has
since been collected ;
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(b) if o, the details thereof ;
(c) if not, the reasons tLerefor : and

(d) the time likely to be taken to collect the
information ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) A statement giving the required infor-
mation is laid on the Table of the House.
[Placed in Library. See No. LT-4054/70].

(c) and (d). Do not arise.
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Overbridge at level crossing near Bally-
gunge Station, Sealdah Division (Eastern
Railway)

3903. SHRI BHAGABAN DAS : Will the
Minister of RAILWAYS be pleased to state :

(a) whether any scheme to construct an
overbridge at the level crossing near Ballygunge
Station under the Sealdah Division of the
Eastern Railway, has been prepared ;

(b) if s0, the main features of the scheme ;

and

(c) when the said scheme is expected to be
put into effect ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, as no firm proposal for
construction of the overbridge has been received
from the Calcutta Improvement Trust who
are understood to have prepared only a ten-
tative plan for the scheme.

(b) and (c). The details of the scheme
have not yet been made available by the Cal-
cutta Improvement Trust to the Railway so
far and as such it is not possible to say at this
stage when the scheme will be finalised and
put into effect.

Security arrangements at Howrah Station
Railway Yard

3904. SHRI BHAGABAN DAS: Wil
the Minister of RAILWAYS be pleased to
state :

(a) what security arrangements are there in
the Howrah Station Railway yard ;
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(b) whether it is a fact that due to lack of
adequate safety measures there were a number
of casualties in this yard during the past few
months ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). The information is
being collected and will be laid on the Table
of the Sabha,

Stoppage of Tata-Howrah Express at
Jhargram (S. E. Rly)

3905, SHRI B. K. MODAK : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the newly intro-
duced Tata—Howrah Express train on the
South Eastern Railway does not stop at Jhar-
gram Station ;

(b) whether Government agree that Jhar-
gram is a busy Railway Station on the Howrah
Division of the South Eastern Railway ; and

(c) If so, whether Government would con-
sider to take necessary steps in this regard ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) and (c). There are other stations like
Gidni, Chakulia, Ghatsila ctc. which offer
more traffic compared to Jhargram but even at
these stations 301 Up/302 Dn. Howrah-Tata-
nagar Express is not being stopped. Jhargram
station is adequately served by 3 pairs of Express
trains and 2 pairs of passenger trains. Passen-
gers between Howrah and Jhargram can travel
by 83 Up Express which leaves Howrah at
19.50 (as against the departure of 301 Up Ex-
press at 17.35) and arrives Jhargram at 22.15,
For facility of Journey in the other direction
354 Dn Passenger is being retimed from 1.10.70
to arrive Kharagpur just ahead of 302 Dn.
Express so that the passengen at Gidni, Jhar-
gram, Chakulia and Ghatsila can avail of the
Express at Kharagpur for journey to Howrah,
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3906. SHRI TULSHIDAS JADHAV:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that he has received
a complaint from M(s. Ramesh Chandra
Ranchhoddas and Co., Kharek Bazar, Bom-
bay-9 to the effect that the automobile dealers
take deposits for replacement of some defective
parts found in the newly purchased cars within
the warranty periud. i

(b) ifso, what remedial action has been
taken to stop this unwarranted practice by the
dealers ; and

(c) whetheritisa fact that the manufac-
turers have to accept the liability for the re-
placement of defective parts within the war-
ranty period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) and (c). The Motor Car Quality En-
quiry Committee, set up by Government in
December, 1967 had recommended, Inter alia
that all defects due to faulty manufacture or
bad workmanship should be rectified and
defective parts replaced by the manufacturers
during the warranty period without passing
any part of the burden, including incidental
charges, to the custpmer. Government had
accepted this recommendation of the Committee
and statutory directions were isued to the
manufacturers to impl t it. On pt of
the complaint of the above mentioned firm,
the matter has been taken up with the manu-
facturers. Attention of the Car manufacturers
has also been drawn to the statutory directions
and they have been asked to ensure that their
dealers follow these directions scrupulously and
in case any of their dealers are asking the cus-
tomers to pay the incidental charges during
the warranty period, they should be asked to
discontinue the practice forthwith.
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Nepalies Registered as Voters without
baving acquired Indian Citizenship

3910. SHRI BISWANARAYAN SHASTRI :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that the Nepali citi-
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zens coming from Nepal and settled in India
(in Assam) have been registered as voters with-
out having acquired Indian citizenship ; and

(b) if s, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ): (a) and (b).
The information is being collected from the
Chief Electoral Officer, Assam.

Law to govern Succession, Partition and
Income in India

3911. SHRI LOBO PRABHU : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether, in view of the demand for a
Common Civil Law, Government would con-
cede as a beginning that irrespective of religion,
all Indian families are considered jointin law
in respect of succession and partition and in-
come, subject to exemption ;

(b) the estimated loss in tax revenues which
will arisc following this common law ; and

(c) whether this small sacrifice would not
be justified not only to remove an inequality
but to begin the movement for a common
Civil Law ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) The
Government do not have any such proposal in
view.

(b) and (c). Do not arise,

Assanlt on Striking Railway Employees
by Army Personnel

39,2, SHRI BHAGABAN DAS : Will the
Minister of RAILWAYS be pleased to state :

(a) whetherit is a fact that the striking
Railway employees had been assaulted by the
Army personnel who were travelling by 5 Dn.
Assam Mail in Malbazar area, Jalpaiguri Dis-
trict (West Bengal) on the 25th July, 1970 ;
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(b) if so, the details of the incident;

(c) whether it is also a fact that these Army
men bad looted the Railway canteen and

grocery shops ;

(d) whether any action has been taken by
the authoritics against the guilty persons and,
if 80, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) There was an incident of as-
sault on Railway employees by Army personel
and other passengers travelling by 4 Down
Apam Mail at New Mal Jn. on 25th July
1970.

(b) and (c). On 24.7.1970 at about 6 hours,
4 Down Assam Mail arrived New Mal Jn. where
the train was controlled due to a strike resorted
to by Railway ecmployees at Siliguri Jn.
commencing from 20 hrs. of 23.7.1970. Rail-
way Administration decided to take 4 Down
Assam Mail back to New Bongaigaon but
passengers  including Military  personnel
travelling by the train objected to the decision
of the Railway Administration and did not
allow the train to move, On 25.7.1970 at 7.30
hrs. stranded civilian and Military personnel
travelling by 4 Down of 24.7.1970 gathered on
the platform and indulged in hoolinganism.
They assaulted vendors, broke a Sweetmeet
Basket and looted the book stall.

(b) and (c). They entered the Railway
Refreshment Room and damaged furniture
and window glass panes’ and looted some
materials of the canteen. Two Railway em-
ployees were asmaulted by the mob. Station
staff fled away closing the Station. The matter
was immediately reported to the Police. Police
and Military authorities came (o the spot and
brought the situation under control.

(d) and (¢). Government Railway Police
at New Mal Junction have registered a case
No. 3 under Sections 147/448/380/323/426/337
IPC and 121 TRA on 25.7.1970 and are in-
vestigating it. No arrest has been made so
far,
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Small Car Project in Public Sector

3916. SHRI LOBO PRABHU : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to state :

(a) with reference to the reported decision
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of the Government to have a Small Car Project
in the public sector with 49 per cent contribu-
tion from the public, whether Government
have examined the e.'xpanlion of the existing
units on the same investment pattern to pro-
duce 50,000 cars ;

(b) the estimate of the difference between
the investment on such expansion and on the

proposed new plant ;

(¢) if such an estimate is not prepared,
whether Government propose to prepare such
an estimate before decision on a new plant is
taken ; and

(d) the estimated cost of preduction from
the new plant and how does it compare with
cost of cars now produced in the existing plants
as they are and will be after their expansion to
produce 50,000 cars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Government have
taken a decision in principle to set up a pro-
ject in the public sector for the manufacture of
50,000 cars per annum, It is proposed that
Government will hold 517 of the equity shares
of the undertaking and the remaining 49% will
be subscribed by the public and others. The
question of expansion of the existing units on
the same investment pattern involving Govern-
ment participation in their equity capital to the
extent of 51%, has not been comsidered, al-
though the proposals submitted by two of the
existing units for expansion on their present
pattern of i
the present decision was taken.

s q 1 hef:
ed

nt were

(b) and (d). Asthe details of the invest-
ment required for the public sector project
have yet to be worked out, it is not pomible to
make a comparison at this stage cither on the
estimated investments or on estimated cost of
production.

(c) The economic viability of the project
will be carcfully examined after a detailed
project report is prepared and before an invest-
ment decision is taken,
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Wild-Cat Strikes by Rallway Employees

3917, SHRI LOBO PRABHU : Will the
Minister of RAILWAYS be pleased to state :

(a) how many wild-cat strikes there have
been on the Railways during the last three
months ;

(b) since these strikes were illegal, in what
way were the strikers punished for the hard.
ship to which p gers were subjected to
and the loss which the country suffered ;

(c) in the absence of punishment, whether
such strikes will not be encouraged and be-
come a [eature of the Railways ; and

(d) the reason why the Railways or the
appropriate unit of the Army should not have
a Reserve Force which can replace workers
anywhere on strike ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Information is being collected
and will be laid on the Table of the Sabha,

(b) and (c). In all the cases of illegal strikes,
the normal consequence is a break in service
which entitles forfeiture of the benefits of the
past service. Punishments, as may be warran-
ted on the merits of cach case, are also inflic-
ted.

(d) There are already units of the Terri-
torial Army whose deployment can be resor-
ted to in such circumstances and no other re-
serve force is considered necessary.

Aoceptance of the Recommendations of
the Committee on Unecomomic Branch
Lines

3918. SHRI HEM RAJ : Will the Minis-
ter of RAILWAYS be pleased to refer to the
reply given to Starred Question No. 37 on the
24th February, 1970 regarding improvement
in parrow gauge Railway lines and state :

(a) whether Government have completed
the examination of the rccommendations of
the Committee on the impr of Narrow
Gauge lines ; and
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(b) if s0, which of them have been accepted
and in what manner Government propose to
implement them during the Fourth Five Year
Plan period ?

THE MINISTER OF RAILWAYS (SHRI

NANDA) : (a) Examination of all the recom-
mendations has not been completed.

(b) A statement showing the recommenda-
tions which have been accepted and the man-
ner in which these have been or proposed to be
implemented is laid on the Table of the House.
[Placed in Library See No. LT—4056/70]

Report of Law Commission on Hindu
Religious Endowments Bill

3919. SHIR HEM RAJ : Will the Minis-
ter of LAW AND SOCIAL WELFARE be

pleased to state :

(a) whether Government have received the
report of the Law Commission on the Hindu
Religious Endowments Bill ;

(b) if so, what are its main conclusions ;
and

{c) whether a summary of it will be laid on
the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) No, Sir.

(b) and (c). Do not arise.
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Absorption of Surplus Staff on Zonal
Railways due to Divisionalisation on
North-Eastern Railway

3922, SHRI CHANDRIKA PRASAD : Will
the Mintster of RAILWAYS be pleased to
state:

(a) the total number of ministerial staff
rendered surplus due to divisionalisation on the
North-Eastern Railway ;

(b) whether it is a fact that the surplus staff
has been transferred to different Railways and
in different categories;
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(c) whetheritisalso a fact that the staffso
forcibly transferred to other Zones are repre-
senting to be taken back in their own Zone;
and

(d) ifso, the action taken by Government
to call them back on their own request to their
parent Railway ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha.

Confirmation of Commercial Clerks of
Lumding and Alipur Duar Divisions
(North-East Frontier Rly.)

3923, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact thatin Lumding
and Alipur Duar Divisions of the North-East
Frontier Railway, seniority list of the Commer-
cial Clerks has not been published since
1960 ;

(b) whether it is also a fact that the Com-
mercial Clerks, appointed in 1958 or afterwards,
bave not been confirmed so far ;

(c) if so, the detailed reasons therefor ; and

(d) the action taken by Government to
confirm such staff and publish the seniority
List ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) and (c). Yes, some of these Commer-
cial Clerks could not be confirmed due to
failure in Departmental Examination, or first-
Aid Examination and non-fulfilment of prescri-
bed criteria.

(d) They are being booked again to qualify
in the said examinations and to become eligible
for confirmation against available permanent
wacancies.
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Attack on Dodh Station (N. Rly) and Com-
- pensation to Victims

3924, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that outlaws attack-
ed Dodh a Flag station on the Northern
Railway in May, 1970 ; and injured the Book-
ing Clerk on duty to death;

(b) if so, the complete details of the case ;

(c) the amount of compensation granted to
the killed/injured employees; and

(d) the action taken by the Railways for
proper protection of the staffas well as the
Railway property at such stations '

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). On 24.5.1970, after
the passage of train No. 8 FF Passenger at
about 20.15 hrs., two outsiders came to the
Booking Clerk, Dodh station and demanded
some money and liquor from him. On refusal,
they assaulted the Booking Clerk with some
sharp weapon and took away his wrist watch
and Rs. 26/- in cash. The villagers of Dodh,
on hearing the sound of the station bell, rushed
to the rescue of the Booking Clerk and sent
him to Civil Hospital, Ferozepore for treatment.
There was no loss of Railway cash or tickets
from the Station. The Booking Clerk is out of
danger and is reported to be improving. Go-
vernment Railway Police, Ferozepore have
registered a case under Section 382, 325 IPC
in this connection and are investigating it.
One of the accused has been arrested and the
wrist watch was recovered from him.

(c) Nil

(d) Close liaison is maintained with Govern-
ment Railway Police and Civil Police. Govern-
ment Railway Police have started patrolling
of this section to maintain the morale of the
Railway staff,

Implementation of Recommendations of
Enquiry Committee on Working of
Rallways Especially Claims Section

3925, SHRI ONKAR LAL BERWA: Will
the Minister of RAILWAYS be plessed to
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refer to the reply given to Unstarred Ques-
tion No. 381 on the 28th July, 1970 regarding
recommendations of the Enquiry Committee
on the working of the Railways especially the
Claims Section and state :

(a) the details of the 324 recommendations
which have been examined and finalised so
far;

(b) the action taken to implement those
recommendations ;

(c) how much time is likely to be taken to
finalise rest of the recommendations ;

(d) whether it is a fact that the Administra-
tion is avoiding implementation of those recom-
mendations which can give some benefit to
the staff or can reduce some of their working
difficulties ; and

(e) if not, the steps taken to reduce the diffi.
culties of the staff ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Observations and recommen-
dations contained in the following 324 paragra-
phs of the Summary of the Report were finali-
sed till 28-7-1970 ;

11065, 68 to 71,74 ta95 97t 99,102,
103, 105 to 107, 109, 115 to 117, 119 t0 151,
154, 155, 158 to 160, 167, 182, 186, 187,
189, 196, 197, 206 to 213, 215 to 218, 222, 224,
225, 227 to 232, 234, 252 to 254, 330 to 333,
344 to 354, 366, 367, 369, 370, 362 to 385, 389,
390, 393 to 401, 403 to 409, 411 to 426, 435 to
451 10 480, 498 to 508, 519 to 531, 536 to
548, 565 to 578, 612, 613 and 615,

(b) Wherever necesary, instructions have
been issued to the zonal Railways to take note
of the observations for taking corrective action
and implement accepted recommendations.
The zonal Railways have also been asked to set
up & suitable machinery to watch implementa-
tion of the recommendations.

(c) Inall 457 obscrvations and recommens
dations have been finalised 10 far. The remain-
ing 161 observations and recommendations are
under consideration and would be finalised as
soon as possible.
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(d) No.

(¢) Efforts are dlways made to remove the
genuine difficulties of staff within the accepted
policies and resources of the Government.

Running of Trains with Full Rakes from
Pathasokot to Baljnath Paprola (Northern
Railway)

9926. SHRI HEM RAJ : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether rakes of 9 passenger bogies are
sanctioned on the Kangra Valley Railway Sec-
tion of the Northern Railway ;

(b) whether on the 29th June, 1970, 5 P. B.
was running with a rake of 5 Passenger bogies
and one Goods bogic ;

(c) whether everyday the full rake is not
run from Pathankot to Baijnath Paprola and
there is too much overcrowding in the traios
and the people have to stand on the foot boards;
and

(d) if so, the steps being taken to remove
this difficulty and run with full rake of 9 bogies
inall the trains between the above mentioned
stations ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The normal composition of
differeat trains on this Railway varies from
section to section as under according to the
nature of coaches (light or heavy) and require-
ments of traffic :
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new coaches attached to this train, the load of
trains being governed by the total weight in
tonnes and not by number of coaches.

(¢) No.
(d) Does not arise.

Acceleration in Speed of Kangra Valley
Railway

3927. SHRI HEM RAJ: Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether due to the slow speed of the
Kangra Valley Railway, the distance between
Pathankot and Joginder Nagar is covered by
Railin 12 to 14 hours, while the same distance is
covered by bus in 6 to 7 hours and this factor
diverts the passenger and goods traffic from the
Railways to the Motor Transport ; and

th

(b} wh any a ent has been made
to accelerate the speed of the train and, if so,
the result thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Due to very sharp
curves and extremely stecp gradients obtaining
on the Pathankot—Joginder Nagar hilly
narrow gauge Branch line section where rmall
steam locos are in use, the permimible speeds
of trains are comparatively low. The passen-
ger trains at present cover the distance of 164
Kms, between Pathankot and Joginder Nagar
in about 11 hours, which under the existing
conditions of track and traction is the mini-
mum required.

T

L3

1 PB/¢ PB  Pathankot—Baijnath

Paprola 7 Coaches.
2PB3PB » 8 Coaches.
1PBJ/2PB] ,, » 9 Coaches.

3 PBJ/4 PB] Baijnath Paprola—
Joginder Nagar 5 Coaches.

(b) There is no train numbered as 5 PB.
However, on 29.6.70, all trains ran with the
full complement of coaches except 1 PB] which
ran with 7 coaches due to the heavier type of

portation of ore by Railways in

3928. SHRISHINKRE : Will the Minister
of RAILWAYS be pleased to state :

(a) the total quaatity of the ore transported
by the Railways in the Lunda-Mormugao
sector during the year 1967, 1968 and 1969,
respectively, booked from Railway Station in-
side the Union Territory of Goa and from
stations outside Goa, respectively.

(b) the total income for the Railways from
this ore transport to the Port of Mormugao ;
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(c) the tonnage of the other goods trams-
ported by the Railways on the same sector
and the income derived from the said transport
during the above mentioned years ; and

(d) whether the Railway Administration
was able to cope up with the demands from
the entreprencurs for the wagons without delay
on the above-mentioned sector ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Total quantity of Ore trans-
ported by the Railway over Lunda-Mormugab
sector during 1967-68, 1968-69 and 1969-70
respectively booked from Railway stations inside
Union Territory of Goa and from stations
outside Goa is shown below —

Year Ore transported from stations
Inside Union Territory ~ Outside
of Goa Goa Sector
(Figures in Tonnes)
1967-68 83885 814813
1968-69 115318 670741
1969-70 66654 206807

(April to September)

(b} Total income for the Railways from
ore transport to Mormugao Port during the
years 1967-68, 1968-69 and 1969-70 (April to
September) was Rs, 1.66 crores, Rs. 1.46
crores and Rs. 0.48 crores respectively.

(¢) The other goods transported by the
Railways on the same sector during the years
1967-68, 1968-69 and 1969-70 (April to Sep-
tember) and the earnings thereon are indicated
below :—

Year Quantum of other  Earning (In
Goods transported  crores of Rs.)
(In tonnes)
1967-68 213183 0.67
1968-69 175574 0.52
1969-70 29695 0.09
(April to September)

(d) Yes. Generally there has been no
delay in meeting the demands of wagons on
the above mentioned sector.
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Derailment of an Engine of a Goods Train
near Babina (Central Railway)

3931. SHRI NATHU RAM AHIRWAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the engine of a Goods train
alongwith wagons derailed near Babina, 25
kilometres away from Jhansi at 11.30 p. m. on
the 28th June, 1970 ;

(b) if so, whether the double line on which
the said derailment took place was constructed
by some contractor or by the Railway Depart-
ment and the expenditure incurred thereon ;
and

(c) whether Government have looked into
the matter and, if so, the action taken against
the person held responsible therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes. In this accident the
engine of goods train No. T-10 Up and a
wagon next to the train engine had derailed.

(b) and (c). No. The accident occurred at
Kms, 1101/11-13 from Bombay, between
Babina and Burhpura and not on the newly
laid track between Kms. 1110.35 and 1102.37
from Bombay between Khajraha and Babina.

According to the finding of the inquiry
committee the derailment was due to the
failure of mechanical equipment of the train
engine for which no railway staff is responsible.
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(&) wr Wy afewifedt ¥ W
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Appointment of a New Commissioner for
Scheduled Castes and Scheduled Tribes

3934. SHRI SIDDAYYA: Will the

Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether the present Commissioner for
Scheduled Castes and Scheduled Tribes has
been relieved of his duties ;

(b) if so, when ; and

(c) whether a new Commissioner has been
appointed in his place ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
The present Commissioner for Scheduled
Castes and Scheduled Tribes handed over
charge on the afternoon of 30th June, 1970,
and procecded on leave for B3 days with effect
from st July, 1970.

(c) No.
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Amount forward of Post-Matric Scholar-

-hlp. I“ s Thadunlad i 2 ’s 5 1 Tad
Tribes and othgr Backward Classes

3935. SHRI SIDDAYYA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) what is the total amount spent for the
award of Post-Matric Scholarships to the
Scheduled Castes/Scheduled Tribes and other
economically Backward Classes in the ycars
1968-69 and 1969-70 in each State and the
Union Territory, separately, and in each cate-
gory ; and

(b} out of the total amount, how much was
deducted by the educational institutions to-
wards the tuition fees, examinatibn fces and
other fees and how much has actually been
received by the students ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) The infor-
mation so far received from the State Govern-
ments/U, T. Administrations is given in the
statement laid on the Table of the House.
[Placed in Library. Ses No. LT 4057/70).

(b) Under the scheme of post-matric
scholarships to Scheduled Castes and Schedul-
ed Tribes, the value of scholarship includes
maintenance charges, fees and expenses on
approved study tours and typing/printing of
thesis. Separate break up of the total expendi-
ture incurred by each State Government/Union
Territory Administration towards maintenance,
fees etc. is not readily available.

fravh gvrw &), A § wifwe
" W "=
3936. st wAvaT fAw : a7 CoqA

aqr wrQ yifrafon 590 ag qay &
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Sale Price of soft Coca Cola at Santa Cruz
Aldrport Restaurant, Bombay

3938. DR. KARNI SINGH: Will the
Minister of INDUSTRIAL DEVELOIMENT
AND INTERNAL TRADE be pleased to state:

(a) whether it is a fact that in spite of the
Government’s decision to reduce the cost of soft
drinks, the Bombay (Santa Cruz) Airport
Restaurant still sells Coca Cola at Rs. 1.10 per
bottle ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). There is
no statutory control as such on the price of
Coca Cola. At Government’'s instance the
Bottling Plants of soft drinks have reduced
their prices; but the retailers’ price varies
according to the establishment and service
charges.
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Expansion of Creosoting Plant at Olava-
kkot (Southern Railway)

3940. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that the
working in Olavakkot (Kerala State) creosot-
ing plant is going down ;

(b) whether more than fifty workers of this
plant have lost their jobs due to the slowing
down of the waork ; and

() if so, what steps Government have taken
to develop the work of this plant ?

THE MINISTER. OF RAILWAYS (SHRI
NANDA): (a) Yes

(b) No.
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(c) No proposals are under consideration
to develop the work of this plant, due to poor
receipt of raw sletpers and unsatisfactory
supply position of creosote oil.

" Tractor Manufacturing Companies

3041. SHRI RAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state:

(a) the names of the companies and the
places where tractor factorics have been set up
during the years 1968-69, 1969.70 ;

(b) the names of the Companies and the
places where tractor factories are proposed to
be set up during the year 1970-71 ;
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(c) the names of countries with whose colla-
boration these factories are to be set up ; and

(d) the annual production of the tractors
after the commissioning of these factories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No company has set
up a new factory for the manufacture of trac-
tors during the years 1968-69 and 196970,

(b) to (d). A number of proposa] for setting
up factories for manufacture of tractors have
been received. The under mentioned schemes
have been either licensed or approved in prin-
ciple and are likely to be implemented during
the next few years.

Name of the Indian Location of Country of origin Annual capacity
Company and make factory of foreign collabo- envisaged
of tractor rator
1. M/s. Escorts Tractors Faridabad U. 8. A. 6,000 Nos.
Ltd., Faridabad (Haryana)
(Ford-3000 (46 HP)
2. M/s Kirloskar Trac- Nasik W. Germany 10,000 Nos.
tors Ltd., Poona (Mahrashtra)
‘Deutz’ ¢ makes
(27-75 HP)
3. M/s. Ghaziabad Engg. Loni (U. P.) USSR 10,000 Nos.
Co. Pvt. Ltd,,
MNew Delhi
(DT-14 B) (14 HP)
4. M/s. Steyr India Bangalore Austria 12,000 Nos.
Lid., Bombay
‘Steyr' (44 HP)
5. M/s. Kemal Tractor Hyderabad W. Germany 10,000 Nos.
Engg. Eoterprises, (A. P.)
Hyderabad
‘Guldner’ 4-makes
15, 25, 35 and 45 H.P.
6. Hindustan Machine Pinjore Czechoslovakia 12,000 Nos.
Tools Ltd., Pinjore (Haryana)
Zetor-2011/2511
(20 HP)
TorAL 60,000 Nos.
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Stody of areas for setting up Steel Plant
in Orlssa

3942, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state :

(a) whether the Central Government, after
receiving a memorandum from Dr. Khodla,
the then Governor of Orissa in 1964 for esta-
blishment of a Second Steel Plant in Orissa,
had communicated that the Central Govern-
ment were commissioning a study of eight
areas in the country for this purpose ; and

(b) if so, which were the cight arcas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) The cight areas which were considered
for setting up a pig-iron complex were :

(i) Sindri-Bermo-Ramgarh arca (ii)
Barajamda - Barakote - Bonaigarh - Hirakud -
Talchar area, (iii) Paradeep, (iv) Kakinada,
(v) Ramghat, (vi) Nagpur-Chanda-Pench
Valley area, (vii) Jhillimilli area and (viii)
Haldia.

Preparation of Feasibility reports by M/s
Dastur and Co. for Blast Furnance Com-
plexes in Orissa

3943. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of STEEL AND
HEAVY ENGINEERING be plcased to state :

(a) whether Government had appointed
M/s. Dastur and Co. towards the end of 1964
for the preparation of the feasibility reports for
the blast Furnance Complexes in different
regions of the country ;

(b) whether this company made any feasi-
bility study in Orissa arcas for the purpose at
any time ;

(c) whether Government received reports
from M/s. Dastur and Co, and from M/s.
Kuljian Corporation to this effect in 1966 ;
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(d) whether these reports were considered
and decisions taken ; and

.
(e) if so, the nature of decisions taken and
when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI): (a) to (c). Government had
entrusted the preparation of site location
studies to both Dastur & Co. and Kuljian
Corporation for suitable locations for blast
furnance complexes in the country. Both the
consultants undertook the studies and submit-
ted their reports in 1965.

(d) and (c). The reports were considered.
However, due to decline in the estimate of
demand for pig iron, which was further accen-
tuated due to recession in the economy, and
also on account of the constraint of resources,
the idea of setting up blast furnance complexes
‘was not pursued.

Representation from Orissa Government
Re 1 setting up of Steel Plant in Orissa

3944, SHRI CHINTAMANI
GRAHI :
SHRI RABI RAY :
SHRI K. P. SINGH DEO :

PANI-

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Union Government had
received any representation or memorandum
from the Orissa Government in 1967, 1968 and
1969 for the setting up of a second Steel Plant
in Orissa in the Fourth Plan period ; and

(b) whether in the Draft fourth plan of
Qrrissa, the State Government bad submitted
this proposal to the Union Government for
consideration 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir, not during the
years referred to.
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(b) The proposals made by the Govern-
ment of Orissa for the Draft Fourth Five Year
Plan did not includg any Steel Plant.

°‘ F —y
Industrialists

Issue of L to Guj

3945. SHRI N. K. SOMANI : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether the Letters of Intent issued to
two industrialists of Gujarat were annulled
recently ;

(b) the grounds on which the Government
of India thought it fit to take such steps ;

(c) whether there are specific rules govern-
ing the treatment to Licences and holders of
Letters of Intent ; and

(d) the number of Licencees and Letters
of Intent remaining unattended in various
States, although issued more than two years

ago?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). During the
period st January to 30th June, 1970, three
letters of intent pertaining to Gujarat were
cancelled, as the parties failed to satisfy the
conditions stipulated in the letters of intent.

(c) and (d). Consolidated State-wise infor-
mation regarding impl tation of li is
not maintained. Necessary action is taken by
the administrative Ministries concerned to
issue show cause notices to the parties and to
revoke the licences, in cases where the licensees
fail to take “effective steps” or to implement
the licences within the specified period (or the
period for which validity of a licence may be
extended for valid reasons.) As regards a
“Jetter of intent”, thus lapses automatically if
the conditions laid down therein are not ful-
filled within the specified period (or the period
for which validity of a “letter of intent” may
be extended by Government on justifiable
grounds).
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Tobacce Company

3946. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) what is the extent of foreign ownership
of the Imperial Tobacco Company ;

(b) what is the capacity of the Company ;
and

(c) whether there has been any increase in
their capacity during the last three yearsor
any increase is proposed to be sanctioned now?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): (a) About 68%

(b) 24,240 million pieces per year on two
shift basis.

(c) There has been an increase in their
production during the last three years; there
is no proposal at present under consideration
to sanction any increase in capacity.

Weightage of service in the ixation of Pay
to serving Stenographers om Railways

3947, SHRI VIDYA DHAR BAJPAI:
Will the Minister of RAILWAYS be pleased
to state

(a) whether Stenographers recruited on or
after the st December, 1964 on the Railways
have been granted higher start of Rs. 150/ in
the scale of Rs. 130-300 in terms of Railway
Board's orders of 1964 ;

(b) whether the pay ofserving Stenogra-
phers with less than four years service was also
raised and fixed at Rs. 150/- in the scale of
Rs. 130-300 ;

(c) whether the serving Stenographers with
four years or more service were refused any
weightage of service in respect of the fixation
of pay, due to higher start granted to the new
entrants and serving Stenographers with less
than four years service ;
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(d) if replies to parts (a) to (c) above be in
affirmative whether it does not tantamount to
discrimination in as much as no weightage has
been given to an individual having put in four
years of service ind more ; and -

(e) the steps being taken to remove this
anomaly ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Yes.

(c) to (¢). There has been no revision of
the scale and as such the question of giving
any weightage of service in fixation of pay of
serving stenographers does not arise. No dis-
crimination is involved as serving Stenogra-
pher's pay has been stopped up to the level of
the pay of new recruits possessing similar qua-
lifications regarding speed.

Steel Plant in Goa

3948. SHRI SHINKRE : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether Government have come across
severe criticism by the Press in Goa regarding
the allotment of the Steel Plants to Hospet,
Salem and Vishakhapatnam with utter dis-
regard to the withes and claims from the Goan
people ; e

(b) whether Government are aware of the
feelings of the Goan people and Goa Govern-
ment who see in the allotment of the above
mentioned Steel Plants political motivationsand
pressurisation and not rational consideration
of merits on the part of the Central Govern-
ment ; and

(c) ifso, whether Government propose to
take suitable stcps to minimise the frustration
amongst the people and the local Government
and allot to them the fourth Steel Plant in the
Public Sector in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Government are
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Ganga Canal (C.A.)
aware of the claim of Goa for the setting up of
a steel plant in that region.

(c) Attention is invitdd to the statement
made by the Prime Minister in the Lok Sabha
on the 17th April, 1970. As she stated, there
are a number of suitable sites in the country,
and with the increasing demand for steel with
the growth of the economy, all these sites will
be considered as new steel plants have to be
put up.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Siwting up or Urper GAnces CANAL

st mwmw fey (guE)
e w3Ed, § gfgacad OF sga
& famfafaa fawa 1 e fear aar
fagga et &1 sara faarar § < fadea
FAr g 5 ag w M § uw aww
g

“gfER & a9 dar daw ¥ @
AT A FFTO FEAT B THIA TGIA
agqr faaet =0 & ¥+ H G F
garaT )’

THE DEPUTY MINISTER IN THE MI-.
NISTRY OF IRRIGATION AND POWER
(SHRI SIDHESHWAR PRASAD): On the
20th July, there were heavy rains in the catch-
ment area of the Ganga and this resulted in a
large number of hillslides and severe erosion of
river banks. But, as these rains ceased after a
day, the flood in the Ganga lasted only for a
short time, after which the discharge came
down. This reduction of water resulted in fur-
ther concentration of suspended silt in the river
waters and the concentration reached as high
as 3,6% as against the usual 0,3% at the corres-
ponding time of the year. The Ganga canal
was carrying full discharge of 10500 cusccs to
supply water to kharif crops and the heavy silt-
laden waters that were flowing in the Ganga
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from 2lst July to 28th July continued to flow
in the canal, This resulted in the silting of the
bed of the canal to a depth of 5 ft. to B ft. in
the first 7 miles ownstream of the head
regulator at Mayapur.

Attempts made to flush out the silt did not
succeed and the canal was closed on the 13th
August. Arrangements have been made by the
Government of Uttar Pradesh to remove the
silt by 1st October and let down the water into
the canal by 15th October for providing water
for rabi crops.

The direct loss on account of the above will
be about Rs. 2 crores which consist of cost of
removal of sand, and loss of revenue from
power and irrigation. Damage to crops can be
assessed only after October.

The Minister of Irrigation and Power inspec-
ted the canal and suggested measures to be
undertaken for avoidance of similar situations
in future. He has also offered some machinery

from Beas Project for speeding up the work of
removal of silt.

It is unusual for Ganga waters to carry
heavy silt concentration. Silting of the Ganga
Canal could have been considerably reduced,
had the canal been closed in time.

=it gagre Fag © arsoed w1y, ¥41 98
a9 fs gz g fegmm MNaa y
QAT AZT & AT T FT TH IGHAT AL F
aq wife-wife wicanfag £ wraad
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freft fawar & JuT T dFz a1 S ar
ga% W fgaad aF g 9 § AfsT ag
wifz-wife sar &1 qrar ) fag & @9
famarg fear Ta1 AT s fed w16 ag)
wgar #1 17 @ v § 7 12
e aF W W § AT wad a8
AT WT %7 @y gfa § g9 & fae
#t wr§ ag Fg A A ¢ e www W
I A FFATE P 2 FAT FIX "X §
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fare &1 g &7 &1 Afwa hfaad
fargir ot ® g frar ok faars
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@ ara w1 a9t fs 21 g & e
AraT & gEA gx $ fa¥ oy Afew
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2 wafs aw ofsqs T a19 &7 AT4
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THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): Sir, it is true
that the Ganga Canal is one of the most im-
portant canals of the country. This situation
that had arisen there, I want to submit to the
House, was the most unprecedented one in the
history of the canal. Never before, even in 1924
or in 1963 when the flood levels were very high,
such a situation arose.

Actually, what happend was that the water
became very silty, a very unusual thing. It be-
came s0 silty that fishes died by the score and
the Municipal Board of Hardwar had to em-
poly special staff to remove them. It wasa
very big and difficult problem. This was not
noted by the engincers in time,

Unfortunately, there are no regulations
about this silt. No regulations were drawn up
for opening or closing the head regulator gate
depending upon the amount of silt. The regu-
lations were with reference to the maximum
flood and not with reference to the silt, It is 10
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[Dr. K. L. Rao]

not only for this project but for all other Hima-
layan river systems. So, the excessive silt got
deposited and this very unfortunate thing hap-
pend. But it was one that could not be visua-
lised by the engincers in charge and the gates
were not closed on time.
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o & gas & @if @ & §9 e
qgAT wrgar g & 21 g & gg fae
AT FITEY AT AT WA T AT F
Fq ot &g framr & goifrat ¥ sfaeds
sonfrae a1 geiEgfea etfaae Il
guicfen ¢ hifrat ar s ¢aitfrat s
feedt w13 #7 gIAr A a1 AF A FAT
& @t wr ag g ¥ fs gafcdfen ami
q7 26 qATE W @Y A % -
7T 5 Fred w1 GA YT 5 aed &t
qET & AT A 13 AW WY gL AR
<@ &1 #7e< fear mar ? gAY 15 faa
7% amAI AR ¥ e faee oy @
framt ged & faT 2 w07 o wd
wTAT q#T | & AT q1gar g fF awi
7 wow for gor w9 ¥ o afamify
%1 A9 & A5 9ar e g fr ag wla
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g a a¥ faae sa1 FEArdy @ ?
(O ECE TR S

gaa & 7g qgM wigar g e oag
FA G AN AGT & GAFETFAH w0
gof ag & fr faedrag @ o &1
qUas W g7 91 groard s faw
W & gf@r § w1 QT AE) T gFar
o1 AT I AGT aF AT H #wE AY M7
sTEwar & 1 war & QA fr 9T A
g faad sig 1 faafs i s@e
A FFafy dmEF aa fazdr aw
TAH | A AT F qUIT H7 Y A=r
FA F a7 &1 1€ JTAE A9 7 FAAT
2 fr m w frad &% w9 sum
gt

frad T & ag s wrgan §
FeAT HAA FY IFIC 7 397 59 Faq
o & oiw feeft 971 & T8 ga 9
€ fofrgaw & gg oW gaear &7
i@ foar ar asar §, afe 99 @
FFar g ?

ghan @@ & ag saar wigar g
A FAFIA W AR AT F AN gEr-
I Rt # W 75 am arf { fF AT
Nfacfistas T & f@ ag sm
fafady ® gfar s a7 o= & @war §
FT FJIFTH ¥ AT A6 FUAE A gwAr
¢ qar ¥ &4 Y N gET 9T qEY
faw avar & 1\ Wfea gy fafga wndf
gfawdr fafady £t ag 3¥1 7 ¥y,
mgdz qWl A I AT Ay & arfe
IAE ATHIT T JART Ad 0T AT &F #IT
T 9T W W A @F W A g
¥ | e fafady & 351 foar s @
a Tz &7 dur TEAd # & Ja ¥
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& @ar, @ gar gER 3T Afawifean
a1 JeAT AT G K A gAT T
fr 7g7 &t et ®t oex ¥ I g2
¥ fod fafady sy s10 & rar ara, frad
AZT ARG 9T {I% QN AT FT AT K
Frg T oY fas @% ?

DR. K. L. RAO: AsI said, this Canal is
a very important Canal. It is irrigating, not
10 lakh acres, 17 lakh acres, 8 lakh acres in
the kharif period and 9 lakh acres in the rabi
period. It is mot so much important for the
power. The amouut of power that is produced
is very little, You can make it up from other
stations. What we are concerned with is about
the supply of water to the land. That is more
important. That is causing a great deal of con-
cern and that is why we are very anxious to see
that at least in the rabi period, the Canal
should be able to supply water to the land.

Then, the hon. Member asked about the
information that was passed on to the S. E. and
C, E. The date that the hon. Member has
given is correct. But what happened was that
the engineer in-charge never thought about the
silt. There was no regulation for his guidance.
Not only in regard to this Canal but for Sarda
Canal and many other canals, they do not have
the regulations to operate in relation to the silt
in the river. Hereafter, I would tell the con-
cerned states that they should maintain silt ob-
servations during floods and monsoon months
and, when the silt is more than the specified
amount, of the order of 0.2 per cent, they
should immediately give instructions to all con=
cerned to take necessary action. This has not
been done before, In the absence of any ins-
tructions, this unfortuna thing has happened.
That is why it is very difficult to fix responsibi-
lity. The engincer incharge is formally respon-
sible but in the absence of the regulations, I do
not know whether it is correct to say he is ac-
tually responsible for it.

SHRI RANDHIR SINGH (Rohtak) You
are doing nothing against those officers who are

guilty.
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DR. K. L. RAO: AsI have already said,
there was concentration of the heavy 1ilt and
that was carried over into the river. They had
no instructions and they did not close the gates,
Of course, it would have been appreciated very
much if the engineer incharge had known it
before, closed the gates and had not allowed
this kind of heavy silt. It is very difficult to fix
the responsibility as such, Of course, the U. P.
Government will look into that.

In regard to the bed of the river, I have ins-
pected some  portions of it and I find that it is
not so alarming or anything of that type., It
has risen near Belakuchi by 35 ft. Near Hard-
war-Rishikesh, I do not see much appreciable
rise in the bed of the river. The water is still
flowing. When the surveys are made after
the monsoon, we will know more about it, But,
I think, essentially, the rise is not so much in
the river in the plains because of the good velo-
city in the river and some of the silt would have
been washed out,

Then, he asked about the work being given
to the military authorities, Actually, the U. P.
Government have approached the military au-
thorities and asked them to take some work,
But the Border Roads Organisation have said
that they have very heavy work for themselves
on road from Haadwar-Rishikesh to Joshimath,
In the context of that, I am now arranging to
send some material and equipment from Beas
Project.

‘The hon. Member is essentially correct when
he said that the work is divided at the rate of
one furlong for each contractor. The state en-
gincers are making earnest efforts. We have
got to watch the work carefully, I am not very
much happy aboutit. We are trying to see
whether we can use as much machinery as pos
sible because it is very essential that this canal
should carry water during the next Rabi
period. Otherwise there will be heavy loss.

ot steTw W wrest @ arsqe wEwEa,
F9d AW I GA M 21 garg
agr¥ 2z #< frid ¥ ag fazdr ot ge
gf st I3 armeq A TETAT WA &
qi¥z fad @ yafe & wt (s



281 Silti U,
up :f[cm Gange

[ s AT et ]
TifATT §1gT 5 A AT OGN | IT A
98 1% g=nfa< v gua faad Fae

W AE 9EY Tve ®T ¥ AT gg qA0 AT
Fiar g e § qgiz @ ST A
wWE Fgowd s ar@ & e
TNfTaT arga &1 5 s HY agh agAr
#X T 13 one &Y A8 & FA &7
ATET FAT—] g qIT wez FAT & %
{1 fifg qT amar &1 e T A¥ FAT
A W @ K GAA FAASA
gl FTAr = gy

wh wa-frami & foy qa@
yraws FA g g fF Agy s ¥ ww
AT a% a7 1@ A1 IJa%r fRgdt I &
gz o9y fafedt @ 1w 7 srAr
¥ s gsdr & o rEAe A o SwT
W Hamagia T Er g ?

Wt aw fegr:  (313)
uferde ifagr 3 W AaT @
qef wEET IAE Y gAAT & | ASAN
wEiey, {Eifeasd GG ABAU T
wrw §t et @ AT T AEET W
& fasa o §

DR.K.L. RAO: What the hon. Mem-
ber said is correct that the Chief Engineer
arrived on the spot on the 5th, The Chief
Engincer thought that he would be able to flush
out the silt in the canal by letting in water.
Therefore, he was admitting the water through
the head works and was trying to remove the
silt. But he could not succeed, Probably if
he contacted us at that stage, I would have
advised him aguminst this kind of trial because
the canal is silted to such an extent that with
the amount of water that can be sent, it is not
possible to wash out the iilt. Any way he
tried his best but he could not succeed.

With regard to the suggestion made by the
hon. Member, as I submitted earlier, the
PBorder Roads Organisation which has a large
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amount of machinery for this type of work,
are not able to under take the work., They
have written very clearly. They said they have
got their own work and they will not be able
to do this. As I submitted earlier, I will watch
the work week by week and if we find anywhere
that the contractors are not able to keep up
the programme, we will try our best to get
machines from other projects.

ot g fg . g vt
TF T & 9 fagr, a1 9% faars
F1§ qAFAgq FHwT d3097T AT @ B,
a1 1§ A cAaTad 1 @ g ?

sw wRAW : AT J AT A &
@1y §1

RE. MOTION FOR ADJOURNMENT
(QUERY)
SHRI A. SREEDHARAN (Badagara) :
I have given notice of an adjournment motion
onthe Sale of Kerala girls to convents in
Europe. Sir, I may be permitted. I have writ-
ten to you to make a statement. It is an ime

portant matter. (Interruptions) In Europe these
girls are sent to officers as servant maids and
they used as concubines.

SHRI RANDHIR SINGH (Rohtak) : This
is a scrious matter. It could be discussed
here.

SHRI HEM BARUA (Mangaldai) : The
Sunday Times of London has written about the
torture on these girls. This is a shocking matter.
Without importing any communal passion in-
to it, we must take it as an injury inflicted on
Indians.

sit wwr ww g (faedt ®aw)
Fsae #graw, &Y gad X ¥ foar g
T &l # a0 §T AAET BAIT FST
WE TR WH AT @ W {
i A fas @ 1 A wgar g &
Ta% FIT A wIAHHe A fawr g,
IEHT AT AT WA, 78 AAAT FTH-
R ¥ g A A A ) ¥@ A
Y N aQd@ F ATATAN FrIAr I
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FT A FY GEAT FT AT G G
agfeal ;1 g q@i & & e I
Aowt HTAT IAFT AAT F Faarn—F
ww17 ¥ frafas ot wriw freadsr 73
WE IEH A A WMo Ao ke A
gaeEEd g Tifgh | ag W KW
gz ¥ aff @t zak for age N
ganara &fad

MR. SPEAKER : Some Members met me
this morning in this connection. I agreed for
a calling attention motion. But let some more
facts come. I have no objection to fix any
debate on it.

ot vorsiie fag © ag 2w a7 FEr Ard
weaT 10 (e

ot §uT W@ T ysAE  WIIAd,
FIHRIT A FT @ E T A AW HY GO
aw @ 1 oEl A Ao G @ R
T FIHIT gAR GrAA Fardr A Ag 5
AR

12,20 hrs
ARREST OF MEMBERS

(Sarvashri Arjun Singh Bhadoria and  Shiva
Chandra ha)

MR. SPEAKER : I have to inform the
House that I bave received the following com-
munication, dated the 23rd August, 1970, from
the Sub-Divisional Magistrate, Parliament
Street Courts, New Delhi :—

“I have the honour to inform you that
Sarvashri Arjun Singh Bhadoria and Shiva
Chandra Jha, Members, Lok Sabha, were
produced before me to day, the 23rd August,
1970, at 1.30 P. M., by the police who
arrested them at Mchrauli, under Section
143, Indian Penal Code, for being members
of an unlawful assembly. I ordered them to
be released on bail on their furnishing per-
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sonal-bond for Rs. 1,000/- each. They refus-

ed to furnish the requisite bond and as such

were remanded to judicial custody till the

5th Secptember, 1970. They are at present

lodged in the Central Jail, Tihar, Delhi.”

SHRI S. M. BANERJEE (Kanpur) : On
point of order. You must have read in the
papers, Sir. I have sent one Calling Attention
Notice. There have been brutal lathi charges
in Kanpur on SSP Members including legisla.
tors. Charan Singh's Government is doing all
these things. He has refused to appoint a
judicial enquiry, Fascism is going on dictator-
ship is going on, in U. P. The Centre should
appoint a Commission to investigate into the
whole thing. (Interruption)

ft whwwe faw (BEIR)

AgiEa, w14 g 9 78 Aot 1 ey
CHATT &1 A Q3T gH WwT &y fips
a1 ggd afean Fma & qaz & wg gfe-
7 qM F a3 a1 FfeT araw § R
# qfeqw M, AT q9€, 9% 94 §G
| fear mar § T gfeaay &1 91§ s¥w
feat war 8 1 @37  qq fear ot fe gfie-
A & wATT 9 AW WS agq gei |
9% gfgaras & q@ ar I=HF xqmr
f& = & sragen ¥ faor § e gw
gand § ag & Ag0 Ar¥r, I FRr
oA 7t Ardar A fpe gg g7 N I
sraar ot & arody fadgw w@T wgar
gfmama & aix ghoml a® qars
F AN

st gwTaAT e (9291) - &
& arz gheawi i a9 T JwT w="f
gt fgy

12.23 hrs.

WEST BENGAL BUDGET, 1970-71, DE-
MANDS FOR GRANTS AND STATUTORY
RESOLUTION RE: PROCLAMATION IN

RELATION TO WEST BENGAL—(Contd)

MR. SPEAKER : There are 2 hours and
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[Mr. Speaker]

35 minutes left for the discussion on West
Bengal Budget. SHRI K. K. Chatterji was
speaking. He may continue,

SHRI KRISHNA KUMAR CHATTERJEE
(Howrah) : I was telling the other dayabout
poverty, illiteracy, unemployment and soclal
and economic injustice and great influx of
refugees from East Pakistan which are posing
as problems of West Bengal which bave got to
be tackled on war footing. This state is surroun-
ded by northern neighbours which are inimi.
cal towards us, It is casential that West Bengal
should be treated differently. We know that
some of the problems like these are also faced
by other States ; but because of its gevgraphi-
cal position, the State of West Bengal has to be
treated differently and these problems should be
tackled immediately. If West Bengal cannot sur
vive, India can not survive Iflaw and order
is not maintained, no development work cak go
on. We have to take measurs on a war footing
to solve these various problems. The law of the
land must prevail. We have to see that law and
order prevails. Unless the legal system func-
tions in & way that the people have confidence
that justice will be done, there is no possibility
of order being maintained. But even then,
under a civilised system of Government, law
and order has to be maintained. In this con-
text, I do not agree with my hon. friend Shri
P. Venkatasubbaiah who has said that perhaps
the former Home Minister was taking a soft
line, That is not truc. He was solving the
extremist menace on 2 political footing. The
Prime Minister who is today the Home Minis-
ter is also following exactly the same line. It
is wrong to say that she has taken a stiffer line.
I say that order can only be maintained. .

SHRI JYOTIRMOY BASU : For the last
22 years his party had bungled.

SHRI KRISHNA KUMAR CHATTERJEE :
So far as the CPM is concerned, I know that
they thrive on the miseries and woes of the
people. I know also that unless there are dis-
contents galore, nothing can be done by them
and they cannot achieve their ends. Therefore,
my appeal is not to the CPM representatives,
but certainly I appeal to all the other Opposi-
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tion party representative here who are function-
ing to save parliamentary rystem in this coun-
try that it is high time that we realise that no
development is possible unless law and opder
is maintained.

We were hoping hope against hope that
during the regime of the UF Government
people would have peace, because all those
parties which were responsible for amon
and loot and even rape of women and
were creating conditions of violence were run-
ning the Government there and they would
restore peace in that State. But all our hopes
weze believed and the President’s Proclamation
is the result of some political situation which
developed there after controversies arose bet-
ween the 14 parties functioning in the UF
Government there.

Therefore, I would appeal to all sections of
the House to sec that as per the desire of hon.
Members in this House, law and order has to
be maintained in West Bengal, not because it
is technically desirable but because human
considerations are involved and people should
have a peaceful atmosphere.

The Government could also bring about
certain measures which will help in this direce
tion. You will admit that the unemployment
problem is 3o sericusin West Bengal that on
the registers of the employment exchanges,
there are 1.5 million educated youths and tech-
nical personnel who have not jobs. Besides,
another few million people are there who are
not so educated but who are half-educated.
They are also after jobs and they are also un-
employed. As for the rural areas the landless
peasants in the rural arcas have also got no
employment. In these circumstances Govern-
ment have to create employment opport
or employment possibilities in my State. For
this purpose it is necessary Rs. 300 to 400
crores should be invested there, I am glad that
the present Chief Adviser to the Governor has
given some incentives for fresh private entre-
preneurs to take to new enterprises there and
invest funds therein. But I must remind him
that the conditions attached to these kinds of
incentives are rather stringent and are not suffi-




237 West Bengal Budget,
ciently attractive enough to invite people to
start enterprises, and they may not be willing
to come forward under such conditions. We
must remember that if we have to create an
infr ic stability, then we
must give sufficient incentives and sufficient
encouragement and sufficient climate of peace
#5 that peaceful development is p

ucture for

hl

Out of the 16 million man-days lost in the
whole country, West Bengal alone accounted
for 10 million man-days. These strikes etc.
have created a law and order situation also.
In this connection, I would like to remind the
House of the speech that our President deli-
veredon the eve of the Independence Day.
The President had warned against the small
but organised groups indulging in violence and
said that such anti-social clements could only
be isolated by tackling the twin problems of
unemployment and poverty, and the devasta-
tion brought about by poverty and social
injustice was, according to Mr. Giri, a potent
cause for unleashing the forces of violence
around us which he added was the result of
the release of human energy. The President
has drawn the attention of the country to the
objective conditions prevailing in the country.
Unless we can remove social injustice, we can-
not bring about conditions of peace in the
country. But all the political parties who are
responsible for running this parliamentary
democracy not only in the Centre but in all
the States have also a duty and an obligation
to perform. I call upon them to recognise the
absolute necessity of ensuring that peace and
tranquillity can be maintained so that develop-
ment can take place at a pace which will be
adequate to effectively tackle the problems of
poverty, unemployment, illitcracy and of
refugee rehabilitation. These refugees have to
be rchabilitated in our country. Upto July
this year, as many as 1,50,000 were atthe
border waiting in sub-human conditions for
some shelter, some food and a bit of cloth.
But nothing could be done, and unless and
until we all come forward. I mean all the
political parties in the country; unless all the
patriotic political parties wedded to democracy
and the parliamentary system come forward
to help the Government eschewing all feelings
of political partisanship, it will not be casy to
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tackle the problem created by the influx of
lakhs of refugees who have to be provided with
the basic amenities of life.

I draw attention to the fact that a new move
is a foot in the State. The Calcutta Metropoli-
tan Development Authority has been set up.
A sum of Rs. 20 crores will be spent during
this year. But six months have already passed.
There was no sense of awareness of the urgency
of the problem. This project should have been
taken up long long ago. I heard from some
persons in authority that they could not induce
the Planning Commission to giye the green
signal and o it could not be done earlier. But
here I have to utter a note of warning, So far
as the district from which I have come to this
House is concerned, namely, Howrah, the
Howrah Improvement Trust is being entrusted
with the work of development on behalf of the
Calcutta Development Authority. I must say
that the Improvement Trust will not inspire
any confidence. It was a body formed 15 years
ago. As for the conditions in Howrah, I can
do no better than quote from an editorial of
the Hindustan Standard of August 12, 1970,
which says in part :

“Civic conditions in the town of Howrah
are just appalling. Roads have more potholes
than pasable lengths for which outside taxis
justifiably refuse to go there. Drains are all
choked with filth, In some low-lying areas
in the rainy season filth and sewage are
carried over to roads and even to yards of
residential houses, There are over 40,000
service privies, which being baphazardly
cleared, became a veritable nuisance during
heavy rains and constitute a menace to the
health of the population.”

This is the comment of a very prominent
daily of Calcutta. If you entrust the Howrah
Improvement Trust with this kind of work, it
would be a folly which the people of Howrah
will not relish.

Then there is the other question of easing
the trafic jam. Talk of & second Howrah
bridge was in the air for a long time. But it
took a long time to determine the site, the level
of the bridge and its design. After taking all
this time, we have now got a haphazard design
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to work, Is this the way problems of such
magnitude are to be tackled ? I am surprised
at this, because those who have gone to Howrah
and seen conditions of the traffic bottleneck
there would have recognised how necessary it
is to proceed about tackling it with the utmost
expedition and in the shortest possible time to
save the transport system of Calcutta and
Howrah from a breakdown.

We have also to remember that in the
allocation of financial resources from the
divisible pools of income tax and excise duty
and other sources, West Bengal has not been
treated fairly. Even the Fifth Finance Com-
mission has not done justice to the State. T
know the Prime Minister is aware that West
Bengal is not being treated properly, but I do
not see any sufficient awareness in authorities
to instil any kind of confidence in the people of
the State that in the near future this injustice
will be removed and our problems tackled

expeditiously.

The demand from the Advisers of the
Governor was Rs. 57 crores so that they can
bring about conflitions of improvement, so
that they can fight uncmployment, so that they
can fight illiteracy, take power to the rural
arcas and improve transport so that the rural
people can bring their things to the urban
areas. All this requires money, but unfortunate-
ly the Planning Commission has turned down
their demand and has allotted only Rs. 51.36
crores for the first year of the Fourth Plan as
against the demand of Rs. 57 crores. Under
the circumstances, I plead with the Government
that the Planning C ission should be
induced to give more money to West Bengal
so that they will be enabled to fight unemploy-
ment and the appalling poverty there. (JInter-
ruptions).

Iumnotmbendviledbyl‘gentlm who
belongs to a party which iscreating trouble
every moment. The Ex-Deputy Chief Minister
of West Bengal in a public meeting has stated
that life ‘for life is their policy. Can we
maintain law and order, can we run the
Parliamentary system and can Government
function in a civilised way in these circums-
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tances? I do not appeal to the gentleman
representing that party, but I certainly appeal
to all other sections of the House that if West
Bengal is allowed to die like this, to be prostrate
like this, India can never live. And that is why
there is need for re-thinking and I call upon
the Government to take up all this work on a
war footing and save West Bengal.

SHRI INDRAJIT GUPTA (Alipore) : On
Friday last, immediately after the lunch
recess, a point of order was raised by several
hon. Members. You were not in the Chair, the
Deputy-Speaker was here, That point was
discussed for the better part of one hour and
at the end of it the Deputy-Speaker ruled that
it was out of order. Taking advantage of your
presence here, I would like to refer briefly
once again to this point of order because we
feel that it involves a question which is of the
greatest importance.

MR. SPEAKER : Once hegave his rulings
on it, it is no use raising it again.

SHRI INDRAJIT GUPTA : I am not
raising it as a point of order I am only referring
to the matter involved and I would crave your
indulgence and attention even though I am
not raising it as a point of order and I am not
expecting any ruling from you on this occasion,
because we are not satisfied with what happened
that day.

We are discussing here, appart from the
West Bengal Budget, the Resolution which was
moved by Shri Ram Niwas Mirdha, namely :

“That this House approves the conti-
nuance in force of the Proclamation dated
the 19th March, 1970, in respect of West
Bengal issued under article 356 of the Cons-
titution by the President, for a further
period of six months with effect from the
1st October, 1970.”

This Proclamation dated 19th March, 1970,
which was laid before the House and was duly
approved by the House, does not in our
opinion exist any alonger. This Proclamation
no longer cxists in the form in which it was
laid before the House and approved by the
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House, and, therefore, the discussion on this
Resolution in our opinion is not at all in
order, .

The Proclamation dated 19th March was ~

subsequently modificd and amended on the
30th July during the recess period of this
House by an Order made by the Governor of
West Bengal who, since there is President's rule
there, cannot act except in the name of the
President. On 30th July the Governor of West
Bengal by an order dissolved the West Bengal
State Assembly, which had only been suspended
by the Proclamation of 19 March. The question
is not whether the Governor has powers under
Article 174 to so dissolve the Assembly or not ;
we are not questioning that. But the order has
to be made by the Governor and it is made by
him in the name of the President ; he cannot
do otherwise at a time when the President’s
rule is in force. Therefore, our point was and
still is that the amending or modifying order as
a result of which the proclamation dated 19th
March no longer exists in the original form
and which is also a proclamation in the name
of the President should have been brought
before this House for the purpose of approval.
That has not been done upto this day. The
amending or modifying order dissolving the
State Assembly has till now not been brought
before this House for approval and we are
asked to carry on the di ion on a resolution
for the continuation of the Proclamation of
19th March which is no longer in force, This is
not the occasion to raise it as a point of order ;
I should leave it for some future occasion
but certainly we are not satisfied with the way
in which it was disposed of that day. It is a
serious matter and the Government should not
brush it aside and treat it in a cavalier way.

We have heard many speakers from different
gides of the House who had been arguing
strenuously that until the law and order
situation in West Bengal improved and returned
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to be destroying law and order or weakening
law and order with refercnce to this question,
I would read out, for the behefit of the House
and for your benefit, a couple of paragraphs
from the editorial of a very well-known news-
paper, one of the oldest in Calcutta, the
Amrita Bazar Patrika known to everybody, I do
not know if it can be described as a Communist
or a Naxalite organ. It is a paper run by
persons who, we all know, belong to the Ruling
Congress Party and it has always been support-
ing and advocating the policies of the Ruling
Congress Party. What does this paper say in
its cditorial article, just three days ago, only
last Saturday ? Ttsays :

“West Bengal has been under President’s
Rule for five months. The performance of
the regime is disappointing to a degree.
The Governor and his Advisers are wholly
en-grossed with the law and order problem
and even in that limited sphere they can
claim no improvement. The economic front
has remained a neglected front. Economic
discontent and unemployment, particularly
educated unemployment, which are at the
root of much of the unrest are ever on the
increase. Nothing tangible has so far
emerged from the frequent talks between
the Government and the industrialists about
giving a push to ecomomic activity and
creating cmployment opportunities. Cal-
cutta’s problems relating to drainage,
scwerage, roads, transport and slums have
been also much talked about. But all that
the talks have produced is a decision to add
one more authority—the CMDA—to the al-
ready too many agencies—Calcutta Corpora~
tion,Calcutta improvement Trust, the CMPO,
the Howrah Municipal Corporation and
improvement Trustand threedozen suburban
municipalities plus the Irrigation, Health,
Local Self-Go Der grap-
pling with the problems of Calcutts and its
industrial belt. And even the CMDA has

to normalcy there could not be any question of
holding any elections. The implication in
many of these speeches was that the law and
order situation can be brought back to normalcy
only by further continuance of the President’s

not started functioning. Its personnel even
has not been finalised. The advisory regime’s
capacity to “save West Bengal” even with
the best of help from the Centre is being
i ingly doubted. All the hope and

rule, that is, by using stricter and "
measures to curb the forces which are supposed

faith with which President's Rule started
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have melted into thin air. The
disillusionment is complete.”

poeple’s

1 am reading from Amrita Bazar Pairika, with
which is connected the Secretary, I think, of
the West Bengal's branch of the Ruling
Congress Party. This is the view reflected in
their papers. If that is so, what, do you
think, is the feeling among the general mass
of people in West Bengal; in Calcutta ?

Therefore, what 1 am trying to say is, this
is a vicious circle, where it is argued constantly
that first law and order must be improved,
and then only the election can be held, and if
law and order is to be improved, then the
President’s rule must continue, and if Presi-
dent’s rule continues, thisis what is going to
bappen—what the Amrit Bazar Patrika has said.
This is a vicious circle, like chasing one’s own
tail. Therefore, I wish to make it categorically
clear that these five to six months of President’s
rule has proved conclusively that under this
regime, law and order cannot improve. The
situation will get worse, and it is getting worse
every day.

There is a kind of political vacuum. That is
the real trouble. A political vacuum exists.
People have no faith or confidence atall in
this bureaucratic administration. There is
utter lack of confidence. Whatever may be
said about the United Front Ministry, which
had a number of faults—nobody wants to hide
those faults—but the fact remains, when there
is an elected government or an elected Ministry
there—whatever its complexion may be—people
at least fecl that there are some popular
Ministers, representatives, to whom one can
go and one can approach them with one’s
problems and with one's grievances. Certainly
nobody can complain that at the time of the
United Front Ministry, the doors of the
Government, the doors of the Ministers were
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in the Governor and his advisers, I think to
expect that with the help ¢f the police danda
and the police bullet, law and order is going
to be improved and till such time the election
must be indefinitely postponed, is I am afraid,
going to land us and land West Bengalin a
much worse difficulty and crisis than they have
faced up to now.

The point is this. Somebody said the other
day that culture is in danger because of this
type of Naxalite activity which is going on.
I do not know whether they think this is some
sort of imitation of the cultural revolution
which was carried out under the Mao Tse-tung
leadership in China; therefore people say
that culture is in danger because the poftrait
and writings and so on of the great national
leaders and philosophers are being destroyed.
It is true itis a very painful thing. But culture
was never preserved by the police men’s danda
culture can be destroyed by misguided people,
but culture has never up to now inworld history
been protected and saved by the policeman’s
danda. Itwas only Adolf Hitler, in Fascist
Germany, who preached this cult and said
that “whenever I hear the word “culture” I
reach for my revolver.” That was what Field
Marshal Goerring said. “Culture?” “When-
ever I hear that word, Ireach for my revolver”
So these custodians of the law who are running
amuck very frequently, committing excesses
against which, as has been pointed out here on
various occasions that there is no safeguard,
never protect and save culture,

I want to say one thing particularly about
the CRP. The CRP is imported from outside.
Its personel consists of people who are recruited
from various States, who are completely foreign
to West Bengal. They have been posted in
various places throughout Calcutta and the
entire industrial belt and in various places in
the districts. The trouble is that they have no

not wide ppen for the humblest g the
people to go there, to approach them and to
talk to them at any time. They atleast got
the feeling that they could ventilate their
grievances. But in the present political vacuum,
when all the doors are closed to the common
people, when there is a total lack of confidence

knowledge or familitarity whatsoever with the
local surroundings and the people or anything.
I know in Calcutta they do not know anything
about the topography of the city. They do
not understand what is where. And when
anything bappens, and supp
throws something, 8 bomb or a misle or
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something, they immediately run amuck, with
eyes closed, and begin hitting out blindly right
and left. Whoever comes in their way will be
the target and the ubfortunate victims. This
is the kind of situation which you cannot
control and safeguard against. This will make
things worse because people today are not
afraid. Fear has gone ; the fear of the bullet
and the fear of the lathi has gone from the
minds of the people, particularly the young
people : which isa thing which by itselfI
welcome, They are not afraid todie even.
Therefore, this kind of thing is not going to
restore the so-called normal conditions which
are being stated here by so many Members as
being the essential pre-condition for_election. I
say this is looking at the whole problem from the
wrong point of view. This political vacuum
has to be filled. That is the core of the problem
and so long as that political vacuum remains,
you will never be able to restore what is nor-
mally called law and order.

How is it that all sections of the people are
agitated about some kind of grievance or
something ? Is it the doing of only a handful
of people? Are we to be continuously fed on
the theory that some agitators or some people
who want to create trouble are able to infect

lakhs and crores of people belonging to all -

sections of the community with imaginary
gricvances  which bring them out on the
streets ?

Canitbe so? It has been said that the
industrial workers have recently received
some concessions and made some gains.
Though they conducted big industrial strikes
last year during the UF regime and did
manage to get some wage increase, the fact
remains that they are still much lower paid
than their counterparts in western India, in
Bombay and Gujarat. Is that not a real pro-
blem to be tackled ? Then there, are State
Government cmployees, middle-class em-
ployees of commercial concerns, school tea-
chers, university teachers, students, doctors in
hospitals, refugees, professors, housewives—
everybody is agitated and they are continually
voicing their grievances in the form of meetings,
demonstrations, cte. How can we look at the

problem so superficially as to think that all
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this is the doing of some extremists or Naxalites
and if you go on using dandas and bullets, the
silence of the graveyard will prevail and then
we will hold elections ? It is an absurdly
superficial way of looking at it. i

I would request the Government to apply
their mind to this question. I know they are
dictated by political motives and political cal-
culations when they want to postpone the elec-
tions and there are many others who are join-
ing the chorus with them. This will never
solve the problem. The elections must be held,
does not matter what the outcome is. Does
not matter who wins and who loses, the elec-
tions must be held. The people must be given
an opportunity to express their opinion and to
select the Government of their own choice.
Some people have said, in the present condi-
tions, even elections cannot be held peacefully ;
people will not be allowed to vote. Once
people know that they will have an opportuni-
ty to elect their own representatives, as far as
the clections are concerned, I am quite sure
this kind of disturbance will not come in the
way. In Kerala, for example, elections are
taking place and even the Naxalite party,
whose creed is to boycott clections which they
consider a bourgeois device, has come forward
to put up candidates in the elections. That is
one way of bringing them to a certain path,
The other way is to depend on bullets and
lathis, That is as far as this central question
is concerned.

About the budget, I want to refer to three
or four points, As far as I can see, there is no
provision in this for a very important matter,
which we have raised on a number of occasions
here. In December, 1969, the UF ministry
had appointed under the Commission of
Inquiry Act a jute enquiry commission to go
into all the aspects of jute business, from the
growing of raw jute up to the marketing of the
finished product. We consider this a vital and
basic thing for the economy of West Bengal,
which has traditionally depended on jute,
Everybody knows that this industry is beset
with all sorts of difficultics and problems. It
has become a sick industry. There are various
allegations about misuse of various powers. All
kinds of devices are resorted to by millownery
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and by big } and traders in raw jute.
No budget provision has been made for the
work of this commision to continue. I know
their condition in Calcutta. They have not
got an office of their own ; no furniture and no
stafl of their own. Yet, they have worked
under very difficult circumstances and sub-
mitted an interim report already. I demand
that some provision be made explicity so that
this commission is permitted to carry on its
work and complete its valuable studies, be-
cause the Indian Jute Mills Association, the
millowners, are putting powerful pressure on
the Government to scuttle the work of this
commission. They do not want this to con-
tinue. They are pressing the Government to
allow the Commission to die a natural death.
There is no provision for this and some provi-
sion must be made.

There is another point to which I want to
make a passing reference, because it affects
vitally the question of employment. That is
the decision which has been approved by
Government to shift the tea auction centres
from Calcutta. I am not going into the merits
of it as a commercial proposition, but I would
ask the Government to look into this aspect
because it has been calculated that by shifting
these tea auction centres about one lakh of
people, who are connected directly or indirectly
with the tea trade, with the broker companies,
with the warchouses and with different aspects
of the tea trade, are likely to lose their em-
ployment by which the unemployment position
will become more acute.

As regards flood control, North Bengal has
been devastated again by our river of sorrow,
the Teesta, and yet we have been told here a
few days ago by the Government of India that
they refuse to accept any part of the Teesta
Project as a Central scheme. I think, thisis
really a very, very step-motherly attitude.
Every year people are suffering in North
Bengal ; their houses have been destroyed,
their fields have been ruined and crops are
being lost. A plan of concrete schemes exists
which has to be implemented in phases. The
State Government has been regularly commu-
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nicating with the Central Government which
has now given the final geply that they are not
going to accept any part of it as Central res-
ponsibility.

Then, there is the question of the State Pay
Commission’s recommendations for which Rs.
9 crores have been allocated in this Budget.
Itis a very negligible amount of the total
which is required to implement these recom-
mendations. If the Government insists on
saying that the deficit is so much that they
cannot spare more than Rs. 9 crores, it only
shows that under the present set-up and system
there is no way of finding out resources by
which such burning demands of the commeon
working people could be met. There is no
scheme and there is no provision for finding
out new resources, In a centre like Calcutta,
which is the biggest centre of black money and
of big business, no serious attempt is being
made to mobilise resources from which such
demands could be met.

Then, there is the question of drought relief
for which also, I am afraid, nothing has been
done. In the districts of Purulia and Bankura
already about 100 people have died of starva-
tion. The next crop will be available only in
October but the quantum of gratuitous relief
and test relief has actually been reduced by
Government. The Prime Minister had visited
that area to sec the plight of the people. There
too, taking advantage of the occasion, as you
know, the police only managed to carry out an
unprovoked lathi charge on the people who
had come to see her.

MR. SPEAKER : You have taken much
more time than was due to you. You should
conclude now.

SHRI INDRAJIT GUPTA : One minute
more only,

I want to say in conclusion—there are
many other points which cannot be raised in
this time—that there is one section of opinion
in this House which always talks about West
Bengal and the things which are happening
there now as though it is some sort of a hostile
area which has got to be suppressed and beaten
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into submission. I only want to say, if there
arc some people who think that the spirit of
West Bengal can bsluppmud like this or that
West Bengal can be expunged as it were from
the map of India, they are very much mistaken.
Pcople have said that at one time Bengal was
traditionally the leader and ask what has
happened now. The spirit of Bengal may be
derailed on to wrong lines for some time,
there are now young people who are moving
because of their impulses and frustrations on a
different line, but if the Prime Minister’s
radical postures and statements have any
meaning, are they more in tune with the yearn-
ings and the ambitions of the young people
of West Bengal or with the other backward
arcas of this country where there is no reaction
at all, where people do not fight about their
demands and do not feel about their rights?
That is the spirit which is alive there in Bengal
and it cannot and will not be suppressed in
the way in which some people wanted it to be
done.

This is all I wish to say since you are ring-
ing the bell.

13 hrs.

ot B AW (qrEwEld) ;o oaAsaw
agrza, ofewdt darw § grEA @1 anA
wwertd § : uF, fenedt g€ anfus feafa
w1 &7 guTT Ay A gat, wf T frod
o @ aifRr o sgaeqr w7 afifeafa
w0 garw w0 ¥ A awed
qee aFafaa §1 98 T8 fF oW
ozw F & AT gat Y A} srafawar @

MR. SPEAKER : We now adjourn for
lunch.

13.01 brs. !

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock.
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The Lok Sabha re~assembled after Lunch at five
minutes past Fourteen of the Clock,

[Mr. DzpuTy SPRAKER in the Chair]

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I want to make a submission.
The Government of West Bengal is posing a
threat before the West Bengal Government
employees who have decided to go on a peace-
ful strike to get the Wage Board Award imple-
mented. The Government has taken up the
method of terrorising them by calling in the
army. Would you please, therefore, ask the
Government to make a statement and tell us
what their actual intentions are and also at
the same time tell us whether they are going
to use the army for this sort of purposes in the
future so often ?

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Two notices of Calling Attention were
given for tomorrow. Only one was selected.
Sir, the question regarding Government asking
the BBC to wind up its institutions here is an
important one ; we want to know the circums-
tances under which such a decision has been
taken.

8ir, I am happy the hon. Minister of State
for Finance is here, A big racket in this coun-
try in respect of liquor is being reported and it
is being said that embassies are also indulging
init and alio the UN personnel posted on
ceasefire line in the State of Jammu and
Kashmir ; empty bottles are filled in and sold
for Rs. 5. The material is taken out and is
being sold at very high prices. The Finance
Minister must make a statement and tell us
about this serious matter.

it wo aro fowrdt (dfqar) : aw-
a§ AGR, AT 0% T8 feefEr o
arf g fs fagrr & «@ AN w1932
(gar) @ mar 1 & gy ol
Far wigar § s 5N wgiag cak e ¥
vz ¥ |

SHRI 8. R. DAMANI (Sholapur) : The
Indian Air Lines Engineers have started go-
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slow tactics for 5 or 6 days and as such planes
are held up in Declhi for 5 or 6 hours and
reservation of passengers is held up and there
is complete dislocation of all traffic. The hon.
Minister should make a statement on this.

ot ot fag (Vgas) : fedtedfime
7EET, gAT OF FA-gAwmA 0 faar g,
TR AW A qf FoAT E, WY FGIw
# Fudt ¢, farage 1 @ g
¢ s fgrgeama &Y @sfeat &1 ageT &
AL AN AT & a9 I W E 1 ag
TE W AT & TF § ) 599 2w ae-
amA @ F g g5 zo% fay
aigw fasrar g AT GIFT A TG X
Ta® It ¥ 71§ Kede aar afgh

MR. DEPUTY SPEAKER : This came up
before also. Shri Deven Sen.

14.08 hrs.

WEST BENGAL BUDGET, 1970.71,
DEMANDS FOR GRANTS, AND STATU-
TORY RESOLUTION RE: PROCLAMA-
TION IN RELATION TO WEST
BENGAL—Contd.

ot ¥ &% : gAY I WEEY,
oo ¥ 9z #F wgrav f5 ofeaq Sma
& @A & geq gAeqd § 1. @i e
sgaeqr ¥ fivrae 3k 2. arfas feafy
¥ fireey g€ gras 3—2A agw ¥ gafiw
& v g 7 § s fgrgeam 3§ foad
gR & 3% geraw § ofgady Fmw N
wifas graa freefr g€ frand 3 g
7y feafy grreds wz & s ¥ A R,
afex qga) gwadia graar & 1966 aw
¥ iwel w1 AF ay evee &1 JrqAr fw
ag grea 9gy ¥ v Fredr am @ 2
e ¥ e  genr @ ghegr
QX & gHEENY 29 9W@T § frwe
15 qu@-z @@ T § AT wseATgARE ®
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awe # e glogar gy & gEEy
% 33.6 qtde ¥ frewd 21.7 x@e @
€ | ag vl au & wcfaara adf ga,
afer qget dadia aywar ¥ AFT 1966
I% & Ais¥ a9 & FAN § )\ gwlay A9
g Fgr S gwar 5 gargds we &
SwiA ¥ ag gw g | gafay & ag sgAr
wTgar § & gard drza Me-aTe-ge-
FdY 97 gal ¥ gEEA A NI TE Y
fagrz & 37.4, gawa & 40.5, #@ra &
45.2, w57 w2w ¥ 56.3, Ay #
78.7, 91T ¥ 46.6 AYT Iz Fwrw H
30.91 ag Y% 21 Arel w1 Argar agt
g AwrarT g gl &1 qrAAr g F
CHF! FATT FTHIT FT 6§ F0gar g

# 2@ar g fr agelt daadfs Fiear
¥ ofgaw qma @ W ws Azw
TFATHT 97 5.47 QU= afFT IaR AR
fratt qaadfa g1 § qg WA
g 296 T mar 1 ¥ SrAAr
amgaT § gAST w7 ;r § P ogEy
FTTN 9T GIFIT KT AE §  NFI1T AT
aiAr wfgd

¥9% 919 § g WY Fg Argar g s
ofean e ¥ deg wdw arf da-
FHIT K GO ¢ 365 T IgEr
W ThEar e & 1783 1§ wrAAT
wigar § TAWT &1 osmqu g ?
s dmw ¥ Wiefefadr sw
ar deedw queEr § 7 arfac ggEr
w1 w70 § 7 ot aF qudfaEr gAsy
w1 gaiw &, ofeww Fmw F 380,
REIAUSE ¥ 524, gord A 586, wgra ¥
435, gxua ¥ 425 & UAEdH
ot gma ¥ Sqrar @ 394 1 A gEer
AT ®E wor oar? & quAT gan g v
ofeaq ma & Axaw q@f faang
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O ¥ fo apel ¥ | @y 7 oA
A TAET FAT A § ? Ay wIAA A
Wi, & A WAy a7 N IJAH fod
A afi 21310 TN A A% e
sfeza aff | fqwdg s7ar aF A Ia®
fag wsuar adf 21 fee 9% fadr &%
TEAr gaAT gaAr @, ag K JrAr 1040 £ 0
o 1T 77 wgy § f5 wify symewr ®
fad @gw W owATT SawIA @,
# &9 i &1 7g) wrAar § 1§ ag A
argar § fr go ofefeafs & fad
geq F1I § | ggar o § Fafaa &
fagzor ¥ fefesfarams 1 ggur s &
Aigdg ® ®G FW F WA AR
drga ww gz & f afgaw doa §
AR FTeEiA Tgdc AT H § 1 ) F
wad fadl g% qftww dma #® fafew
getfasn wifers oY, 9% el ¥ agqan
$fezs a1 | g qfeag dma § 59 ¥
FFT 66 aF 290 FOT F TAREHT
gar & mifs faad seda for 73 399t
&7 & 290 w7 ¥fFa ag W ol
zq ¥ 9 H qA0 47 | IAHF F A°A-
diw ¥ gg ¥ 483 wFz g, Afa-
qTEEE HIAG #gq ¥ 2.76 T@T R
ar fendiza & gra § 64.48 Q=
ioFs Al wo & fogwr asig @
gma # faadg @ @ awar 1 @
fod =gt & Aoraw s Y ¥ fod
wrf vgr A ¥ §

dar Ay avfy wy f& Fgw frar-
od & feedioqum % fefenfafe gam §
faa® #isg AT 919 § 1 g-RfE @A
RNy wgrae 54.7, QT § 42.8,
gt ¥ 54.3 qara ¥ 52.8 AT ¥
FMAA30.68 ITmagATIAME
g % fifa ¥ A7 wrx § foraw? oo
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Zary carfan awvaGw A4 $A ¢, Td
TIERIw AE g & dmw F ogaw
gy wrE A ww g Y awar

qwe § carfaq & fad dma ¥ fraar
FaT &7 g7 ? 322 T FIYT T@T 497
qr | qE A ¥ 302 SOT TOAT @M
nar AfeT q4® AFT wmwas AN €Y
Fnd fradt a7 7§ 1 Brd ewr H ST
WAz o 48 T we ¥
THE AT I Agar § | wgr
wiar & fF dmra § dfoza g€ war
g1& wgar g f& swar ¢ afem sasr
waax ag 7§ fr garges %z e}
g% 1€ FUA1 | IETT H 9 AL
1959 & g® g€ &1 va%1 170w war § ?
TF FIT AT A ¥ faawy § qarsar
afsq Iad agd & aid dar wgar g fw
&9 ffred oAz Ar g 11959 ¥
IFT 1966 a% M AT ARAAT (0
52 13 379 deg wgroeg ¥ 171 s34,
wzig # 128 w3%, fagre § 117 w7,
qs1 wdw ¥ 116 3% A1 Fmra &
100 0% 537 § | %gr wrar § 5 Fara
gt dredw § afwa qw ar agi o
sqiEt SIEETA WYX SATA EAFW QAT
aifge | &fFT U wgar g s O Trar
T GEITH gI9 F § IOk wemd
¥ o fefesfadas aza amar & amw
* ag szfeeret ot § fs ogdr @) fwfemr
Afaen ¥ gig § arr ffvza @ A
I AR 275 FAT @AT A @A
gaT ag Wt wAtieEs & ga § wwr
|

oo Rt wy (aroofifan): vt
fc sTRAEA AT § 7

ot tim an : & IgwT FAEW wEET
aff g g Ko o wwr g f
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[= &&7 &7)
faada @t g g ¥ Wz ANfnage
FRAG F g9 A §, I 9@ FOraror
Fgg # F A 66 v@®T i &
grg ¥ g1 e feaf & dmrer o gt A
grasm g ?

% ag sga1 wrgar g f5 oy canfan
N UF A% AT Iq€ 5 ager oA
fan & ®7%ca & g4 & fag o dar
T ag & 13 FUT A% 7 57
gt g4 faqrs g FOT F941 T
TaT § FAfF agr ARG § A1 Y FAT
I ®T | g7 IC ATET AN TgAeT qiEf
¥ gaR W ¥ agy wig v fe
FmA &1 Awge  fwaraar ) Afsd ag
fog faa gar ? fra® sy & fa
Ia%t fassz Frar qar—ga+1 SO agi
qT @t 41fzd 1 § ag Fgar agar g 5
erifa &1 Ao eddfazy & Jma A
1€ gurT AT & aFAT {1 FAT FAFA
& fat F39 20 $AF §IAT F FeyeR-
¥z vt wamr faad T @ agi 9T 9%-
AT A gATr, A grawl fawr v at fac
AT Y 1T 53 § FF dma & AwarT
wia @, ¥ Fgi W} T fogra-fas
agl sT A ? & qagr w1gar § 5 afeww
e # qafas  faEal & f4
gy« feafa § 7 saF@r & o @@ 90
g fardl feat oo & o g av7
§ *4if® agi 9T A% w@ IFT A
qEar g |

wasiar & geifaglad &1 Mg qq
¥ w9 garr § 1 afeww a'ma ¥ § Awar §
foaga @ wn faesafaa gdfgwrd g
g€\ ST wqw ¥ agi IAwr wean
9800 &/ wxr@ ¥ 7400 &, warusy ¥
5800 3, Fiw q3a F 4400 §, N dw
M ¥ AW oF FATC & 1 Gy
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grag ¥ guit feeal ¥ sogq & wrEar
dar At grfr o wav AT ? B W ww
feafa & fggeam ¥ ovae wA &1 i
grx g53 § ! Xar seqiq ofigr Fmra
& g W ) af srIv g v oagt
T HET AU # Frwa N fan
@

AFGATE FY7 § 7 GNEFN FAT
F AT A AN HX AFGATEZH |
FAIR AgH a Argaae @ § 1 agy gfimd
MM § JE AGA AT AFGAGEH
gH 9 g IEAT FX vy § 1 wfeT A
a1 T %y § 5 37 Qg Far @, war
gAFT sTaqm fqaar, &30 gAHr AFQ
fasmir, #3t ¥ Tar @trAm ? 5w wAw
AT HT 07 AT J1T A T ;R
garaig AT oH FA FU) FIA
qfgwq qwr &1, FU I q@F 9T A,
St qref it & arT § g% A Iy
gam feafy & ag feafa a=a g
Fax & wEH A9F Qg 3 Qv W
T w A FAC AT gR IE@ A%
faait &0 & fa@ §ag 1 e A9
HE UEAT A AT § av afgaw dmw
¥arg qarg sUE A agi faw qrdf
# TaAdE 3900 §, IAAXF |

MR. DEPUTY SPEAKER : Shrimati Uma
Roy.

SHRI S. M. BANERJEE (Kanpur) : Before
you call her, I would like to make a submis-
sion. Tomorrow 50,000 electricity workers are
going on strike in U, P. Since the Minister is
bere....

MR. DEPUTY SPEAKER : Ofall people,
you should assist me to run this House accord-
ing to the procedures,

SHRI S. M. BANERJEE: The U. P,
Electricity Board has declared the strike to be
illegal.
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MR. DEPUTY SPEAKER : Not in the
midst of the debate, please.

.

SHRI S. M. BANERJEE : The non-imple-

mentation of the Wage Board’s recommendation
is a Central matter.

MR. DEPUTY SPEAKER : We will be
violating the rules and regulations and I will
not be able to run this House.

SHRI S, M. BANERJEE : Pleasc ask the
Minister to make a statement.

SHRIMATI UMA ROY (Malda): I rise
to support the Budget of the Government of
West Bengal placed before the House. The
revised Budget for 1970-71 shows a welcome
feature that an attempt has been made, after
taking into consideration, the resource position
of the State, to reduce the overall deficit from
Rs. 15.51 crores to Rs. 11.08 crores. The Hon.
Finance Minister has stated in his statement
that the overall gap will be covered to the
extent of Rs. 1.66 crores from the opening
balance and that every endeavour will be made
to cover the gap through measures like contain-
ment of non-plan expenditure, improvement
in the tax and non-tax revenues and addi-
tional resources mobilisation to the extent
possible. I whole-heartedly support his moves
and want to impress upon him the imperative
necessity  of closing the gap of Rs. 20.35 crores
on Revenue account.

The Budget has provided for an outlay of
Rs. 51.36 crores for the State’s annual plan,
out of which Rs. 13 crores have been ear-
marked for the developmental schemes in the
Calcutta Metropolitan area. Thus, about Rs.
38 crores will be left for the purposes of other
developmental works in the State. In this
connection; I would like to draw the attention
of the House to the fact that during 1966-67,
1967-68 and 1968-69, Rs. 53 crores, Rs. 5l
crores and Rs. 57 crores were actually spent
under the State’s annual plan.

I do not like to mention the problems con-
fronting this State which have been discussed
in the House in the past. What I want to em-
phasise is that the mounting problems of the
State should be tackled in a much bigger way.
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The State plan allocations for 1970-71 appear
to be too meagre to cure the ills of the State. I,
therefore, appeal to the hon. Finance Minis-
ter to come to rescue of this problem State
with more financial help.

Now coming to the question of development,
I would like to point out that the five districts
of North Bengal which themselves form an
economic unit have not received the attention
they deserve. During the last three five year
plans, investments in these five districts were
very negligible. Except the foot hill regions
and Trai areas where Tea industry has deve-
loped the other parts of North Bengal are pre-
dominantly agricultural. Every year due to
floods in the Tista river and its tributaries a
large part of the area remains under water and
crops worth crores of rupees are lost. Such
annual visitations of floods have become a
nightmare to the people and I feel that this
problem can be solved by taking up construc-
tion of river-valley project to tame Tista and
its tributaries. Since the resources of the State
Government are too inadequate to take up
such a big project, I request the hon, Finance
Minister to take up the matter with the cone
cerned Ministry.

Another problem in the region is absence
of communications along with the border
areas. Due to the absence of communications
law and order situation in the border arcas
cannot be improved. In the budget, I find
that no provision has been made for construc-
tion of roads in the border areas. Considering its
strategic and other importance I request the
hon. Finance Minister to keep this in mind.

An integrated development of the area will
go a long way in solving many of the problems
of the State such as check on movement to
Calcutta and the Metropolitan arcas, resettle-
ment of displaced persons etc. For such an
integrated development, the creation of certain
infrastructure of communications, power etc.
is v. But unfor ly, these facilities
are quite non-existent and no sincere attempt
was made in the past to create such facilities.
The Jaldhaka Hydel project which was expected
to solve the power requirements of this region
ashbecome a total fail The development
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of Siliguri and its neighbouring areas are now
a thing of the past and the scheme is not likely
to get back to life until the resources position
of the State improved. Whatever big projects
were taken up in hand in the past have either
failed to give the result or have been discon-
tinued on the ground of lack of funds. As a
result this region which has vast potentialities
for industrial as well as agricultural develop-
ment could not develop at all. I, therefore,
urge upon the Central Government to set up
public sector industries in this region and
request the hon. Finance Minister to direct
the Government of West Bengal to create a
development Authority for North Bengal which
will look to the developmental nceds of North
Bengal and implement these developmental

projects.

SHRI P, RAMAMURTI (Madurai): Mr.
Deputy Speaker, this Budget has been necessi-
tated by the specific action of the Government
of India. There would have been no need for
this House to discuss this Budget if the Govern-
ment of India had listened to reason and left the
West Bengal people to manage their own
affairs. .....

SHRI R, D. BHANDARE (Bombay

SHRI P. RAMAMURTI: Itisthe people
who have to judge who has managed and who
has mismanaged. Let me come to that. After
all we proclaim that we are a sovereign people.
You are afraid of facing the people of West
Bengal. That is why you are today bringing in
this budget.

1t is stated by the Prime Minister that there
cannot be any elections in West Bengal because
the law and order gituation is very bad. We
have had about four months of President’s rule.
I do not want to make guotations here because
that will take the time of the House and I have
got very little time at my disposal. Even a
newspaper like the Amrit Bazar Patrika, a paper
edited and owned by the Secretary of the West
Bengal Congress Committee (R), itself has
admitted in a recent cditorial that the law and
order situation in West Bengal has deteriorated
during the period of the President’s rule. I am
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absolutely sure thatso long as President’s rule
continues in West Bengal there can never be
any improvement in the law and order situa-
tion, and the law and order situation will
worsen day after day. Why? The reason is
very simple. We are prepared to be judged by
our record. During the first three months
of the United Front Government in West Bengal,
a thing which has never happened in any part
of the country during the last 25 years of
Congress rule happened in West Bengal.
Within three months, the entire working class
of West Bengal got Rs. 50 crores transferred
from the pockets of big businesmen into the
pockets of the working class, a thing which this
Congress Government cannot boast of even
during the last 25 years of its rule in any
State.

Not only that, Over six and a half lakhs of
land illegally in the possession of the landlords—
people are talking now of grabbing land—land
which ought to be in the hands of the peasants
and which bad been illegally grabbed by the
landlords with the connivance of the Congress
Government and the Congress authorities
during all these years, was wrested from
those people by the initiative of the
peasants, assisted by the United Front
Government. This was our crime | As a result
of a number of struggles that had taken place
these things had happened, and during the
last three months anda half of President’s
rule, what has been happening there? Itis
precisely this that is being attacked. Ttis pre-
ciscly the people that arc being attacked. Lands
which have been taken away from the hands
of the jotedars which they were holding illegal-
ly, are now being sought to be given back to
the landlords with the help of the CRP and
the special armed police force and all those
people.

Take, for example, the agreements that have
been entered into between the management
and the workers due to the pressure of the
United Front Government. Many of these
agreements are today being torn to  pieces by
the jute mill owners, by the engineering factory
owners, by the tea garden owners and by even
somany other factory owners. Therefore, a
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struggle will develop, and here you are sending
the CRPin order to suppress that struggle,
any you think that the Bengal people will keep
quict simply becaust the CRP and the Special
Armed Police as well as that Border Security
Force and the Eastern Rifles are sent there, and
you think thereby you will be able to keep law
and order. On the other hand, law and order
cannot be maintained because the people are
determined to fight the opp and suppr
sion that is being let loose upon them.

The other topic that is being bandied about
is the Naxalite menace there. The Naxalites
fortunately are on the wane. Many people at
first thought that because of their frustration,
as my friend pointed out previously, many
young boys were attracted to the Naxalites,
but after experience, when they found that
after all thisis no solution tothe problems
from which we are suffering and without mobi-
lising the people of the country we cannot
advance forward, and due to the fact that for
the last three years we have been carrying on
a systematic ideological propaganda and offen-
sive against Naxalites, it is a fact today that
the Naxalite meance there is not to the extent
it was before. It is a fact that in the villages,
Naxalites are no longer attacking the land-
lords, because the peasantry do not support
them. Therefore, today when the Naxalites
are deteriorating and becoming anti-social
clements, I charge the Congress Government,
the Congress Party and some other parties with
encouraging the Naxalites, becausc they have
turned their attention mainly on the CPM,
They are attacking us. Hundreds of our
people have been murdered by the Naxalites
and the Congress Party is a party to it. The
CR.P and West Bengal police are behind them,
I am not making this charge lightly. I will give
two or three instances.

The other day some top Naxalite leaders of
Andhra were arrested in Bengal in the house of
Dr. Sunil Bose. Who is this man? He is a
Congressman who contested the last election
against our candidate on behalf of the Cong-
ress Party. In his house, near Mayo hospital,
the Naxalites were arrested. Another important
Cogress leader, Mr, Nepal Roy of north Cal-
cutta moved heaven and earth to see that the
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Naxalites were let out on bail. Does it not show
that the Congress are behind the Naxalites?
Who harboured them? Did the West Bengal
Government launch any prosecution against
this Dr. Sunil Bose for harbouring the offen-
ders?

THE MINISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS, AND MI-
NISTER OF STATE, DEPARTMENTS OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : We arrested them.

SHRI P. RAMAMURTI: You arrested
them, but what about taking action against the
harbourers? Itis the Congressmen who were
harbouring them. Then, threc or four Naxae
lites wanted by the Howrah police and charged
with murder, etc. were arrested in the house of
Swarajya Bandhu Bhattacharya, a leading
member of my friend's party, the PSP. Let
them deny this fact if they dare,

Itis also a well-known fact that the Vige-
Chancellor of Galeutta University who was
gheraoed by the Naxalites was rescued by our
student’s federation. We have been fighting
the Naxalites day in and day out and because
today they find us to be their biggest oppo-
nents, they have turned their altention on us.
The Congress Government and the West Ben-
gal police also know that the Marxist Party
cannot be routed in the elections otherwise.
Therefore, they are encouraging the Naxalites,

420 Naxalites were arrested in West Bengal,
but the very next day all of them were let out
ona bail of Rs. 200 on personal sccurity. In
Durgapur one of our students, who was attend-
ing the examination in an engincering college,
was attacked inside the college premises before
so many people and beaten to death by the
Naxalites. 16 people were arrested on murder
charge, but all of them were let out on bail,

the police not lifting a finger to oppose that
bail.

SHRI C.K. BHATTACHARYYA (Raiganj) :
Mr. Ramamurti should be given a Doctorate
for his this new thesis,

/
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SHRI P, RAMAMURTI : I will not accept
it because it will be shameful to accept it from
You.

SHRI C.K. BHATTACHARYYA : You said
that it is your students who rescued our Vice
Chancellor.

SHRI P. RAMAMURTI : It is a fact. The
Vice Chancellor himself has admitted it. When
the Naxalites are today used by the Indira
Congress and the local police force to attack
our bustees and our students, when we are
today fighting the Naxalites, what is the answer
of the Government ? The answer is to let loose
an orgy of violence by the CRP.

We know what happened in Jadavpur, Burn-
pur, Howrah, Beliaghata and all these places.
The CRP, which I called the other day as the
police force of criminals, has been let loose on
the people of West Bengal in order to snatch
back the land from the peasants and to see
that the working class lose all the gains that it
has won during all these years.

It is a conspiracy to sec that the West Bengal
people lose the gains that they have won. They
also know that the path which the United
Front Government had lighted will be the path
that will be followed throughout and that that
will sound the deathknell of the ruling class
throughout the country when the time and the
day comes. The day of reckoning certainly is
going to come,

On this basis they are making too much of
the Naxalite menace when actually the Naxa-
lite menace is waning ; they are talking of the
law and order situation and want to deny to
the people of West Bengal the right to choose
their own Government. We are prepared to be
judged by the people. Let the Congress Party
dare to come forward before the people. They
talk tall in the House ; Shrimati Indira Gandhi
talks tall in the press, but when it comes to the
question of facing the verdict of the people, she
dares not to face the people.

They say, the elections might be rigged and
intimidation might be there. Whose intimida-
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tion is going to be there? It is only one month
before that clections were held in the New
Barrackpore Municipal Clrporation. The law
and order situation has not suddenly deterio-
rated. 80 per cent of the people participated
in that election. All of you—the Congress (R),
the Congress (O), the Communist Party, the
SSP, the PSP and everybody—united against
us and everyone of them was routed. We won
all the seats. This is what you are afraid of ;
this is exactly the thing that the Congress Party
today is afraid of.

We know also what happened in Durgapur.
I went there the other day. Can anyone ima-
gine things like that? There wasa Central
Industrial Security Force Act passed in this
Parliament. That Act was challenged in
the High Court of Calcutta The High
Court had admitted that petition and had
stayed the operation of that order. On the 2nd
August, suddenly about 15,000 CRP and other
police forces descended upon Durgapur where
there was no trouble whatsoever ; on the coun-
try, relations between the management and the
workers had improved tremendously. It is on
d. A public stat t made bynolessa
person that Shri Chandy, the Chairman of
Hindustan Steel Works, said that production
in the months of June and July had picked up
tremendously. A similar thing also happend in
the Mining and Allied Machinery Corporation
and in the Alloy Steel Corporation. There
was no trouble; relations had improved, but
suddenly on the 2nd a big police force descend-
ed and on the 3rd of this month, when the
High Court had vacated that injunction order
at about 12 O"Clock, when the local protection
force was already on duty, by 3 O'Clock this
entire police force entered the factory through
the back door and at5 O'Clock told these
people to give up their posts of duty. They
said, “We are appointed here ; we are not dis-
missed ; we are in service and we cannot leave
our posts.” 16 of them were arrested. Is this
law or is this lawless law? Is this the way of

keeping law ?

The fact that they were in service is proved
by the fact that on the 9th August every one of
them rececived a registered letter from the

I
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management saying that before the 10th if they
did not choose to exercise their option of join-
ing the Central Industrial Security Force, their
services would be tesminated. When many of
them did not reply to that letter, actually the
services of many of them were terminated on
the 11th August. Therefore it proves that they
were in service on the 3:d. When they are in
service on the 3rd, who asked this CRP to en-
ter the factory and ask them to quit their posts?
1s this law or an unlawful thing? The Central
Reserve Police can do anything in this world !
Therefore, you want to create terrorisation of
the people of West Bengal. It is on this basis,
by creating a tremendous amount of terrorisa-
tion of the people of West Bengal, that you
think you will be able to beat down the people
and, later on, you can bave the elections. I can
assure you that no such thing will ever happen.
Already, the writing is on the wall. The people
of West Bengal have never been cowed down
by police. They have never been cowed down
by shootings. We know the amount of shoot-
ings the West Bengal Police resorted to in
1967. And we know what happened in 1967
eclections. You resorted to the terrorisation of
the people of West Bengal during the short
spell of the President’s Rule in 1968-69. And
we also know what happened as a result of the
elections. Your number of 128 was reduced to
54, Today, if you dare to stand for elections in
West Bengal, what will happen is that your
number of 54 will be reduced to 5 or4orto
zero.

SHRI K. N. TIWARY : Question.

SHRI P. RAMAMURTI: The Central
Government wants to convert West Bengal into
acolony of the Central Government because the
Congress party cannot rule with the support of
the people of West Bengal. They want to con-
vert West Bengal into a colony of the Central
Government. That is why all these things are
happening.

The other day, when I was in Durgapur,
1 saw the atrocities committed by the C. R. P,
1 went to a house and saw the atrocities com-
mitted by the C. R. P. I gave the names. But
they dare not make an inquiry. With regard
to Jadavpur university, even when the Home
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Secretary of the West Bengal Government said
that they were not responsible for what the
C.R.P. had done did they dare to hold an
inquiry ? They did not hold an inquiry. The
C. R. P. could go and beat the people. The
Indian Penal Code does not exist for them ;
the Criminal Procedure Code does not exist
for them. The rule of law does not exist for
them. They can go and beat the people ; they
can cnter into anybody's house ; they can
molest women and they can rape women.

On the 17th of this month, when I went to
Durgapur, I heard a grucsome story from an
old woman. I would Just repeat what she
said. Mrs. Ranibala Ghosh, aged 67, living
at Vidyapati Sector, House No. 10/18 said
that on the 15th night, her second son Manish
Ghosh was married and at 4 A. M., the next
morning, the C. R. P. knocked at door, entered
the house and ransacked everything. They
beat up the elder brother Anil Ghosh—I saw
him lying on the cot with grievous injuries—
and then the old woman said that they moles-
ted the newly-wedded wife. She said, “This
is the wedding present I got on the wedding
night.” This is what they said. This is the
true story. I am prepared to prove it. If Mr.
Pant comes with me, I am prepared to take
him to Durgapur. Is he prepared to punish
the C. R. P. for this ?

SHRI K. C. PANT : Ifthey arc at fault,
yes.

SHRI P. RAMAMURTI : Iam prepared
to take you to Durgapur and prove it. I am
throwing the challenge. Let us both go to
Durgapur and enquire intoit. I know what
has happened. This is how the people are be-
ing treated.

We also know, for example, what happend
in Burdwan. The names of Mr. Konar, the
ex-MLA, and other ex-MLA are not even on
the FIR. They could not be identified when
the identification parades were held. They
were arrested after months. In the identifica~
tion parades, nobody was able to identify
them, Their names do not appear on the FIR
even. Yetthe West Bengal Government ap-
points a special advocate to go to the court
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and opposc the bail for them. This is how you
are doing it for the simple reason that you
think the Marxist Communist party is the
biggest hindrance and you want to eliminate
it. You think that by beheading our leader-
ship, you will be able to demoralise the people
of West Bengal and, after that, you can hold
the elections. You try all sorts of manoeuvres.
After all, this question of law and order was
there even in the months of March, April,
May, June and July. Youkept the Assembly
alive. At that time you did not think that the
law and order question was so bad that unless
the Centre took over completely for some years.
the law and order situation could not improve.
You thought at that time that you could
manoeuvre with some other Parties to form a
Government without the Marxists and some of
these Parties were not prepared to do it. In
spite of their willingness they are afraid of it
because of the popular feeling. Ultimately you
had to dissolve the Assembly. At that time
there was no question of law and order. Now
when it comes to a question of holding elec-
tions you say ‘We will not be able to hold
clections for some time. I must only point out
to you. All your combinations will not work
in West Bengal. You tried the same thing in
Kerala. You tried all sorts of combination in
Kerala and to-day we know where your mini-
front and their alliance is and at what disarray
that alliance is. The same thing will happen
in West Bengal because after all you do not
bhave the support of the people. So long as
you do not have the support of the people, all
these kinds of combinations and all these kinds
of tricks are not going to help you to win the
elections cither in West Bengal or in Kerala
or even in UP or in any other place. There-
fore, I want to oppose this Bill. I want to
oppose this Budget b this Gover t
is a government which wants to terrorise the
people of West Bengal. On the basis of terro-
rism if they can do...

SHRI SAMAR GUHA (Contai): Our
friend does mot kmow. It is the budget of the

United Front Government with a change here
and there.

SHRI P. RAMAMURTI: I must also
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point out that the most important change that is
made in this budget is that for the Police ihe
expenditure is increased by’about Rs. 3 crores.
You cannot get money to pay the State Gov-
ernment employees, You cannot accept even a
part of the recommendation made by the Pay
Commission which are unanimous. But when
it comes to the question of Police, you have
increased the police budget by about Rs. 4 to
5 crores. What does it show ? It shows that
you want to rule West Bengal by terrorism.

Then when our Party together with other
Parties have called for demonstration on
August 31, only demonstrations, peaceful des
monstrations, for the purpose of demanding
the holding of fresh elections in West Bengal
quickly, even the peaceful demostration the
Government of West Bengal is afraid of and
the Central Government is afraid of. People
have been warned. Bus-owners have been
warned. Truck-owners have been warned that
if they transport people in the buses and trucks
for the demonstration, then their bus permits
will be cancelled and severe action will be
taken. Is this a lawful Government that exists?
Where is the law ? It is also stated that the
military is going to be posted there for that
purpose. The military which is intended to
fight encmies outside the country—you can-
not fight the enemies outside the country—is
being used against the people of West Bengal...

SHRI UMANATH (Pudukkotai) : Shame,
shame,

SHRI P. RAMAMURTI : Making them as
their enemies and if you want to make the
people of West Bengal enemies, then the people
of West Bengal will also be able to retaliate.
Therefore, I would ask you that this kind of
terorism will not work, All the world over
terrorising the people and rule by terror has
never worked. In the ultimate analysis itis
the people of the country that will be able to
assert themselves whatever may be the amount
of repression that may be visited upon them.
We sec what is happening in Vietnam. The
mighty American imperialism has not been
able to cow down the people who are deter-
mined to be-free and the West Bengal people
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have a proud tradition, have the proudest
tradition of having fought against the British
imperialism., Before the might of the British
imperialism, What is the might of Indira
Gandhi’s Government ? Although you think
that by means of that you will be able to finish
the Communist Party (Marxists), I want only
to point out that the people of West Bengal
can never be cowed down. If you attempt
this thing, you will only be demonstrating to
the people of West Bengal all your pretensions
and your belief in parliamentary democracy is
a shibboleoth and you do not really belief in
parliamentary democracy. You shout about
parliamentary democracy so long as you can
deccive the people to come to power. The
moment you cannot come to power by elec-
tions, then you will discard this facade of
parliamentary democracy and resort to dicta-
torial rule with the help of the police and the
army. The people will certainly find a way
out, despite the calling in of the army and the
police, if you continue in this way, to thwart
the will of the people.

Therefore, Sir, 1 oppose this Budget and
1 demand the immediate holding of elections
in West Bengal. Thank you.
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gufy s=% srad & adw @ gArR
rex & a0F ¥ &% & fawreroe
w1 &% §, AfeT & 7 gawar & ¥ 3w
wob Ag1 § a1 ¥ gAR A Ay §)
oI ¥ H wra w4 & fay eqom, agear
s FatHr FT OIAT | FAATHT A

AUGUST 25,1970 D.G. and Res. President’s Ruls 272

qafg 3@ gw fomar @W, g @@ AT
AR § Al ar @ & 1w Tar fEoaw
& Fz1X A H3wrg frar mar & & Fgar
g § e sfafsoadr  afeai ¥
gAY FTAT w1 g ¥ fawre agh
qT AT G4 FRar o1 AT FG gAY
&g & arfaal §Y ager Oy gAg
¥ Jma gmt grg ¥ fawa wan o e
T JATERE HT F GIHT A q@qF 9T
Agarg 781 FFar ? swsa § 3@ & w0
A & JT @A § 1 a30 9T A g
TR & ITRN ATIET BT HT FIEHC T
T ar #r qree & AT T & IAw FeFar-
T frar | @Y At @ gATRET mE A
s Aagiafrm g & qgm g fF
wdat wt faziy & A7 9gr 9199 9IFR
Aqar s fFY | gATEE WE AXAIT A
aat gfa gud &1 Fm w97 gy F
faar @ 7 agr o &7 FE sgEear
& 1 gak garar gfaw § gt awd
w3dt w3 fear mar fagat a9g & a3f
9T gadl qwifs &Y 1 IFEA qa0ew Ay
aws & for &1 @ v a@ fFar
& amar § 5 gAr@e W gIHIT &0
%G 3 W @I afsT 3a% Fdw § ar
Fme F gare F1 H1§ 719 fegarg qgar
aifgd a1 & 5 0= 9raT &1 Fw
a1, g7axaT 987 gar § foad fF amd &
#r Ter Aff §, AT arex & A€
sgaeqr femar§ cgd—ag o @Y %@
qFT1T ® THIq FTd ? AfFw agr o ar
Fot i} & e B T F A H
e wra f&d a7 | gafar & g 5
agt 9T mfea sqaedr w1 wuifew & &
far sfas ¥ sfas de ae o gfam
a1 fafagt &1 sa7w gar aifgd &4ifs
a3 gt L Wi A ®N & vaw
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FFT L AW 9T THM H 9T @Y | AQH
# gfrw F ot 9t F 7 wofl g T §,
% sawr fasrad & @@ @ Ad wgav
afeT gt ) gfwg & 2w wxal v wdl
gyt =nfedr

qF aF a1 gt 9T qTT FIA 7Y
T & iy § afET gEd aw =@
g forgrarg & ait amy Iy &)
Y #I7T WIS A FT AT 99 AR
frazi 9T %97 G2 faarse wraT qoETg
FUY | ATH AT 9T AT qARAT @, TAH
BT AT TF T AL ZT AHA § | AT
Y qrad § ©F agr 1 grEd @ua g1
ot oat feafg § g7 v aszafa amaw
21 3ugsa qrew g @war 3 fenrhet A
egafa mga &1 8@ #1€ q=hf aw
gt T & afew agr . fa T faar-
IZ KA FATA g, ITRT ARG A
FEIT 9T & Al g 1 F9 g
asd ¥ wfwg & Ia AIFT A Aq0
FgA g, M A 7 & gaw A war
@i Y foe Yef feafa & gt 9 q1a
Y Zr a%a ¢ | qgF T usgefa wEA
& ot FAT gL Y wEmazEr ¢ fe
agh 9T AT A FUX AT 1 7 A
gv9q g gFar §, wafs agi g @fa
wqrfaa g1 o1

R g gy & fF oagi &
mAT Fegfre @ 1 wdaT wE @
srgfae aff @iar &1 T v F 07
FTAT g F5gfAew § aY ga SEwT e@rad
FW E | A FAR T AN R AgeA A
gg 3 T frew & ol o a7 @
g gweard @ W 1 TN Argw
B i GFAT | GG AF FASH 7 A
2, 3t gnat A 9T uF g far @A
a1fg®, TT9E Mzd 1 yavw A N
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T fgrt wrt wwai W graw Aded
%t qreqqn faadr gy k. A& oY
qafaat § ST gT wow wige )

SHRI SARDAR AMJAD ALI (Basirhat):
Mr. Deputy-Speaker, with a disappointed
heart, I participate in the debate relating to
the budget of the State of West Bengal placed
before us in a revised form. I was very
attentively listening to the arguments advanced
by Mr. Ramamurti, my communist friend. It
appeared to me that the only thing they are
interested in and aiming at for the State is an
immediate poll. We are also not against
holding an election there, but Sir, if election is
repeated to be a truc way of reflection of the
will of the people exercised in a democratic
manner, we should at least ensure that condi-
tions in the State as will be congenial for the
exercise of that willin a proper, peaceful and
orderly manner. My communist friends say
they are for the well-being of the people of
Bengal; they always claim that their endeavours
are directed to bring about peaceful conditions
in the State and its trodden people. Butin
reality what they are driving at is nothing but
to bring about revolution, turmoil and devasta-
tion ull over the State.

What did they do during the bye-election in
my constituency in the st March, 1970. In
two of the booths, they did not allow a single
voter to cast his or her vote, because those
pockets were dominated by them. The demeo-
cratic right of the people to exercise their
franchise freely and without interference, of
which they speak so much, was denied to them
because the CPM people surrounded the area,
caused devastation and set fire to houses of the
poor people, for whom they shed their tears
every now and then.

This is the way which the State is passing
through at the present moment. If election
is to be held, the first pre-requisite is the
restoration of law and order.

My hon. friend, Shri P. Ramamurti, is very
much afraid and concerned about molestation
of woman caused by police personnel. He also
accused the Central Government for increasing
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the grant under Police head in the budget. But
he forgets that the trail was blazed by his own
party in the State during the UF regime under
Shri Jyoti Basu when he increased the grant
under Police head by Rs. 14 crores. And now
they are comiog here to denounce the same
thing.

In every sphere of their activity, we find
their contradictions in & conspicuous manner.
Sir, they say they are for the peasantry. But if
you go to the rural areas, you will have an
idea of the extent of the devastations caused by
the activities of this party. Sir, he was com-
plaining that police personnel ravished and
raped womenfolk in Durgapur. Surely this is
a thing which every civilised society will
denouncein unequovical terms ; if such atrocitics
are perpetrated by the police or any single
individual, we must denounce it and the arm of
law should be long enough to reach the
culprits. But may I remind my friends of what
their party men did at an organised manner in
Gazol in District Maldah when three young
girls aged about 22 were ravished with
brutality. Even now such activities are being
continued by these people,

Sir, the State, is shattered by so many
crude and complicated problems is now under
President’s rule. And according to the constitu-
tional corollary, it is incumbent upon the
Government of India to examine these pro-
blems and find out ways and means to solve
them. We must also take note of the fact that
the State is in a very strategic position. If there
is devastation and turmoil, it will have a
scrious and terrible reaction on our federation.
To save democracy and independence of our
country we shall have to solve the problems
of that State. The attention of the Government
of India has been drawn many times by persons
belonging to different political parties to the
need for the development of that State, It is
unfortunate that the Government of India did
not consider it right to act upomn. Sir, we
understand that the development of the small
scale indusiries is the only way by which the
growing unemployment problem of the State
can be solved. What is the condition of the
small scale industries 7 The statement of the
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Government before the Consultative Com.
mittee for West Bengal says :

“The biggest problem of the small
scale industries in this State is the shortage
of raw materials both indigenous and im-
ported. Of these the position regarding the
supply of scarce categories of iron and steel
materials is the most critical. Shortage of
iron and steel materials is adversely affecting
the small scale engineering.units which form
the back bone of the industrial structure of
the State.”

Several small scale industries are now closed,
Dot because of agitations by labour but for
want of raw materials. I request the Govern-
ment of India to look into the matter and
arrange for the supply of raw materials so that
the small scale industries may be revived and
the unemployment problem may be solved to
the extent possible.

Then, Sir, 83.8 percent of the totol land of
the State is under cultivation and 45.8 million
people live on cultivation only., But Sir,
irrigation is one of the problems that vitiates
agriculture of the State. I shall quote some
figures from the note prepared by the Govern-
ment of India :

“The gross irrigated area in West
Bengal may be increased to about 92 lakhs
acres from the existing 40 lakh acres within
a short time provided fund to the tune of
Rs. 192.48 crores is made available to the
State Government. State Fourth Plan
allocation for irrigation is inadequate and
the irrigated areais not likelyto reach
beyond 55 lakh acres by the end of the 4th
Plan period....but this will not solve even
a fringe of the problem of irrigation in West
Bengal.”

If they are honest and sincerc about the deve-
lopment of the agriculture in West Bengal they
should try to meet this gap in respect of irriga-
tion and sec that irrigation projects are
finalised and at least agriculture is developed.
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The most annoying problem is the influx of
Pakistani refugees. I must thank the Prime
Minister of India fgr she had the courtesy
to visit them after a good many days.
Majority of these unfortunate migrants are now
concentrated in Basirhat and Hasanabad.
Fortunately or unfortunately I am representing
that particular constituency which isa victim
of the Governments created problem. I have
mentioned to the Go that the health
of the people in that locality is terribly affected.
As you know, Sir, these are very small muni-
cipal towns and over one lakh of people are
residing there. One can casily imagine what
terrible effect it would have had on the public
health of the locality. Sir, the problem of
public health was there. No sanitary arrange-
ments were there. Notent was there. On
that issue, I personally wanted to give a memo-
randum to the Prime Minister. As I said, T
had met the Prime Minister on the l4th
August, and I sought an interview with her
over there at Basirhat fora few moments. I
was told from her office that necessary instruc-
tions would be given to the officers over there.
I enquired there but I became wise in knowing
that her office played false with me. As you
all know, the entire mission was failed and
spoiled. Everywhere, there were police people
and the security men in numbers. Though
they were posted there to maintain order they
could not manage the situation. I do not know
what the mission was intended for. I found
with all surprise that in a car the Governor of
‘West Bengal was moving along with the Prime
Minister of India be seated by the side of the
Central Secretary of Congress (R) Party. I
also found the President of the local Congress
(R) Committec and several other Congress
leaders were moving with the Prime Minister
and from the same rostrum with the Prime
Minister but the General Secretary of the
Congress (R) was delivering a lecture. I had
the expectation that the Prime Minister of India
would at least give some soothing words to
those unfortunate migrants, but I found to my
utter surprise that not a single word was
spoken to soothe the troubled hearts of those
unfortunate people. Mr. Tarun Kanti Ghosh,
the Congress (R) Central Seccretary, used the
same rostrum along with the Prime Minister.
Though it wasa State tour of the Prime
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Minister, it appeared to be onlya Congress
forum and nothing more. Though the Prime
Minister was on & State tour, I found that it
turned out to be just a meeting of the Congress
(R) forum. 8ir,I thought that the whole
mission was meant to give some soothing words
to the troubled hearts of those migrants,
to the generous people of Basirhat and Hasna-
bad, asto what the Government of India
was thinking over their problems and that the
Government of India would look after their
problems with due attention and do certain
things which will alleviate their troubles and
sec that they are not adversely affected, but I
found to my utter dissatisfaction that nothing
likewise was done for them. So, Sir, I say
that their problem has got to be looked into,
and looked into with sincerity and devotion.

Sir, I was going through the pages of the
budget, and I found that only Rs.2 crores
have been allocated for the solution of this vast
problem. I want to givea warning to the
Government of India that you must consider
the problems of the people of West Bengal for
your own concern. You can take more from
them if they can accumulate more, Remember,
there is the wise saying of Edmund Burke:
“‘that the more the people can accumulate, the
more they will give™.

Mr. Deputy Speaker, Sir, I have gone
through the budget for West Bengal. There
are provisions for s0 many taxes you are going
to levy. Sir, once again, the people of West
Ben,q,nl are going to be taxed. I will only

quest you to re L one thing. In the
year 1967, the thcn Governor of West Bengal,
Shri Dharma Vira, told you that West Bengal
is a highly taxed where, except land, there is
no other items left which you can tax upon. But
in the budget papers, I find that you have said
that by way of additional taxation you are
going to fetch another Rs. 6 crores to meet
the budgetary deficit. For God's sake,
consider it over and again. I giveyou a
warning : if you do mot wantto have any
feeling for the entire people of West Bengal,
if you do not have any feeling about the law
and order position of West Bengal, if you do
not have any feeling for the unemployed youth
of West Bengal, in that event I warn you,
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you will be only digging your own grave. That
is all my submission to you, Sir.

SHRI 8. R. DAMANI (Sholapur) : Sir, I
support the budget proposals for the State of
West Bengal. I also want to express my con-
cern regarding the situation that is prevalent in
West Bengal and especially in Calcutta. The
hon. Member Shri P. Ramamurti, who is not
here, attacked the Government and the Cong-
ress party. I wish he was here now because I
want to say a few words about what he referred
to. We are also sorry that this Parliament has
to pass this budget, because, after giving so
much opportunity to the West Bengal State,
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Bengal by the methods they have adopted after
coming to power. Small tnits employing 15 or
20 people were put to so0 many difficulties that
they had to close down. The result Was pro-
duction suffered heavily. All this happened be-
cause of the policy of destruction followed by
the UF ministry, Now they are again charg-
ing this Government with sending the CRP and
the army. It is the duty of the Government to
protect the lives of the citizens and maintain
law and order. So, the actions taken by the
Government for that purpose should be sup-
ported. What did the UF Government do for
maintaining law and order ? Did they protect
the interests of the citizens? No. They only
instigated the workers to create disturbances.

not once but twice, to run the Gover tin
& democratic way, they were not successful.
They formed a Government with so many par-
ties, and they attacked cach other after a few
years and finally they fell out. So, mid-term
elections were held. Then they again came to
power through means which we know and after
some time, the situation became so difficult
that they started quarrelling amongst them-
sclves. Again they fell out and the Govern-
ment of India had to impose President’s rule.

15.21 hrs.
[Surt K. N. Trwary in the Chair]

He asked, what had the Congress Govern-
ment done during the 15 years they ruled? It
is a fact that when Congress Government was
there, the industrial cities including Calcutta
were prospering. New industries were coming
and thousands of people could get employment.
But after the last general elections in 1967, the
UF ministry came to power. The first thing
they did was to instigate the workers. They
started the uncommon practice of gheraoing
the supervisory staff and the management terro-
rising them and so on. This resulted in indiscip-
line among the workers. So, there could not be
any expansion of existing industries or starting
of new industries, big, medium or small. Thou-
sands of workers who could have got employ-
ment did not get it. Production was stopped.
Mr. Ramamurti should know how much dama-
ge their party has done to the people of West

In other States, the workers are getting better
pay. They are following peaceful methods like
arbitration, conciliation, etc. for settling disputes,
But in West Bengal, the UF Government did
not follow these methods, but only instigated
the workers to disobey the management and
force the management to yield to their demands.
This has created all the chaos in that State and
they alone are responsible for the present situa-
tion.

As T have said, the Central Government has
given them ample opportunity to improve the
situation but ultimately when the situation start-
ed deteriorating, the Central Government had to
take this action. It was very essential in order
to protect the life and interests of the citizens of
the State and of Calcutta. Therefore the ac-
tion taken by the Government in imposing
President’s rule, I think, was just in time,

Calcutta is one of our oldest ports. There
are a large number of industries in Bengal.
Qur traditional items of export like jute, tea,
cnginecring goods are all situated in Bengal,
specially in Calcutta. For the last two years
our export of jute is declining because of strikes
in the port and in transport. The export of tea
has also declined for the same reason. Qur ex-
ports of engineering goods have alio declined.
There has been loss of foreign exchange which
the country would have earned by increasing
the exports, Onthe oneside, Government plans
to increase our exports and, on the other, due
to these conditions there is a fall in exports. This
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affects not only West Bengal but the entire
country. How can the Government tolerate
this ? o

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : What have you done in the past )_'elr'l‘

SHRI S. R. DAMANI : Therefore it is very
cssential that, in order to improve the economic
condition of the country, in order to main-
tain our exports, in order to create more cm-
ployment and more production in the State,
law and order has to be maintained with a
strong hand and normal life has to be brought
back in Calcutta city and the State. If it is not
done, the country and the public are going to
suffer. Hundreds and thousands of people from
all parts of the country have established a liv-
ing there and are earning their livelihood.
They are not living there for 10 or 15 years but
for hundreds of years and have built the big
city. Therefore I would request the Central
Government not to be threatened by their talk
of strikes and other threats but to be firm and to
take all the measures to bring back law and
order as early as pomible for the sake of the
country and for the development of the country
because, otherwise, it is going to affect the
country in all respects and the State also,

Finally, I want tosay one word about the
Governor. Many people are saying that the
present Governor, Shri Dhavan, though a very
capable and experienced person, is mot fit to
handle such a grave situation. If it is like this,
some suitable person, who can strongly handle
the situation, may replace him because the per-
son on the spotis more important to tackle
problems. Therefore I want the Government
to look into this matter and if he is not able to
tackle the serious situation there, some other
suitable person should be appointed as Gover-
nor to bring law and order as early as poasible.

With these words, I support the Budget
proposals for West Bengal.

SHRI SAMAR GUHA (Contal) 1+ Mr.
Chairman, Sir, my bon. friend, Shri P. Rama-
murti, has opposed this Budget. I should say
it is a strange feat of action because this is a
baby presented by the U. F. Government
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only with the sprinkling of a few cosmetics by
the President’s regime. This is quite natural
It is they who have created the present situa-
tion in West Bengal. But now they are deny-
ing not only the responsibility of it but are
trying to have some sort of an organised
counter-offensive  against the people who
resisted not only their mis-rule but violent
rule.

These forces are now going to throw a
challenge again to the people of West Bengal
by organising a showdown. They have organis-
ed an iIndefinite strike in Durgapur; they
have threatened a general Bengal Bundh on
the 28th of this month and they have again
threatened not only a peaceful demonstration
but a gherao by 5-6 lakhs of people of the
Writers’ Building and, in the last week of
August and the first week of September, they
have planned to organise general strikes of
the college teachers, of the primary teachers
and various other organisations, industrial
and others which are at their command.

What is the objective of all this? In his
recent statement, Shri Pramodh Das Gupta,
the General Secretary of the CPM, he has
said that they are ready to withdraw the
Bengal Bundh and also the big gherao of the
Writers’ Building provided the Government
agree to hold mid-term poll. He has made a
statement that there will be peace in West
Bengal as soon as the Government declare the
specific dates of mid-term poll. The cat is
out of the bag. Why should there be peace
in West Bengal as soon as the dates of the
mid-term eclections arc anoounced ‘ by the
Gover t? That it is these forces
that are responsible for creating the present
chaos and for creating the present situation
in West Beogal. Their main objective is to
force the Government to fix the dates for the
mid-term elections.

The popular opposition of the people of
West Bengal to these forces of violence is
mounting up. Already, these forces had to
retreat in the face of opposition. The workers
in Durgapur have had to eat an humble pic
by first declaring there will be the Bengal
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Bundh on the 28th and then retreating from
it. The popular opposition against the enemies
of the people of West Bengal, against these
forces, who committed this disgraceful act by
subverting a popular government which

elected by the overwhelming majority of the -

people is mounting up and jt is these forces,
after performing this disgraceful act, who
are giving threats for a show-down.

The Government employees have declared
that on the 26th, 27th and 28th, there will be a
general strike of the Government employees.
When the Government employees demanded that
there should be a secret ballot on the basis of a
democratic method as to whether there should
be a strike or not, that opinion poll should be
taken, they refused. They imposed a strike
on the Government ecmployees by their
Coordination Committee. Similarly, when they
arc just going to have a 7-days dharna by
school teachers, again, just a few days ago,
over 1500 delegates from all over the State
of West Bengal, gathered and opposed the
7-days strike for a political purpose, for the
removal of the C, R, P. and for having a
mid-term poll. Therefore, the enemies of
the people of West Bengal are those who have
not only subverted the democratic adminis-
tration of West Bengal but who have tried to
create a situation of blood and tears for the
people there.

What is the nature of the political crisis in
Woest Bengal ? Every day, the daily happen-
ings in West Bengal arc being interpreted in
terms of killings, murders, loot, arson, bomb
explosions, etc. What does it mean? It does
mean that West Bengal has turned out to be
a bedlam of some unsocial criminals and
de-humanised sadists, All these actions have
a political propulsion and a political motiva-
tion, I want to ask, if it was a battle of ballot
in West Bengal, why these forces ask for
setting up of a partisan cell amongst Govern-
ment employees, why they want to organise
pockets of their own in police and security
forces, why they want to organise the armed
volunteers, why they want to raise slogans of
Dien Bien Phu and why they say that their
armed forces, one day, will have to play
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the role of the army of liberation ? Why ?
Even now Mr, Ramamarti, not once, but
more than once, raised what the model for
the people of West Bengal is. Vietnam.
What does Victnam signify ? Does Victnam
signify the battle of ballot or does it signify the
battle of the bullet ? In West Bengal that
situation is fast receding. In the rest of India
the politics is based on the battle of ballot
but in West Bengal the situation is fast reced-
ing. It is the battle of ballot vs. bullet that is fast
approaching in West Bengal. If you forget that,
then you will miss the real danger that involves
the life of people of West Bengal. In West
Bengal to-day it is the fight between the
forces of national security and anti-national
subversion. It is the fight between the demo-
cratic forces which represent the demo-
cratic freedom and the forces which represent
totalitarian terrorism. It is a fight of
administrative stability vefsus administrative
disintegration. In a nutshell it is a fight of
those forces on the one hand who believe that
power change can be brought through the
instrument of the ballot box and those forces
who, taking advantage of the administrative
apparatus, want to create a situation for
scizure of power by means of insurrection
and civil war. This is the situation in West
Bengal. Unless the basic nature and the
character of the crisis in West Bengal is under-
stood, then if you say many things in terms of
our democratic battle, I should say even the
situation of West Bengal will soon reach a
stage, I should say, to the brink of precipice
from which you will hear the songs of bullcts,
not the slogan of the ballots. That is the
reason why these people want that the battle
of democracy should be won in West Bengal.
They want that the in the mind
of people should be restored first and that
the democratic fabric that has been completely
disrupted and dislocated by these forces should
have to be first restored, Only then the
question of the next General Elections can be
even discussed.

In this House I was observing one thing
¢ hat we have allowed a camouflage for those
forces for whom Vietnam is the model by
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merely exaggerating, I should use the word,
of the Naxalite troubles in West Bengal.
Certainly Naxalite trouble, I should say, pose a
danger not only for West Bengal but for India
also. But you should not forget that
Naxalite activities represent infantile adven-
turism and these forces will soon burn
themselves out unless it is linked with the
master plan of any foreign power. Naxalites
have not the mass base. Therefore, they
cannot dislocate life of the people. They
cannot dislocate education. They cannot
dislocate our, I should say, rural life. They
cannot disrupt our agriculture or industries.
But those forces which have the mass base
who can create havoc, who can harass the
administration, industry and education, those
forces, I have already said, are trying to
create & situation in West bengal by taking
advantage of the first, I should say the two
successive United Fronts they had. What did
they do by taking advantage of the adminis-
trative power ? T'.'::e'y wanted to subvert not
only the administration but prepare the ground
for, as I have already said, their pattern of
struggle and their pattern of seizure of power.,
What does it mean ? Sir, in this very House,
I have heard many people saying “Shoot them
at sight ; shoot the Naxalites or anybody at
sight'’. Nothing, I say, will be more wrong
than that. If you do that, it is just'playing
into their hands, What is it that they wanted
on the 31st of August? They were trying to
hold a demonstration around the Writers’
Building. What was the purposc ? They were
just bringing in a few innocent peasants, to
provoke the Government to shoot them so that
on the blood of those innocent people they
will be able to create so many martyrs. And
on the blood of those innocent peasants they
will achieve their political purpose. This is
their aim.

Thercfore I warn the Government ; cer-
tainly force is necesary : but the minimum
force should be used and bullet and bayonet
should not be used against any such kind of
demonstration ; and if you do that you just
playing into their hands,

The crisis of West Bengal, I should say, has
to be tackled on three fronts. First is the pro-
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blem of the maintenance of law and order.
Law and order situation has to be toned up;
but no bullet, no bayonet should be used ; the
only battle is the ballot ofthe people. That
is the thing which has to be remembered. The
battle of democracy has-to be fought by the
people.  Certainly law and order situation has
to be improved, but the force deployed for this
purpose has to be to the minimum possible
extent. The only purpose of it should be to
create a condition in West Bengal so that the
people themselves can take the initiative for
developing their democratic movements and
asserting their rightsin a democracy.

Secondly, I wish to refer to this point.
Friends from all sides said that now is the
time to act ; West Bengal today represents a
challenge not for the State of West Bengal only,
but for the whole of India. In West Bengal
the battle of Indian democracy is being fought.
Itis not for clection purposes, for election
alliances that something should be done ; but
West Bengal should be made a special State
where all the democratic institutions and
democratic forces should join their hands to
fight against the insurrectionist, anti-national
and subversive forces whose model is Viet-nam
today.

The basic malady in West Bengal is the
neglect of the Central Government for the past
23 years. The chaos and violence and all such
activities which we are witnessing today in
West Bengal are certainly acute but these arise
out of decper maladies, The malady is the
industrial backwardness, the malady is the
alarming refugee rchabilitation problem, the
malady is that of neglect of the development
of Calcutts, the malady is that of dismember-
ment of the State, a state which has lost its
market, which has lost its trade ; for the last
23 years this neglect has been there, If the
problems of West Bengal have to be tackled,
the only solution is this. Almost all the spea-
kers representing all the political parties have
pointed out that the problem of West Bengal
is not for West Bengal only to solve, but it is a
national problem for the whole of India. Ifit
is 50, then you make a special case for West
Bengal. Today, what is the position ?
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The Third Plan allocation for West Bengal
was nearly Rs. 322 crores. The Fourth Plan
1l ion was stagnant towards West Bengal,
but look at Maharashtra, where the Third Plan
allocation was Rs. 433 crores and the Fourth
Plan allocation, Rs. B90 crores. Look at
income-tax and the Central Taxes which West
Bengal pays. What is the quantum you pay
back ? If you really consider that the problem
of West Bengal is a problem for the whole of
India, a national problem, where the battle of
democracy will be fought for the future of
India, then, you have to consider this not as
problems of West Bengal alone, but—as I said
earlier and I repeat it—as special problems for
the whole of India. Certainly, the acute symp-
toms of acute disorder in the sphere of law and
order have to be tackled. But the remedy
lies in the long-range view of tackling the basic
socio-economic problem of West Bengal.

About the administrative aspect, I would
repeat my warning in regard to ‘Shoot at sight’.
But the police must observe a principle of
restraint to use the least number of bullets in
West Bengal, inflammably emotional West
Bengal. Ifthere are so many killings by the
police bullet, then these people will immediate-
ly develop an anti-repression movement and
the whole of the West Bengal people will be
brought into that vertex. Let not Government
forget that.

Then, T would ask the Government to
derecognise the Paschim Bengal Police Karma-
chari Sangh that was organised by one talug-
dar of CPM. That has got to be done.

Further, the West Bengal Administration
has become partisan and completely demora-
lised and paralysed. When Shri Vidya Charan
Shukla was the Minister of State in the Minis-
try of Home Affairs, he said that the first act
of this Government would be to weed out
those partisan elements. I want to know
whether he has weeded out those partisan cle-
ments from the higher to the lower echelons of
the administration of West Bengal and whether
he has succeeded in reactivising those paraly-
sedand demoralised officers. I would suggest
that a special cell of the high officers should
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be set up for this purpose immediately. This
should be done not through the SDOs or the
district magistrates, If any such paralysing
activity or demoralising activity at any level
of the administration is brought to notice im-
mediately the higher officers should be sent to
tackle the problem.

As regards education, many of the student
unrest problems can be solved if the college
professors and school teachers are made
monthly regular payment of their salaries,
That means that we have to pay the arrears to
them. Let the Central Government be pre-
pared for that. Then, there will be a solution
to the problem of unrest immediately, and
student unrest would to a large extent be
lessened.

Coming to the labour problem, out of the
16 million man-days lost in the whole country,
10 million man-days have“been lost in West
Bengal alone. The offices of all the industries
are being shifted ; in the name of the opening
of the second unit, so many industries are shilt-
ing their capital, and investment has dropped
down, I want to know whether it is the
labourers or the workers who are responsible for
this. The number of strikes in 1969 was 768
and the number of lock-outs was 135. I would
say that the industrialists are to a very large
extent responsible. In many cases, they have
refused to abide by the werdict of the labour
tribunals, If Government really want to deal
with the labour problems in West Bengal and
especially industrial disputes, let there be an
enactment that all industrial disputes should
be settled by the process of arbitration. Let it
be made compulsory and let it be enacted that
the employers as well as the employees will be
bound by the directive of that arbitration.
Further, I would suggest that a number of
labour tribunals should be set up. The num-
ber of labour disputes pending at present is
4000. This is reallya fantastic figure. There
are cases which have been pending for three
months, four months, six months, one year or
even two years in some cases, and still indus-
trial disputes have not been resolved. It should
be provided that any dispute brought before
an industrial tribunal should be solved within
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three months. On the basis of that, I would
atk that first a meeting of the workers and
employers should bs convened to declarca
moratarium for a year on all strikes, lockout
and lay-offs. If they do not agree on the basis
of this to compulsory arbitration, those who
refuse to abide by it should be awarded deter-
rent punishment and all strikes should be
declared illegal for a period of one year for
the safety of West Bengal.

Iam very happy that though President’s
rule is disgraceful from the point of view of
the democratic right of the people of a State,
it has given a chance to focus the problems of
West Bengal in this national forum. On the
last occasion, the then Home Minister remained
present during the budget debate. I know
that it may be difficult for the Home Minister,
as the is also Prime Minister, to be here all the
time, but if the shedding of tears is not croco-
dile, I demand of the Prime Minister, if she
cannot reply to the debate, at least to inter-
vene in it and make a firm commitment as to
the attitude of the Central Government to-
wards the basic problems’ of West Bengal and
how they are going to tackle them.

Lastly, if they want to deal with the pro-
blems of West Bengal on the basis of urgency,
if the battle of Indian democracy is to be
fought in West Bengal—what is fast develop-
ing there threatens to be a battle of the ballet
and the bullet—the Prime Minister should
make a monthly visit to West Bengal and
make a progress report of the development
measures, committing all necessary funds and
resources from the Central Government for the
development of West Bengal.

DR. MAITREYEE BASU (Darjecling) :
Before I speak of anything else, I would like
to congratulate the authorities on their firm
stand in Durgapur. This is the first time that
the West Bengal Government has given evi-
dence of firmness of decision, which they had
not shown earlier.

I am really astounded at the' attitude taken
up by the CPI. In this House, they are masters
of double talk. They are now very happy
that CRP is there They are also very happy
for getting protection from the Congres
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(R). Buthere they take an attitude as if they
arc the greatest revolutionaries, I am not only
astonished but astounded at the way the CPI is
committing suicide every day in this House,
Anyhow, whether they commit suicide or
not, is their concern. )

As I said, I really appreciate the stand taken
by the Bengal Government at least for once in
Durgapur. As a result, the CPI (M) has been
obliged to call off their Bengal Bandh proposal
on the 29th of this month.

Durgapur presents a real problem. But I
must also say that the workers there have
shown this time that they are not in the
clutches of the CPI (M). They have shown
their loyalty to the country. They are now
going to do something which they not been
able to do all these years—they are going to
show their fine mettle by showing production.

I would like the Minister of State as to what
happened in Alipur Duar in the first week of
July when a person by name Babu Nandi was
arrested from the cupboard of an officer
of the Railways. One Railway official, Shri
A. K. Sarkar, was giving shelter to this criminal
who was going about all over Bengal committing
murders. He was wanted by the police. This
particular officer was the District Commercial
Superintendent of the NF railway. Babunandi
was a criminal wanted for 14 different offences
he had committed all over Bengal, mainly in
North Bengal. This man was found in the
cupboard of this officer, hidden by his wife,
locked up, and the key was supposed to be
lost, The house was searched thoroughly in
the early hours of the morning and nothing
was found. Then a groaning sound was heard
from inside the cupboard. The lady was asked
by the police to hand over the key of the
cupboard but she said she had lost it. When
they were about to break open the door, she
handed over the key and began howling. She
was 30 nervous. They found this man and
arrested him. How is it that the officer himself
was not arrested then and there. How was he
allowed to function in the ordinary way ? He
was not even taken to the police station or
questioned. Finally when he was arrested in
the last week of July or the first week of August,
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he was again allowed to go on bail. What is
the real truth about this case ? Why was this
railway officer allowed to remain free? Even
when he was arrested why was he allowed to
go on bail ? These are things which are not
known to the general public. The CP (M)
goes about masquerading as if they are the only
saviours of the country. One who listened to
Mr. Ramamurti would believe that he was the
only deliverer of West Bengal. What was Mr.
Ramamurti doing in 1905 when Bengal was
fighting ? He was not even born then. Again
when West Bengal was fighting in different
battles with the British empire Mr. Ramamurti
was no-where. It is the Bengalis, not Rama-
murti, who fought those battles. He goes on
as if the whole of West Bengal is in his pocket.
I should like to ask him ; who is this A. K.
Sarkar ? Whois this Babu Nandi ? How is it
that they were protected by his party ?

It has been repeatedly stated that there are
free zones in West Bengal commanded and rule
by the CP (M). It has been denied by the
Government. I challenge the Government
today. Let them say that there are no frec
zones in West Bengal. There are free zones
in West Bengal. The whole of Nagrakata police
station is under the CP (M). Nobody can
enter that area. Mrs. Purabi Mukerjee went
there for propoganda purpose for mid term
elections. Her car was surrounded. She could
not get out. She was kept incarcerated for
one year by these people. There was nobody
to deliver her from their hands. I challenge
them to deny that Nagrakata police station is
not an empire of the CP (M). Where is this
police station. Itis on the slopes of Bhutan,
almost a projection of India into Bhutan, This
is the place which they arc commanding.
During the first U. F. Ministry they slaughter-
ed six pairs of bullocks and buffaloes used for
ploughing and their meat was sold in the
market and the hydes were deposited in the
police station. When I complained to the
Home Ministry here I was given a curt reply
that they had no information about this. They
bad no information about this matter. I wrote
back, quoting the dairy number. And then
the Home Minister had to agree. After three
~months, I had a letter saying, ‘“Yes; your
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information is correct. We did not bave this
information before.” I pray say here and it is
safer to mention it here now that this particular
slaughter of the bullocks and buffaloes had
nothing to do with the minority community.
It was simply the CPM people who did it, and
sold the meat to the Adivasis and the Buddhists.
There was no question of Muslims there. Let
it not be understood that the Muslims had any
hand init. They had no hand in it. There
are hardly any Muslims there. I have already
declared it in this House that I am nota
Hindu of that type who belongs to a ritualistic

Hinduism.

16 hrs.

MR. CHAIRMAN : The hon. Member's
time is up.

DR. MAITREYEE BASU : You must give
me a little more time,

This is the position in Nagrakata. It has
nothing to do with the Muslims. This has
nothing to do with the ritualistic Hindu
business. This is entirely a question of the
CPM’s slaughtering the cattle in broad day-
light. (Interruption).

AN. HON. MEMBER : Slaughtering a
man,

DR. MAITREYEE BASU: Whether it is
slaughtering a man or not, I do not know. But
there are two points. One is that this was done
in broad daylight, and the other is that the
Home Minister was not informed by his normal
channels of this heinous deed that was done.
Otherwise, he would not have said “No.”
After three months, when I quoted the dairy
number, saying that this is the position, they
said it was correct. Does the Home Ministry
of the Government of India still have the guts
to say that there are no free zones commanded
and run by the CPM? There are. There are
more zones like this, and they are commanding
these places and nobody can enter them. I
can challenge the Government.
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Then there is also the question of the floods,
We gave Calling Attention notices on the North
Bengal floods. They were not accepted. We
attempted several tindfks. But the Short Notice
Questions also were disallowed. We have not
been able to do any thing for North Bengal.
And what about these guard walls in respect of
the rivers ? We have heard of them in relation
to the Tista river and other rivers. We have
seen the guard walls. They were put up at a
very high cost and they have given way ; at the
first floods, they gave way. The Mandal Ghat
area is absolutely water logged, similar is the
case in the Mainaguri area. Everywhere, it is
the same. And now, they speak of guard walls
and all these things. The Irrigation Minister
almost got into a fit when it was suggested that
there should be some dredging of the rivers.
He asked, “Dredging ? "

AN HON. MEMBER : He was not hearing
you.

.

DR. MAITREYEE BASU : He will hear
me later on. Any way, he got into a fit when
we mentioned it. Now the bed of the river is
higher than the surrounding country. How
long can we go on with these guard walls and
all these things ? This is the occasion when 1
must mention also that the whole area of North
Bengal is the most neglected area, and there,
the Gorkha Regiment is protecting our country.
They are a very important factor, in the
protection of our country, among the defence
forces of the country. They are Nepali-speak-
ing. I bave been urging again and again that
the Nepali language should be included in the
Eighth Schedule to the Constitution. But the
Government does not see its way of doing it at
all. These are the people who are protecting
us, and every day, we read in the papers what
the Gorkhas have been doing for India ; that is
published in the papers, but this Government
does not include Nepali language in the
Eighth Schedule to our Constitution. Sindhi
language has been included, but not Nepali.

AN HON. MEMBER : Maithili.

. DR. MAITREYEE BASU: I do not know
about Maithili, but when you fight forit, I
will support you.
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1 have not seen enough of Mythili but Nepali
must be included. At least that much sym-
pathy should be shown to the Nepalese people
because it is admitted by everybody concerned
that the Gorkha Regiment has saved our
country many times.

St T vest (g19¥) | ganfa
o1, gATR W 7 qg Wy § fe e
A N gL /X F wred 7 -ages fear
g W18 ag faqr &1 9% &, A0 w97 w7
&7 g1, 917 Fifge &1 a7 g Ak =13
uaAifg &1 @71 & | Fm¥ A gt
wifg@ & &% § Whaare g Ay
A7 safea &1 §xr fear, saT H FA ¥
Wgr A=A ag Y Ay safed s dar
fear, wadAfas ax & Faw A sy
HTo ATTo &TH, GATY T°F NG 9T Mo
AT gare gl w1 qar fear ek
wiffasifal & &1 § ogi fmw X
gAaq @19 A e fagd @ d
safgaea &1 o+A faar gt arar Sme 1
gt ¢ f& Nfaal 7 wrw & sy wr
FA7 WY T F TG T fy sofea &
W@ & 7aft gawr genr aga a7 T
g, deqr % ¥ 1@ § ofew g dw A
Tina ag & s 37 & gro & St gfrarc
FAR SN AT H DN N E s@ W
gfzos ag & & st ag Sare & aar
WAl FT W AT @X dm oA
FTATATOT &3 FAT AT | TR &) 4
a1 qamr ed fwar § e ma-aR-gn
gart Trezafa & st Ao dro fufx gard
wezafs Agf & 1 9@t 9% T faday
F AW & N ¥ ag fagg T & @
¢, arfger sroa < § &% @7 %7 9%
Fqr Afaat & graea F ot ¥ I6 %
e § fe war oo agt & Ay § 1 feafar
agt a5 fery o€ § fr oy dma &
s wmit fadera B sfas gafna
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g 1 W FmA ¥ @R A9 AT
%! sfaar gefga a4 § 1 w0 dow
argae gFst A wlaar gfga adi g
fwT aie; 1T FFIZT ANH F1 FFAT &
sar g ? I @ wEA AR AT AWAT
@ty wfzar g & dma & #3%
Fie-gorr onfs oF fafasz gar @AY
sy &, fawg zwEt & anarr o gt
F1 oF wfag @R FmT F HILRY,
gad wasr gfamgd 7 aW FF
A< A wfawrd qard 9 A
$g feA 9@y WA TH F 5 IwR
FT GHTET o ar ar f& 15 smeq &1
e g W ¥ Uy wagra-faag wan
@ 97 IF AT qMA F AT U
S35 qATy ¢ | 79 g qry qfcfeafaqy
¥ ot qw Xg AT A FY, FREIT qE
Fea AT Y v F7 J30 7 F A9F
arsgR ¥ wrAAT |igAr g & qaw ad
grd weard = F owaT g oar w;r
7 T FTHT ITH! TH! TFHT T
w4t fog s g gIeTT 98T F3
W T oair gy fRa @y WX %7
gregrer feearT g & &Y A+ frgeard
& q1F qgT T A™AT T ITF A9 FY
gt gfamz ft fax & sad @iz
awifaar g€ 9% &€ =A1 93 3 qHR
1 grafgat ot fs o8l oF-oF oA
9T g oA amdt 9 faed 40 gare
awt &1 faatw feqr o asar & 1| @&
sfafem ag & sweR fasr @E &
qff aifseir & sag-wam a3 gfag
Ty wY & Ag @R @ AN A
feg wmx & &= w7 ffesaar agh aw
g 7€ § 1 S9N F€ AR e
aar A ME g { AN AR grAwfaw
gl § Wt @ A ug {wow §%
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I & f5 gn @ oW & a9 @
TR #Y darfeat T Q@ &1 9T F AT
wrgar § & anfac ag «@ft &7 ol
9T FNT WX gEr ¥ Gy IAF
THA &1 JAE KA AT Faw TRy A &F
T GIFIT ITHT G0 FCAT A1ZAT &P
gar sifay, g & FT awF A
RGITET 9T FAT AT FAFT ATgAT
grawh Ffaal 9 37 @A & fag &
T3 ISR & §a2 5T a7y § srgfaet &
g weEvad, gfemn AifE & amg
wEgeEd, AT FFIEAl F @Y TEAEA,
ar @ N A and 98 f5 g
TAgAIzzy ¥ W Fiafw wv ¥ W€
mEeT 77 fam 1 F9T ¥ F@EfF
g9 T SHIT &1 & TAFT =T AfEa
ag 9¥r Fa A ?

gaz § AT 9T F q@1gT W € T
@ 9F17 &1 99i¢ &1 TE fF qfgaq
FME F ot adAM TIGAT § IAH
gt ¥ gIrar sig | oftEw Fma &
uwdfas feafs FTamars@ F Ay ¥
gga A § | Afwa 9% w71 qar fr
Al, fmw ama F usyarw T3 HY
uvAtfa® feafs &1 ggar & ara araar
FLWE & arad wreww ¥ weA qgv
0.1 § 1 At 8 fe7 gw ww ofeww
Fms & wgefa 51 wraT 9t ¥feT 99
A9 S 999 g1 ¥ afew gai
safas usanaE ¥ o fw g8 @wa dge
& UqqTH §, #4T I gHA A g &
FIT@IA # 50 FAT &7 TFAT garar ?
9 R W wqr T g & arfwa-
wifre g aw Ty o @wr fre
uF q17 9 fast ft ? wq1 99 @wg 6y
it ag ¥ off wifeeam & s gfgarc
&R AT Ate Jmar $@ ¥ W B -
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e Afagee s & ¥ ? €9 faw-
fax & ¥Tr = 937 & @ F1f afwr
v i, 777 4 98 & 5 71 oF @fw
gay F HTET I A5 IW WS H
arfa &Y sgaeqr wqrfag A€ #T gFar
@ wraifas & fs ¥y @ w1 @
wF< ¥ =qfed # qgi ¥ ger w3 feelr
worga safeq &1 afgaw ama & qvgar
& araw 9 fasiar wifgd v &ma w7
fagy feafq &1 aarara &3 S e A
feafq 1 gearar |

ga<y ara A F fadw w9 ¥ wgw
agar g ag 43 fF e | awdvaar
& gaw s oF I A arar g
sar ¥ s # g qmA 918 W
at® ¥ AaaAge, wane gr .ifsEe
wté ot 741 7 gf, IAF gewr aga g
¢ 1 afew 9fr 97% gr| gfaac § e
qra et G471 &, s9%r afrm gz & s
qg dare FY Fqqr 1 qTa 57 gg &
N FAHT IFFT geafeomd g A avar
& i a7 Ffg /3w A 9=t & @iw
€ Fa9 7 IoIAT AT ggAT F WA
1§ favig 7 feaar—arga fafres are-
a1 ST S| @Y e ag gedt & favig
&, wed saw IzF, ¥few amar
agl —ar afonw ag g fF ofean dma
# g ¥ fratel Fara o gat g%
% afeaat srmre g o afwal &
Fma #Y farwr & FmMT 9T ;W AT
faar g

A & €9 9H1L #Y afwaal & @9
Har wrafasg g § 5w e
A1 & agX ¥ W ¥ gry AT 9@
qfew Far9 & gra & fawar w1 qfagrg
gt aaw & f go far q@m,
aforgs, Prqar, Aer & qimdw &
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19 ST 9T | AT qW B @ Dy,
gE A ag foa st arm @i e o
1962 & s ¥ W@ 9T @rwwor
fwar a1 aa €& g3 qww gAY
 fer frua 1t sgr a1 5 qaw &
ani & are ¥ syrgafy &0 oW wEw
F o DN ¥ ar wE o qw gt
A% G FTIT A F awAr 9 ar
oS! Q@r AT ¢ 6 g7 ang A wE
T AN H ) gdwar ar @
2| o fad ofesw qma § feafs &
I A graer & arg, g3 F q@rq
#R A4 A 7T P aG g THT &
Fq o4 Wfgd d¥ guige & wreany
#Y gFATT ¥ wEaw ¥ w9 qC§T g@AT
T fFFaw A F arg gwe ¥ wew
34T |

€ & fod & gy qura @ v wgar
! AU wgar gwiT 7g 2 fF ofeww
e #1 @far g F e A g
# af wedff g€ ¢ 9w & fod ¥l govR
oF wiq afafa a7d | oy afafs 24 fs
4 gfae F @ g7 A A qod
arfagl 1 sAw g s femr
wfax gfae oY 2w & war & fad Qar
g AfFT 97 gfaw &N e & wwe @
SIEN AT F AIAT FT 7 A
¥ Fg A dmw A TN @ ff
AT 1 & I3 ? €7 fae a9 &)
®ia fota Fam aifgd fr dfag goec
¥ s ot A€ wefagt g€ § 97% graew
¥ qF q19 #fAqT 741 @& N 79 7F7C
¥ amf &1 sqw w7 fRar war § Sy
afeaw ¥me #t gfae 1 ga fear e

< gara & ag dar wigar g fw
ofesw dmrer & g qfw goR gAY
& wfy T g7wR N e A @
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¥ 3a% gray § o guy fAsifa s
aifgd 1 7@ F ford ot & &g qw
T YTAGT FIAT TEAT § | T AT 47
wrax § 5 gfn geearmi R A+, 39
# qErAT a4 ¢, AT ama § g &
FrarETw F1 Wreargd fear o W@ g 9w
a1q gug w4t faeifea aff 5@ 7 @
ware #Y fafg ar afafqas 210 78 s
fag ¥ oftew Fmar & gf gare F7
AN wE A FE A fEE S
THFTT ¥ AT IoTH &7 Hag 7 faer ?

dredr s ¥ ag wgm wgar g fw
iy qfeww M F e A AL
g ar W A A g A mEfAa fr
fawar &1 fawg & g Wqradt @ # o
fazr miggar Iqy A9 IS & 9EFH
fay g aeiiaar & g &€ faofg qar
Trfgd

Sy Fra i afydr A w7 g
gffema feafa & FEor gt F AW &
Fvax a5 sfafegaan sr ararazo ar ar
y 1 9q aR Agt ¥ g @ § AR
I &1 fae1T awg g war § 1 g E
THATE gIL W@ 9 ar g &, afsa
gfest garer & anfas shaq 9T s@®T
gwra fa3w & & w1 za faa &
ag argar g 5 w@ faog & g% et
¥ gg froia ¥ =sifgy arfs afeasd
Frre #Y anfas A7 Fr g et ww
& a g

qiwdf ara—& agi € freror gearar
& oraee § FgAT wgar § wGifE @
ez & H°&T I F7 faty wagw fFar
qar & fago weqrat w5 feafa war
g7 agt frg wHTT & gEwl W NEw
s o Wl § &R agh w1 awr-
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FTor Yar ey qamn wr @ fs
fazafamras o o= @@ & Tqt
AT Ig ATATEART FAT AT @T & fw
farafaamal & gt & @ w9y A
e & gfq, v gUd g & ofa,
U Aqrsil & wfa o =g, wwE @}
fagarg a1 gar , a® <% =fqes ¥
ge1aT T4, FWifE a9 a5 a8 W@ v
RN 99 a5 AACAGT F4 TAT F4T,
aq o II9-uA-a1€ F1 AraAr fog qH<
¥ a7 FUT ) @ fagw degEt F
wrF ¥ A § Fzar angar g, I@r w@-
e ga® W wrg & faatar aadar
& | @Y F faar 4t agt 9x faaar
&) 39 = fagor gearst & gvaew ¥
TE1 Zqar ¥ §7 faoig ¥ arfgd | aqifs
qfz 9/t S F GFEEY Fq9 qfeEwy
FMAIATE WRA@AZ
7 § afzadt qarer & fg= fassi
¥ graed W &g FTH AU A9 gara
FRAT | IgiA §5 faq g9 gama far
a1 H1T fa@r w4 #1 wmor o v a
Faa oftmdt dmw ¥ afes q¥ 2@
fgedt famr & = & o dahy w3
afgr wedl 1 agEE A & @y
e 9T 9fkwdr Fara & 07 300
gsqmsl & fa¥ sgaa fgar @rar 2
dar ara agi § qrar @, AfwT Ig Iy F
FIXA G A1A 1 I A arsqrew §
gInds M g afi g a% ) fhr s
HSAITHI ¥ FEAIT FT AT ITH gFaeq &
a8 ar fagr | & faar a4 # gvard
1 sfafafe {sit | o7gix gt forarr fe ag
IR ARESTA A W 1 A/FT AW wgAT
ag & fs wx Jar agt & arard % o
T & FAT AT FTATET §, T T
qraA §, ax a9 Ifewdt dare & s fg=t
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Feqrawl & dT W gERT G FQ
forgd @7 @vl & |y freon # feafa
w'{almsmﬁ'wwmmm /g
FEEr at ¥ agara § o fganens
sgfaat &1 e FTERn A qfeast
&M & ASAITHY F qgAN F [q3 TF
FRGAAF TRIGTT T GHA |

SHRI HIMATSINGKA (Godda): Mr.
Chairman, Sir, I have heard some of the
speeches made by the hon, Members here. Two
new propositions have been put forward. One
was by my hon. friend, Shri Indrajit Gupta,
who suggested that as there has not been much
improvement in West Bengal during the Pre-
sident’s Rule, it should not be extended. It is
true that there has not been much improve-
ment during the last 4-5 months of the Presi-
dent’s Rule due to the weakness of the adminis-
tration there so faj. But now, it scems, effec-
tive steps are being taken and that is, perbaps,
one of the reasons why the Bengal Bundh that
was declared for the 28th of this month has
been withdrawn, The strike that was illegally
started in Durgapur and that was being conti-
nued for so many days has fizzled out because
of the strong steps taken by the Government
and because they threatened to take action un-
less the workers joined duty. Therefore, the pro-
per steps have been taken now and, I have no
doubt, it will give good results and the Presi-
dent’s Rule will be effective. So, there cannot
be any ground for not extending the period of
the President’s Rule in West Bengal.

Another proposition put forward by my hon,
friend, Shri P. Ramamurti, was that the
Government is encouraging the Naxalites be-
causc these forces are now putting an cnd to
some of the leaders of the Marxists. Itisa
strange proposition. So far we have been told
that the Naxalites are an extremist section of
the Marxists. They are the two sides of the
same coin, onc § little more extremist than
the other. Therefore, to suggest that the
Government has been taking steps to encourage
the Naxalites to do away with the Marxist
Ieaders is rather a strange propogition. I doubt
'very much if anybody will be prepared to ac-
cept this proposition.
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Most of the hon, Members have agreed and
said that Bengal has been in the fore-
front of all kinds of movements and that
Bengal has been pioneer in various kinds of
reforms. But for sometimec past, special
ly after the Second World War and the
partition of India, it has fallen on evil days.
Therefore, it is upto the Government of India
to take special steps to improve the economy
of the State in proper shape and it is necessary
that additional funds should be earmarked for
improving the cconomic conditions of West
Bengal. For sometime past, the industrial
development of Bengal has fallen far behind.
Bengal was, perhaps, in the first position and
Mabharashtra was in the second position. But
now the economic position of Bengal bas fallen
far behind because no new industries are com-
ing up there. One of the main reasons why
no new industries are coming up is the politi-
cal situation and the Jaw and order situation
in the country. The Government of India also
has not put in more funds in the public sector
undertakings in that State. Therefore, to be
in a position to provide more employment in
Bengal a number of important items which
have been sanctioned and put forward by
various Parties should be taken up. One is
the second bridge on the Hoogly river. Another
is the railway, Either circular railway or the
underground railway, whichever may be feasi-
ble and whichever can be taken up quickly,
should be taken up. Similarly, other industries
also should be started. But those industrics
can only be possible if the law and order situa-
tion is tackled and improved, and I have no
doubt that if proper steps are taken, the situa-
tion will improve. At the same time, if more
funds are handed over to Bengal, it should be
seen that they are not squanderd away. There
is State transport in Calcutta. The State
Transport has been a losing concern and simi-
larly the tramway which has been taken charge
of by the Government is also a losing concern.
But the authorities of the Bengal Government
have opposed any rise in tram fares and I
think it is only one of the most foolish steps
that a person can take when an institution
which is being run by them should be a losing
concern. The tram fare in Calcutta, I think,
is the cheapest in the whole world perhaps and ,
therefore, there is no reason why it should not



303 West Bengal Budgst,

[Shri Himatsingka]

be made to pay by a rise in fare in a reason-
able manner., Therefore, if more funds are
placed in the hands of the authorities in
Bengal, they should not be allowed to squander
them away on account of certain ideological
considerations.

The conditions of industries in Bengal, you
know. They have gone from bad to worse,
not because of any dispute between the em-
ployers and the employees but more so because
of inter-union rivalry—one Party trying to have
control over the Union as against the other.
That is one the of main reasons why there have
been 30 many murders, 50 many strikes and
so many troubles in various factories and a
large number of factories are not working at
the present moment, Therefore, something
should be done to see that these inter-union
rivalries are stopped and something should be
done to see that the Unions which have the
largest numbers of member are recognised and
other Unions are not allowed to interfere.

At the present moment, as you know, if you
reads the newspapers in the morning you will
find how the position is coming up. Bombs are
being discovered. Naxalites are being arrested
and large quantities of explosive materials have
been traced. Therefore, if some more active
steps are taken by the administration as they
have been begun to be taken, I have no doubt
that the position will improve and then, only
there can be any talk of elections. Otherwise,
if elections are held at present; there will be
no free and fair elections at all because people

will not dare to come out and vote freely and

they will not be allowed to vote. Therefore,
1 feel the Government should be asked to take
more and more active steps and energetic steps
to bring law and order in the country so that
the industries may begin to be started and I
have no doubt that if these things are done,
the economic condition also in the State will

improve,

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : We have been hearing this Debate
on the situation in West Bengal for a long time.
One thing has become clear that some Hon,
Members wanted to sling mud here and there.
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The main contention of some of them has been
that this situation in West Bengal today has
been created since 1967 after the United Front
Government came into being. Sir, I would
like to make it perfectly clear to them that
the present culmination of the situation
in West Bengal is not the by-product of
this United Front Government since 1967,
but it is due to the continued and utter neglect,
lack of sympathy and appreciation by the Cen-
tral Government for years together.

Sir, in the opening speech on this Budget,
the hon. Minister reviewed the situation toa
certain extend about the law and order prob-
lem but that will not help to solve the malaise
of Bengal today. The amounts of deficit that
have been temporarily suspended should have
to be paid by the Government of West Bengal
to the Centre. That simply shows that the
evil days of procrastination, are not yet over.
The problems of West Bengal are too heavy and
those ought to have been given due consideration
by the Centre since the days of our Partition,
but this has not been done.

In the matter of growth of population,—I
have got the statistics upto the year 1961—
from 1951 to 1961, in 10 years, the population
has gone up by 32.8% in respect of West Ben-
gal, where as the All-India average is 21.5%.
The figure regarding the influx of refugees was
given out as 5 millions according to Govern-
ment statistics ; but if we add the number
of others who have not registered themselves,
it will come up to 6 millions.

‘Thirdly, one of the Hon. Members mentione
ed about migration of persons from other States.
Those who have come from other States and
who make their livelihood in Bengal would be
not less than 6 millions, They send money
from out of West Bengal and moncy orders
in small depominations and this amounts
to Ra. 38 crores per month.

Fourthly, there is the problem of unemploy-
ment, because Bengal has not been given its due
share to prosper. All these factors have given rise
to Naxalite form or any otherform of agitation,
but these problems are continuously therein West
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Bengal. We find that in the Third Five year
plan the productivity in West Bengal has gone
down. The per capita income during the first
2 years of the Thitd Five ycar Plan period in
Bengal went down by 0.5% whereas the All-
India average went up by 0.8%. Why should
there be such huge difference ? Who is respon-
sible? Itis the Central Government which
alone is responsible.

In the matter of distribution of licences,
West Bengal was not considered and it was
not given its due. They are issuing licences to
other States like Maharashtra but not to West
Bengal. In respect of foreign collaborations,
all of them have gone to Maharashtra and other
States. What has been done in West Bengal
for all these years ? The help given by finan-
cial institutions have gone to those industries
in Bombay and Maharashtra State, but West
Bengal has not got this help. Take the
case of the Rescrve Bank, the IFC, the LIC
and the State Bagk. Are things done to give
benefits to the people of West Bengal and to
keep up the tempo of industrial development
in West Bengal ? No.

And now the question of employment comes.
I will give the figures since 1948 upto the
year 1966.

Then, the question of employment isthere. In
West Bengal, according to the statistics that we
have of 1966, the number of employed persons
increased only by 3.4 per cent, whereas in
Maharashtra it has increased by 45 per cent
and in Gujarat by 17 per cent.

Coming to the present Plan period pro-
gramme, as has been pointed out already by
some hon, Members, in the case of UP, the
State Plan allocation is to the extent of Rs. 965
crores ; in the case of Maharashtra, it is Rs. 898
crores, and in the case of Tamil Nadu it is
Rs. 520 crores whereas in the case of West
Bengal, it is Rs. 322 crores. This is the state of
affairs,

As against this, what does West Bengal gives
to the Centre ? About 30 to 40 per cent of all
the total revenues earned by the Government
of India from exports is given by West Bengal,
Of all the revenue carned by the Government
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of India by imports, West Bengal gives or Cal-
cutta gives 25 per cent ; the corporation taxes
collected from West Bengal are the maximum.
But the share given to West Bengal to be
ploughed back for her own industries is the
minimum. This is the exploitation that has
been continued for years together.

As regards the question of major and minor
irrigation, evenin the case of major irriga-
tion, I can quote figures from the present
Five Year Plan, which is supposed to be taken
up very soon in this House if time permits, you
will find that Maharashtra gets Rs. 70 crores
whereas Bengal gets only Rs. 19 crores. In the
case of minor irrigation, Maharashtra is given
Rs. 31 crores while West Bengal is given only
Rs. 10 crores. In the case of rural electrifica-
tion, Maharashtra is given Rs. 25 crores
while West Bengal is given only Rs. 10 crores.
These are the instances of discrimination. ...

MR. CHAIRMAN : The hon. Member has
quoted these figures so many times. Now, let
him go to the next point.

SHRI B. K. DASCHOWDHURY : [ am
coming to that.

This is the picture that should be made
known to all. It is not a question of the
Naxalites or the extremists creating trouble.,
Why arc they creating trouble ? A case has
already been made out by an hon. Member
that the young men of West Bengal have no
future. They have no hope ; they have nothing
for the futurc except to take recourse to revolu-
tionary measures by which they would like to
change the present sterile and static conditions
that are eating up the encrgies of the young
people of West Bengal. That is the picture that
you will find. If you really want to do any
good to the people of West Bengal, go to the
deeper roots of the whole thing. Youshould try
to help Bengal so that it could come up indus-
trially and develop in other spheres as well.

I am not happy with the budget that has
been presented for West Bengal. No doubt,

Calcutta and the neighbouring areas have
their own problems, But I find that the
whole state budget seems to bea Calcutta-based
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budget, asifin West Bengal there is no other
place except Calcutta, as if in Bengal, there
are no other places except Calcutta and some
places of South Bengal, The people from
North Bengal will have no grudge against the
South Bengal people or the Calcutta people if
their places are developed. We shall certainly
appreciate if these are developed. But the
people of North Bengal will not tolerate that
at the cost of North Bengal, only South Bengal
should be developed.

In the budget, we find the continuing
schemes of the DVC, Kamsavati, Mayurakshi,
and the Dubda basin etc. have been allotted
money. We appreciate them. But is there any
scheme mooted in this budget which will deve-
lop the economy of North Bengal ?

And what does North Bengal contribute
to the economy of Bengal ? Let me give some
aspects. OF all the agricultural income gene-
rated in the State of West Bengal, North Bengal
gives one=third. The population in Bengal
minus Calcutta, that is, North Bengal, is
1/6th of the total population of the State. And
yet 1 /6th of the population gives to Bengal one-
third or a little more of the agricultural income.
That only shows that North Bengal is most
viable in respect of agricultural income. That
also proves that North Bengal should be nur-
tured and nourished so that it can give more
and more agricultural produce. Of the total in-
dustrial income of West Bengal according to the
1962-63 figures, which isabout Rs. 300 crores, the
five districts of North Bengal give only 3 percent.
And in the agricultural sector, they give about
33 per cent. Taking all the incomes together, be
it agriculture, be it industry, be it trade, com-
merce and services, North Bengal’s contribu-
tion comes to about Rs. 200 crores out of a total
of Rs. 1102.88 crores generated in the State of
West Bengal, according to the 1962-63 figures.
‘This comes to a little less than 20 per cent. And
what have the people of North Bengal received
from the State of West Bengal in all these years?
In the First, Second and Third Plan periods,
the State of West Bengal spent Rs. 520 crores
or a little more. After these three Plan
periods, another sum of Rs. 167 crores has been
spent 0 far in the three Annual Plans, But of
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this whole amount, North Bengal received only
Rs. 15 crores or so. If the share of North
Bengal is 20 per cent, as it should be consi-
dering its contribution to the income generated
in the State as a whole, it would have received
about Rs. 120-130 crores. I have calculated
the amount.

The people of South Bengal have received
benefit of development during these Plans at
the rate of Rs. 200 per capita. But the people
of North Bengal have received benefit equiva-
lent to Rs. 25 per capita—difference of 8 times,

Whenever we ask that there must be certain
flood control measures, there should be a pro-
jeet to control the Teesta, whenever we
ask for better communications and electri-
city and power asthese are the basic infra-
structure for development-electric power, irri-
gation facilities and communications — the
argument very nicely advanced is that
there is lack of funds. This argument of
the West Bengal leaders, be it under
President’s rule, be it under the rule of party
leaders of the Congress or the United Front,
pleading financial stringency when it is a
question of the development of North Bengal,
which has been trotted out all these years with-
out considering the fact that North Bengal
contributes one-fifth of the total income of the
State.

Coming to the problems of Cooch-Behar,
itis very interesting to note that at the time
of its merger in 1949, the benevolent and ever=
loving the then Maharaja of Cgoch-Behar with
all his good wishes and ingenuity left an amount
of Rs. 1.34 crores for nation-building purposes
to be spent for the benefit of the people there.
I would request the hon. Finance Minister to
take a special note of this. It has been men-
tioned under Public Accounts as the first item—
General rescrve for Cooch-Behar, There I find
certain receipts and disbursements. The West
Bengal leaders and the officials there together
deprived Cooch-Behar people of their right
to the benefit accruing from this amount
of Rs. 1.34 crores. If you calculate it over a
period of 20-22 years, its corpus would have
come to more than 4 crores of rupees, and the
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actual benefit derived by the people of Cooch-

Behar is practically nil during these years,

Moreover in the anatory note of the Budget,
nothing has been said as to where the corpus
has gone now. Oaly this year ] have seen under
Grant 20—Medical—the hon. Finance Minis-
ter may kindly check up—a paltry amount of
Rs. 54,000 mentioned as earmarked for Cooch-
Behar development. I do not know for what pur-
pose this amount will be spent. Will they spend it
for opening health centres or for merely purpose
of some medicines? But the basic question
remains: how has this amount of Rs. 1.34
crores been spent during all thege 20 years ?

It was specifically stated in the special
agreement between the Maharaja and the then
Government of India that the entire amount
would be spent for nation building purposes
for the benefit of the people of Cooch Behar.
Even then, when we sce that we need so many
bridges and embankments for effective flood
control measures the only argument that is
given is that they have no funds. Without going
into other points I shall appeal to the Finance
Ministry to come forward with a statement
that the Finance Ministry will appoint an
enquiry Committee consisting of onc official
from the Union Finance Ministry, another
official from the State Finance Department,
one respresentative from Maharaja’s palace
or from among his heirs and at least two
or three persons from Cooch Behar to
cnquire and investigate into the matter how
these funds had been utilised for the last so
many years and ifit has benefited the people
of Cooch Behar. .. . (Interruptions).

In the last meeting of the Consultative Com-
mittee on West Beogal held on 1011 July, I
proposed the discussion of the following item :

“To recommed for payment of compen
sation to Lalit Barman of Cooch Behar, who
lost bis son Piku Barman on the 16th October
1968 at Mekhligunj due to un-authorised
air-dropping of food immediately after the
October flood in North Bengal, and to Smt.
Rama Barman, daughter of Lalit Barman
who has been maimed for life and also to
the family of Basan Kanu the other victims
to this incident.”
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The reply was:

“No proposal in this regard has so far been
received in the Department from any-where.
Deputy Commissioner, Cooch Behar has been
asked for details of the incident and also

for a report as to whether any proposal for
compensation has been received by him.”

This is a matter which I referred to the
Prime Minister in 1968, and I received a reply
from the Prime Minister.

MR. CHAIRMAN : You must conclude now.

SHRI B. K. DASCHOWDHURY : There
are three or four letters in this correspondence.
I shall read only one or two of them. As I said
earlier I wrote to the Prime Minister in
December 1968 and the Prime Minister’s reply
dated January 4, 1969 was received by me.

I am quoting from the letter written by the
Prime Minister's Secretariat on 4th January,
1969 :

“In one of them, you wrote about some
assistance being given to the families of those
who were killed or injured during an air-
dropping operation in Mekliganj during the
recent floods and also to the Mekliganj
Higher Secondary School which suffered
damage at the time of the natural calamity.”

The Prime Minister was under the
impression that some help had been given
to the families. However, she is sending
your letter to the Governor of West Bengal
to whom she had earlier sent some money
from the Prime Minister's National Relief
Fund. If necessary, some more could be
sent to him so that he can look into the two
cases mentioned by you and do the needful.”

The Government of West Bengal in its answer
said that there was no such proposal. About the
same incident, I wrote a letter again and asked
the Prime Minister on 8.5.69 as to whatbappen-
ed to the proposal for payment of the compensa-
tion and giving some assistance to the flood
victims. There was again a reply dated 23.5.69
from the Prime Minister’s Secretariat which
says !

. ...regarding asistance to the families
of those who were killed or injured during
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the air-dropping operation in Mekliganj in
October, 1968. She is forwarding it to the
Governor of West Bengal for appropriate
action.”

Twice it has been said by the Prime Minister
that the matter has been sent to the Governor
with specific instructions to do the needful but
the State officials are saying that there isno
such proposal. Whom are we to believe ? The
Prime Minister, or the Governor's advisers
or the officials under the Government ? This
is a serious situation.

I appeal to the Finance Minister that while
replying to the debate if he is not in a position
to go into the other details of the problems of
the North Bengal at least he should tell us as
to what they propose to do to exploit the
natural resources of North Bengal. North
Bengal has thick deposits of copper.  Only the
other day on my enquiry they informed me
that the Government of India and the Sikkim
Government are thinking of extracting copper
from mines in North Bengal which has rich
mineral wealth.

MR. CHAIRMAN : You must conclude
now.

SHRI B. K. DASCHOWDHURY : I want
the Government to pay attention to North
Bengal. It has not only Tea, Jute, Tobacco
and other agricultural products but it is rich
in minerals too. It has got heavy deposits of
copper and zinc ore. It has got heavy deposits
of zinc and copper. Let this Government be
carcful to take such benefits and advantages
for the people of North Bengal and the people
who inhabit that area.

Lastly,—

MR. CHAIRMAN : No, no, Shri Randhir
Singh.

SHRI B. K. DASCHOWDHURY : It has
been published in the Economic Times that—o#*

MR. CHAIRMAN : No, no. Nothing will
goon record if he goes on specking. Nothing
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will go on record. Shri Randhir Singh; two
minutes. .

ot voreiie oy (Qgew) : @wmafa
#Z%T, FIT F WA QA AWH &1 CH
@ wrmdga Arw GedEs w9 d faw-
fadr % & \ @ & gofeas & gw
g Fer & fF 72 6 7 #T s A
TgT Grer § 1 A& gEAHA  grew
ST H G, 97 aF g AF A QAW
T agi ATAT grea a1 A @) W, a7
A% IF §¥ UHILT FI@ AT ATIEF
21 &9 ¥ %A 3 araT & a7 gfdz =
&, IqF T I FAT AT A7 AT
qEEa Far o7 | § gawar g s o
S FMA AT §, T FAF A FT
wEAT AL §, ag WX W AT AEAT
4% OF Mg § gk @ & fagarr faew
¥ @ ag ArgR agar §f qr il
W ¥ AT IAF BT SATTAT AT T FT
€A1 31 q3g & g Frar mar | 99 9%
TEEATT 7 g AT JT qF &I &
odFma AFUT | §F qdf F 2 ¥ adf
ImAw Q@ A FgArE, W EF fga §
qg AT FEIATE—FA AR FT AT THY-
arfa® d= gige FqATHE A1F AMT AL
21 TAE W FART %E AT agr
&1 AT A HTH SN AT a7 FT A
¥ 17 Q&ar ar ? AfeT gg w19 A
FTAT 98T ¥ | F1E g¥F TG €, ¥
g Af fawer, w=rf faoetgc A
grar | fadt fegm qage # Qe
gl fgar | FETAN F G AT W E
feay wsawmezs gfwe & st el
arg’, fean aewEr  oefafacas &
WA fFy wrd o Seny § agt # TaH-
¥z WY AT FR T A FOEA G

*#*Not recorded.
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§ R Fmw & arq frg ag AmEE
®Y, A% A A AT F CIFT HEI;q
Wi ? frratgfegeam & @ oF
fagré fgR % wesmAl Gord, TG WHT
CETIT QA7 @& | T ag @d 14 8§,
78 Sa¥ fawr gu § a8 oF e ardy wear
gams & 19 9T, I FAT & ATH I
faad fran a8 a8 Towea A S gaia 1
T, HIE F GEY T G T IT D ATH
9T g IgA ATT 9T @ A1 IZ FG I
v, ag agwfad agi arvd § | gafaudag
FgAT g fF agi a5 SwWIIH w6
g9 a7y 6 A dr g QA
1o & qu g9 &1 fawor 8% @ o v
EF § FAT AT qg T FC A Fag W
Fgar argar g 5 ag A5 ¢ fr sdhdzm
& ¥ q17 §g topade §, Afew Qg
gadrz Aff g, Y 9w & fad sz @
WG T T ALY gAr ay GAT I
g/a® §aX §, gW@M #1 gfew qaie g,
guid gfaa agi 9o Hfae 7 vy @
agl g ar gary szifaas Gt 1 g
fafazdr gawy aT +1 &F FT AN gH
Fasfias ey § Ffwa spre Jaslt T
T AT Y ag gAY gEAT AR 1 g
qmer Wi W g agacat §1 g 3%
fag gz $atdi 23 & &3 &) @ oA
e & qard & ok §arc § ) w_ T
eRaifas Faagiz a1 qlaq Faaqaz
¢ ag g7 = Afew a1 ag T 9w WK,
fegeara ®1 gReear qArq 4 1 fgrge
A &1 §9 A T & gEE) § oA
g<ge fa=r § gm fgrgeara & g #1
T EfF A ST @wr g AR T E 7
fgrgeata qAEIR-TaY sarar dudf, a9t
froaz At afeares &Y w7 @ gwar
g1 & @ fA a9 S N Awwa
war g | g AW & F197 A4 2, 1%
fra g wTA FATAT THAT, ATAT KA AW
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%Y fgzma agat Wit

9@ qHa1E ¢, JTEA AR, WX
1 s uwgfa & am g% gaer
g wuT FAT §, 9T o M fewr
& gz anz B, war &, ¥ deifew
Fredr §, wfFT qar ag, wEN
FoT FFw dNiA FAw frEr s &
g warqAE # X am FW EfE
g W &1 gEEar w1, g wv
gEEar &3 | ag w9 AR e S
gFEar 98 §—feggeardt ®W & |,
Hew & §19 gEHraar § | 4§ W AR
gfea fFg &1 8, g9 %91 gHEaT T
gFlr | @A @ §1 gFEar
@ =, AT e arfeena ot Ag w1
a%, A7 A gEraar s | § gAY
FgA1 F1gar §—39 fHew A q@m A|ar
&2 FU, @Y ] & AA@TAS 39 G-
Id1 & 1 &, AT grgw, wEAr Wigar
g fF 2w ¥ wgEri &1 qiEm agdr ar
W R, ¥ 19 [ & I # sfsoat
TR §, %9 AW & AT N 98 qAE w7
T AT AT AT FW@E, WA @R
qEA F WEY §, EEARE FAT
AT E) FHAFA TH qrivaTHer F
JIFL  q1 AT N CERATAA qFfg-
Ao & wawr fedrw A dEr w0 9@
ar  awiay, agr 2 A 32 §, famm-
IR 45 §, W A WA Aa 5 g
g AT Faeg anafugi € swe &
HIA &, aF aff wuEl & orec q1Q,
FAY U ger Y AH ¥ T w0
IAT T THT g A4 §, J7AT Aga,
#T YT @T T@ TEO F-fw gw
WM A A TFT AT A9 3G F w4F,
fowa @ A & fawre qeEw-ear
s AR farag wd fF g7 o
&1 gHEEr §0, gfam F1 gFE@«r a9
w3, 78T OF_gaa fagaary add, $iq
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[ <ot Fag)

#eRifadty & garfas IT—, it
@ FF FET  IFET TATE, e
IEN ATE AAAIR AT IFFC @
qa® g0 %€ 14N | FF wEdfad
WA | & A Qg wq gmd
wfeges gt gy g, 97 F W
g ® AT AT )

¥ ooy Sme F owrEdl ¥ FIAT
wigar §—gAR dma & g wARr
1 &, 3T @i Ihmew § IAE
wfigg qrz w & ¥ gA4 A
FaFEA Fafi ard ) F o w2-
T A FTE F owgE ¥ FgAr
AIEAT §—JH T TATA 2T SMH HL@T
¢ afsa gart agge dmfadl &1 4
drm X wemr AT frar &, ¥ M I &
fe-FUq & &1 @ § AR AT FT
]

oF qrd & agi 9T FFAT AT -
garr gfem @ ®YF F o T &
g8 @ E-& wgAr @ af Sgar @
A wgm s W wg wg A
garar usfafagaw &, sadf it 51 &
dm sg N, m i Famgar g f5
T $HIT gHC fFar s AT g7 A
Tgt & #re 719z fFar arw '

O Am—3W AIA  FIAA F aAW
Fwr qifge, F1 FmE § ag sEA
agt & @ w9 IEEr R4 wifay
feqgae use, qfeds AW O AR
firdfrzg fedmma waz w agi gy am
FTH IR THA, TIHT TIT HT HIU |
ot A wwN §, WA ¥ o & gAer
gq W@ § ITET gear-wizr saAQ §,
H ¥ gATA W AR K I, R Q@@
w01 fog aw ¥ arfwaarg AT doma
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® G ¥ T gwr Foar, gw 0@
T¥ 17, IET qAE N §ATY KO | ¥ fag
A qver garw faar, fee o oo qg a3
T wrafiua #1 gam ** §—) wray &
A §, A arad A Af WA, aay ¥
§ way &

awefa agww ;g sF-qfama

a¥ § ag & o
st i fag : fase fifad
AfFT AT FgA F7 wawa ag § 5 o A

FAT 1 TG WAX faarT 7 A q,
IAF EAT FATE? ¥ Fgx & Frgw
T FT gEEAr @, ga qfwg w7
HERAAT FIN, YA AEITE, AT WY A
W T 9T ag g W oy FY gy **
Fram N L, ¥ anFr gRAT #%
RE a7 aw7 a1 wav g fF v ¥
T FIET TifEd | AT g e
FIEEIIAT F AXVZ FIAT 98, ar I8 W
FA1 fg 1 T S werdES g
%1, fafaw faadfa wr arsas soar
I3r R & | oEAeee wgEw A fafaar
faadta =% fad gl &, w21 2a =y
TEriAT-aTafRgl &1 wiww  aar fzar
g | wroEdza ugeq AR fafaw fasdfa
37 i & far @, swgi svgfaa amd
g, st ®@A ¥ gord g, M dAz
HAT 9T 3G Y AT IEN g, o
arafaal, ¥ fay ag s adi &1

frad mig—are agi 9T G
gEAaT &, At W FIFR FAGIAIGAE Y
T FWA & fad oF TEH-AISw S
qAY 1 A 1972 F AT FIAR W
Al # TEANT @R T, AN
faafad & €A1 $g A0 FAr g | gA%7
ST &Y agh 9T ¥@ aqwe fggErfaay

**Expunged as ordered by the Chair vide col. 318.
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s Frqw ¥ wErAr g, S ags
fogaamm agh o< IO #T @HT AW
8, 5% BqATAT*FT WA AL OO
argeQare A sfy ag ¥ A @A
n &g g, e sgfas fawe war
fe g To faara & g% adl 8, g
afaqrag) fasew & adw § guew
'S & AF wATEA, AT WY W@ FT
fawew == @r &, 7 @F AL 9EW,
Wiy & sgar g & agi 9T o19-
IAIARTE F X F & fay g 0w
TEA-AIIE T qAAT A0fed 1 dw
fem# o @ifan £ a1 w& el
® agt W AW FA A Gie Frami
FY THIT 0

Frat ¥ YW 4g A AT & f
Eln‘ﬁ E T ﬂ'o.!ﬁo w1 I 120 F
aoim &3 =T aiw O gQ aF A
o fors frar a—g® smaga oFd-
fafter waz & qoitw s Wfgd o
At W F q1A AgrhE F, IAwT q9Ar
#a &1, ofsas <t @ 9 feew £
FOT U £ 12T 1| s edlo dle
120 (&) & smrg g a9 QA
oifgd | ot @ F fawrs @ ag A
FAE-FHAE FT, I9F faars ger q
g&T wrdargr ST Wifgd

& angwr agr wwsT g & smow
g6 T &1 qver fear, § sarr zrew
g 7 9T, S AN o of, ¥
ot $T 4

st wo WYo wAWl (F1AYR): FAY
AAAIT T g X @ ¥, AfwT gRA
IAR! A BN TG AA qoY HT QT
IR YA WY ¥ fFar, o srofaaas
¥, Ia%T A19A fasrer faar ...,
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ot wAwre faw (gAgT) @ TR §g
¥ AU g T ** ger frwear g1

st ®o Hio wANT : IAY W wrf
gEReT adi &, Afe andrw § e IAIA
g9 T I ff § 1 oA awi gt
siedrqaa ¥ afg avq qgwr A &, Sawr
W FT TR FY §, T w1 Qe war
g ag M wer t fo agwoer g aEy
g1 fqmmar g e ot 2w & @rq mgrdx
#, ITF! GO AT A Wfgd, wad g
IAq W€ qINT TG 8, AfeT § w1gar
gfF ame Saar ety &Y odt q@ A

9 &, 39N §g A § AN 7@t AG @A

&t Toefie fag : 9 §g §A wEr g,
# 37 qt feesw 3ar g

&Y ®o wto waAvt : ¥ Wt feex wa@r
g e st 19 F§ T e g
3G, 37 A Y A ) AT LW AE
¥ wgr @A o g ogwar g vt
() arz w2 Eg AT AT
Fg, AT T F T} A 5g a1 fag
FIEHR A AT AT &1 A AT IS
Iy gfaar a g, fag geere & odi
aifssarT =1 2 &t o guwr grfas T8
¥ &, g9 TARY TEC AN

auafa wgem ¢ S - e

ara oY, gasr fasrer frar &0

S TreTTe meAt ¢ gTd T
4 &1 N qft af QA R, AR
W WK T g |

SHRI SAMAR GUHA: On a point of sub-

mission. On the last occasion when Shri Cha-
van was the Home Minister he not only partici-

**Expunged as ordered by the Chair ride Col, 318
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pated in the debate but he remained present in
the House during the whole discussion of the
Budget of West Bengal but unfortunately......
(Interruption)

MR. CHAIRMAN: There is no point of
order, The hon. Minister is here to reply.
You kindly resume your scat.

SHRI SAMAR GUHA: It isnot a point
of order; it is a submission. It is something
extra-ordinary that the Prime Minister has not
been there even for a minute during the West
Bengal Budget debate. Almost all the repre-
sentatives of all the partiea#®

MR. CHAIRMAN : Nothing will go on re-
cord.

SHRI SAMAR GUHA:**

MR. CHAIRMAN : I have overruled this.
SHRI SAMAR GUHA :**

MR. CHAIRMAN: I am not going to
communicate anything. The Minister is here
to reply. Nothing will go on record if he speaks
without my permission. Please don't disturb
the proceedings of the House. What he says
will not go on record.

17 hrs.

SHRI SAMAR GUHA :**

MR. CHAIRMAN : The Minister is here
to reply to the debate.

SHRI SAMAR GUHA: The request was
made by 30 many Members of the House that
the Home Minister should participate in this
debate. I want to know whether that has been
communicated to the Home Minister.

MR. CHAIRMAN: Excepting you, no-
body has made this request. He is competent to
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reply to the debate. Shri Vidya Charan

Shukla. .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Chairman, Sir,
during the debate, I found unanimity at
least on onec point and that is the prob-
lems of West Bengal should be tackled as
national problems and at national level. But I
found a little difficulty in one respect in the
statement that were made, whether they were
made in right carnest or not, because even
though the Members said that the problems of
Waest Bengal should be treated as national pro=
blems, most of the Members, not all the Mem-
bers, spoke with regional bias, with regional
overtones, in their specches,

I was further distressed to hear the speech
of Shri Daschowdhury., He started saying not
only about West Bengal and Calcutta but he
started to differentiate between north Bengal
and south Bengal. I do mot think, when we
want to tackle such serious problems, we can
apportion Bengal in such a manner into north
Bengal, south Bengal, Calcutta and things like
that. I would say, the problems of West Bengal
as such are national problems and, particularly,
the problems of Calcutta should be regarded
not only as national problems but should also
be taken for solution as national problems.

17.02 hirs.
[Sur1 Sur1 CHAND GOYAL in the Chair]

In this matter, I would repeat a few details
that I had given when I presented the Budget
of West Bengal to this House. The provisions
that we have made, particularly, for the deve-
lopment of Greater Calcutta area will con-
vince the Members about it, When we say that
we regard the problem of Calcutta or deve-
lopment of Calcutta as a natjonal problem, we
do not only regard as such but we have also
made efforts to tackle it on that basis, Apart
from the fact that Rs. 20 crores have been

#8Not recorded.
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providefor the development of Greater Calcutta
area in the Budget, we have also provided for
Rs. 7.08 crores to meet the deficit of the Cal-
cutta Corporation afld the Howrah Municipal
Committee 30 that their deficit could be cover-
ed up.

As the hon. Members know, in the Fourth
Plan, Rs. 43 crores have been earmarked for
the development of Greater Calcutta area.
Again, out of this Plan, several crores of rupees
will be spent on the construction of the second
Hooghly project which will also, to a great ex-
tent, facilitate the economic activity and deve-
lopmental activity in the Calcutta region, This
is also a very big thing that is going to come up
in this area. .

Out of the Central Plan, we are again pro-
viding Rs. 34 crores for the development of the
Metropolitan Transport Service in Greater
Calcutta arca, The things that I am catolgu-
ing here prove that we are not tackling Calcutta
problems as mattersspertaining to any city here
and there. We know that Calcutta has got
certain  serious problems. For example,
the problem that was mentioned by Shri
Samar Guha and many others regarding
refugees. That is an influx which is continuing.
Sometimes, it abates ; sometimes it again begins
and sometimes it becomes so much that it be-
comes difficult to contain them where we have
set up refugee camps or transit camps. As we
know, Sir, about 4.2 million refugees have
go far come into our country and refugees will
keep on pouring from East Pakistan, And this
problem is not a problem which can be solved
as such because it is a continuing problem. You
keep on making efforts to solve it, then another
problem is created. You keep on making efforts
to solve it, again the problem is complicated by
fresh influx. This problem in the present poli-
tical situation between our two countries is con=
tinuing and it is going to continue and we have
to live with this problem for many years to
come, Therefore, we will have to pay greater
attention to it. The figures I mentioned do not
include the crores of rupees that have been spent
in rehabilitation of these brothers of ours who
are coming into our country as refugees from
East Pakistan, If the assistance that is given
scparate is also added to the figure that I have
given, it will become a formidable Ggure. The
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amount of resources that we have put within
our limited for the develop of Grea-
ter Calcutta region and to solve this problem,
I would straightway concede, is not sufficient
for the development or for solving the problems
of Calcutta because the psoblems of Calcutta
arc not of recent origin. They have been deve-
loping for decades. There are topographical
regions, geographical regions and other regions
because of which these problems of Calcutta
have grown. Apart from that the problems
have been complicated by political reasons. But,
in my speech I donot wish to go into those
political reasons which my worthy colleague,
Mr. Pant, will answer in his reply to the de-
bate on the extension of President's rule. Iam
only trying to project before the House the
magnitude and complex nature of these prob -
lems which we are trying to solve in a very
honest and very sincere manner and I hope no
hon. Member of this House will believe that we
do not want to solve these problems in the best
possible manner within the resources we have.
We are even willing to stretch our resources
and give more resources for & beat solution of
this problem and to make an impact and dent
o these problems that we are facing there,

Hon, Member, Shri Deven Sen, compared
certain allocations between various States of
India and he wanted to make out a case that
West Bengal has always been neglected, The
few figures that I have been able to collect dur-
ing the last halfan hour do not bear out the
truth of this statement. According to the figures
that I have, central investment in the State up
to 31-3-69 in public sector undertakings is
Rs. 11 crores. He was comparing this with
Maharashtra. The total investment in Mahae
rashtra so far has been only Rs. 101 crores.
You can sce that four times that investment has
been made in West Bengal as compared to the
other most industrially developed State of
Maharashtra. * (fnterruptions) This is the lastest
figure up to 31-3-69.

About Central amistance given in the first
Three Five Year Plans, the State of West
Bengal has been given assistance to the tune of
Rs, 454 crores whereas the other comparably
industrially developed State of Maharashtra
was given only Rs. 400 crores as ceatral amis-
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tance. Here also West Bengal has an edge
over Mabarashtra,

SHRI SAMAR GUHA: Will you please
permit me to ask one question ?

SHRI VIDYA CHARAN SHUKLA: May
I request you to reserve your question after I
finish my speech and then ask if the Chair per-
mits ?

Sir, if1 had more time and if I had more
opportunity, I would have collected figures
about other matters and I would have shown
that so far as Government of India is con-
cerned, there has been no  discrimination
against West Bengal so far and I can also assure
that in future also there will be no discrimina-
tion againstit. If there is discrimination, it
would be in favour of West Bengal, not against
it.

SHRI B. K. DASCHOWDHURY : What
are the loans and grants given to West Bengal
during the various Five-year Plans?

MR. CHAIRMAN: You have already
spoken. Kindly resume your scat.

SHRI B. K. DASCHOWDHURY : I have
got the figure. ...

MR. CHAIRMAN : If you have the figure,
then why do you ask?

SHRI VIDYA CHARAN SHUKLA: I
will give only authoritative figures that I get.
If the hon. Member gives notice; I shall give
him adequate answer and give him full satis-
faction. (Interruption) Then, there werea few
more points mentioned by hon, Members, One
point that was mentioned was about the Tea
Auction Centre and it was said that this was
being removed from Calcutta and that it was
going to be causing economic hardship for the
people living in Calcutta. This is a subject on
which the Central Government has no control.
The Government of Astam wants a Tea Auc-
tion Centre for their own purpose and the
Government of India has no control over
the Government of Asam and we can-
not tell the Government of Assam not to

-
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open 8 Tea Auction Centre, What we
can do is to sce that the Tea Board does
not close down the Centre in Calcutta, I
can assure the hon, House that the Tea Auc-
tion Centre in Calcutta will not be closed down
and that it will continue. (Interruption)

SHRI SAMAR GUHA: Are you going to
give any subsidy to them or not ?

SHRI VIDYA CHARAN SHUKLA: I
would request him to be a little more patient,
(Interruption) He may kindly note down all the
points and ask me at the end and if the Chair-
man permits, I will endeavour to reply to all
the points,

Another point made by an hon. Member
was about the Jute Enquiry Commission. I
realise the importance that jute industry and
jute trade has over the economy of West Bengal.
The work done by the Ju?c Enquiry Commis-
sion is important and I have checked up with
the Government of West Bengal that the term
is being extended so that the useful work that
they are doing is continued and we can help
the Jute industry in West Bengal.

1 was surprised, Sir, at the observations
made by Shri Ramamurti about the Budget.
He is onec of those few Members who
said that he is oppoting this Budget.
While doing so, Sir, I think he forgets that this
Budget was mainly, I would say, 90 per cent,
made by the Government in which Mr.
Ramamurti’s party itselfl was the leading
partner. The CPM Coalition Government in
West Bengal had made this Budget. This
Budget was presented also in the same way
here in March and we bad said that for
4 mooths we will take a Vote-on-Account
and we will make certain revisions and again
bring a revised Budget in this House. I do
not say only revision, but the main revision,
which we have done is this. The major revi-
sion that we have made is that we have reduc-
ed the deficit from Rs. 15 crores to Rs, 11
crores or so. I am giving the rough figures. By
Rs. 4 crores or 3o we have reduced the gap of
deficit. That is the only difference we have
made, So, mainly, thisis a Budget which was
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made by Mr. Ramamurti's own party and it
amused me a great deal when Mr. Ramamurti
got up and said thag he is opposed to this Budget.
I do not know on what basis he was opposing
it, whether he is opposing it purely on political
grounds or just for the sake of opposition he
was doiog that,

SHRI C. K. BHATTACHARYYA: Be-
cause the times have changed.

SHRI VIDYA CHARAN SHUKLA: Mr.
Ramamurti mentioned and some other hon.
Members also mentioned about the Pay Com-
mission. The Pay Commission's Report is under
the active consideration of the Government of
Bengal. We have made a provision of Rs. 9 crores
in the Budget which is proposed in this hon,
House ; we do not know what will be the ulti-
mate suggestion ; but we have made this ad hoc
provision in the Budget. Whatever decision is
taken by the Government of West Bengal in
this respect will Ye implemented, and if neces-
sary, further money can be provided for this
purposc,

Shrimati Ila Palchoudhuri mentioned about
the change in the tea auction centre, a point to
which I have already replied.

SHRIMATI ILA PALCHOUDHURI:
(Krishnagar) : I mentioned about something to
be done for the freedom-fighters.

SHRI VIDYA CHARAN SHUKLA: I
have already siad that my colleague Shri K. C.
Pant will deal with this matter, because the sub-
ject of freedom-fighters is being dealt with by
the Home Ministry and not by the Finance

The last point that I wish to meect is the
point that my hon. friend Shri Deven Sen
made, namely that the allocations made by the
Central Government to Weat Bengal for various
purposes should not be made in proportion to
the resources raised or the taxes mobilised or
the population or anything of that sort, but it
should be done on a war footing, and West
Bengal should be taken msa special case. I
have alrcady said but in different words that
want to treat West Bengal as a high priority
State, and we want to give it all the amsistance
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that we can within our means, and we shall
require the support and co-operation of hon.
Members in this regard.

I am not touching upon the various sugges-
tiona that have been madé, because of paucity of
time, but I would assure hon. Members that we
shall look into them wherever necessary we can
also give them the facts and the information so
that the queries and the points that they have
raised could be met.

AsI have already mentioned, this debate
although acrimonious at certain times has been
very helpful and I would like to thank the hon,
Members who took part in this debate,

I forgot to mention one point that Shri B,
K. Daschowdhury had raised about the gene.
ral reserve fund for Cooch-Behar. 1 do not
think that he can have any complaint about
this fund. This fund was created when Cooche
Behar was merged, and at the time of its initial
constitution, it congisted of Res. 105.89 lakhs.
Then it has been used for several years. Its
interest and other things were deposited in this
fund and it has been used for several years. The
investment yielded a return of probably Rs. 20
lakhs or something like that. The balance of
the fund at the end of 1970-71 is likely to be
about Rs. 143.27 lakhs. This fund has been
used for the development of Cooch-Behar area
and this will continue to be used for that pur-

pose.

SHRI SAMAR GUHA: The hon. Minis-
ter had said thatif a tea auction centre is open-
ed at Gauhati, the Central Government have
nothing to do with it. They will be sending
their tea out via the Kandla port, and they
have made a proposal that a subsidy for trans
port up to the Kandla port should be given on
the railways by the Central Government. I
would like to know whether the Central
Government are going to give subsidy for trans-
port in the form of incentive for export of tea
from Gauhati through Kandla to forcign
countries.

Secondly, the hon. Minister said that up to
1969 more Central aid had been given to West
Bengal. I want to know whether it is a fact
that taking the Third and Fourth Plans toge-
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ther, the Central and the State allocations re-
main stagnant at round about Rs. 322 crores
in the case of West Bengal, whereas in the case
of Maharashtra the allocation in the Third
Plan was Rs. 433 crores whilein the Fourth
Plan it is Rs, 890 crores, How does he explain
this?

SHRI VIDYA CHARAN SHUKLA: As
regards the first point, I shall have to collect
the information, since I do not have it with me
now. I shall have to collect the information and
I shall provide it to the hon. Member.

As regards the Plan allocations, the figures
that I have given are up to the Third Plan
only, I have not taken into account the Fourth

SHRI B. K. DASCHOWDHURY: We
have been repeatedly asking this Government
and the State Government to constitute two
statutory bodics, a North Bengal Development
Board and North Bengal Industrial Finance
Corporation with a small capital of Rs, 50
crores. In consultative committee, we were
informed that there would be no objection. I
request the hon. Minister to take it up with the
State authorities with a view to early constitu-
tion of these two statutory bodies.

SHRI VIDYA CHARAN SHUKLA: I
will have to look into the matter.

&t TN qreAt ¢ & aAar qEar
gfF dg5@ NI¥ & gw Yawe d
feamr war ofaw & ey o9 fHar ar
& Fdr W A9y awz Iw fwar @,
a9y @ i fRaar odas fear
& sfzarA § O ewawar FWAY W@ qF
§ 97 @vil ® GaT War GaaT Az
warerg & fRar &1 AfeT §ar a1 raEy
Zar ¥ & strAar agar g fw ogad fay
€@ g\ % Ay A feaar dar ag
fear & aifF sa a1 #1 doa &

wran ? .
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st et wew o : foaar dar dar
91 g WAET W ITAT g A AH § )
qur qar fagr gar g

st TrTaATT TITes : fraarfEmr & 7

st faor oo e ;. wgt aF gR
arz ¢ qIRg FOT w1 e Far v
g afsr g8 &5 oz 7 & | ST/
fasiary & at veg ¥ A, w@dHAT AW
& T @ qF  IARI9OA [ F fay
. gad s ¥ fag frad A &
ATATFAT FIAT IERT A F gH HIagr
FW iy T ¥\ fom wowmw s@r
g7 ag & fgar qar & | gT@ Fa« @ar
& & fF gusr &% ¥ qar aaET qg@ 5
frasr fammr wfer ok frgwr af
faerar =ifgd | s sy aiwer { srqwy
qargr § ag wawr afsw & aFmar g
ag &9 W1 @ aFar g AU arEr W€\
@1 gwar g | feaer sagasarn 4 S
argary qu dar faar aar g

it TATEATT et © FEY AT FT
IaY Agl aar g g a7 et
feaar @ T @ § o gArsfes we
F wFd¥z 97 AN F@ IqA fwgar ag
fegr ar ?

&Y faan wTor o : 95T off & gEwY
g qg Sifad

&) oA el dar e A
Earsgmgmaasraqg« 1

SHRI SAMAR GUHA: I wil
repeat my request........

MR. CHAIRMAN : This is not proper.
SHRI SAMAR GUHA : Once my remark

was expunged. I again request the Minister
of State for Home Affairs through you to

again
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request the Prime Minister to participate this
debate because the West Bengal issue has been
taken as a national .inue by almost all parties,
‘That being 50, it is necessary that she being the
Home Minister should participate in the
debate and show that the Government seriously
and sincerely feel for the acute problems of
West Bengal.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH
(SHRI K. C. PANT): T shall seck above
all to satisfy my hon. friend, Shri Samar Guha,
in the course of my reply.

West Bengal has figured in this House in
one form or the other almost every day, in the
form of gquestions and answers, call attention
notices, private Members' resolutions and
otherwise in discutsions on the law and order
situation, Calcutta, the Tiesta problem etc.
So we have been engaged with problems of
West Bengal, but this debate has provided an
opportunity for discussing all the problems in
&n integrated way, and the fact that a Resolu-
tion on extension of President's rule and the
budget were taken up together in this debate
has provided an opportunity for members to
speak on the developmental as well as law and
order aspects. If anything, the debate has
underlined the fact that a climate of peace is
linked with increase in production, productivi-
ty and the pace of economic growth. If this
lesson has gone home, then I think the mixing
of these two debates has been very worthwhile.
My hon., friend Shri Ramamurti ; I think,
made a surprising statement when he said that
this Government was to be blamed for imposing
President’s rule in West Bengal. Public memory
may be short ; butit is not that short. I think
we all member that President's
certainly mot of our making here. Various
parties in the UF Government could not pull
on together and a stage was reached that the
Chief Minister of that Government went on
hunger strike and he described the Govern-
ment as being uncivilised and barbarous, These
are not our phrases or expressions ; these were
the expressions of the Chief Minister of that

rule was
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State at that time. It was under those
circumstances that the duly elected Government
of West Bengal could not continue and therefore
the President had to take over. It was, ifI
may say so0, because the constituent parties of
the U.F. Goveroment of the day could not pull
together. As to who is to be blamed for that,
it is not for me to apportion blame. Itisfor
every onc concerned to think back of those
days or to look up the records and to find
from the utterences of the various constituent
parties themselves as to who was to blame for
the downfall of the U.F, Government of that
day. It was against this background that this
Proclamation was issued by the President on
19 March 1970. It was approved by this House
as also the other House. It was to be in force
till 30 September 70 because it was passed by
the other House on 30 March 1970.

According to the constitutional requirement
we have brought this resolution before the
House for the continuance in force of the Pro-
clamation for a further period of six months
with effect from 1 October 1970. It will also
be recalled that at the time of the issue of the
Proclamation of 19 March 1970 the State
Assembly was in a state of adjournment. By
the Proclamation the power of the State Legis-
lature was made exercisable by or under the
authority of Parliament. With the suspension
of a number of articles dealing with the func-
tions of the State Assembly that Assembly
came to be in a state commonly known as
of ‘suspended - animation’. Thereafter the
Governor prorogued the Assembly in accors
dance with the provisions of article 174(2) (a)
and subsequently when it became clear that it
was not possible for the Ministry to be formed
out of the bership of the A bly, the
Governor having obtained the prior approval
of the President, proceeded to dissolve the
Assembly on 30 July 1970 in accordance with
article 174(2) (b). The House is well aware
that the Government are most anxious, ever
since the introduction of President’s rule, that
normalcy should be restored in the law and
order situation, that land reforms should be
encrgetically pursued and that other schemes
should be implemented. I do not want to
cover the ground that has already been covered
by my colleague who spoke before me. I do
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not want to deal with the budgetary aspects
and the developmental aspects that are linked
with the budget. 1shall briefly refer to some
of the steps taken as a result of the delibera-
tions of the Consultative Committee. I am
glad to know that some of the speakers have
referred to the efforts made by the Govern-
ment for the development of Calcutta. Some
of them have referred to those efforts with
appreciation ; I think a lot of them have
referred to them at least with understanding.
Because Calcutta’s problems are the nation's
problems, and they are large problems, and
reference has been made to them also by my
colleague.

With the approval of the Consultative Com-
mittee, two Acts have already been enacted
by the President, one for the levy of a tax on
the entry of goods into the Calcutta Metropo-
litan district for the purpose of raising addi-
tional resources for development of that region,
and the other for setting up a high-powered
authority, the CMDA- Calcutta Metropolitan
Development  Authority—which  will have
jurisdiction over the entire area and will be
able to draw finance and implement schemes
without being handicapped by the geographi-
cal boundaries of numerous local bodies and
authorities in that region. This morning, my
hon. friend Shri Indrajit Gupta referred to
this authority in somewhat disparaging terms
and asked, while there are several agencies
already, what is the need of having another
agency. It is preciscly because there are a
large number of agencies with jurisdiction over
different geographical arcas that there is need
for an agency which can cut across all these
minor barriers and can regard the develop-
mental problems of Calcutta as a whole and
can undertake measures to takle those prob-
lems, That is why the need for such an agency
or such an authority was felt,

The Consultative Committee which has been
set up under the West Bengal State Legislature
(Delegation of Powers) Act, 1970 had a meet-
ing on the 10th and 11th of June, 1970. Many
of my hon. friends were present at that meet-
ing, and besides the above-mentioned two Acts,
the meeting approved of other pieces of legis-
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lation and also went into other administrative
matters.

My hon. friend Shri Prakash Vir Shastri
referred to the need to step up land reform
measures. I may make mention of the land
reform measures already enacted during Presi-

3

dent's rule whereby something very positive
and substantial has been done for the barga-
dars. The bargadar’s share in the crop raised
by him with all the inputs coming from him
has been increased from 60 per cent to 75 per
cent, His securilty of tenure has been im-
proved, and his right of cultivation made here-
ditary, It has also been made obligatory for
the landlords to furnish receipt for his share
of the crop failing which the bargadar may
deposit the landlord’s share with the prescribed
authority. Instructions have already been
issued to the field h pl t the
land reforms vigorously,

ities to i

It has been reported that during the first
two months of President’s rule, another 15,000
acres have been vested in the Government and
the cfforts to detect the benami lands, that is,
land retrained fraudulently or pseudonymously,
are continuing. I have also just collected the
figurcs of land that has actually been distribu-
ted and I am informed during the first four
months of President’s rule, 15,405 acres have
been distributed to the landless agricultural
labour.

Many hon. friends referred to the law and
order situation, and I think the anxiety for the
law and order situation was very much evident
in most of the speeches. But I am sorry that
when Shri P. Ramamurti spoke about certain
aspects of the law and order situation, he made
some very strange statements. He said that
the Communists are helping the Naxalites
against the CPM. If this is to be taken as a
sample of the veracity of the facts upon which
he has built up his case, I think it casts serious
doubts upon the whole case. He said, the CRP
was helping the Naxalitics against the CPM.
Public memory is not so short as to have for-
gotten cither the genesis of the extremists or
what is responsible for encouraging the ex-
tremists to the extent they have been encoura-
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ged in West Bengal. I need hardly remind
the House that it was only in 1967 when the
CPM decided to enter the Assemblies and
the UP Governdlents that a section of their
party, which was dissatisfed with this
approach, which pleaded for an immediate
armed and violent revolution in the country,
broke away and we found a number of spora-
dic violent incidents in the country. In Naxal-
bari we found that certain things were happen-
ing and later on the various units combined to
form the CPI(M-L). This is the genesis of
the extr and Naxali Apart from this
parentage, and we cannot all be held respon-
sible for the erratic behaviour of our children,
I would refer specifically to the fact that
during the UF regime in 'West Bengal, Charu
Mazumdar and Kanu Sanyal were both set
free by the Home Minister of the UF Govern-
ment and the cases against them were with-
drawn. I need hardly remind Mr. Ramamurti
who that Home Minister was. The UF
Government dropped investigation or withe
draw 1153 cases involving violence to persons
and property. Sentences of 41 persons convic-
ted for attempt to murder, robbery, aron etc.
were remitted. Sentences of 12 others convic-
ted of less pernicious charges were remitted.
This is the background. All these releases
have contributed to the growth of the Naxalite
movement in West Bengal.

If Mr. Ramamurti were even now to stand
up in the House and say that this was a mis-
take, that it is not good to temporize with these
things and it is good to take a stand against
any attempt to d i the d tic
structure of this country and take to extra-
democratic methods, one could understand his
irritation against Naxalites. But he has attemp-
ted to give it a twist by saying that the Con-
gress is supporting the Naxalites. I am sur-
prised at this. This statement will not be
taken scriously by anybody. Now that the
Naxalites have turned against his party also,
even now he is not baving the courage to
make a frontal attack on them. He says, the
CRP is being used by the Central Government
in league with the Naxalites against him and
his party. Would he make an offer that, if we
can convince him that the CRP is being used

against Naxalites, he would support the CRP ?
I would invite the CPM representative to make
this offer,

SHRI UMANATH : Facts are there for
everybody to sec what the GRP is doing,

SHRI K. C. PANT: I am making this
offer. If we instruct the CRP to fight the
Naxalites, will you help the CRP against the
Naxalites ?

SHRI UMANATH : You first aecept Mr.
Ramamurti’s challenge that he will prove how
the CRP has bebaved. You accept that chal-
lenge and then we will accept your challenge.

SHRI KANWAR LAL GUPTA : Why are
you making this offer repeatedly? Is your
case weak ? Arc you not sure about your
case ?

SHRI JYOTIRMOY BASU: You tried
tocreate a thorn in the flsh and youare
quite happy about it.

SHRIK. C. PANT : This is what I say
precisely. When you create a thorn in the
flesh, sec what happena.

SHRI UMANATH : Our release of Kanu
Sanyal was quite right. We wanted to fight
them ideologically and politically and not by
your repressive method in which you have
failed. You could not doit. We fought them
ideologically and politically and they are on
the wane now.

AN HON. MEMBER : What was the
result ?

SHRI UMANATH : What the situation
there is, it is your creation and not ours.

SHRI K. C. PANT : Why come and com-
plain in the House then? Fight out your
battles.

SHRI UMANATH : When we were in
power in the United Front, people were inter-
vening against the Naxalites. When you are
in powe, the people are not intervening,
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SHRI SAMAR GUHA : Actually, it is
not they who are fighting but the people of
West Bengal. The masses have been aroused
against anti-national activities of those alavish

'SHRI K. C. PANT : I wantto quote Shri
Ajoy Mukherjee from the Amrit Bazar Patrika,
which was quoted by Shri Ramamurti and
also by Shri Indrajit Gupta, of the 26th May
1970 in which he has said :—

“Within nine months of UF rule there

were 519 political clashes killing 81 people

_and involving nearly 2,000 and in most cases
the CPI (M) was involved.”

It is not my statement ; it is a statement by
the Chief Minister of West Bengal at that time.

SHRI UMANATH: The Chicf Minister
bas come in handy for you. Every time
Shrimati Indira Gandhi goes to Calcutta,
ghe contacts only that Chief Minister.

SHRI K. C. PANT : An attempt was made
to say that the law and order situation is not
so bad and that elections can be held. I do not
want to go into details because every day the
House discussed this matter, but I would give
the position of law and order in the week end-
ing 11th August, 1970 : violent incideuts of
Naxalites and other extremists—30 in the dis-
tricts, 30 in the city of Calcutta, total 60 in
the State; cducational institutions—10; in-
volving police pickets—12 ; Government ins-
titutions—8 ; political party offices—9. . . . (inter-
ruption) ; recovery of 114 bombs, 10 crackers
and 1 kg explosives ; interparty clashes—13
cases, 2 killed, 34 injured of these CPM invol-
ved in 11,

So, by no standards can the law and order
gituation therc be held as normal. This does
not include industrial unrest. This does not
mean that there has been no improvement:
But you .cannot call this a normal situation in
which elections can be held.

Shri Ramamurti referred to Durgapur and
Dr. Maitreyee Basu also referred to Durgapur.
Their references were poles apart. Dr. Basu
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made a reference to the fact that the workers in
Durgapur are to be congratulated for having
ended the strike and, in fact, for not having
participated in it. I would join her in congra-
tulating them.

SHRI UMANATH : You can congratulate

the CRP for beating the women and children
there.,

SHRI K. C.PANT : I can understand my
hon. friend’s anger in the matter. His party
has failed in inciting this trouble and in carry-
ing out the strike and it had to withdraw it.

SHRI UMANATH : Incitement was pro-
vided by your arresting the trade union
leaders.

SHRI K. C. PANT : I can fully understand
this and I am not surprised that he is expres-
sing anger in the House ; it would have been
surprising if he did not.

SHRI UMANATH : On the CRP beating
the workers, the strike has been withdrawn.
Do not think that the chapter is ended. For
all the criminal acts of CRP in Durgapur,
Weat Bengal people will reply. It is only the
starting point.

SHRI K. C. PANT : Durgapur has shown
that your party is isolated in West Bengal.

SHRI UMANATH : Absolutely not. It
has shown your isolation. You rely only on
the C. R, P. The people do not support you.

MR. CHAIRMAN : Leaveit to the elec-
tion results,

SHRI UMANATH : But they are not hold-
ing the elections. Our demand is that they
should hold the elections. You may also use
your good offices to see that the elections are
held.

SHRI K. C. PANT : Then there were fre-
quent references to phrases, like, the rule of
terrorism, coercion and so on and so forth.
That only thing that the C. R. P, and other
authorities have done is to see that terrorism
and coercion does not prevail.
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SHRI UMANATH : Was not the terrorism
committed on a newly-wedded couple being
beaten up in their oyn house on the very first
night of the wedding itself ? (Interruptions)

SHRI K. C. PANT : I am coming precise-
ly to the point and I hope my answer will
satisfy you. Enquiries have been made into
this incident about which Shri Ramamurti told
me a few days ago. When he told me about it,
immediately I made enguiries about it. I have
been informed that this incident in Durgapur
about which allegations were published in the
Statesman of 18th regarding the molestation of
a girl at Vidyapati Avenue on 16/17th August
are entirely falsc—(Interruptions)

SHRI UMANATH : Thatis how it is
covered up. It is not the Statesman report pit
is Shri Ramamurti's own personal investiga-
tion.,

L]

SHRI K. C. PANT: If it is something

else, you can tell me and I will enquire into,

SHRI UMANATH 1 Thatitisa false en-
quiry.

SHRIK. C. PANT: Imade an enquiry
after he told me about it. If you tomorrow
give me an incident, I will make an enquiry.
This particular incident occurred at a place
where the CPM has stronghold—( Interruptions)

A number of steps have already been taken.
The Gover t is deter d to see that all
that is necessary and possible in this direction
should be done, I may mention that over
2000 suspected Naxalites and other similar
extremists have been arrested and a large
amount of arms and ammunition and material
for the manufacture of bombs has been recover-
ed. In the field of legislation, some tightening
has already been done and, if necessary, more
may foll Not only has been taken
to Section 144 of the Cr. P. C. to prevent
violence, the violation of it has been made a cog-

izable offence. Therefore, the criticism made
by Mrs. Sucheta Kripalani and other Members
regarding in by these agencies for main-
taining law and order ls entirely unsustainable,
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Sir, with the improving of public morale
and increasing cooperation from the public
to which my hon. friend, Shri Samar Guha
referred, we are confident that the problem of
extremists will be controlled. But that should
not give rise to any sense of complacency. It
is cssential that we should continue to be vigi-
lant and take action against those who seek to
disturb the public peace and try to make nor-
mal life in the State of West Bengal! difficult.
The prolonged efforts will be necessary to re=
create a full sense of security amongst the
people and consolidate conditions in which they
can pursue their avocations peaccfully and
carry out their lawful, democratic activitics in
an atmosphere free from violence and intimida-
tion, My hon. friend appears to think that it is
the privilege of some Parties to indulge in violent
inter-Party clashes and to seck to paralyse all
economic activity in that State thereby im-
poverishing the State and causing untold
sufferings to the weaker sections of society and
incidentally causing suffering also to the work-
ing class people and they ask for the removal
of the Police which will give complete licence
to the anti-social elements and the Naxalites
and other similar groups. (Interruptions) My
hon friend, Shri Ramamurti, in fact referred
to the fact that anti-social clements had been
used by the Naxalites in their depredations.
I know that you are fighting the Naxalites poli-
tically but I think you have not come to the
stage where you are fighting the anti-social
elements also. For them at least, the Police is
required. (Interruptions)

If law and order has to be restored, we will
need, besides the steps taken by the Govern-
ment, the active co-operation of the responsi-
ble political Parties and the people in the
State. I am happy to say that in recent wecks
there have been several instances of the people
resisting violence and disruptive activities and
I hope this kind of popular opposition will

3 and I would welcome the co-operation
: hon friend’s Party in this matter. (Inier-

ions)

Members of some political Parties, particu-
larly, those of the CPM have been insistent in
their demand for holding elections immedia-
tely. Their contention is that law and order
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will be restored only after elections are held.
We value democracy which is based on free
and fair elections.

SHRI UMANATH : Do you?

SHRI K. C. PANT : We cannot agree with
their view to put the cart before the horse and
to hold any election in the present stage.

‘Hon. Member Shri Janeshwar Misra, said
that if elections were held now, it will not be
votes but bombs that will be cast. Prof. Samar
Guha also referred to bullets and not ballot.

(Interruptions)

The people of that State has suffered enor-
mously in the past. In the next elections we
must ensure that the free vioce of the people
finds proper expression and they have a sense
of peacc and security to vote as they like and
not that they are threatened everyday with
dire consequence for what they do or even
think. (Interruptions) From the way you speak,
it seems that you are responsible for the law
and order situation there.

SHRI UMANATH : Despite you the
people of West Bengal will see that the elec-
tions are held,

SHRI K. C. PANT: Why do you take
objection to that harmless sentiment ? These
are sentiments which I expect them to support.
After all they want free and fair elections, I

suppose.
SHRI UMANATH : Hold it now itself,

SHRI SAMAR GUHA 1 The Bangla Bandh
was going to be held on the 28th on the issue of
immediate elections. They had to withdraw
it because the people of West Bengal do not
waant. (Interruptions)

SHRI K. C. PANT: The Hon. M‘ﬁ}“
Shrimati Ila Palchowdhury referred to fi \

fighters in India. She wanted Government to
compile a directory for freedom fighters of
Woest Bengal, My honourable colleague has
referred the matter to me. I am sorry this
looks like passing the buck. This is a matter
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for the Ministry of Education, who are con~
cerned with the drawing,up of directory on
freedom-fighters,

Sir, I have taken a long time already and I
would like to conclude now.

The problems that we face in the State of
West Bengal are varied and complex and arise
out of historical reasons. It will be too much
to expect that all would be set rightin the
brief period of President’s rule, I can only
assure the House that steps in the right direc-
tions have been initiated, Some perceptible
improvement has already taken place. A lot
still remains to be done and we feel that with
the support of various sections of the House,
if the Government's approach to the problem
in West Bengal finds expression in their action
in the field also, it will be possible for us to go
forward with an even larger measure of con-
fidence and success,

So, let us rise above petty ‘party differences
and pull together to restore the serenity, peace
and lustre of the great State of West Bengal,
which has made so many abiding contributions
to cnriching the life, thought and the spirit of
India.

With these words I move that the Resolution
be accepted by the House,

it wamee fas : (wAgT) : Fwefy
wgn, &% t9 agy ¥ fgear gt o,
@ I & qrg gAar @ | Afewiw
Ay qret A qg 71 #Y 5 qAwT waq
Tga §ac fasmuar qam ¥ R E
gafed g darem I Agt ¥ gy
WA 97 ff § 81§ amaf shH &
argan f§ ¥ §9 9 w0

st TWrme el (TEAT) ;AT
wer ag & fr agt w waf gl ¢ fs
gefear fad & aar g7 a7 ol &
g&® #t feafa qur @ o€ & 797 I
e & gy foet § wow ag ok gt
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E) Hamaar agar g5 qwoareew ¥
T gza o om W Y? gEe fafaee
a1ge ggt 7T A3 §, wivd ) ) W
TR F gaamr afgd—arg difeat aar
gar ffed & fod |7 agraar s17 8T
W@ E IO @ gEew ¥ aowy
AT g ?

SHRI JYOTIRMOY BASU: I request
the Minister not to evade the reply in the very
beginning. There was an article in The Blitz
which gaid that this story of throwing bombs
at police pickets in Calcutta is nothing but a
mockery, it is a stage-managed thing....

MR. CHAIRMAN : Please don't give in-
formation ; ask a question.

SHRI JYOTIRMOY BASU: There had
been numerous cases of bomb throwing as
alleged by the Government and there is pro-
tected Press. How many cases had therc been
where casualties serious injuries were inflicted
on the policemen ? My information is that it
was nil.

My second question is this. In police lock
up, you are systematically taking in persons, in
the name of interrogation, especially young
boys between the age groups of 17 and 23 and
you are resorting to merciless and continuous
beating, as a result of which there have been
number of deaths.

Is it not, may I ask, a part of your political
game to main the cadre and the workers of
your rival political parties ?

In the name of Government, you are beating
up people to death in the police lock up.

MR. CHAIRMAN : Shri K. N, Tiwari,

=it wo A1e frary (afqar) @ wrew
srged ¥ M3 ¥ oew fear T g—
Some of them are in the evening of their lives,
q4 M ® gEAT §, § smAA wgar
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g frame 7% fad fom wivg ® e
A ¢ @ §, 3% fadr gadt agraar
WY sqxeqr 3 a1 AGF A |

U S—s At agrow ag
a3 4, faasr ama gt gwe froe ¥
frar ar | s eE @R ¥ el Al
uw afafa &rasagar § 1w afed
qAMT FER & 9 ¥ 19 Ff w9 axg
& AT F afF wFT wmew qgr
T ¥

18 hrs.

SHRI SAMAR GUHA: A certain party
tried to create pockets in the police. They
organised the Paschim Bengal Police Karma-
chari Sangh, and the UF Government very
readily: gave recognition to that association,
after derecognising the old West Bengal Police
Amsociation. I want to know whether that
politically organised Paschim Bengal Palice
Karmachari Sangh has been derecognised.

Shri Vidya Charan Shukla, when he was
the Minister of State in the Ministry of Home
Affairs had said that partisan officers would
be weeded out from the administration of West
Bengal Government. Asit was, some officers
were made partisan during the UF Government
regime. What steps have been taken by Govern-
ment in that regard ?

SHRI LOBO PRABHU (Udipi) : Al that
the hon, Minister has said is that the situation
is improving. We are aware that for a long
time this game of bombs and bullets has been
going on. I would like to know whether this
is not due to the fact that the police are not
able to act adequately and are not inclined to
act adequately for fear that when any popular
government returns they will be victimised, I
would like to know from the hon. Minister
whether something can be done to protect
the police and whether ' something can
be done to bring the CRP in the civil adminis-
tration because they are not afraid of being
victimised, Unless this is done, unlems an
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assurance is given to the police that they will
not be victimised for doing their duties, I do
not see how there can be any restoration of
peace and order in Bengal.

SHRI JYOTIRMOY BASU: We have
another Chengiz Khan here,

DR. MAITREYEE BASU: I had asked
the hon. Minister to give me a reply to the
point regarding the non-arrest of Shri A. K.
Sarkar and why he was not arrested. This is
in the Alipur Duar case in connection with the
arrest of Babu Nandi who was found in the
cupboard of the officer in the house.

I would also like to know whether the
Government of India know anything about the
free zones created by the CPM, for example, in
the Nagarkata arca.

SHRI K. C. PANT: My hon. friend Shri
Janeshwar Misra wanted to know why I did
not say anything about the Governor. I have
nothing useful to contribute to the debate. If
I tended to say whether the Governor would
be removed that would have taken the time of
the House, but that is not my intention. So,
I did not take the time of the House.

SHRI B. K. DASCHOWDHURY: The
question is “Why ?°.

off WA fst: I oaT Adf 2 @
g st foc oy wEY fr g9 wEle
W E

=l WO WeR O : XATA FWT AT 2
w §?ar e AT Aaff ¥R &

oft odwee fawr ¢ @g ¥ & wgAT
g &, ATF qEF F A Ao g7 faArd
§ ot wgr arfE nadc WAt ¥ gEar
ml... (m) e

st gow wor qew ;w9 qifzwA
FAF yafi v @ &1 ()
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About drought assistance, I do not have the
figures with me, I do not dgal with figures now.
My hon. friend Shri Vidya Charan Shukla deals
with figures. But we have taken steps to give re-
lief, and what is more, we are also contemplating
what more can be done. Something has been
done, If the situation demands, more can be
done. We would certainly like to do whatever
we can in the matter.

My hon. friend Shri Jyotirmoy Basu referred
to the bombs.....

SHRI JYOTIRMOY BASU : I had referred
to the Blitz article.

SHRI K.C. PANT : He said that the
stories about bomb-throwing are not true,

SHRI JYOTIRMOY BASU : At the police
pickets.

SHRI K. C. PANT: I think he has been
away from Calcutta for some time. I think he
has been in Delhi for too long. He should go
back there and then make the statement.

SHRI JYOTIRMOY BASU: They tap
our telept ; their watchers are so active.
Why did they not ask them how often we went
to Calcutta ? Let him not try to evade the
question this way. That is not fair.

SHRI K. C. PANT: So far as beating the
young party workers in order to maim the
workers of rival political parties is concerned...

SHRI JYOTIRMOY BASU: What about
Baranagar, Ballygunge, Cossipore, Shyampukur
ete. ?

SHRI K. C. PANT: That is not our
approach to political matters, It has never
been. I can only hope that this is not a
manifesto of his party.

SHRI JYOTIRMOY BASU: What lip-
service 7

Only four days ago in the Shampuckur
police station a young boy of 17 was beaten to
death. As a result; there was a bandh in that
area for 3 days.
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MR. CHAIRMAN : He has repeated it
half a dozen times.

SHRI JYOTIRMOY BASU : Thisis how
they are exploiting the people.

SHRI K. C. PANT: Shri Tiwary referred
to political fighters. A provision of Rs. 9 lakhs
for payment to political sufferers has been
made. I think this is mostly for those who had
been in the Andaman jail for a part or total
of a five year term. Apart from this, payments
are made to some deserving persons who are
in distress from the discretionary fund in the
Home Ministry. The States have their own
schemes for payment to political sufferers and
they have their own rules and budgets for the

purpose.

About the Smarak Samiti for Maharaj
Trilokya Chakravartty, I do not think they
have sent any proposal. I cannot say anything
off hand about ie.

Shri Samar Guha asked about the derecog-
nition of the Police Association. I cannot say
what the West Bengal Government is thinking
in this matter.

SHRI SAMAR GUHA : The Police Asso-
ciation was derecognised to give recognition
to a spurious organisation sponsored by a cer-
tain political party.

SHRIK.C. PANT: He mentioned itin
the course of his speech. I have made a note
of it.

As for the toning up of the administrative
machinery in various ways, I think the adminis-
tration today is in very much better shape
than it was a few months ago.

Shri Lobo Prabhu asked how we can pre-
vent the police not acting out of fear of victi=
misation when a popular government returned.
The best guarantee I can give is that we shall
try to win the next election.

Dr. Maitreyee Basu referred to certain
matters about which I do not have informa-
tion now. I have made a note of them and I
shall find out about them.

MR. CHAIRMAN: There are some cut
motions moved. I shall put them all together.

SHRI B. K. DASCHOWDHURY : Mine
may be put scparately.

MR. CHAIRMAN : ‘'What uscful purpose

will it serve ?

I shall now put all the cut motions together
to vote.

All the cut motions were put and negatived

MR. CHAIRMAN : The question is :

““That the respective sums not exceed-
ing the amounts shown in the fourth column
of the order paper, be granted to the Presi-
dent, out of the Consolidated Fund of the
State of West Bengal to complets the sums
necessary to defray the charges that will
come in course of payment during the year
ending the 31st day of March 1971, in res-
pect of the heads of demands entered in the
second column thereof against Demands
Nos. 1t0o 9, 11 to 47, 50 to 52 and 54”.

The motion was adopted
MR. CHAIRMAN : The question is :

“That this House approves the conti-
nuance in force of the Proclamation dated the
19th Mazch, 1970 in respect of West Bengal
issued under article 356 of the Constitution
by the President, for a further period of six
months with effect from the Ist October,
1970."

The motion was adopted
[ The motions for Demands for Grants in respect of
West Bengal, which were adopted by the Lok
Sabha, are reproduced below—Ed.)

Demanp No. 4—Taxzs on Inocou= oTHER
THAN CorroraTION TAX

“That a sum not exceeding Rs. 7,47,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sums necesary to defray
the charges which will come in course of
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payment during the year ending the 31st
day of March, 1971, in respect of Taxes on
Income other than Corporation Tax'’.

Demano No. 2—9—Lanp Revenue

“That a sum not exceeding Ra.
5,10,47,000 be granted to the President out
of the Consolidafed Fund of the State of
Waest Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Land Revenue'.

Demano No. 2—76—Lanp ReVENUE OTHER
MuoceLLaNgous  COMPENSA-
TIONS AND ASSIOGNMENTS

“That a sum not exceeding Ras.
21,97,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Land Revenue other Miscellancous Com-
pensations and Assignments”.

Desano No. 2—92—Lanp  ReveNue—Pay-
MENT OF COMPENSATION TO
Lanp-HoLDeERs, ETC. ON THE
ABOLITION OF ZAMIND ARI Sy~
TEM

“That a sum not exceeding Rs.
2,30,00,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Land Revenue—Payment of Compensation
to Land-Holders, etc. on the abolition of
Zamindari System”,

Demanp No, 3—10—State Excise Dutizs

“That & sum not cxceeding Rs.
69,52,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in
coursc of payment during the year ending
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the 31st day of March, 1971, in respect of
State Excise Duties.”

Demano No. 4—11—Taxes oNn VEHICLES

“That a sum not ecxceeding Rs.
16,06,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Taxes on
Vehicles™.

DemanD No. 5—12—5ALes Tax

“That a sum not exceeding Ra.
53,50,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to cemplete the sums necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Sale Tax”,

Demano No. 6—13—OTHer Taxes aNp DuTies

“That a sum not exceeding Rs.
27,09,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Other Taxes and Duties’’,

Demano No, 7—14—StAups

“That a sum not exceeding Rs.
19,07,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Stamps’".

Deuanp No. B—15—ReoutraTion Fres

’ “That a sum Dot cxcceding Rs.
55,78,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in
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course of payment during the year ending
the 31st day of March. 1971, in respect of
Registration Fc\:l".

DemanD No, 9—16—InTeresT oN DeeT AND
OTHER OBLIGATIONS

“That a sum not exceeding Rs.
46,67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Interest on Debt and other obligations”.

Demanp No. 11—18—PARLIAMENT, StaTe/
Union Terrrrory LEGISLA-
TURE

“That a sum not exceeding Rs.
40,26,000 be granted to the President out of
the Consolidawed Fund of the State of
‘West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Parliament, State/Union Territory Legisla-
ture”’s

Demanp No. 12—I19—GENERAL ADMINISTRA=
TION

“That a sum not exceeding Rs.
5,28,57,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
General Administration.”

13—21—ADMINDTRATION OF
Justice

“That & sum not ecxceeding Rs,
1,65,28,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to plete the sums 4
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Administration of Justice.”

Demano No.
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Deuanp No. 14 - 22—]Jans

“That a sum not exceeding Rs.
1,59,81,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Jails.”

Demanp No. 15—23 = Pouice

“That a sum mnot exceeding Ras.
18,99,19,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
to defray the charges which will come in
eourse of payment during the year ending
the 3lst day of March, 1971, in respect of
Police.”

Deuanp No. 16—26—Mscerrangous Depart-
MENT—FmRE SERVICES

“That a sum not exceeding Ra.
56,50,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums pecessary to
defray the charges which will come in course
of payment during the year ending the 3Slst
day of March, 1971, in respect of Miscellane-
ous Departments—Fire Services.”

Demanp No. 17—26—MucerLraneous Depart-
MENTS—EXCLUDING FIRE SER-
vices

“That a sum mnot exceeding Rs.
4,58,00,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Miscellancous Departments—Excluding Fire
Services.”

Demanp No. 18--27—ScmnTric  Dzpant-
MENTS

“That a sum not exceeding Rs. 51,000

be granted to the President out of the Con-

solidated Fund of the State of West Bengal

to complete the sums necessary to defray the

charges which will come in course of payment
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during the year ecnding the 3lst day of
March, 1971, in respect of Scientific De-
‘partments.”

Deuano No. 19—28--EpvcaTion

“That a sum not exceeding Rs.
45,31,29,000 be granted to the President out
of the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Educa-
tion.”

Deuanp No. 20—29—Mebioan

“That a sum not exceeding Rs.
15,21,67,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 3lst day of March, 1971, in respect of
Medical.”

Deuanp No. 21—30—Pusric HeaLtn

“That a sum not exceeding Rs.
7,70,44,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Public Health."

Deuano No. 22—31 —AoRICULTURE—AGRICUL=
TURE

“That a sum not exceeding Rs.

11,07,85,000 be granted to the President out

of the Comsolidated Fund of the State of

Weat Bengal to plete the sums ry

to defray the charges which will come in

course of payment during the year ending

the 31st day of March, 1971, in respect of
Agriculture —Agriculture."

Demanp No. 22—95—AcricULTURE— CAPITAL
OuTLAY ON SCHEMES OF
AomICULTURAL  ImPROVE-

MENT AND RESEARCH
“That a sum not exceeding Rs.
1,90,96,000 be granted to the President out
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of the Consolidated Fund of the State of
Woest Bengal to complete the sums necessary
in defray the charges which will comein
couse of payment during the year ending the
31st day of March, 1971, in respect of
Agriculture—Capital Outlay on Schemes of
Agricultural Improvement and Research.,”

Demanp No. 23—31—AocricuLTure-FisHERIES

“That a sum mnot exceeding Ra.
48,30,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Agriculture—Fisheries.”

Demane No. 24—33—AnmaL HussaNDRY

“That a sum mnot exceeding Rs.
1,48,68,000 be granted to the President out
of the Consolidated Fund of the State of
West 'B‘en;n! to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Animal Husbandry.”

Demano No. 24—124—Anuar Hussanpry-
Caprra OuTLAY  ON
S¢ or Gov T
TRADING-GREATER  CALe
cuttA Mnx  Suprry
ScHEME

“That a sum not exceeding Ras.
5,82,68,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in

course of pay during the year ending
the 31st day of March, 1971, in respect of
Animal husbandry—Capital Outlay on

Schemes of Government Trading—Greater
Calcutta Milk Supply Scheme.”

Demano No. 25—34—Co-OPERATION

“That a sum mnot exceeding Rs.
97,16,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
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defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Co-opera-
tion."” ' '

Deuanp No. 35—INDUSTRIES—INDUSTRIES
“That a sum not exceeding Ra.
2,03,98,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1971, in respect of
Industries—Industries.”

Demano No. 26— 96—INDUsTRIES—CAPITAL
OuTLAY ON INDUSTRIAL
Anp Ecovouic Deverop-
MENT

“That a sum not exceeding Rs.
1,07,65,000 be granted to the President out
of the Gomolid:ttd Fund of the State of
‘West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Industries—Capital Outlay on Industrialand
Economic Development.”

Demanp No. 27—35—Inpustries—CoTTAGE
INDUSTRIES

“That a sum not exceeding Rs.
1,50,77,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Industries—Cottage Industries.”

27—96—INDUSTRIES—CAPITAL
OutraY oN INDUSTRIAL
AND Econoumrc DeveLos-
ueNT—CorTAGE INDU-

TRIES
“That a sum not exceeding Ras.
5,68,000 be granted to the President out of
the Consolidated Fund of the State of West of
Bengal to complete the sums necessary to
defray the charges which will come in course

Deuano No.

of payment during the year ending the 3lst
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day of March, 1971, in respect of Industries-
Capital Outlay on Industrial and Economic
Development—Cottage Industries.”

Demann No. 28—35—InpusTries—CHINCHONA

“That a sum not exceeding Rs.
44,49,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respectof Industries—
Cinchona.”

Deuano No. 29—37—Comwunrry Deveros-

meNT PRojEcTs, NATIONAL
Exrernsion  Service  AnD
LoaaL DEVELOPMENT
Worxs
“That a sum not exceeding Ra.
3,35,62,000 be granted to the President out
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Community
Development Projects, National Extension—
Service and Local Development Works.”

Demanp No. 29—109—Carprrar OuTLAY ON

Orner Worxs— Coumunrry
DeveLoruEnT  ProJECTS,
NATIONAL EXTENSION SeR-
vice AND Locar Deveroe-
uENT WoRKs

“That a sum not exceeding Rs. 7,53,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Capital
Outlay on Other Works—Community De-
velopment Projects, National Extension
Service and Local Development Works."

Demano No. 29—Loans AND ADVANGES UNDER

Cosmmuntry  DevELOPMENT

Projects, NATIONAL EXTEN-

noN Service anp Locar
DevELOPMENT WORKS

“Thata sum not exceeding Rs. 4,33,000

be granted to the President out of the
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Congolidated Fund of the State of West
Bengal to complete the sums necemary in
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Loans and
Advances under Community Develof it

AUGUST 25, 1970

D.G. and Res. President’s Ruls 356

course of payment during the year ending
the 31st day of March, ]971, in respect of
Miscellaneous Social and Developmental
Organisations—Excluding ~ Welfare  of
Scheduled Tribes and Castes and Other

Projects, National Extension Service and
Local Development Works.”

Demanp No. 30—38—Lasour ano EurrLov-
MENT

“That a sum mnot exceeding Rs.
3,68,73,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to plete the sums Ty
to defray the charges which will come in
course of payment during the year ending
the Slst day of March, 1971, in respect of
Labour and Employment.”

Deuanp No. 31—39—MisceLLANEOUS SOCIAL
anp DeveropMeNTAL OR-
GANISATIONS—WELFARE OF
ScHEDULED TRIBES AND
Castes AND OTHER BACk-
wARD CLAssEs

“That a sum not exceeding Re.
1,52,44,000 be granted to the President out
of the. Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 9lst day of March, 1971, in respect of
Miscellaneous Social and Development
Organisations—Welfare of Scheduled Tribes
and Castes and Other Backward Classes.”

Demanp No. 32—39—MuCELLANEOUS SOCIAL
AvD DEVELOPMENTAL OR-
oaNmATIONs — Excivpmo
WeLFARE OF SCHEDULED
Trises AND CAsTES AND
OtHER BACKWARD CLASSES

“That & sum mnot exceeding Ra.
1,23,33,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in

Bacl d Classes.”

Demano No. 33—42—Murtirurrose River
ScHEMES

“That a sum not exceeding Rs.
5,34,19,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums  necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Multipurpose River Schemes."

Demanp No. 33—43—Murtirurrose River
Scuemes — IRRICATION,
Navication, EMBANKMENT
AND Dramace Works
(COMMERCIAL)

“That & sum mnot exceeding Ra.
67,81,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lat
day of March, 1971, in respect of Mutipur-
pose River Schemes—Irrigation, Navigation,
Embankment and Drainage Works (Com-
mercial).”

Demanp No. 32—44—Murmieurrose Rrver
Scuemes — IrRIGATION,
NavioaTioN, EMBANEMENT
AND Dramace Works
(Non-CoMMERCIAL)

“That a sum not exceeding Rs.
2,92,83,000 be granted to the President out
of the Consolidated Fund of the State of
Woeat Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1971, in respect of
Multipurpose River Schemes—Irrigation,
Navigation, Embankment and Drainage
Works (Non-Commercial)."”
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Demanp No. 33—98—Murmipurrose  River

ScHEMES—CAPITAL OUTLAY
on Murmieurpost  River
SOHEMES

“That a sum not exceeding Ra.
1,91,27,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Multipurpose  River  Schemes—Capital
Outlay on Multipurpose River Schemes.”

Demanp No. 33—99—Murtirurrose River
Scuemes-CaprraL OUTLAY
on IrricaTion, Navica-
TION, EMBANKMENT AND
Dramiace Wonrks (Cou-
MERCIAL)

“That a sum not exceeding Rs.
28,45,000 be granted to the President out of
the Consolidatéd Fund of the State of West
Bengal to complete the sums nccessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Multi-
purpose River Schemes—Capital Outlay on
Irrigation, Navigation, Embankment and
Drainage Works (Commercial}.”

Deuanp No. 33—100—Murtrrurrose Rrver
ScHEMES—CAPITAL QUTLAY
oN IrmiGaTiON NAVIGATION,
EMBANKMENT AND DRAINAGE
‘Worxs (Non-Coumerciar)

“That a sum mnot exceeding Ra.
28,53,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Multi-
purpose River Schemes—Capital Outlay on
Irrigation, Navigation, Embankment and
Drainage Works (Non-Commercial).”

Deuano No. 34—50—PusLic Worxs

“That a sum not exceeding Rs.
11,05,03,000 be granted to the President out
of the Consolidated Fund of the State of

Deuanp No.37—57—Roap  anp
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West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 3lst day of March, 1971,in respect of
Public Works."”

Deuane No, 35—51A—GRreater CarcurTa

DevELOPMENT SCHEME

“That a sum not exceeding Rs.
99,35,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sums necemary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Greater
Calcutta Developmant Scheme.”

DemanD No. 35—106A—CarrtaL OuTLAY ON

GreaTErR Carcurta De.
VELOPMENT SCHEME

“That & sum not exceeding Rs.
1,80,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the 3lst day of March, 1971, in respect of
Capital Outlay on Greater Calcutta Develop-
ment Scheme.”

Deuanp No. 36—53—Ports anp PrLoTace

“That a sum not exceeding Rs. 12,77,000
be granted tothe President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Ports and Pilotage.”

Water
TRANSPORT SCHEMES

“That a sum not exceeding Rs,53,37,000
be granted tothe President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necemsary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971 in respect of Road and
Water Transport Schemes.”
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Demanp No. 37—114—Carrrar.  OuTLAy oR

RoAp AND WATER TrANs-
PORT SCHEMES

“That a sum not exceeding Ra. 4,84,000
be grantedto the President out of the
Consolidated Fund of the Statc of West
Bengal to complete the sums necessary in
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of Capital
Outlay on Road and Water Transport

Demanp No. 38—64—Faume ReLer

“That a sum mnot exceeding Rs.
1,50,12,000 be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Famine Relief.”

Deumanp No. 39—65—PENsIONS AND OTHER

ReTiREMENT BENEFITS

“That a sum mnot exceceding Rs.
2,19,75,000 be granted to the President out
of the Consolidated Fund of the State of
Woest Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 318t day of March, 1971, in respect of
Pengions and other retirement benefits."

Demann No, 39—120—Paywents or CoMMuTED

Varuz or Pensions

“That a sum not exceeding Rs. 5,63,000
be granted tothe President out of the
Conslidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1971, in respect of Payments
of commuted value of Pensions.”

Deuanp No, 40—67—Privy Purses AND Avr-
LOWANCES OF INDIAN RuLERs

“That a sum not exceeding Rs. 20,000
be granted to the President out of the
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Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Privy Purses and Allowances of Indian
Rulers.”

DeuanD No. 41—68—STATIONARY AND PRINT-

NG

““That a sum not exceeding Rs. 78,15,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sums necessary in
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Stationery and Printing."

Demanp No. 42 —70—Forest

“That a sum nor exceeding Ras.
1,90,28,000 be granted to the President out
of the Consoclidated Fund of the State of
‘West Bengal to complete the sums necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1971, in respect of

Forest.”

Deuant No. 43—71—MsceLLaneous-CoNTRI-

BUTIONS

“That a sum not exceeding Rs.
8,93,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971,in respect of
Miscellaneous-Contributions.”

Demanp No, 44—7]1—MIsCELLANEOUS-SPORTS

“That a sum not exceeding Ra.
16,99,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
in defray the charges which will come in
course of payment during the year ending
the Slst day of March, 1971, in respect of
Miscellaneous-Sports.”
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Demano No. 45—71—MpceLLaneous—CIviL

Derence

“That a esum not exceeding Rs.
1,25,21,000 be granted to the President out
of the Consolidated Fund of the State of West
Bengal to complete the sums necessary to
defray the charges which will come in
course of payment during the year ending
the 31t day of March, 1971, in respect of
Miscellaneous-Civil Defence.”

Demarnn No. 46—71—MuoceLraneous-OTHER

Miscerianeous  Expenpi-
TURE

“That a sum mnot exceeding Rs.
4,19,18,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums 4
to defray the charges which will come in
course of payment during the year ending
the 31st day oﬂ\rhrch, 1971, in respect of
Miscellancous-Other Miscellaneous Expen-
diture."

Deumano No. 46—109—Caritar  OutLay on

Orner Works

“That a sum not cxceeding Ras.
3,66,63,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Capital Outlay on Other Works."

Dewanp No. 47—7]1—MiscELLANEOUS—]RRE-

coVERABLE Loans To Dis-
FLACED PERSONS WRITTEN
OFF

“That a sum not exceeding Rs.
1,34,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Miscellaneous—Irrecoverable Loans to dis-
placed persons written off.”
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Demanp No. 47—71—MscELLANEOUS-EXPEN-

DITURE ON DHIPLACED PER-

SONS
“That a sum not exceeding Rs.
§3,10,01,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day March, 1971, in respect of
Miscell Expenditure on displaced

persons.”

DeMAND No. 47—109—Capirar OuTLaY oW

Otner  Works—ExrenDI
TURE ON DISPLACED FERSONS
“That a sum not exceeding Ru.
48,00,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Capital Outlay on Other Works-Expenditure
on displaced persons.”

DeuAND No. 47—LoANs AND ADVANCES TO

DopLaceD PERSONS

“That a sum Dot exceeding Rs.
40,00,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
courte of payment during the year ending
the 31st day of March, 1971, in respect of
Loans and Advances to displaced
persons,”

Dzmanp No. 50—98—Caritar.  QUTLAY ON

MurTtirurpPose Rrver Sche-
ues—DAuoDAR VALLEY Pro-
JECT
“That a sum not exceeding Ra.
7,22,93,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengsl to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
GCapital Outlay on Multipurpose River
Schemes--—Damodar Valley Project.”
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Deuanp No. 51—103—Carrrar  OUTLAY ON
PusLic Worxs

“That a sum not exceeding Ras
4,85,57,000 be granted to the Prexident out
of the Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Capital Outlay on Public Works."”

Deuann No. 52—124—Caprrar OuTteay oN

SonEMzs OoF  GOVERNMENT
TRADING
“That a sum not exceeding Rs,

2,86,54,000 be granted to the President out
ofthe Consolidated Fund of the State of
West Bengal to complete the sums necessary
to defraythe charges which will comein
course of payment during the year ending
the 31st day of March, 1971, in respect of
Capital Outlay on Sch of Gover
Tr.dinslll

Demanp No. 54—L0ANS AND ADVANCES BY
StaTe/Union TERRITORY
GOVERNMENTS

“That a not exceeding Rs.
21,53,12,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to complete the sums necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1971, in respect of
Loans and Advances by States/Union Ter-
ritory Governments.”

18.10 hrs.

WEST BENGAL APPROPRIATION (No. 2)
BILL®, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I move:

““That leave be granted to introduce a
Bill to authorise payment and appropriation
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of certain sums from and out of the Consolie

dated Fund of the State of West Bengal for

the services of the financial year 1970.71."
N

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consoli-
dated Fund of the State of West Bengal for
the services of the financial year 1970-71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : Sir, I
introducet of the Bill : T movet :

“That the Bill to authorisc payment
and appropriation of certain sums from and
out of the Consolidated Fund of the State
of West Bengal for the services of the finan-

cial year 1970-71, be taken into considera-
tion.”"

L
MR. CHAIRMAN: The question is:

“That the Bill to authorite payment
and appropriation of certain sums from and
out of the Consolidated Fund of the State
of West Bengal for the services of the finan-

cial year 1970-71, be taken into considera=
tion,"

The motion was adopted.

MR. CHAIRMAN: Shri Kanwar Lal
Gupta wants to make afew observations on
this Bill and I shall allow him at the third
reading stage. I shall put the clauses to vote.
The question is :

“That clauses 2, 3 and the Schedule,
Clause I, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.
Clauses 2, 3, the Scheduls, Clause 1, the Enacting
Formula and the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA: I
move ;

“That the Bill be passed.”

®Published in Gazette of India Extraordinary, Part II, Section 2, dated 25.8.70.
Introducedt moved with the recommendation of the President.
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MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

»

st wae @w qex (faeet |@aR) ¢
gwTefa agg, & 9 o famz ¥ A
ST AF FAI AGATE | OF I arag e
aft ot g7 ¥ agad wEr AR I AG-
#ra § fr feg 99T & gATRET W WA
Hz X ot qregqrE, AT IIG ¥, I8 A99-
Arge ¥, I A A, A FUT TG R
oo ¥ o7 T & gFeH amg ¥ fay
T Igsr grgr A s A faar o @
sgn gt fr smag w gE @Y W@ T,
9 AT WA AT TR Q@
&, MY &7 Feq fFar o1 w@r 9T, IER
MM F I AT g W T I aF
st §faT WRex N ag ¥ @A
@ | & gumar § f S0 § o awad
g, ar 3w & Sy aEEE &1 A g,
Io% fad qay @t fodEry @@ &9«
maAdz Y qgar I@ wwR ¥ ¢ fF
o5& UF o« @r qr g@ NQ @ qar
T 9T 1 g W AR Iarad & g
gxeq &1 f& @y gzEw #if9y, 78
HY+T &, afew g & Q1w w0 9gar g
5 ag T T W wifE 9T
T Qfafesdt gz A8 @ a1 1 garR
dfaerd & Fgare A A ReRrad
& sawr g aff fomar | 3w fams
RU AT AT § |

Fa7am oz A war federd
AT AGAT § A ITF @79 AT H2
HUHTT w47 g ¥ | g€ AT ¥ qga &
T # ghfy, Y A SiF o gaF fadr
T ) at wfgd | o7 war ag
g 7t &, 9g f17 T aw WA W AN
®1a gzar g, gfee femreea g
ot ? il & fammg s @ AR A
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2@y W | qafad w1 @rdff g wg Ive
®1 1 a1 gAedw e & et qrdAT €
if,iﬂaqqu qquﬁo ®I E‘TWT% "o Yo
amo ®T g | AT W IF TAAAT F qrEAT
¥ 7 Ta¥ frd A £

Al o & ag wgar wgar g e
o Wt ¥ qgr uAswA & AT sEr 1§
AR I@ K GHGT HAT AR §
AT Fawr qwf I ;Mg g1 wamw
A A Y ag wgr & foF otq GF Aot
Al MM aq aF guF@A A gHr
afrr & Tar 7 @ e Ia4Y anfedr &t
FEAaT agq w17 A7 Afadsw a3
a1 9 faad) qa9g ¥ aqTeaw @ a1
Faw @Al ) AgY & R agt anjean agdi
g 1w agi 9T IMHfeF qaddz ¥ o
T § /w5 freare gz owar g
FT qra FWTRfes qdfa wifaw £
g aAgt 97 FT a1 @wdr § AT @@
axa & &1 fagare 97 9T ¥ gz wan
g1 3an g g f5 for &Y & ayadt
#1 41, Fanra Frae frar a1, fasgf starh
Garar o, &f ¥ @ fodt 7 fed
TRAIIFLAAAT | AT J& qg
fazare ga®r @ a1 w7 aw a% wA A
sy, gafad qa¥ 9g@ ST & sqgeqr
diw gt wifgd | foT it & Fgar argar §
f§ wa a5 agi & «vi w1 qg fagarg 7
gt @rg f6 wara @17 & QU I oA
@ 9g U g a1 Imwfes o gqrax
¥y, A% qF g AT A g
wifg | & sg wmgar g F Afadisa
aw 9T sy gat At § W A Aify
amd, Afva agt a% Fma &1 T
forat fifadres adfar da & &, oo ok
§ sa%t g fedardr & & amme &
o AT ATEE AAT H AOH GET KA
% sifge @ § 9% WX F ag aon
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[#f wre e ]
oA qifeet 79 d & win v g e
ag waw fagag w3 fr ag ey o) Qe
ot & XATT # ar w4 U 9 qande
agl st A ¥rwEr ¥ Faware A
w4 |

frat o —& ag sgaTIEar §
ga7 fagd feal wead & aqr f5 waar
oRgAIeE R %T T faad 44 gare ate
¥ IW a9 9% ¥ HX AZ UF g 9EET
7aT | wEr AaAT ag ¢ fs e el
B 9T qg FIA g W | A THHETA
7g § fr oifemar s 7 qoa @¥7
¥ afd ¥ 9 BT T W gF A9
wr eanfar #T @ § | & qgar Wgar g
& st 7 & amq gardy werd g€ Sud
fire aw &« go, w1 FeEvar S fE
44 g ATIOE # fHaar ey /9T
# migm 5 s @ a7 #1 fawarw
faeny fp smreet dtr qegfrs & o
T @ @Y, S QA AR Y AT
fear smar

afafga & ot gafeegoq gar ¢ ag
FiH g wfew 1 97T qg qraT H
¥ aq TR oA FrEAt cAiz FRY 7))
I ¥ o § o FAE PR T S
g1 a7 ar g @R IWETN A aw
% &TH TE 7 1 G/ gF F A FFA
qyar & 5 g ¥ g@ aFg ¥ anft
as w1 & A8 fFar &

s afedy ara & wgar wwgar g
T ga% T 7 § SN ageg § oy
fagary feermd fe @t o wafae g,
o N FT W HIX gre F ¥, AR @
Ry Y o ¥ @ T e e W
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a5 ¥ @1 a1 9€ q@Fw s37m, I9F
TEAT AL AMTAT 1 o

ot TrRTRATT RNt ¢ FXT HTAAT B

st wwt W oaw R avg @
nAFE Y, T N qWEH Wi gaw
FAT G, IR X axg ¥ gav & oy,
TUFT AWETET AT AgET aarT Y
AT ® | AT FE A FOT 0 W
™ EUT fawr gam g1 A€ ot sfew
QU FM, AT TGIF ST A1 IEw
a3 fad aar faad worfgd 1 a9 gt
QR ez F F | frgdy @i A= F
M & THAT F q9g ¥ 2@ W w0
AT G 50T Y F1 IS q7T
2 T ag ofers AwT H THTT gar
&), 913z JweT ¥ O a1 e
ToEE &1 gAT 1w o wafyr w@y A
&, Ja% q9% frg 1 @O g ¥ @
& gt wf| 9 A W faee
festrar amr gy fie o ot STE G
IGF A1 A frEre i gaw gor
& gt | agd gard wuw g 9w §)
T T AT grar § A o Fredare g
IAF Femr A aranr AT K197 g7
TET AN A et wT &7 ¥ daw
agl fRw€ arwfh, we s an
At W

SOME HON. MEMBERS rose—

MR. CHAIRMAN: Kindly refer to rule
218 :

“The Speaker may, in order to avoid
repetition of debate, require members
desiring to take part in the discussion on an
Appropriatioa Bill to give advance intima-
tion of the specific points they intend to

- "
TRISC, .
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So, I cannot permit those who have not given
prior notice to take part in the discussion,

SHRI JYOTIRMOY BASU: The rule
says ‘may’ and not ‘spall’.

SHRI UMANATH: You have read the
rule; it is all right. You have read the rule
properly. Idonot deny that but, notwith-
standing what the rulc says, in the past when
the Appropriation Bills came up at the third
reading stage without a note being sent it was
the convention of allowing Members. What
is happening now is a departure. That is what
we are saying.

MR. CHAIRMAN: I have already said
that I allowed Shri Gupta in the third reading
because he could not be given a chance earlier
according to his prior notice because of a little
omission on my part. Thisis why an oppor-
tunity has been afforded to him in lieu of the
opportunity to which he was entitled according
to the prior notice#

SHRI JYOTIRMOY BASU : If we had
known it carlier that during the third reading
of the Bill you will be insisting on prior notice,
we would bave done so, But it was not the
practice of the House to debar us from exer-
cising our rights.

Tej Kumar Pres, Lucknow. 8-10-70
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st fewreTe g ot waT A
g A ¥ A ad &G § I ¥ et
&7 %1€ oy o faw ¥ A & o O
TR & AW &, g wgw F, o awak
® SgiA Qgaar {1 & Al gawan g
e 2 fad ag Ifea @ fe & saw
foe & gus | AW g A A A 34
Tl & o F w9 fawT ¥ grew W
gwar g 1 & gwwar § fe sfasac
FFAT TR THW TX § | Y AT e
ANt & fa¥ wax AR e o
g @r 1 ¥ Iwr HZU $T §EA FT
g AT A ATFATE | 07 wewl F w1
¥ qrdar w2 g fs &3 o wwE <@
¢ Sy oifa fiegr g

MR. CHAIRMAN : The question is :
*“That the Bill be passed.”
The motion teas adopted.
18.27 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on Wadnasday, August 26, 1970|Bhadra 4,
1892 (Saka).



